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Jammu and Kashmir JEK POCN Parivesh Bhavan, Forest Complex
Pollution Control Committee . | Transport Nagar, Jammu, 180 006
e

chairman87jkspcb@gmail.com X / Silk Factory Road

membersecretaryjkspcb@gmail.com Rajbagh, Srinagar, 190 008

0191 - 2472881, 2476925

The Consultant (Judicial),
Hon’ble National Green Tribunal, (P.B)
New Delhi.

No. JKPCC/NGT/OA 1199-2024/ \G &\ - 78 Dt. 33 -01-2025.

Sub: - Report on behalf of Jammu and Kashmir Pollution Control
Committee in pursuant to Hon’ble National Green Tribunal Order
dated 30-09-2024 passed in OA No. 1199 of 2024 titled “Explained
How in violation of EIA Rules CTE, CTO granted to polluting units in
Kathua” appearing in the Typewriter dated 10-09-2024.

Sir,

In compliance to the Hon’ble National Green Tribunal Order dated 30-
09-2024 passed in OA No. 1199 of 2024 titled “Explained How in violation of
EIA Rules CTE, CTO granted to polluting units in Kathua”, the Report of J&K

Pollution Control Committee is submitted herewith.

It is therefore, requested that the report may kindly be taken on record
and placed before the Hon’ble National Green Tribunal for consideration.

Yours faithfully,

Encl: (As above) 960(4\,(],0./»4_-
(Ghansham Singh) JKAS

Member Secretary
JKPCC, Jammu

Copy to the: -

1. Sh.G.MKawoosa, Additional Standing Counsel, Supreme Court of India
/ Hon’ble NGT New Delhi, for information and necessary action. This is
in reference to Govt. of J&K Order No. 15387-JK(LD) of 2024 Dated 03-
09-2024.



Before the Hon’ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 1199 of 2024

IN THE MATTER OF “Explained How in violation of EIA Rules
CTE, CTO granted to polluting units in
Kathua” appearing in the Typewriter
dated 10-09-2024.

Report on behalf of Jammu and Kashmir Pollution Control Committee
pursuant to Hon'ble National Green Tribunal, order dated 30.09.2024
passed in O.A No. 1199 of 2024 News Item titled " Explained How in
violation of EIA Rules CTE, CTO granted to polluting units in Kathua”

appearing in the Typewriter dated 10-09-2024.

Background:
That the Hon’ble National Green Tribunal vide order dated 30-09-2024 in OA

No. 1199 of 2024 directed as follows:-

“2. The news item relates to how certain polluting industrial units in
Kathua, Jammu and Kashmir, were granted Consent to Establish (CTE)
and Consent to Operate (CTO) in violation of Environmental Impact
Assessment (EIA) rules. As per the news item, the CTE and CTO were
granted without proper adherence to the EIA guidelines, which are
designed to assess the environmental impact of industrial projects
before they are approved.

/. Issue notice to the above respondents for filing their response/reply
by way of affidavit before the Tribunal at least one week before the next
date of hearing. If any respondent directly files, the reply without routing
it through his advocate then the said respondent will remain virtually
present to assist the Tribunal.”

Qe
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Status Report:

In compliance to the directions of Hon’ble National Green Tribunal,
Principal Bench, New Delhi on 30-09-2024 in OA No. 1199 of 2024, the report

of the J&K Pollution Control Committee is submitted as under:-

That, the Regional Director, J&K Pollution Control Committee, Jammu
was asked to submit the status cum Action Taken Report (ATR) along with the
details of all the industries located in Kathua including a comprehensive review
of all furnace units in the last year in Samba and Bari Brahmana as per the
format, vide this office letter No. JKPCC / PS/ MS /2024/4224-27 dated 31-12-

2024. (Copy enclosed as Annexure-1)

That, the Regional Director, J&K Pollution Control Committee, Jammu has
furnished a list of industrial units which were granted consent to establish and
consent to operate in Kathua District w.e.f 1-10-2023 to 30-09-2024. (during the
last one year from the date of order of the Hon’ble NGT dated 30-09-2024) vide
her No. PCC/RDJ/NGT/25/2411 dated 15-01-2025 (Copy enclosed as

Annexure-2).

The status of 429 industrial units of Red, Orange and Green Category which

were granted consent (CTE/CTO) in Kathua District is summarised as under:-
1) District Kathua

During the period referred above, 429 industrial units (Red, Orange and
Green categories) were granted consent to establish and consentto operate by

the J&K Pollution Control Committee, as per the break up given below:-

Qe
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Notification, CTE has
been granted to all 16
industrial units. CTO
has been granted to
only 9 units.

S. Number Category of Appllc‘bl ity | CTE and CTO | Compliance
No. | of industry of EIA | Number and validity | status of
industrial | (Green/Orange/Red | Notification conditions of CTE
units for obtaining and CTO
EC (Yes/No
i) Red=37 16 Out of the 16 | Satisfactory, as
1) 429 industrial units, | reported by the
i) Orange =219 which are coming in | Regional
the ambit of EIA | Director/Divisional
iii) Green=173

Officer, J&K PCC.

Out of 16 industrial units, 10 units have already obtained Environmental

Clearance from the Competent Authority. 5 units, who have already applied for

Environmental Clearance to the Competent Authority, conditional CTE has

been granted to these units with the following condition:

To secure the land only

That the unit will not start construction at the site and CTO will be

granted only after obtaining the Environmental Clearance and will

not operate without obtaining Environmental Clearance.

In 01 case, the unit holder has already applied for Environmental

Clearance with the Competent Authority, but CTO has been granted only for

trial run for 4 months i.e upto ending April, 2025 and not for the commercial

production.

Consent to Establish and Consent to Operate to the units mentioned

above are granted under the provisions of Water (Prevention & Control of

Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 after

following the procedure as laid down in the Acts, which includes site

verification by the field staff at the time of grant of CTE and the verification of

the installation of the PCDs and PCMs at the time of grant of CTO to the unit. In

all the cases, the compliance report has been sought and the units are found

Q-
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complying with the standards. In ’J]de of EIA, the J&K PCC grants CTE to the
extent only to secure the land and to facilitate the other compliances under the
Environment (Protection) Act, 1986 by the unit holder especially for obtaining
the Environmental Clearance from the competent authority. It is ensured that
no unit shall come up till Environment Clearance is obtained by it from the
competent authority and similar condition is imposed in consent order that
unit shall not start construction without obtaining Environmental Clearance

and in no case the unit is allowed to operate.

2) District Samba

The Regional Director PCC Jammu has furnished the consent status of
the Furnace units in Samba and Bari Brahmana area of District Samba vide
No. PCC/RDJ/NGT/25/2379 dated 04-01-2025 for the period 2023-24 and
2024-2025 (Copies enclosed as Annexure 3 & 4).

The status is as under :-

a) There are 9 Furnace units in the Samba and Bri Brahmana area, who
have been granted CTE/CTO during the 2023-24 and 2024-25.

b) Out of 9 cases, 3 cases falls under the ambit of EIA notification.

c) Out of 3 cases, in 01 case, the unit holder has obtained EC and CTO
has been granted.

d) In 01 case, conditional CTE has been issued with the following
conditions:

i) To secure the land only

i) That the unit will not start construction at the site and CTO will be

granted only after obtaining the Environmental Clearance and will

not operate without obtaining Environmental Clearance.

In 01 case, CTE (F) was granted to the unit for a period of one year valid

upto July 2024. However, during the expiry of the consent in July, it is found that

Pl
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processes of the industry may al51 Zlgre Environmental Clearance under EIA
notification. Show cause notice have been issued to the unit for clarification of
his process, whether falls under EIA, the legal notice stands issued dated

03-01-2025.

It is further submitted that the Ministry of Environment, Forest, Ecology
and Climate Change, Gol, vide Notification GSR 702 (E) and G.S.R 703 (E) dated
12" November 2024 has issued SOP to all concerned for compliance of the
order dated 14™ November 2024, where, it is mandatory that the consent to
establish shall now be a part of the Environmental Clearance in such case that

require Environmental Clearance.

In pursuance of the Notifications referred above, the J&K Pollution
Control Committee has already issued following guidelines / directions to the
Regional Directors / Divisional Officers of J&K PCC, Jammu / Kashmir to adopt
the following procedure, henceforth, vide this office No. JKPCC/PS/ MS
/24/4039-40 dated 22-11-2024. (copy enclosed as Annexure-5).

i) For units that require prior Environmental Clearance, the
application received on OCMMS may be returned to the applicant
with the remarks that the applicant must obtain prior

environmental clearance from the competent Authority.

i) No consent fee is to be charged in such cases at the initial
application stage, since the same will be deposited after issuance
of Environmental Clearance, as per the SOP notified by MoOEF&CC,
Gol.

i)  The cases referred to J&K PCC by the authority competent to grant
Environmental Clearance shall be processed in accordance with

the SOP referred above”,

Qe
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Prayer:

In the premises, it is therefore, respectfully prayed that the report may
kindly be taken on record before the Hon’ble National Green Tribunal for

consideration.

sze_
(Ghansham ingh)

Member Secretary
J&K PCC
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Annex - |

Jammu and Kashmir
Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

chairman87jkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881, 2476925

Silk Factory Road
Rajbagh, Srinagar, 190 008

The Regional Director,
J&K Pollution Control Committee,
Jammu.

No:- JKPCC/PS/MS/2024/4/2 44~ 27 Date:- 3 £12-2024.

Sub:- Compliance of the Hon’ble NGT Order dated 30-09-2024 in the
matter of OA No. 1199/2024;News Item titled “Explained How in
violation of EIA rules CTE /CTO granted to polluting units in
Kathua” appearing in the Typewriter dated 10-09-2024-reg.

Madam,

Please refer to the above captioned subject. In this connection, you
are requested to submit the status cum Action Taken Report (ATR) in the
above referred OA case along with the details of all the industries located in
Kathua including a comprehensive review of all furnace units proposed in
the last year (2023-24 & 2024-25 upto 31 December 2024) in Samba and
Bari Brahmana in the format enclosed by or before ie. on 2" January 2025.

Matter may be treated as Most Urgent.

Yours faithfully,

264l Lomne—
(Ghansham Singh) JKAS
Member Secretary 24* 12 . 24

J&K PCC
Copy to the:-

1. Divisional Officer, PCC, Samba, North/ South & Kathua for information and

necessary action in light of Hon’ble NGT direction in OA no. 1199/2024, copy
enclosed.
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Sub: Compliance of the Hon’ble NGT Order dated 30.09.2024 in the matter of OA No.
1199/2024; News Item titled "Explained How in Violation of EIA Rules CTE CTO
Granted to Polluting Units in Kathua" appearing in the Typewriter dated 10.09.2024
-reg.

Sir,

This has reference to the Hon’ble NGT Order dated 30.09.2024 (copy enclosed) in the
matter of Original Application No. 1199/2024; News Item titled "Explained How in Violation
of EIA Rules CTE CTO Granted to Polluting Units in Kathua" appearing in the Typewriter
dated 10.09.2024. As per the news item, the CTE and CTO were granted without proper
adherence to the EIA guidelines, which are designed to assess the environmental impact of
industrial projects before they are approved. Furthermore, it is alleged that the cases mentioned
are just the tip of the iceberg, and a comprehensive review of all furnace units proposed in the
last year including in Samba and Bari Brahmana is necessary to uncover the full scale of these
transgressions.

In this regard, | am directed to request J&K PCC for providing the Status cum Action
taken report (ATR) in the above matter along with the details of all the industries located in
Kathua in the attached format with the copies of the Environmental Clearance, CTE/CTO
granted to them to CPCB at rdchandigarhiwnic.in at the earliest.

This may kindly be treated as urgent as the matter is listed for hearing on 24.01.2025.

&,

t e

doavava goim @, gud Wi, Ager 49 -9, avdiie-160 047 WaIF SRIfer / Head Office
BSNL Telephone Exchange, 2nd Floor, Sector 49-C, Chandigarh-160 047 R W, $e af TR, Reeht 110032
TN Tel 0172-2990360 Parivesh Bhawan, East Arjun Nagar, Delhi-110032

{ 3a / Emai - Sigarh.cpcb@nic.in EPABX g / Tel.: 011-43102030, 22305792
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SNo. | Name of | Type of the Category of Applicability of | CTEand | Compliance
the industry the industry EIA CTO No. | Status of the
industry | (Rubber/Paper and | (White/Green/ | Notification, for | and conditions

Pulp/Tannery etc.) | Orange/Red obtaining EC validity of CTE and
And Blue) (Y/N) CTO




Anner. )

_JRK J&K POLLI!’P?’Ol CONTROL COMMITTEE
— OFFICE OF THE REGIONAL DIRECTOR - JAMMU
\tﬁg‘y Parivesh Bhawan, Forest Complex Gladni, Transport Nagar, Narwal, Jammu

Emall: regionaldirectorkspehimica gmail com, Tel fux 0191-2476926

The Member Secretary,
JARK PCC,

Jammu,

No.: PCC/RDJ/NGT/25/ 24 /1 Dated: £S ”’/7")’§

Sub. : Compliance of the Hon’ble NGT order dated 30-09-2024 in the matter of OA No.

1199/2024; News Items titled “Explained How in violation of EIA rules CTE/CTO
granted to polluting units in Kathua” appearing in the Typewriter dated

10-09-2024-reg.
Ref:  JKPCC/PS/MS/2024/4224-27 dt. 31-12-2024.
Sir,

In continuation to this office letter No. JKPCC/RDJ/NGT/25/2379 dated 04-01-2025,
kindly find enclosed the additional information received from Divisional Officer, PCC

Kathua vide letter No. PCC/KTH25/336 dated 10-01-2025 for kind information and
necessary action.

Yours faithfully,

N
& ) (Shaveta Jandial), IFS
Wegional Director
Nt

& CamScanner
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Consents granted CTE / CTO w.e.f 1-10-2023 to 30.09.2024

S.N¢{Name of the Type of industry Category of industry Applicaballity of EIA  |CTE and CTO no and validity |Compliance status of
industry (white/Green/Orange/R|Notification for conditions of CTE and
ed and Blue) Obtaining EC (Y/N) CTO
1 Associated Hospital GMC [HCF RED No CTO ( Fresh) satisfactory
Kathua PCC/digital/24044373410 of 2024,
dtd 30.07.2024. Valid up to July
2025
2 Metal & Pigments Mfg of lead oxide/ Red lead RED No CTO ( Renew ) satisfactory
PCC/digital /24064518909 of 2024,
dated 17.06.2024. Valid up to March
2029
3 ORCHID BIO PHARMA Pharma RED No CTE-F PCC/digital/24014361430 of |CTE ( Fresh)
LIMITED 2024, dated 10.04.2024. valid up to
April 2025.
4 Man Stainless Steel Tubes [Mfg. stainless Steel (SS) RED No CTE-F PCC/digital/24014309269 of |CTE ( Fresh)
Limited Unit | seamless pipes 2024, dated 11.02.2024. Valid up to
2/2025
5 Komal Paper Mills Unit | |Kraft Paper RED No CTO-R PCC/digital/23063758625 of |satisfactory
2023, dated 19.09.2023. valid up to
5/2028
6 Pro Techno Pack Aluminum Sheet RED No CTE-F PCC/digital/24014736966 of |CTE ( Fresh)
& Caps, Manf. of Gravu re Printing 2024, dated 30.07.2024. up to
Cylinders 7/2025
7 Jammu Rubber Industries |Zinc Dust Ultra Fine RED No CTO-R PCC/digital24064119534 of  |satisfactory

Unit Il

2024, dated 12.04.2024. up to
11/2026




133

8 Rays Green Energy Solar Cell RED Yes PCC/digital/24014869458 of 2024, |CTE ( Fresh)
Manufacturing Private dated 24.09.2024. up to 09/2025
Limited Unit Il
9 Chambal Alums Private  |LEAD INGOTS/LEAD ALLOYS RED No CTO-R PCC/digital24063835600 of  |satisfactory
Limited /CRUDE LEAD 2024, dated 01.06.24. Up to 5/2025.
10 [AYM Syntex Limited- Synthetic Filament Yarns RED Yes CTE-F PCC/digital/24014935343 of |CTE ( Fresh)
Jammu Unit including 2024, dated26.09.2024. up to
BCF,POY,IDY,FDY,Moth 7/2025
er yarn, HOY and other
type of yarns
11 |Triple Ess Wires Logate |G | wire RED No CTE-F PCC/digital/24014145247 of |CTE ( Fresh)
Kathua. 2024, dated 13.02.2024. up to
2/2025
12 |Rajasthan Cement Cement RED No CTO-R PCC/digital/24064409240 of |satisfactory
Industries 2025, dated 30.05.2024. up to
3/2029.
13 |Asian Cements Cement RED No CTO-R PCC/digital/24063992699 of |satisfactory
2024, dated 05.02.204. up to
4/2028.
14 [KANDHARIBEVERAGES  |Non-alcohlic Beverages RED No CTE-R PCC/digital/24034738532 of |CTE ( Fresh)
PVT LTD 2024, dated 30/07/2024. Up to
7/2025.CTE-Expan
PCC/digital/24024812826 of 2024,
dated 12.08.2024 up to 8/2025
15 [GANPATI CEMENTS Cement RED No CTO-R PCC/digital/24064399296 of |satisfactory

2024, dated 21.08.2024. Up to
3/2027.
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16

Radha Krishna Gravures

Metal surface traetment

RED

No

CTE-F PCC/digital/23014029624 of
2023, dated 1.11.2023. up to
10/2024, CTO-F
PCC/digital/24044498862 of 2024,
dated 18.05.2024, up to 5/2025

satisfactory

17

Komal Paper Mills Unit Il

Kraft Paper

RED

No

CTO-R PCC/didgital/24064881224 of
2024, dated 21.10.2024. Up to
8/2029

satisfactory

18

CEYLON BEVERAGE CAN
PVT LTD.

Non-alcohlic Beverages

RED

No

CTE-F PCC/digital/24014831119 of
2024, dated 05.09.2024. uo to
9/2025

CTE ( Fresh)

19

CHATTAN CEMENT
INDUSTRIES

Cement

RED

No

CTO-R PCC/digital/24044420743 of
2024, dated 30.05.2024. up to
3/2029

satisfactory

20

IEC Electric Power Ltd

Mfg. of D.G Sets

RED

No

CTE-F PCC/digital/24014409093 of
2024, dated 01.04.24. up to 3/2024
CTO-F PCC/digital/24044548302 of
2024, dated 02.05.2024 up to
5/2025.

satisfactory

21

SHREEKATYANI METAL
PVT LTD

Ethnol/ENA

RED

Yes, obtained

CTE-R PCC/digital/24034196964 of
2024, dated 10.02.2024, up to
12/2024.

CTE ( Renew )

22

Greenfield Enterprises

Mfg.of DG set with
acoustic enclosures

RED

No

CTO-R PCC/digita/24064213085 of
2024, dated 18.07.2024. up to
12/2025

satisfactory
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23 [SUS AGRO FOODS INDIA [Ghee/Milk powder RED No CTO-R PCC/digital24064002755 of |[satisfactory
PVT. LTD. (UNIT 1) 2024, dated 18.07.2024. up to
12/2025
24 |Jammu Pigments Limited [LEAD INGOTS/LEAD ALLOYS RED No CTO-R PCC/digital/210614294435 of |satisfactory
Logate More , Near /CRUDE LEAD 2024, dated 18.08.2024, up to
Railway Crossing, Kathua. 03/2029
25 |Redd Bath Solutions Sanitary fittings RED No CTE-F PCC/digital/24014829231 of |CTE ( Fresh)
2024, dated 17.08.2024, up to
8/2025
26 |GREW ENERGY PRIVATE |Solar Cell RED Yes CTE-F PCC/dogital/24014636933 of |CTE ( Fresh)
LTD UNIT I 2024, dated 12.08.2024. up to
8/2025
27 |Sewa Power Station Hydro Power House RED Yes, Granted CTE-F Expan CTE ( Fresh)
PCC/digital/24014771942 of 2024,
dated 03.09.2024. Up to 8/2024
28 |Jammu Pigments Ltd Unit [LEAD INGOTS/LEAD ALLOYS RED No CTE-E (Expan) CTE ( Fresh)
Il PCC/digital/24024944570 of 2024,
dated 3.12.24 up to 12/2025
29 |Chenab Spinning Mills A [Mfg of Cotton/ RED No CTE-F PCC/digital/24013895325 of |CTE ( Fresh )
Unit of Sutlej Textiles and [PV/Acrylic/PC Yarn (All 2024, dated 04.03.2024 up to
Industries Limited type of Yarn) 3/2025
30 |PREMIER GRAVURE Mfg. of Gravure Cylinders RED No CTE-F PCC/digital/24014482219 of |CTE ( Fresh)
PRIVATE LIMITED 2024, dated 30.05.2024 up to
5/2025
31 [T KPAPER MILLS Kraft Paper RED No CTO-R PCC/digital/24063643404 of |satisfactory

2024, dated 13.03.2024, up to
3/2026
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32 |MAAVAISHNO PAPER AND PAPER RED No CTE-F PCC/digital/24014829089 of |CTE ( Fresh)
RECYCLERS PRIVATE PRODUCTS 2024, dated 13.09.2024, up to
LIMITED 9/2025
33 |GREW ENERGY PRIVATE |[Solar Cell RED Yes CTE-F PCC/digital/24014985249 of |CTE ( Fresh)
LIMITED UNIT II 2024, dated 30.09.2024, up to
9/2025
34 |Aneja Food Products (Unit|Ghee/Milk powder RED No CTO-R PCC/digital/24044414229 of |satisfactory
1) 2024, dated 14.03.2024 up to
3/2025
35 |SKYBIRD SAVVY LED PVT (PCB RED No CTE-F PCC/digital/24014746794 of |CTE ( Fresh)
LTD 2024, dated 10.09.2024 up to
9/2025
36 [HFCL Technologies Preform of Silica RED No CTE-F PCC/digital/24014824074 of |CTE ( Fresh)
Private Limited 2024, dated 09.09.2024, up to
9/2025
37 |Bharat Sterile Private Pharma RED No CTE-F PCC/digital/24013945961 of |CTE ( Fresh)
Limited 2024, dated 10.02.2024 up to
2/2025
38 |STERLIING WINDING MFG OF NOODLES, ORANGE No CTE-F PCC/digital/24014896211 of |CTE ( Fresh)
WIRES PRIVATE LIMITED |PASTA, NUGGETS 2024, dated 21.09.2024, up to
9/2025
39 |[ACTINOVA PRIVATE formulation of Pharma ORANGE No CTE-F PCC/digital/24014497553 of |CTE ( Fresh)

LIMITED UNIT |

2024, dated 31.05.2024 up to
5/2025
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40 |Om Stone Crusher Stone Crusher ORANGE No CTO-R PCC/digital/24064398314 of |satisfactory
2024, dated 18/05/2024 up to
5/2025
41 |JAYCEE LIFESCIENCES Pesticide formulation ORANGE No CTO-R PCC/digital/23064012450 of |satisfactory
2023, dated 27.12.2023. up to
12/2024
42 |Axiom Foods and Juices ORANGE No CTO-F PCC/digital/24044287139 of |satisfactory
Beverages Private Limited 2024, dated 13.03.2024 up to
Unit | 1/2025
43 |RRG Biotech Private formulation of Pharma ORANGE No CTO-F PCC/digital/24044142768 of |satisfactory
Limited 2024, dated 21.01.2024 up to
12/2024
44 |Biovonic Healthcare formulation of Pharma ORANGE No CTE-F PCC/digita;/23014158401 of |CTE ( Fresh)
Private Limited 2023, dated 18.12.2023 up to
12/2024. CTE-Expan
PCC/digital/24024603012 of 2024,
Dated 01/07/2024, up to 12/2024
45 |V R Govinda Private Printing press ORANGE No CTE-F PCC/digital/24014528868 of |CTE ( Fresh)
Limited 2024, dated 10.07.2024 up to
5/2025
46 |ALU PROPACK PRIVATE Aluminum Sheet/Coils ORANGE No CTE-F PCC/digital/24013996818 of |CTE ( Fresh)

LIMITED

2024, dated 14.02.2024, up to
2/2025, CTE-F
PCC/digital/24014536086 of 2024
Dated- 17/08/2024, up to 5/2025
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47 [HIEND PRINT AND PACK |Corrugated Boxes ORANGE No CTE-F PCC/digital/24014307301 of |CTE ( Fresh)
PRIVATE LIMITED 2024, dated 27.06.2024 up to
6/2025
48 |Satya Sai Stone Crusher |Stone Crusher ORANGE No CTO-R PCC/digital/23064124633 of |satisfactory
2023, dated 12.12.2023 up 11/2024
49 |Greenquest Pack Solution |Aluminum Foils ORANGE No CTE-F PCC/digital/24014943058 of |CTE ( Fresh)
Pvt Ltd 2024, Dated 30/09/2024 up to
9/2025
50 [Moon Light Rice Sheller [Rice Mill ORANGE No CTE-Expan CTE ( Expansion )
PCC/digital /24022267025 of 2024,
Date 11/07/2024, up to 7/2025
51 |GANESHA ECOPET Recycled ORANGE No CTE-F PCC/digital /24014886579 of |CTE ( Fresh)
PRIVATE LIMITED PetChips 2024, Dated 12/09/2024, up to
9/2025
52 [PRJPRINT AND PACK Aluminium Foil Printing and ORANGE No CTE-F PCC/digital/24014456995 of |CTE ( Fresh)
PRIVATE LIMITED Packaging 2024, dated 06/06/2024 up to
6/2025
53 |MD PACKAGING WADS (INDUCTION WADS, SINGLE [ORANGE No CTO-F PCC/digital/24044923346 of |satisfactory
INDUSTRIES UNIT II PIECE WADS, CENTED WADS), 2024,Dated 28/09/2024, up to
Flexible packaging 9/2025. CTE-F
PCC/digital/24014168178 of 2024
Dated 10/01/2024, up to 1/2025
54 |Actinova Private Limited [formulation of Pharma ORANGE No CTE-F CTE ( Fresh)
Unit Il PCC/digital/24014537310 of 2024,
dated 22/05/2024, up to 5/2025
55 ([Shiva Stone Crusher Stone Crusher ORANGE No CTO-F PCC/digital/24064719870 of |satisfactory

2024, dated 22/7/2024, up to
5/2026
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56 [Xena Foods Private Juices ORANGE No CTE-F PCC/digital/24013635691 of |CTE ( Fresh)
Limited 2024, dated 08/01/2024, up to
1/2025
57 [Luxmi Stone Crusher Stone Crusher ORANGE No CTO-R PCC/digital/24064559932 of |satisfactory
2024, Dated 14/06/2024, 5/2027.
58 [Karan Brick Industries Brick Kilns ORANGE No CTO-R PCC/digital/23063364411 satisfactory
0f2023, Dated 22/11/2023, up to
12/2027
59 |[Iraj Industries Zinc Ingots ORANGE No CTE-F PCC/digital/24014044723 of |CTE ( Fresh)
2024, Dated, 19/02/2024, up to
2/2025
60 [Associated Biopharma formulation of Pharma ORANGE No CTO-R PCC/digital/2404 satisfactory
Private Limited 4524268 of 2024, dated 10.06.2024
up to 6/2024
61 [Steelhut Industries Furniture ORANGE No CTO-R PCC/digital/24064782853 of |satisfactory
2024, dated 13/08/2024 up to
7/2029.
62 |Healthonics Lifesciences [formulation of Pharma ORANGE No CTE-R PCC/digital/2403  |CTE ( Fresh)
Private Ltd 4724932 of 2024, dated 19/08/2024
up to 8/2025
63 [Indian Kiln Brick Kilns ORANGE No CTO-R PCC/digital/23063681007 of |satisfactory
2023, dated 18/12/2023 up to
3/2028
64 [Durga Bricks Brick Kilns ORANGE No CTO-R pcc/digital/24064353164 of |satisfactory

Manufacturing Industries

2024, dated 20/02/2024, up to
3/2028
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65 |E Square Hotel Hotel ORANGE No CTO-F PCC/digital/23044026961 of |satisfactory
2023, dated 20/12/2023, up to
12/2024
66 [Vaishno Brick Kiln Brick Kilns ORANGE No PCC/digital/24063823104 Of 2024  |satisfactory
Dated 10/01/2024, up to 3/2028
67 |RATTAN OIL MILLS MANUFActuring OF ORANGE No CTE-Expan CTE ( Fresh)
BISCUITS PCC/digital /24024876969 of 2024
Dated 21/09/2024, up to 9/2025
68 [New Mahavir Brick Kiln  [Brick Kilns ORANGE No CTO-R PCC/digita/24064280613 of |satisfactory
2024 Dated 26/02/2024, up to
2/2025
69 |AEROPLAST PACKAGING |Packaging Material ORANGE No CTE-R PCC/digital/24034754905 of |CTE ( Fresh)
SOLUTION PRIVATE 2024 Dated 06/08/20, up to 7/2025
LIMITED
70 |BLOOMTEX INDUSTRIES [spining of polyster yarn ORANGE No CTE-xpan PCC/digitaV23013594924 |CTE ( Fresh)
PRIVATE LIMITED PHASE | of 2023 Dated 25/04/2023, up to
4/2024. CTO-F
PCC/digital/24044368162 of 2024
Dated 18/03/2024, up to 3/2025
71 [N S Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/24064237327 of |satisfactory
2024 Date:- 30/01/2024, up to
1/2025
72 [Sonesta Pharmaceuticals [formulation of Pharma ORANGE No CTE-F PCC/digital/24014813704 of  |CTE ( Fresh)

Private Limited

12024 Dated 17/08/2024, up to
8/2024
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73 [JKENTERPRISES Mfg. of Transformer Electrical ORANGE No CTO-F PCC/digital/24044191608 of |satisfactory
Control Panel, Stabilizer and 2024 Dated 03/04/2024, up to
Fabrication work only. 4/2025
74 |Jai Saraswati Roller Flour [Flour Mill ORANGE No CTO-R PCC/digital/24064181140 of |satisfactory
Mills unit 1l 2024 Dated 18/01/2024, up to
9/2028
75 |Shree Krishna Plastic Manufacturing of HDPE Bags/P.P  [ORANGE No CTO-R PCC/digital/23063565725 of |satisfactory
Industry bags 2023 Dated 24/11/2023, up to
2/2025
76 [VASUKA ENGINEERING  [FORGING PARTS ORANGE No CTE-F PCC/digital/24014789524 of |CTE ( Fresh)
PVT LTD 2024 Dated 17/08/2024, up to
8/2025
77 |Varun Dev Stone Crusher [Stone Crusher ORANGE No CTO-R PCC/digital/24064679140 of |satisfactory
2024 Dated 05/08/2024, up to
4/2027
78 [SHIV SHANKAR STONE Stone Crusher ORANGE No PCC/digitaV23063780264 of 2023  |satisfactory
CRUSHER Dated 18/12/2023, 6/2024
79 [AJAHOSPITALITY Hotel ORANGE No PCC/digital/24014862022 of 2024  |CTE ( Fresh)
Dated 25/09/2024, up to 9/2025
80 |MAHIDHRA GREEN Table ware ORANGE No CTE-F PCC/digital)24034235342 of [CTE ( Renew )

PRODUCTS PRIVATE
LIMITED

2024 Dated 18/01/2024, up to
1/2025, CTO-F
PCC/digital/24044536613 of 2024
Dated 12/09/2024, up to 9/2025
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81 |DEVYANI FOOD Ice cream ORANGE No CTO-F PCC/digital/24043729279 of |satisfactory
INDUSTRIES LIMITED 2024 Dated 06/04/2024. up to
4/2025 and CTO-Expan
PCC/digital/24054560922 of 2024
Dated 04/06/2024, up to 6/2025
82 |RSWM LIMITED Yarn of Recycled ORANGE No CTE-F PCC/digital/24014885586 of |CTE ( Fresh)
Polyester & its blends 2024 Dated 12/09/2024, up to
PV/PC onl 9/2025
83 |PK Fuel Industry Corrugated Boxes ORANGE No CTO-F PCC/digital/24064417065 of |satisfactory
2024 Dated 07/06/2024, up to
2/2026
84 |M/S LABEL MASTERS PVT. [Printing press ORANGE No CTO-F PCC/digital/24064751427 of |satisfactory
LTD 2024 Dated 24/08/2024, up to
7/2027
85 |OPI Pallets Private Limited|formulation of Pharma ORANGE No CTO-F PCC/digital/24044147134 of |satisfactory
2024 Dated12/01/2024, up to
1/2025
86 |VINEY CORPORATION SPRINGS, SCREW ORANGE No CTE-F PCC/digital/24014619544 of |CTE ( Fresh)
PRIVATE LIMITED UNIT Ill |MANUFACTURING, 2024 Dated 30/07/2024, up to
THERMOFARMING, Aluminium Die 7/2025
Casting etc
87 |HERO CONVEYORS INDIA [MANUFACTURING OF CONVEYOR |ORANGE No CTE-F PCC/digital/24014431350 of |CTE ( Fresh)
BELTS 2024 Dated 03/08/2024, up to
8/2025
88 |PROCOMET TONERS Tonner Cartridges, Empty Casing  |ORANGE No CTE-F PCC/digital/24014845353 of |CTE ( Fresh)

PRIVATE LIMITED

for other products,

2024 Dated 12/09/2024, up to
9/2025




143

89 |Darrick Insecticides Ltd Pesticide formulation ORANGE No CTO-R PCC/digital/24064294051 of |satisfactory
2023 Dated 06/02/2024, up to
12/2026
90 [Singh Minerals RBM ORANGE Yes, obtained CTO-R PCC/digital/24064491628 of |satisfactory
2024 Dated 27/05/2024, up to
1/2025
91 |NJBrickKiln Brick Kilns ORANGE No CTO-R PCC/digitall23063688725 of |satisfactory
2023 Dated 18/12/2023, up to
3/2028
92 [SHREE BALAJI PIGMENTS |M SINGOTS /BILLETS /BLOOMS ORANGE Yes, obtained CTE-R (expan) CTE ( Renew)
PVT. LTD. (CTE-Expan) PCC/digital/24034517516 of 2024,
dated 09/09/2024, up to 3/2025.
93 |SALINE LIFESCIENCE formulation of Pharma ORANGE No PCC/digital/24014478821 of 2024 |CTE ( Fresh)
PRIVATE LIMITED Dated 31/05/2024, up to 5/2025
94 |SWARN RUBBER OFF GRADE SYNTHETIC RUBBER/ |ORANGE No PCC/digital/24014567866 of 2024 |CTE ( Fresh)
MANUFACTURING INDIA |NATURAL RUBBER COMPOUND Dated 09/07/2024, up to 7/2025
PVT LITD
95 |Kathlore Stone Crusher  |Stone Crusher ORANGE No PCC/digital/24064162823 of 2024 |satisfactory
Dated 03/02/2024, up to 11/2024
96 |GODREJ CONSUMER Incense Sticks ORANGE No CTO-expan satisfactory
PRODUCTS LTD PCC/digital/24054449747 of 2024
Dated 01/06/2024, up to 6/2025
97 |Vaxova Life Sciences Pvt |formulation of Pharma ORANGE No CTE-F PCC/digital/24014192141 of |CTE ( Fresh)

Ltd

2024 Dated 30/05/2024, up to
5/2025
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98 |BSBS AGENCIES Manufacturing of Flexible ORANGE No CTO-R PCC/digital/24064566904 of |satisfactory
Packaging only 2024 Dated 12/07/2024, up to
4/2027
99 |Grand Plaza Hotel and Hotel ORANGE No CTO-R PCC/digital/24064368633 of |satisfactory
Restaurant 2024 Dated 16/05/2024, up to
1/2029
100 |H2M Healthcare Corrugated Boxes ORANGE No CTE-F PCC/digital/24014961838 of |CTE ( Fresh)
2024 Dated 30/09/2024, up to
9/2025
101 |HEALTHONICS formulation of Pharma ORANGE No CTE-Expan CTE ( Expansion )
LIFESCIENCES PVT LTD PCC/digital/24024851623 of 2024
Dated 13/09/2024, up to 9/2025
102 |Shreenaina Packaging Corrugated Boxes ORANGE No CTE-F PCC/digital/24014351497 of |CTE ( Fresh)
Private Limited 2024 Dated 09/05/2024, up to
5/2025. CTO-F
PCC/digital/24044456014 of 2024
Dated 27/08/2024, up to 8/2025
103 |Krishna Stone Crusher Stone Crusher ORANGE No CTO-R PCC/digital/24062605861 of |satisfactory
Sahar Kathua 2024 Dated 05/08/2024, up to
7/2025
104 (KRISHNA STONE Stone Crusher ORANGE No CTO-R PCC/digital/24064285259 satisfactory
CRUSHER Kore Punnu 0f2024 Date:- 19/02/2024 up to
2/2025
105 (R K STONE CRUSHER Stone Crusher and Hot mix plants  |ORANGE No CTO-R PCC/digital/24064300542 of |satisfactory

2024 Dated 23/08/2024, up to
1/2025
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106

KDB Industries

Brick Kilns

ORANGE

No

CTO-R PCC/digita/24063846315 of
2024, dated10/01/2024, up to
3/2028

satisfactory

107

JK HOTELS AND RESORTS

Hotel

ORANGE

No

CTE-F PCC/digital/24014346225 of
2024 Dated 19/04/2024, up to
4/2025

CTE ( Fresh)

108

DHUNSERI POLY FILMS
PRIVATE LIMITED

BIOAXIALLY OREINTED
POLYPROPELENE
FILMS (BOPP)

ORANGE

No

CTE-F PCC/digital/24014204388 of
2024 Dated 29/01/2024, up to
2/2025

CTE ( Fresh)

109

Biosearch Organics

formulation of Pharma

ORANGE

No

CTO-R PCC/digital/24063986043 of
2024 Dated 01/07/2024, up to
3/2027

satisfactory

110

Kathua Printers

Printing press

ORANGE

No

CTO-R PCC/digital/24044904964 of
2024 Dated 26/09/2024, up to
9/2025

satisfactory

OPI DERMACEUTICALS
PRIVATE LIMITED

formulation of Pharma

ORANGE

No

CTE-R PCC/digital/2403 4464012 of
2024 Dated 06/06/2024, up to
2/2025

CTE ( Fresh)

112

Rajput Stone Crusher

Stone Crusher

ORANGE

No

CT)-R PCC/digital/24064643337 of
2024 Dated 18/07/2024, up to
6/2025

satisfactory

113

New Indian Brick Kiln

Brick Kilns

ORANGE

No

CTO-R PCC/digital/23063681 067 of
2023 Dated 18/12/2023, up to
3/2028

satisfactory

114

Janta Brick Kiln

Brick Kilns

ORANGE

No

CTO-R PCC/digital/24064328630 of
2024, dated 20/02/2024 up to
3/2028

satisfactory
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115 |Shri Nath Industries unit || |/CREMODELING AND ORANGE No CTE-F PCC/digital/24014497325 of |CTE ( Fresh)
MIXING OF FLYASH 2024 Date:- 28/06/2024, up to
AND ADDITIVES IN 4/2025 and
THE DRIED CEMENT PCC/digital/24014430820 of 2024
date 18-03-2024 upto 18-03-2025
116 |SQUARE TEXTILE Manufacturing of BOPP ORANGE No CTE-F PCC/digital/24014948955 of |CTE ( Fresh)
ENTERPRISES PRIVATE Bags, Manufacturing of Printed 2024 Dated 30/09/2024, up to
LIMITED UNIT 11l Laminated Roll 9/2025
117 |Morning Waves Printing press ORANGE No CTO-R PCC/digital/24064239769 of |satisfactory
Publications 2024, dated 17/02/2024, up to
11/2028
118 |Maha Laxmi Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/24064193423 satisfactory
0f2024, dated 30/01/2024, up to
1/2025
119 (M/S FOIL TECH PRIVATE |Aluminium Blister Foils, ORANGE No CTE-F PCC/digital/24013263724 of |CTE ( Fresh)
LIMITED Aluminium Strip Foils 2024 Dated 19/07/2024. up to
PVDC/PVC/LDPE/PP/PE 7/2025
T Films & Laminates,
120 |TRIKUTA KATHA Katha ORANGE No CTO-R PCC/digital/24064391343 of |satisfactory
INDUSTRIES 2024 Dated 10/07/2024, up to
1/2026
121 |Futuretech Laboratories |paper board boxes only ORANGE No CTO PCC/digital/24054686521 of satisfactory
Pvt Ltd 2024, Dated 02/07/2024, up to
3/2025
122 [PRJ Industries Aluminium Foil Printing ORANGE No CTE-F PCC/digital/24014291058 of |CTE ( Fresh)

& Packaging

2024 Dated 10/05/2024, up to
5/2025
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123 [Penam Biosciences formulation of Pharma ORANGE No CTE-R PCC/digital/24034289958 of |CTE ( Fresh)
Private Limited 2024 Dated 20/05/2024, up to
12/2024
124 |ANJANEYA INDUSTRIES  [Zinc Oxide ORANGE No CTE-F PCC/digital/23013736861 CTE ( Fresh)
0f2023 Dated- 25/10/2023, up to
10/2024 CTO-F
PCC/digita/24044375831 of 2024,
Dated 08/05/2024, up to 5/2025
125 |MG Kitchen Hotel & Hotel/Banquet hall ORANGE No CTO-F PCC/digital/24044414125 of |satisfactory
Restaurant 2024 Dated 04/05/2024, up to
5/2025
126 |Swaraj Enterprises Stone Crusher ORANGE No CTO-R PCC/digital/24064645771 of |satisfactory
2024 Dated 05/08/2024, up to
1/2026
127 [HALDIRAM SNACKS Industry ORANGE No CTE-F PCC/digital/24014796764 of |CTE ( Fresh)
MANUFACTURING 2024 Dated 07/09/2024, up to
PRIVATE LIMITED 9/2025
128 |SEHAJ INDUSTRIES Steel Fabrication ORANGE No CTO-R PCC/digitall23064102019 of |satisfactory
2023 Dated 22/12/2023, up to
7/2026
129 |ADVANCE FILMS PRIVATE |Packaging Material ORANGE No CTE-F PCC/digital/24014735808 of |CTE ( Fresh)
LIMITED 202, Dated 11/07/2021, up to
7/2024
130 |Qalys Pharma LLP formulation of Pharma ORANGE No CTE-F PCC/digita/24014163231 of [CTE ( Fresh)

2024 dated 07/02/2024, up to
2/2025
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131 |Sh Abhijeet Singh RBM ORANGE Yes, obtained CTO-R PCC/digital /23064139740 of |satisfactory
2023 Dated 21/12/2023, up to
8/2024
132 |Shiva Bricks Industries Brick Kilns ORANGE No CTO-R PCC/digital/24063656816 of |satisfactory
2024, dated 20/02/2024, up to
3/2028
133 |RENOVO FORGETECH Forging ORANGE No CTE-F PCC/digital/24014698304 of |CTE ( Fresh)
PRIVATE LIMITED 2024, Dated 11/09/2024, up to
9/2025
134 |DN PRINTEX PRIVATE Packaging Material ORANGE No CTO PCC/digital/24044899654 of satisfactory
LIMITED 2024 Dated 30/09/2024, up to
9/2025
135 |New Natraj Bricks and Brick Kilns ORANGE No CTO-R satisfactory
Tiles Industry PCC/digital/240638231490f2024
Dated- 08/01/2024, up to 1/2028
136 |Stellar Flexopack LLP Sacks Pouch and bags ORANGE No CTE-F PCC/digital/24014918490 of |CTE ( Fresh)
2024 Datd 28/09/2024, up to
9/2025
137 |Shree Balaji Polymers HDPE Water Storage ORANGE No CTO-F PCC/digital/24064626632 of |satisfactory
(Blow moulding water 2024 Dated 04/06/2024, up to
tanks) 4/2027
138 |OPI Pharma Private formulation of Pharma ORANGE No CTE-F PCC/digitat/24014683863 of |CTE ( Fresh)

Limited

2024 Dated 18/07/2024, up to
7/2025
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139 [Adkin Bioceuticals Private |formulation of Pharma ORANGE No CTE-F PCC/digital/24014813119 of |CTE ( Fresh)
Limited 2024, dated 27/08/2024, up to

08/2025

140 |BMK Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/23063681768 of |satisfactory
2023 Dated 22/11/2023, up to
3/2028

141 |Sudesh Stone Crusher Stone Crusher ORANGE No CTO-F PCC/digitall23044224157 of |satisfactory
2023 Dated 11/12/2023, up to
12/2024

142 |Jehlum Corrugated Unit Il [Corrugated Boxes ORANGE No CTE-F PCC/digital/24014528835 of |CTE ( Fresh)
2024 Dated 09/05/2024, up to
5/2025

143 |Paramijit Singh Jogyian RBM ORANGE Yes, Obtained CTO-R PCC/digital/23064065350 of |satisfactory

9.65 HAC 2023 Dated 16/11/2023, up to

13.07.2024

144 |Sheetla Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/23063673005 of |satisfactory
2023, Dated 18/12/2023

145 |Paramjeet Singh RBM ORANGE Yes, obtained CTO-R PCC/digital /23064065914 of |satisfactory
2023 Dated 29/11/2023, up to
6/2024

146 |V G S Stone Crusher Stone Crusher ORANGE No CTO-R PCC/digital/24064243967 of |satisfactory
2024 Dated 09/08/2024, up to
12/2024

147 |HIMALAYAN CEDAR OIL [Cedar wood oil ORANGE No CTO-R PCC/digital/24064816646 of |satisfactory

COMPANY

2024 Dated 08/10/2024, up to
9/2029
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148 |KATHKIN LIFESCIENCES  |formulation of Pharma ORANGE No CTE-F PCC/digital/24014131662 of |CTE ( Fresh)
2024 Dated 22/05/2024, up to
5/2025
149 |Devyani Foods Industries |Manufacturing of Biscuits ORANGE No CTE-F PCC/digital/24014437937 of |CTE ( Fresh)
Limited Unit Il 2024 Dated 18/04/2024, up to
4/2024
150 |Wonder Glass Pvt Limited |puff pannels ORANGE No CTO-F PCC/digital/24044799662 of |satisfactory
2024 Dated 11/09/2024, up to
7/2025
151 [MEGA METALS F HICH ORANGE No CTE-F PCC/digital/24014733369 of |CTE ( Fresh)
PRESSURE DIE CAST 2024 Dated 28/08/2024, up to
ALU MINIUNI 8/2025
COMPONENTS
152 |MANI MAHESH STONE Stone Crusher ORANGE No CTO-R PCC/digital/24064915882 of |satisfactory
CRUSHER 2024 Dated 31/10/2024, up to
8/2025. CTO-R
PCC/digital/23063921750 of 2023
Date:- 02/11/2023, up to 8/2024
153 |Kargil Steel And Power Industry ORANGE No CTE-R PCC/digital/24034711456 of |CTE ( Fresh)
Private Limited 2024 Dated 08/07/2024, up to
7/2025
154 (JAMKAS formulation of Pharma ORANGE No CTE-F PCC/digital/24013557169 of |CTE ( Fresh)
PHARMACEUTICALS 2024, dated 22/05/2024, up to
PRIVATE LIMITED 5/2025
155 [HFL TECHNOLOGIES Crankshafts, Automobile ORANGE No CTE-F PCC/digital/24014973086 of |CTE ( Fresh)

PRIVATE LIMITED UNIT Il

and Earth Moving
Equipment, Parts and
Accessories of the Motor

Vohicl

2024 Dated 16/11/2024, up to
11/2025
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156 |Jandial & Co. Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digitaV24063714720 satisfactory
0f2024 Dated 30/01/2024, up to
1/2025
157 |Ankush Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digitat/24064356044 of |satisfactory
2024 Dated 20/02/2024, up to
2/2025
158 [JAMMU MOTORS P LTD  [Servicing of Vehicles ORANGE No CTO-R PCC/digital/24042388418 of |satisfactory
2024, dated 09/05/2024, up to
5/2025
159 |Bansi Lal Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/2406368112S of |satisfactory
2024 Dated 20/01/2024, up to
3/2028
160 |Radha Krishna Pull ring Cap & Metal closures, ORANGE No CTE-F PCC/digital/24014398162 of |CTE ( Fresh)
Technoplast Industries flexible packaging films 2024, dated 21/05/2024, valid up to
5/2025
161 [Radiance Polymers Lambi tube, Rigid PVC Sheet ORANGE No CTE-F PCC/digital/24014815156 of |CTE ( Fresh)
2024 Dated 09/09/2024, valid up to
9/2025
162 |lindal Speciality Inulin ORANGE No CTE-R PCC/digital/24034255649 of |CTE ( Fresh)
Chemicals India Private 2024 Date:- 18/01/2024, up to
Limited 12/2024
163 |N S Plastic Industry Plastic Granules ORANGE No CTE-F PCC/digital/24014559082 of |CTE ( Fresh)
2024 Dated 13/09/2024, up to
9/2025
164 |Ganesh Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digitaU230638464030f |satisfactory
2023 Dated 18/12/2023, up to
3/2028
165 |GLARE DISTILLERIES IMFL ORANGE No CTO-R PCC/digital/24044283765 of |satisfactory
2024 Dtd. 07/06/2024, up to 7/2027
166 [RAYVAX formulation of Pharma ORANGE No CTE-F PCC/digital/2401473647 0 of |CTE ( Fresh)
PHARMACEUTICALS 2024 Dated 17 /08/2024, up to
PRIVATE LIMITED UNIT | 8/2025
167 |Krishna Stone Crusher Stone Crusher ORANGE No PCC/digital/24064377527 of 2024  |satisfactory

Dated 14/06/2024, up to 3/2026
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168 |Kesari Nandan Mines RBM ORANGE Yes, obtained CTO-R PCC/digital/24064106624 of |satisfactory
(Jothana block 24) 2024 Dated 20/02/2024, up to
8/2024 CTO-
169 |MAN STAINLESS STEEL Non API ERW Pipes ORANGE No CTE-F PCC/digital/24014145509 of |CTE ( Fresh)
TUBES LIMITED UNIT Il 2024 Dated 15/04/2024, up to
1/2025
170 |Luxmi Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/23063846360 of |satisfactory
2023 Dated 18/12/2023, up to
3/2028
171 |HOTEL BRAHAM LAXMI  [Hotel ORANGE No CTO-F PCC/digitall24044044196 of |satisfactory
2024 Dated 30/01/2024, up to
12/2024
172 |SAI & SONS STONE Stone Crusher ORANGE No CTO-R PCC/digital/24064834178 of |satisfactory
CRUSHER 2024 Dated 25/09/2024, up to
9/2027
173 [Singh Resort Banquet hall ORANGE No CTE-F PCC/digital/23014070759 of |CTE ( Fresh)
2023 Dated 20/12/2023, up to
12/2024
174 |Prevan Hospital HCF ORANGE No CTO-F PCC/digital/24042627832 of |satisfactory
2021 Dated 01/04/2024, up to
4/2025
175 [AERO PLAST LTD Mfg. of Flexible ORANGE No CTE-R PCC/digital/24034746295 of |CTE ( Renew )
Packaging for food & 2024 Dated 22/08/2024, up to
Pharma Sector only" 8/2025
176 |NEW JAI RAJPUTANA Stone Crusher ORANGE No CTO-R PCC/digital/24064447907 of |satisfactory
STONE CRUSHER 2024 Dated 09/08/2024, up to
10/2025
177 |Om Jai Baba Laza Singh  |Stone Crusher ORANGE No CTO-R PCC/digital/24064627061 of |satisfactory
Stone Crusher 2024 Dated 20/07/2024, up to
7/2025
178 |JUPITER ALUMINIUM Mfg. of Aluminium Foils Red Yes CTE-R PCC/digital/24034765374 of |CTE ( Fresh)

INDUSTRIES PRIVATE
LIMITED

stoik, Aluminium Coils
Aluminium Sheets,
Closurc Stock, Fins Stock
and related Products onlY

2024, dated 24.09.2024, up to
31.12.2024 CTE-
Expan PCC
/digital/24024164249 of 2024 Dated
20/02/2024, up to 7/2024.

CTE-F PCC/digital/23013661283 of
2023, dated 02/08/2023, up to
07/2024




153

179 |Baba Chistiya Screening |Stone Crusher ORANGE No CTO-R PCC/digital/24064481808 of |satisfactory
Plant 2024 Dated 08/07/2024, up to
5/2025
180 |R K STEEL FURNITURE Steel Furniture ORANGE No CTO PCC/digital/24064640418 of satisfactory
INDUSTRIES 2024 Dated 22/08/2024, up to
10/2025
181 |SHUBHAM POLYFILMS Form Fill Seal Bags ORANGE No CTE-F PCC/digital/24014780217 of |CTE ( Fresh)
PRIVATE LIMITED 2024 Dated 17/08/2024, up to
7/2025
182 (KOXI HITECH PACK Manufacturing of Metal ORANGE No CTE-F PCC/digital/24014732144 of |CTE ( Fresh)
INDUSTRY Closure, Manufacturing Flexible 2 2024 Dated 30/07/2024, up to
Packaging Films 7/2025
183 |New Kathua Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/24063715670 of |satisfactory
2024 Dated 29/01/2024, up to
3/2028
184 |RRS Associates Stone Crusher ORANGE No CTO-R PCC/digital/24063891935 of |satisfactory
2024 Dated 14/03/2024, up to
7/2026
185 |JAINYTIC PACKAGING Packaging Products ORANGE No CTE-F PCC/digital/24014881036 of |CTE ( Fresh)
PRIVATE LIMITED Including Labcls & 2024 Dated 09/09/2024, up to
Stickers 9/2025
186 |MEDELLA SOFTGEL PVT  [formulation of Pharma ORANGE No CTO-F PCC/digital/24044244134 of |satisfactory
LTD 2024 Dated 08/07/2024, up to
7/2025
187 |INNOVEXIA LIFE SCIENCES [formulation of Pharma ORANGE No CTO-R PCC/digital/23044163681 of |satisfactory
PRIVATE LTD 2023 Dated 01/11/2023, up to
10/2024
188 |SHREE BALAJI PIGMENTS |TOR stccl & TMT Bars ORANGE No CTO-R PCC/digital/24064517652 of |satisfactory
PVT. LTD. 2024 Dated 05/08/2024, up to
3/2025
189 |RAYVAX formulation of Pharma ORANGE No CTE-F PCC/digital/24014805888 of |CTE ( Fresh)
PHARMACEUTICALS 2024 Dated 27/08/2024, up to
PRIVATE LIMITED UNIT II 8/2025
190 |OM INDUSTRIES Ribbed/Profile/Slitted, ORANGE No CTE-F PCC/digital/24014551480 of |CTE ( Fresh)
Prefabricated 2024 Dated 30/07/2024, up to
Shelters/Huts, Copper Aluminium 7/2025
Wire
191 |shree krishna stone Stone Crusher ORANGE No CTO-R PCC/digital/23064047904 of |satisfactory

crushar

2023 Dated 02/11/2023, up to
8/2024
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192 |S S HOSPITALITY Hotel ORANGE No CTO-F PCC/digital/24044477669 of |satisfactory
2024 Dated 05/08/2024, up to
8/2025
193 |MAMBO GLOBAL PRIVATE|BICYCLE HANDLE, BICYCLE SPOKE, [ORANGE No CTE-F PCC/digital/24014583419 of |CTE ( Fresh)
LIMITED BICYCLE HUB AXLE, Cold, Hand 2024 Dated 24/08/2024, up to
Tools 8/2025
Tractor Parts etc, Hot Forging of
Cycle
Parts, Auto Parts
Scaffolding , Hand Tools
194 |AGASKA Health Care Pvt |PERFUME AND ORANGE No CTE-F PCC/digital/24014640260 of |CTE ( Fresh)
Ltd LOTION, Aerosol 2024 Dated 08/07/2024, up to
7/2025
195 |TRIVENI META INFRA INSULATED ORANGE No CTE-F PCC/digital/24014246591 of |CTE ( Fresh)
SANDWICH PANEL, ALUNIINIUIVI / 2024 Date:- 23/04/2024, up to
COPPER 4/2025
ROD & STR, COPPER / ALUMINUM
WIRE
196 |Padyari Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/23063697113 of |satisfactory
2023 Dated 18/12/2023, up to
3/2028
197 |ARADHNA HOSPITALITY [Hotel ORANGE No CTE-F PCC/digital/24014878775 of |CTE ( Fresh)
2024 Dated 24/09/2024, up to
9/2025
198 |Shree Bhagwati Packaging|Corrugated Boxes ORANGE No CTE-F PCC/digital/24014712372 of |CTE ( Fresh)
Pvt Ltd 2024 Dated 11/07/2024, up to
7/2025
199 |Jai Durga Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/24063684254 of |satisfactory
2024 Dated 15/03/2024, up to
3/2028
200 [Jai Mata Vaishno Devi Brick Kilns ORANGE No CTO-R PCC/digital/24064314082 of |satisfactory
Brick Kiln 2024 Dated 20/02/2024, up to
2/2025
201 [Rudraksh Nakshatra Hotel [Hotel ORANGE No CTE-F PCC/digital/24014083276 of |CTE ( Fresh)
Pvt Ltd 2024 Dated 06/08/2024, up to
8/2025
202 |Associated Healthcare Pvt [formulation of Pharma ORANGE No CTE-F PCC/digital/24013833612 of |CTE ( Fresh)
Ltd 2024 Dated 24/04/2024, up to
4/2025,
203 |Medicity Packaging Packaging Material ORANGE No CTE-F PCC/digital/24014077957 of |CTE ( Fresh)

Private Limited

2024 Dated 24/01/2024, up to
1/2025
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204 |Hitech Metalex Private Galvanised Corrugated ORANGE No CTE-R PCC/digital/24034844101 of |CTE ( Renew)
Limited Sheet, Color Coated Coils 2024 Dated 11/09/2024, up to
& Sheet 4/2025
205 |PES ENGINEERS PRIVATE |Hydro Mechanical ORANGE No CTO-F PCC/digital/24044692276 of |satisfactory
LIMITED Equipments - Gates, 2024 Dated 28/09/2024, up to
Cranes, Hoists, Stee Hners, PES 8/2025
Assemblv
206 |Ambit Transmission Manufacturing of ORANGE No CTE-F PCC/digital/24014759867 of |CTE ( Fresh)
Products Private Limited |Adhesive tape and 2024 Dated 17/08/2024, up to
Unit | speciality tape, BOPP 8/2025
tape, polyester tape, paper
tape, labels, PVC tape,
Masking tape, Tissue tape,
Medical tape, Aluminium
tape, Form tape, cross
filament tape and cloth
207 |Peer Baba Associates Stone Crusher ORANGE No CTO-R PCC/digital/24064782796 of |satisfactory
Stone Crusher 2024 Dated 27/08/2024, up to
8/2025
208 |INNOVA CAPTAB LTD (CTE(formulation of Pharma ORANGE No CTE-R PCC/digital/24034483208 of |CTE ( Renew )
R) 2024 Dated 28/05/2024, up to
12/2024
209 |MONIKA SCREENER Stone Crusher ORANGE No CTE-R PCB/digital/24014261028 of |CTE ( Fresh)
PLANT 2024 Dated 17/02/2024, up to
1/2025
210 |R S Screening Industry Stone Crusher ORANGE No CTO-R PCB/digital/24064782813 of |satisfactory
2024 Dated 29/08/2024, up to
6/2027
211 |Andotra Sons Automobile | SERVICING AND REPARING OF ORANGE No CTO-F PCC/digital /24063576468 of |satisfactory
VEHICLES (WITHOUT 2024 Dated 16/07/2024, up to
WASHING) 7/2025
212 [Magnum Stone Crusher [Stone Crusher ORANGE No CTO-R PCC/digital/24064194387 of |satisfactory
and Screener 2024 Dated 16/01/2024, up to
12/2024
213 |IDVB Recycling Recycle Flakes, ORANGE No CTE-F PCC/digital/24014251002 of |CTE ( Fresh)
Operations Private Recycle PET 2024 Dated 29/04/2024, up to
Limited 4/2025
214 |Chiripal Poly Films Limited|BOPP FILMS, RPET CHIPS/PET ORANGE No CTE-Expan CTE ( Expansion )

FLAKES, ALUMINUM FOILS

PCC/digital/24024232628 of 2024
Dated 15/04/2024, up to 4/2025
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215 [Sai Baba Katha Industries [Cutch,Liquid Katha (Mother ORANGE No CTO-R PCC/digital/23063474889 of |satisfactory
Liquor),Katha 2023 Dated 20/12/2023,up to 2/202
CTO-R PCC/digital/24064352189 of
2024 Dated 17/02/2024, up to
2/2027
216 [Sai Mines RBM ORANGE Yes, obtained CTO-R PCC/digital/24064490729 of |satisfactory
2024 Dated 18/05/2024, up to
2/2025
217 [Dhan Lakshmi Stone Stone Crusher ORANGE No CTO-R PCC/digital/23064239680 of |satisfactory
Crusher 2023 Dated 28/12/2023, up to
1/2025
218 [Mansa Ram and Sons Stone Crusher ORANGE No CTO-R PCC/digital/24064507044 of |satisfactory
Sukrala Stone Crusher 2024 Dated 12/07/2024, up to
3/2025
219 [Technoflex Packaging Plain-PE Film & Shrink ORANGE No CTO PCC/digital/24064523382 of satisfactory
Film 2024 Dated 15/06/2024, up to
3/2029
220 [Narsingh Stone Crusher [Stone Crusher ORANGE No CTO-R PCC/digital/240641654617 of |satisfactory
2024 Dated 08/07/2024, up to
5/2027
221 [JAI DURGA STONE Stone Crusher ORANGE No CTO-R PCC/digital/24064347225 of |satisfactory
CRUSHER VILL. 2024 Dated 26/06/2024, up to
LANGERIAL HIRANAGAR 2/2027
KATHUA.
222 (EXPERT ELECTRIC AND MFG.OF ELECTRIC MOTORS (ALL  [ORANGE No CTE-F PCC/digital/23014040893 of |CTE ( Fresh)
ENGINEERING WORKS TYPES), TRANSFORMERS UPTO 2023 Dated 21/12/2023, up to
500KW, CONTROL PANELS,WATER 12/2024
PUMPS, CT/PT
223 |GROFIT INDUSTRIES INSULATED SANDWICH PANEL, ORANGE No CTE-F PCC/digital/24014246497 of |CTE ( Fresh)
RIBBED/PROFILE/SLITTED SHEETS, 2024 Dated 13/02/2024, up to
PREFABRICATED 2/2025
SHELTERS/HUTS, ALUMINIUM /
COPPER ROD & STRIP, COPPER
/ALUMINUM WIRE
224 (A & M Foods Noodles ORANGE No CTE-F PCC/digital/24014626431 of |CTE ( Fresh)

2024 Dated 09/07/2024, up to
7/2025
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225 |GRA Spinning Mills spining of polyster yarn ORANGE No CTE-R PCC/digital/24034473169 of |CTE ( Renew)
Private Limited 2024 Dated 06/06/2024 up to
7/2025
226 |BIOEARTH LAMINATES Laminates/sunmica ORANGE No CTO-F PCC/digital/24044194875 of |satisfactory
PVT LTD 2024 Dated 03/02/2024, up to
2/2025
227 |ZAYO ENERGY PRIVATE Busbar, Manufacturing of Eva ORANGE No CTE-F PCC/digital/24014948657 of |CTE ( Fresh)
LIMITED Encapsulation Sheet 2024 Dated 28/09/2024, up to
9/2025
228 |M/S KEDWIN Formulation of Pharma ORANGE No CTE-F PCC/digital/24014769381 of  [CTE ( Fresh)
LIFESCIENCES PRIVATE 2024 Dated 05/09/2024, up to
LIMITED 9/2025
229 |Peer Baba Associates Hot [Hot mix plants ORANGE No CTO-R PCC/digital/24063947891 of |satisfactory
Mix Plant 2024 Dated 28/06/2024, up to
7/2026
230 [Manu Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/24064353232 of |satisfactory
2024 Dated 20/02/2024, up to
2/2025
231 [GODREJ CONSUMER Incense sticks ORANGE No CTE-expan CTE ( Expansion )
PRODUCTS LTD (expan) PCC/digital/24024295257 of 2024
Dated 17/02/2024, 1/2025
232 [Shree Ganpati Udyog Mattress ORANGE No CTO-PCC/digital/23054082564 of satisfactory
2023 Dated 21/12/2023, up to
12/2024
233 [AEGIOS POLYFILMS BOPET Transparent Film, BOPET ORANGE Yes CTE-R PCC/digital/24034282247 of |CTE ( Renew)
PRIVATE LIMITED Metalized Film Polyester Chips, 2024, Dated 10/01/2024, up to
12/2024.
CTO-F for trail run
PCC/digital/24044549398 of 2024,
Dated 03/12/2024, up to 04/2025
and unit holder also applied for EC
234 [SIGMA SOFTGEL PRIVATE [formulation of Pharma ORANGE No CTO-F PCC/digital/24044292779 of |satisfactory
LIMITED 2024, dated 30/05/2024, up to
05/2025
235 |Natraj Bricks and Tiles Brick Kilns ORANGE No CTO-R PCC/digital/23063656886 of |satisfactory
Industry 2023 Dated 22/11/2023, up to
3/2028
236 |Gravitas Stone Crusher  [Stone Crusher ORANGE No CTO-F PCC/digital/24044447155 of |satisfactory

2024 Dated 10/05/2024, up to
5/2025
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237 |Jai Maa Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/24064193483 of |satisfactory
2024 Dated 19/01/2024, up to
3/2028
238 |[Krishna Industries POP ORANGE No CTO-R PCC /digitat/21043858771 of |satisfactory
2024, dated 20/02/2024, up to
10/2024
239 |BABA PEER STONE Stone Crusher ORANGE No CTO-R PCC/digital/24064215593 of |satisfactory
CRUSHER 2024 Dated 03/02/2024, up to
12/2024
240 [Diwakar Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/23063677565 of |satisfactory
2023 Date:- 22/11/2023, up to
3/2028
241 |SSK Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/24063823210 satisfactory
0f2024 Dated 10/01/2024, up to
1/2028
242 |Gold Pack and Print Corrugated Boxes ORANGE No CTE-F PCC/digital/24014779838 of |CTE ( Fresh)
Private Limited 2024 Dated 22/08/2024, up to
8/2025
243 [Om Sai Stone Crusher Stone Crusher ORANGE No CTO-R PCC/digital/24064267093 of |satisfactory
2024 Dated 05/08/2024, up to
1/2025
244 |Paramijit Singh Jogyian (8 |RBM ORANGE Yes, obtained CTO-R PCC/digital/23064064786 of |satisfactory
HAC) 2023 Dated 16/11/2023, up to
7/2024
245 |Bushwell Private Limited |Formulation of Pharma ORANGE No CTE-F PCC/digital/24014456154 of |CTE ( Fresh)
Unit | 2024 Dated 26/09/2024, up to
9/2025
246 [Jai Mata Sukrala Devi Brick Kilns ORANGE No CTO-R PCC/digital/24063656736 of |satisfactory
Brick Kiln 2024 Dated 20/02/2024, up to
1/2025
247 |Mannat Foam Industries |Polyurethan€ ORANGE No CTO-R PCC/digital/24044403593 of |satisfactory
Foam/Borded Foam/PU 2024, Dated 08/05/2024, up to
Roll, Fibre Pillows, Cushions. 5/2025
Rlosfers Rlankets Rincks
248 |Puran Singh Chib Brick Brick Kilns ORANGE No CTO-R PCC/digital/24064353286 of |satisfactory
Kiln 2024 Dated 20/02/2024, up to
2/2025
249 |Viney Carporation Private |WIRING HARNESS, CONNECTORS, |ORANGE No CTO-R PCC/digital/24064554169 of |satisfactory

limited Unit I1.

2024 Dated 15/06/2024, up to
5/2026
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250 |Mahha lakshmi feeds Cattle Feed ORANGE No CTE-F PCC/digital/24014182469 of |CTE ( Fresh)
2024 Dated 27/01/2024, up to
1/2025
251 [Punia Brick Kiln Brick Kilns ORANGE No CTO-R PCC/digital/24064066669 of |satisfactory
2024 Dated 19/01/2024, up to
12/2027
252 |Sudesh Brick Kiln Brick Kilns ORANGE No CTE-F PCC/digital/24014154588 of |CTE ( Fresh)
2024 Dated 12/01/2024, up to
1/2025, CTO-F
PCC/digital/24063684254 of 2024,
Dated 21/09/2024, valid up to
9/2025
253 |Rajesh Kumar Contractors |Stone Crusher and Hot mix plants  (ORANGE No CTO-R PCC/digita/24063868974 satisfactory
Private limited 0f2024 Dated 03/02/2024, up to
5/2024
254 (Birla Boitech Pvt. Ltd. Formulation of Pharma ORANGE No CTE-F PCC/digital/2401 4360584 ol |CTE ( Fresh)
SIDCO Ghatti Kathua 2024, Dated 08/07/2024, up to
7/2025
255 [Bharat Stone Crusher Stone Crusher ORANGE No CTO-R PCC/digital/24064562214 of |satisfactory
2024 Dated 31/05/2024, up to
4/2025
256 [S K STONE CRUSHER AND [Stone Crusher ORANGE No CTO-R PCC/digital/24064214903 of |satisfactory
SCREENER 2024 Dated 18/05/2024, up to
11/2024
257 |MACLEODS Formulation of Pharma ORANGE No CTE-F PCC/digital/24014452790 of ~ |CTE ( Fresh)
PHARMACEUTICALS 2024, Date:- 09/08/2024, up to
LIMITED UNIT XII 08/2025
258 |GEETA SPORTS INDUSTRY |Cricket Bats GREEN No CTE-F PCC/digital/24014466422 of CTE ( Fresh)
2024 Dated 08/05/2024, 4/2025,
CTO-F PCC/digital/24044655406 of
2024 Dated 06/06/2024, up to
06/2025
259 |LORD STEEL M.S Pipe GREEN No CTE-F PCCldigStaU24014904192 of  |CTE ( Fresh)
2024 Dated 28/09/2024, 9/2025
260 |Suntec Glazing Solutions |Mfg. ofToughened GREEN No CTE-R PCC/digitl/4034858652 of CTE ( Fresh)

Glass only

2024 Date:- 04/09/2024, up to
7/2025
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261 |Tritech Landscope Pvt Ltd |[RMC GREEN No CTO PCC/digital/24044522886 of satisfactory
2024 datd 26/07 2024, up to 7/2025
262 |ROYAL FOOD & PACKERS [MAUNFACTURING OF GREEN No CTO PCC/digital/24064493291 of satisfactory
BAKERY PRODUCTS 2024, dated 25/07/2025
ONLY
263 |NEENA GREENTAILERS MFG. OF PAPER GREEN No CTO PCC/digital/24064588249 of satisfactory
BAGS ONLY 2024 Dated 03/07/2024, up to
1/2025
264 [POLYMET FILMS PRIVATE [Metalized Plastic films GREEN No CTO PCC/digital/240442740541 of |satisfactory
LIMITED 2024 Dated 02/02/2024, up to
1/2025
265 |Superior Polymers India  |Mfg of Pet preform GREEN No CTE-F PCC/digital/24014337951 of |CTE ( Fresh)
Private Limited unblown bottles 2024, Dated 04/03/2024, up to
3/2025
266 [M/S PARVATI PACKERS PLASTIC BOTTLE, JARS, GREEN No CTO PCC/digita/24064617823 of satisfactory
CONTAINERS, CAPS, 2024, dated 26/09/2024, up to
3/2025
267 |PROSUN CABLES PRIVATE [NETWORKING GREEN No CTE-F PCC/digital/24014848277 of |CTE ( Fresh)
LIMITED CABLES (CCTV/CAT-6),Power Cords 2024, dated 30/08/2024, up to
08/2025
268 [Luxmi Rice Mills Rice Mill GREEN No CTO-R PCC/digital/24064476660 of |satisfactory
2024, dated 19/06/2024, up to
3/2029
269 |P A Technoplast Private  [PET PREFORMS GREEN No CTE-F PCC/digital/24014291781 of |CTE ( Fresh)
Limited 2024, dated 25/01/2024, up to
01/2025
270 |INDIRA SAW MILL Rice Mill GREEN No CTO, PCC/digital/24064793302 of  |satisfactory
BILLAWAR 2024, dated 29/08/2024, up to
08/2027
271 [LORDS PIPES M S Pipe GREEN No CTE-F PCC/digital/21124014887497 |CTE ( Fresh)
of 2024 Dated 21/09/2024, up to
9/2025
272 |ARFM Foods Private Wheat GREEN No CTE-F PCC/digital/24014925890 of |CTE ( Fresh)
Limited Products viz Maida, Atta, 2024, dated 21/09/2024, up to
Suzi and Wheat Bran etc 09/2025
273 |MADHAV CHEMICALS Manufacturi GREEN No CTO, PCC/digital/23044140885 of |satisfactory
and Soap 2024, dated 28/11/2023, up to
ng of soap 11/2024

Noodles
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274 |K P FLEXO FLEXIBLE PACKAGING, LDPE FILM |GREEN No CTE-F PCC/digital/24014313749 of |CTE ( Fresh)
2024, dated 27/01/2024, up to
01/2025
275 [FENA PRIVATE LIMITED Detergent Cake, Detergent Pouder, |GREEN No CTO-R PCC/digital/24064590272 of |satisfactory
Dish Cleaning Ba 2024, dated, 13/08/2024, up to
06/2024
276 |MAHADEV INDUSTRIES Furniture GREEN No CTO PCC/digital/230439884 of 2023 |satisfactory
Dated 19/10/2023, up to 10/2024
277 (JAlHANUMAN MULTI LDPE FILM, FLEXIBLE GREEN No CTE-F PCC/digital/24014418662 of CTE ( Fresh)
LAYER PACKAGING 2024, dated 27/05/2024, up to
05/2025
278 |URAVIT AND WEDGE Wedge Base Lamps, GREEN No CTO-R PCC/digital/2464747389 of  |satisfactory
LAMPS LIMITED UNIT lIl  |Capless Lamps, Indication 2024 dated 18/09/2024, up
Lamps, Stop& Tail Lamps, t07/2025
HeadR led lamng
279 |Gallberry Formulations Formulation of Pharma GREEN No CTE-F PCC/digita/23044023475 of  |CTE ( Fresh)
Private Limited 2024, dated 23/11/2023, up to
10/2024
280 [Choudhary Saw Mill Saw Mill GREEN No CTO, PCC/digital/23044023475 of  |satisfactory
2023, dated 23/11/2023. up to
10/2024
281 |ULTRAGLOW PROFILES Premixes for GREEN No CTO, PCC/digital/23064157298 of satisfactory
fortification of Rice, 2023, dated, 07/12/2024, up to
Flour & other types of 10/2031
items/Rice FlourIMaze
Elour /Corn Elou
282 [MAGBROS FILAMENTS NYLON MONO GREEN No CTE-F PCC/digital/24014959164 of CTE ( Fresh)
PRIVATE LIMITED FILAMENTYARN 2024, dated, 21/09/2024, up to
09/2025, CTO-F
PCC/digital/24064797932 of 2024
date 22-08-2024 upto 31-07-2027
283 [M/S PUVINA FOOD AND [sPrcES (ALL TYPES) GREEN No CTO-R PCC/digital/24064267171 of |satisfactory
SPICES (OPC) PVT. LTD.  |& WOOD PRESSED / 2024, Dated 10/04/2024, up to
COLD PRESSED 09/2024
orL(ALL TYPES) &
OTHER FOOD
DRANLICTS
284 [JK Roller Flour Mills Flour Mill GREEN No CTO-R PCC/digital/24064497635 of |satisfactory

2024, dated, 04/05/2024, up to
04/2029
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285 |M/SS'S GROUP OF CEMENT TILES, GREEN No CTO, PCC/digital/44309410 of 2024, |satisfactory
INDUSTRIES FANCY TILES, CEMENT POTS, dated 29/01/2024, up to 01/2025
COMPOUND WALLS & FITTINGS
286 |Talise Beverages Pvt Ltd [Packaged drinking GREEN No CTO-F PCC/digital/24044409409 of |satisfactory
water 2024, dated 20/03/2024, up to
03/2024
287 |SQUARE TEXTILE Manufacturing of Multifold Yarn  |GREEN No CTE-F PCC/digital/24014957281 of  |CTE ( Fresh)
ENTERPRISES PRIVATE (without dyeing) 2024 Dated 28/09/2024, up to
LIMITED 09/2025
288 [KISSAN CONCRETE MFG. OF RCC POLES, FOREST GREEN No CTE-F PCC/digital/24014729248 of |CTE ( Fresh)
INDUSTRY POLES, PILTARS, RCC, 2024, dated 17/08/2024, 08/2025
ELECTRIC POLE, FENCING
POLES, PRECAST RCC PIPES,
HIINE DIDE
289 |KOHINOOR FLOUR MILLS [Flour Mill GREEN No CTE-F PCC/digital/23014090124 of |CTE ( Fresh)
2023 Dater 16/11/2023, up to
10/2024,
290 |Shri Shyam Hygiene Sandwich Panel (Puf, Rockwool, |GREEN No CTE-F PCC/digital/24014112408 of |CTE ( Fresh)
Private Limited Honycombinfill) PPGI/PCGI/SS 2024, Dated 22/07/2024, up to
7/2025
291 (BURJ OF SPORTS CRICKET BATS GREEN No CTE-F PCC/digital/24044631107 of |satisfactory
INDUSTRIES 2024, dated 22/07/2024, up to
07/2025
292 |SQUARE YARNS PRIVATE [Manufacturing of Multifold Yarn GREEN No PCC/digital/24014977935 of 2024 CTE ( Fresh)
LIMITED UNIT Il (without dyeing) Dated 28/09/2024, up to 09/2025
293 (Glare Glass Doors and INSULATING GLASS, ALUIMINIUM  |GREEN No CTE-F PCC/digital/2404842448 of CTE ( Fresh)
Windows PANELS, 2024 Dated 26/09/2024, 09/2025.
DOORS & WINDOWS, UPVC ITEMS
VIZ. DOORS
WWINDOW/S 2 ERAMES
294 [MAHAJAN FLY ASH Fly ash Bricks GREEN No CTE-R CTE ( Renew)
BRICKS PCC/digital/23034233514 of 2023
Datet 21/12/2023, up to 3/2024
295 [MAHAJAN FLY ASH Fly ash Bricks GREEN No CTO-F PCC/digital/2404+G383 of satisfactory
BRICKS 2024 Dated 15/06/2024, up to
06/2025
296 (KRISHNA TYRE RETREADING OFTYRES ONLY GREEN No PCC/digital/24014513368 of 2024 CTE ( Fresh)

RETREADING

(BY COLD PROCESS)

Dated 25/06/2024, up to 06/2024
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297 [Micropet Technology Pvt [Pet Bottles GREEN No PCC/digital/24064357861 of 2024  |satisfactory
Ltd Dated 25/07/2024, up to 05/2027
298 |K & P Extrusions LDPE FILM, FLEXIBLE GREEN No PCC/digital/24014313995 of 2024  |CTE ( Fresh)
PACKAGING Dated 27/01/2024, up to 01/2025
299 |GREEN PRODUCTS RIPENING UNIT VIZ BANANA, GREEN No PCC/digital/24014778069 of 2024, |CTE ( Fresh)
APPLE, PEARS, MANGOES dated 13/08/2024, up to 08/2025.
300 |Ferrous Crete India Manufacturing of Tile GREEN No CTE-F PCC/digital/24041620867 of |CTE ( Fresh)
Private Limited Adhesive, Grout and 2024 Dated 15/06/2024, up to
Allied Products only 06/2025, CTO-F
PCC/digital/24044738506 of 2024
Dated 18/07/2024, up to 07/2025
301 [MAHAVIR FEED Mfg. of Feed GREEN No PCC/digital/24064391305 of 2024  |satisfactory
SUPPLEMENTS Supplements (Maize, Dated 03/05/2024, up to 12/2028
Barley, Cofton Seed oi
302 |Megha Engineering and |RMC GREEN No CTO-R PCC/digital/24064665182 of |satisfactory
Infrastructures Limited 2024, dated 27/08/2024, up to
04/2025
303 |Romesh Chander saw Mill |Sawing of Wood GREEN No CTO PCC/digital/24044856647 of satisfactory
2024 Dated 18/09/2024, up to
09/2025
304 |MEDLEGAL TECH IT SERVICES GREEN No CTE-F PCC/digital/24014894669 of  |CTE ( Fresh)
SOLUTIONS 2024, dated 21/09/2024, up to
09/2025
305 [BAISLA INDUSTRIES Plastic caps, Pet Preforms etc. GREEN No CTE-F PCC/digital/24014529243 of |satisfactory
PRIVATE LIMITED 2024 date 27-04-2024 upto 27-04-
2025 CTO-F
PCC/digital/24044886739 of 2024,
dated 19/09/2024, up to 09/2025
306 [Dewan Chand Saw Mill wooden furniture GREEN No CTO-F PCC/digital/2406290I1255 of |satisfactory
2024, dated 22/07/2024, up to
08/2027
307 |M/S SAI WATER packed drinking water GREEN No CTO PCC/digital/24064699399 of satisfactory

INDUSTRIES

2024, dated 25/07/2024, up to
05/2026




164

308 |JK FOODS Fortified Rice, Noodles, Pasta, GREEN No CTO-F PCC/digital/24044347076 of |satisfactory
Cornflakes etc. 2024, dated 29/02/2024, up to
02/2025
309 |SAROCH RESIDENCY Hotel GREEN No PCC/digital/24014625435 of 2024, CTE ( Fresh)
dated 21/09/2024, up to 09/2024
310 |Viney Aggarwal Industries |Mfg. Shoes GREEN No PCC/digital/24014791866 of 2024, |CTE ( Fresh)
Pvt Ltd Unit Il dated 19/08/2024, up to 08/2024
311 |MEHTA ECO FLYASH Fly ash Bricks, PCC Poles etc GREEN No PCC/digital/24014896753 of 2024, |CTE ( Fresh)
BRICKS AND TILES dated 24/09/2024, up to 09/2024
INDUSTRY
312 |Sintex Advance Plastics  |PVC Pipes and fitting, SMC pannel [GREEN No PCC/digital/24014735556 of 2024, |CTE ( Fresh)
Limited tank, PVC tanks dated 07/08/2024, up to 08/2025
313 [SMI Polymers Moulding GREEN No PCC/digital/24014731801 of 2024, CTE ( Fresh)
Plastic Products dated 29/07/2024, up to 07/2025
314 |VISHWASTHALI PRIVATE |Packaged Drinking Water GREEN No CTE-R PCC/digital/24034699849 of [CTE ( Renew )
LIMITED. 2U24 Dated 17/08/2024, up to
06/2025
315 |T K ECO PAPERS Multilayer/ GREEN No CTE-F PCC/digital/24014889925 of |CTE ( Fresh)
Kappa/Lamination/Paper Board 2024, dated 06/09/2024, up to
09/2025
316 |BJEMBROIDERY Mfg. of Sweaters GREEN No PCCl/ilig;taU24A64406111 of 2024 |satisfactory
(Uniform alltypes) Dated 03/05/2024, up to 01/2029
317 |STYLE O INDUSTRY TILE CLEANER GREEN No CTO-F PCC/digital/23044A46523 of |satisfactory
LIQUID, SURFACE & WNDOW 2023 Dated 29/12/2023, up to
CLEANER, 12/2024
318 |TECHNOPLAST PET PREFORMS GREEN No CTE-F PCC/digital/24014780603 of |CTE ( Fresh)
PACKAGING PRIVATE 2024, dated 27/08/2024, up to
LIMITED UNIT Il 08/2025
319 [Polygon Paper tech Paper Cutlery (Spoon, Fork, Knife  |GREEN No CTO-PCC/digital/23044221082 of  |satisfactory
2023, dated 15/12/2023. up to
12/2024.
320 |HIGHWAY SAW MILL wooden furniture GREEN No CTO PCC/digital/23043683630 of satisfactory

2023, dated 14/10/2023, up to
09/2024
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321 (Jain Industries Plastic furniture GREEN No CTO, PCC/digital/24044347145 of satisfactory
2024, dated 02/03/2024, up to
02/205
322 |AJIT BAWA FORTIFIED Fortified Rice GREEN No CTO, PCC/digital/23044110312 of  |satisfactory
RICE MILLS 2023, dated 11/10/2023, up to
10/2024
323 [SHIV SAW MILLS wooden furniture GREEN No CTO, PCC/digital/24043924513 of satisfactory
2024, dated 22/07/2024, up to
07/2025
324 |SUDESH KUMAR SAW Saw Mill GREEN No CTO, PCC/digital/24064336852 of  |satisfactory
MILL 2024 Dated 08/04/2024, up to
2/2027
325 |LORDS METAL litting of steel Coils GREEN No CTE -F PCC/digital/24014904245 of |CTE ( Fresh)
2024 Dated 21/09/2024, up to
09/2025
326 [Greenquest Alu Foil Pvt  [Aluminium Foils GREEN No PCC/digital/24014461880 of 2024  |CTE ( Fresh)
Ltd Dated 04/04/2024, up to 04/2025
327 [AXIOM PACKWELL Pet Preforms GREEN No CTO-F PCC/digital/24044385609 of |satisfactory
PRIVATE LIMITED 2024, dated 03/02/2024, up to
02/2024
328 [SHINE ELECTRICAL Extension cords, switches, gang GREEN No CTE-F Pcc/digital/24014838124 of |CTE ( Fresh)
INDUSTRIES boxes etc 2024, dated 06/09/2024, up to
09/2025
329 |FLEXICOM INDUSTRIES Polypropylene Bags/AD GREEN No CTO, PCC/digital/24044290239 of  |satisfactory
PVT LTD Star Bags, plastic products 2024 Dated 18/03/2024. up to
03/2025
330 [NAGPAL ENERGES Lithium Battery assembling GREEN No PCC/digital/24014979734 of 2U24 CTE ( Fresh)
PRIVATE LIMITED Dated 24/09/2024, up to 09/2025
331 [Rajan Rice Huller and Atta [Rice Mill and atta Chakki GREEN No CTE-F, PCC/digital/2401 443 4832 of |CTE ( Fresh )
Chakki 2024, dated 05/03/2024, up to
03/2025
332 |M/S BGS SPICES Grinding of Spices GREEN No PCC/dtgita/23064131725 of 2023 satisfactory
Dated 23/11/2023, up to 3/2026
333 |FLEXI LAM PRIVATE Multilayer Laminates, GREEN No CTE-F PCC/digital/24014710620 of |CTE ( Fresh)
LIMITED UNIT THREE LDPE Films 2024, Dated 15/0/2024, up to
07/2025
334 [Seema Enterprises Pants, GREEN No CTO, PCC/digital/24064538150 of  |satisfactory

Shirts and T-Shirts

2024 Dated 26/07/2024, up to
03/2029
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335 [ROYAL RESIDENCY HOTEL [Hotel GREEN No CTO, PCC/digital/240 44528306 of |satisfactory
AND RESTAURANTS 2024, dated 30/09/2024, up to
09/2025
336 |UNITED CLOSURES UNIT II|HDPE/PP/LDPE, CAPS GREEN No CTO, PCC/ digital/24044518666 of |satisfactory
AND CLOSURES 2024 Dated 05/06/2024, up to
06/2025
337 |PROSUN WAREHOUSING [Wrehousing Service GREEN No CTE-F PCC/digital/24014845493 of |CTE ( Fresh)
PRIVATE LIMITED 2024 Dated 30/08/2024, up to
08/2025
338 |Raavi wires Barbed Wire, Crates, Chain Link GREEN No CTO, PCC/digital/24063226186 satisfactory
Fencing 0f2024 Dated 24/01/2024, up to
11/2027
339 [TAWI ENGINEERING PVT [Industry GREEN No CTE-R PCC/digital/24034619134 of |CTE (Renew)
LTD 2024 Dated 30/05/2024, up to
05/2025
340 (BALAJI INFRASTRUCTURE [RMC, cemented blocks GREEN No CTO, PCC/digita/24044406567 of satisfactory
2024, Dated 03/05/2024, up to
04/2025
341 [MS SITA DEVI FURNITURE [wooden furniture GREEN No CTO, PCC/digital/24064952998 of  |satisfactory
WORKS 2024 Dated 12/11/2024, up to
03/2029
342 |Future Vision Solutions Industry GREEN No PCC/digital/24064289092 of 2024 |satisfactory
date 18-01-2024 upto 30-09-2028
343 |Green Valley Hotel Hotel GREEN No CTO, PCC/digita/24064254939 of satisfactory
2024 date 02-05-2024 upto 31-01-
2032
344 |Bushwell Private Limited [Aluminium Foils (Alu Alu only) GREEN No CTE-F PCC/digital/24014507340 of |CTE ( Fresh)
Unit I 2024 date 11-05-2024 upto 10-05-
2025
345 [Nishka Packaging Private [Laminated Tubes GREEN No CTE-F PCC/digital/24014763090 of |CTE ( Fresh)
Limited 2024 date 13-08-2024 upto 12-08-
2025
346 |PARRI ENTERPRISES MANUFACTURING OF CRICKET GREEN No CTO, PCC/digital/24044433015 of satisfactory
BATS 2024 date 03-05-2024 upto 31-12-
2027
347 |New Kashmir Sports Manufacturing Cricket Bat GREEN No PCC/digitalt/2406447288l of 2024  |satisfactory

date 13-05-2024 upto 09-02-2032
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348 [SHREE DEV GUEST HOUSE [Hotel GREEN No CTO, PCC/digital/24044700624 of satisfactory
2024 date 13-08-2024 upto 12-08-
2025
349 |Ram Raj Mini Flour Mill  |Grinding of Wheat GREEN No CTO, PCC/digital/24064465463 of  |satisfactory
2024 date 19-06-2024 uptol16-06-
2025
350 |SHREENAINA INDUSTRIES [PET PREFORMS GREEN No CTE-F PCC/digital/24014016826 of |satisfactory
PRIVATE LIMITED 2024, Dated 10/01/2024, up to
09/2024 CTO-F
PCC/digital/24044528430 of 2024
date 15-05-2024 upto 14-05-2025
351 |Satyam Ispat Udyog M.S. Steel Pipes/Tubes GREEN No CTO, PCC/digital/24064746983 of  |satisfactory
2024 date 18-09-2024 upto 31-08-
2032
352 [SG TEX Pet Preform  Pet Bottles GREEN No CTE-F PCC/digital/24014889466 of |CTE ( Fresh)
2024 date 27-09-2024 upto 26-09-
2025
353 |Metalmorph Steels SS Pipe-SS 302 GREEN No CTE-F, PCC/digital/24014944097 of |CTE ( Fresh)
Private Limited 2024 date 30-09-2024 upto 29-09-
2025
354 |GATEWAY SPORTS TOY BATS OF POPULAR CRICKET GREEN No CTO, PCC/digital/24064446126 of satisfactory
INDUSTRIES STUMPS 2024 date 06-08-2024 upto 28-02-
2029
355 |NATURE PACKAGING MFG.OF BIO DEGRADABLE CARRY |GREEN No CTE, PCC/digital/23014008612 of CTE ( Fresh)
BAGS 2023 date 21-10-2023 date 21-10-
2023 upto 10/2024
356 |AQUA MASTERS UNIT Il |Manufacturing of CPVC Pipes and |GREEN No CTE-F, PCC/digital/24014897 497 of |CTE ( Fresh)
Fittings only 2024 date 26-09-2024 upto 25-09-
2025
357 [Ashok Poultary Broiler Chicks GREEN No CTO, PCC/digital/24064484464 of |satisfactory
2024 date 02-05-2024 upto 28-02-
2029
358 |CRUNCHY BAKERS NNFG.OF BAKERY PRODUCTS VIZ. |GREEN No CTO, PCC/digital/24041053641 of satisfactory
BREAD, RUSH COOKIES, BUNS 2024 date 20-04-2024 upto 6/2025
359 |Vikrant Industries Melamine Crockery GREEN No CTO, PCC/digital/24064537015 of  |satisfactory

2024 date 26-07-2024 upto 31-03-
2029
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360

PURE HEALTH FOOD AND
NUTRITION

Fortified Rice Kernels

GREEN

No

CTO-F PCC/digital /24065008190
0f2024 Dated 04/14/2024 CTO-R
PCC/digital/23044092662 of 2023
date 21-11-2023 upto November
2024

satisfactory

361

LORDS INDUSTRY

Manufacturing of "MS Pipes" only

GREEN

No

CTE-F PCC/digital/24014894142 of
2024 date 21-09-2024 upto 20-09-
2025

CTE ( Fresh)

362

Rest Point Restaurant

Hotel

GREEN

No

CT), PCC/digital /24062588842 of
2024 date 01-08-2024 upto 28-02-
2027

satisfactory

363

DUX PLASTO PACK

Pet Bottles HDPE Bottles Caps &
Closures

GREEN

No

CTE-F, PCC/digital/24014242650 of
2024 date 09-01-2024 upto 31-12-
2024

CTE ( Fresh)

364

SHIV SHAKTI TILES

Cement Tile/Interlocking Tiles/
Fancy Tiles

GREEN

No

CTO, PCC/digital/23031077710 of
2023 date 09-11-2023 upto Oct.
2024

satisfactory

365

STYLE O COMFORT
CREATIONS PRIVATE
LIMITED

SCHOOL SHOES

GREEN

No

CTE-F
PCC/digital/24014250790 of 2024
date 02-02-2024 upto 31-01-2025

satisfactory

366

Mohinder Saw Mill

Industry

GREEN

No

CTO, PCC/digital/24043021768 of
2024 date 09-08-2024 upto 08-08-
2025

satisfactory

367

SUNPET INDUSTRIES LLP

Manufacturing of Pet Preform

GREEN

No

CTE-F, PCC/digital/24014962342 of
2024 date 24-09-2024 upto 23-09-
2025

CTE ( Fresh)

368

FRESH PET PRIVATE
LIMITED

Manufacturing of Pet Preforms

GREEN

No

CTE-F PCC/digital/24014665386 of
2024 date 25-06-2024 upto 24-06-
2025

CTE ( Fresh)

369

Amrit Rice Mill

De-husking of Paddy

GREEN

No

CTO, PCC/digital/24064633856 of
2024 date 25-07-2024 upto 31-05-
2032

satisfactory

370

SURYAVANSHI BINDINGS

MFG.OF WALLPAPER & WALL
STICKERS ONLY

GREEN

No

CTO-F PCC/digtal/2404274745 of
2024 date 15-01-2024 upto 31-08-
2024

satisfactory

371

SHARMA SAW MILL

Industry

GREEN

No

CTO, PCC/digital/23064105004 of
2023 date 20-12-2023 upto 9/2027

satisfactory
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372 |JK Constructions Ready mix concrete (RMC) GREEN No CTE-F, PCC/digital/23014192858 of |CTE ( Fresh)
2023 date 28-12-2023 upto 31-12-
2024
373 |Narsingh Enterprises Grease, Moblil, Hydraulic Oiland  |GREEN No CTO-R PCC/digital/23044099743 of |satisfactory
Lubricant Oil 2023 date 05-10-2023 upto 9/2024
374 |Alliance Industries Bottles HDPE Closures GREEN No PCC/digital/24014920923 of 2024 |CTE ( Fresh)
date 30-09-2024 upto 29-09-2025
375 |Lunarmech Technologies |Manufacturing of Plastic Closures (GREEN No CTE-F PCC/digital/24013880380 of |CTE ( Fresh)
Private Limited 2024 date 10-01-2024 upto 31-08-
2024,
376 |Kathua Timber Supply Saw Mill GREEN No CTO, PCC/digital/24044652653 of  |satisfactory
2024 date 12-08-2024 upto
11/08/2024
377 |SHIV SHAKTI INDUSTRY MANUFACTURING OF PVC GREEN No CTE-F, PCC/digital/24014465985 of |CTE ( Fresh)
CONDUIT PIPES & PVC BEND 2024 date 06-04-2024 upto 11/2024
378 |BFG ADVANCE CONCRETE |[MANUFACTURING OF CEMENT GREEN No CTO, PCC/digital/23044134488 of satisfactory
FACADES INDIA HALLOW / SOLID BLOCKS 2023 date 16-11-2023 upto 04/2025
379 [Happy Flour Mill Atta, Maida, Suji & Bran GREEN No CTE-F, PCC/digital/24014554186 of |CTE ( Fresh)
2024 date 12-06-2024 upto 11-06-
2025
380 |V S Global Pet Bottles GREEN No PCC/digital/24014966867 of 2024 CTE ( Fresh)
dated 30-09-2024 upto 29-09-2025
381 [Sham Sunder Mini Rice  [Rice GREEN No CTO-F PCC/digital/23043986405 of |satisfactory
Mill 2023 date 22-11-2023 upto 8/2024,
CTO-R PCC/digital/24065053493
0f2024 Datet 05/11/2024 upto
08/2032
382 |FLEXI LAM PVT LTD LamiTube GREEN No CTO, PCC/digital/24044428605 of  |satisfactory
2024 date 30-03-2024 upto 30-03-
2025
383 (Tilak Rice Mill Rice GREEN No CTO, PCC/digital/24064513742 of satisfactory
2024 date 19-06-2024 upto 31-03-
2024
384 |JK FOODS (expan) Soya Chunks GREEN No CTO-Expan PCC/digital/2405 satisfactory

4673228 of 2024 date 18-07-2024
upto 28-02-2025
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385 |Narsingh Rice Sheller Wheat Flour GREEN No CTO, PCC/digital/24044734122 of satisfactory
2024 date 05-09-2024 upto 04-09-
2024
386 |IMS SPORTS MFG,OF CRICKET BATS ONLY GREEN No CTO, PCC/digital/24043571583 of  |satisfactory
2024 date 03-04-2024 upto 03-04-
2025
387 |M/S MEGHASTAR IMPEX [MANUFACTURING OF GREEN No CTO, PCC/digital/24064772726 of  |satisfactory
CORRUGATED BOXES 2024 date 25-09-2024 upto 30-06-
MULTICOLOURED PRINTED 2031
CARTOONS, MONO BOXES AND
CORRIIGATED ROARD
388 |VISHAL ENTERPRISES GRINDING OF WHEAT FLOUR (ATTA|GREEN No CTE-F PCC/digital/24011813208 of |CTE ( Fresh)
CHAKKI) 2024 date 21-0-9-2024 upto 20-09-
2025
389 |CHHAYA MINI FLOUR GRINDING OF WHEAT FLOUR (ATTA|GREEN No CTE-F PCC/digital/23064134170 of |satisfactory
MILL CHAKKI) 2023 date 28-12-2023 upto 30-09-
2024
390 [Jay Kay Industries Packaged Drinking Water GREEN No PCCldigital/24064384563 of 2024  |satisfactory
date 25-06-2024 upto 30-11-2028
391 |M/S POLYPET Mfg of Pet Preform only GREEN No PCC/digital/24064595543 of 2024  |satisfactory
date 29-07-2024 upto 31-03-2024
392 [GREENQUEST ALU FOILS |Aluminium Foil for Packaging only |GREEN No CTO, PCC/digital/24014729916 of CTE ( Fresh)
PVT LTD 2024 date 02-07-2024 upto 01-07-
2025
393 [SONA SPICES PRIVATE Mfg. of Food Spices Unit of Dry GREEN No CTE-R, PCC/digital/24034840615 of |CTE ( Renew )
LIMITED only 2024 date 24-09-2024 upto 23-09-
2025
394 (Alisha Torrent Closures  [Plastic Closures GREEN No PCC/digital/2401467300I of 2024 CTE ( Fresh)
India Private Limited date 12-08-2024 upto 11-08-2025
395 |SQUARE YARNS PRIVATE |Manufacturing of Multi Fold Yarn  (GREEN No CTE-F, PCC/digital/24014968068 of |CTE ( Fresh)
LIMITED (without dyeing) 2024 date 28-09-2024 upto 27-09-
2025
396 [Shree Mahesh Industries |Plastic main Hole Cover/ Plastic GREEN No PCC/digital/24064210768 of 2024  |satisfactory
TaslaM/ater tank LID date 02-01-2024 upto 31-07-2029
397 |KASHMIR METALS Color Coated Sheets GREEN No CTO, PCC/digital/24064837558 of  |satisfactory

2024 date 02-11-2024 upto 31-08-
2032
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398 [Kashmir Rice Mills De-husking of Paddy GREEN No CTO, PCC/digital/24064772885 of  |satisfactory
2024 date 19-09-2024 upto 31-08-
2032
399 [Sun Valley Business Fortified Rice GREEN No CTO-F PC satisfactory
Corporation C/digital/23044180495 of 2023 date
09-12-2023 upto 11/2024, CTO-R
PCC/digital /250650 83629 of 2025
Dated 01/01/2025 Upto 11/2029
400 |SANDAL SINGH SAW MILL [WOODEN DOOR, WOODEN GREEN No CTO, PCC/digital/24044413716 of  |satisfactory
FRAMES AND FURNITURE 2024 date 28-08-2024 upto 27-08-
2025
401 |ATOMIC NORTH PRIVATE |IT & BPO Service GREEN No CTO, PCC/digital/24044397056 of  |satisfactory
LIMITED 2024 date 03-02-2024 upto 03-02-
2025
402 (G CTechnoplast Private |PET PREFORMS GREEN No CTE-F PCC/digital/24014228998 of  [CTE ( Fresh)
Limited 2024 date 24-01-2024 upto 31-01-
2025
403 |RAGHUNATH JI RAILS Fabrication GREEN No CTE-F, PCC/ddigital/24014570769 of |CTE ( Fresh )
ENGINEERING PVT LTD 2024 date 29-05-2024 upto 28-05-
2025
404 |M/S ANKIT ENTERPRISES |Mfg. of Cricket Bat, Bat Handles, GREEN No PCC/digitel/23014160946 of 2023 CTE ( Fresh)
Wicket with hand tools only date 21-11-2023 upto 11/2024
405 |NARESH ICE FACTORY MANUFACTURING OF ICE BLOCKS |GREEN No CTO, PCC/digital/23064030824 of  |satisfactory
2023 date 07-11-2023 upto 9/2024
406 |Punsheel Foods Wheat Flour/  Maize Flour/ Besan [GREEN No CTO-R PCC/digital/24065024431 of |satisfactory
2024 date 06-12-2024 upto 30-11-
2025
407 (MS VIPAN RICE HULLER  [Rice GREEN No CTO, PCC/digital/2406283151 of |satisfactory
2024 date 02-02-2024 upto 31-05-
2024
408 |M/S OM SAW MILL Mfg. of Wooden Door/ Window  [GREEN No CTO, PCC/digital/24064787378 of  |satisfactory
Frames 20240f 2024 date 03-09-2024 upto
31-08-2027
409 (MD ENTERPRISES UNIT Il [PET PREFORM GREEN No CTE-F, PCC/digital /24014881057 ol |CTE ( Fresh)

2024 date 27-09-2024 upto 26-09-
2025
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410 |Raj Foams Expanded Polyethylene Sheets GREEN No CTE-F, PCC/digital/24014962227 of |CTE ( Fresh)
2024 date: 30-09-2024 upto 29-09-
2025
411 (Sai Oil Sheller Industry GREEN No CTE-F, PCC/digita/24014689899 of |CTE ( Fresh)
2024 date 25-07-2024 upto 24-07-
2025
412 |PROSUN COMPUWARE Manufacturing of Key Board GREEN No CTE-F, PCC/digital /24014845436 of |CTE ( Fresh)
PRIVATE LIMITED 2024 date 30/08/2024 upto 29-08-
2025
413 |EcoEarth Biopol Pvt Ltd  |Pet Preforms GREEN No CTO, PCC/digita/24064361651 ol satisfactory
2024 date 20-02-2024 upto 31-01-
2029
414 |ALPHA TECHNOPLAST Plastic Caps and Closures GREEN No CTE-F, PCC/digital /24014500299 of |CTE ( Fresh)
PRIVATE LIMITED 2024 date 03/05/2024 upto 30-04-
2024
415 |JK SQUARE TEXTILE Manufacturing of Multi Fold Yarn  |GREEN No CTE-F, PCC/digital/24014916936 of |CTE ( Fresh)
PRIVATE LIMITED (without dyeing) 2024 date 28-09-2024 upto 27-09-
2025
416 |M/S SANGRAL STEEL STEEL GATES, GRILLS AND STEEL  |GREEN No PCC/digital/24064854149 of 2024  |satisfactory
INDUSTRY FABRICATION WORK ONLY date 20-11-2024 upto 31-03-2028
417 |HPM CONCRETE PCC Poles GREEN No CTE-F, PCC/digital/24013636167 of CTE ( Fresh)
PRODUCTS PRIVATE 2024 date 28-09-2024 upto 27-09-
LIMITED 2025
418 |SG INDUSTRY MANUFACTURING OF SYNTHETIC |GREEN No CTE-F, PCC/digital /24014710104 of |CTE ( Fresh)
YARN, NARROWWOOVEN TAPE, 2024 date 10-07-2024 upto
ROPE, DORI,IDY YARN & SSP ONLY 09/07/2025
419 |ARB BEARINGS LIMITED |Ball Bearings GREEN No CTE-F, PCC/digital /24014980627 of |CTE ( Fresh)
2024 date 28/09/2024 upto
27/09/2025
420 |GREEN ZONE PRE FABRICATED STRUCTURES &  |GREEN No CTO, PCC/digital/23043750882 of |satisfactory
ENGINEERING FABRICATION IAfI)RKS 2023 date 18/10/2023 upto 9/2024
421 |Kashmir Wires Barbed Wire, Crates, Chain Link GREEN No CTO, Pcc/digital/23063206167 of satisfactory
Fencing 2023 date 29/12/2023 upto
30/09/2028
422 |Eastern Bearings Private |Manufacturing of Grinded Rollers |GREEN No CTE-F, PCC/digital /24014875165 of |CTE ( Fresh)
Limited Unit | 2024 date 18/09/2025 upto
423 |JAI HANUMAN PACKERS GREEN No CTE-F, PCC/digital /24014418610 of |CTE ( Fresh)

LDPE FILM

2024 date 27-05-2024 date 26-05-
2025
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424 [Nutricare foods Manufacturing of Plastic Water GREEN No PCC/dIgilal/24014503312 of 2024 CTE ( Fresh)
Storage Enk, Plastic Drums/Bins & date 12-08-2024 upto 01/08/2025
Allied Products

425 [SHARMA SHUTTERS AND Mife. of Steel Struct shed GREEN No CTO, PCC/digital/24044376727 of  |satisfactory

g. of Steel Structures, Sheds,
STEELS Trusses, Gates,Steel Windows, 2024 dated 23/02/2024

Doors, Railings, Stainless Steel
Gates, Steel Rolling Shutters,
Aluminium Doors and Trunks etc.

426 |New Kashmir Rice Mills  |Rice Mill GREEN No PC C/digital/24064772936 of 2024 |satisfactory

date 05/08/2024 upto 30/09/2032

427 [HYDROLIFE INFRATEK LLP GREEN No PCC/digital/24014884003 of 2024 |CTE ( Fresh)
OPVC PIPES Datet- 05/09/2024

428 |M D Enterprises GREEN No PCC/digital/23064066621 of 2023  |satisfactory
Pet Preforms, PET BottleS, HDPE Date:-01-12-2023 upto 4/2028
Bottles/Caps & Handles

429 |Durafine Polymers Private |Aluminum Foil GREEN No PCCldigitall24014805009 of2024 CTE ( Fresh)

Limited

Date- 19/09/2024 upto 18-09-2025
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MS Kesari Nandan Mines,
Logate, Kathua,

- Grant of Environment clearance for Minor Mincral Block-24, Jathana Di Khad at Village
Janal Plan T, District - Kathua, JK UT resized Arca 1.00ha, under proposal

Mo SIAATKMIN/2I2S33T/ LA ROV N GG O441/202 |

Subhject:

Reference:- i} Mimites of the 83 Meeting of IKEAC held on 22° January, 2022
i) Minutes of the 75 Mecting of JKEIAA held on 053" February, 2022

Kindly refer your application n;.l‘:-.:'u:'d in this office on 23-08-2021 for Minor Mineral

Block-24, Jothana [3i Khad at Village Janal Plan 1, District - Kathua, JK UT resized Area 1.00ha

under proposal Mo SLAGTK/AMIN/Z 15337/2021 & SIAJKMIN/GOA41/2021

The JK Environment Impact Assessment Authorty accorded approval to grant of
Environment clearance in favour of M/S Kesari Nandan Mines, Logate, Kathua for Minor Mingral
Block-24, Jothana Di Khad at Village Janal Plan L District - Kathua, JK UT resized Area 1.00ha.
under proposal No SIAJJKMINZISIZT202] & SIAJKAMINGIS41Z02] in pursuance 10
Environment Impact Assessment Nofification, 2006 as amended from time to time.

The revised grographical co-ordinates as per Revised Site Plan (Block 1) issued by the
Geology & Mining Department are as under. -

LE:_illar Latitude Longitude
A 32"31°30.13°N__ | 75°28°7.08°E
1 32°31°20.12°N | 75"24'6.47E
2 | _:;a'-'al_',;{u__}s':wi_' FSRE43TE
3 PHIILIEN | 7928257
F 32731°33.58°N | 75"28"a 3%"E
G 3231°33.14°N__ [ 75°28°6.86"E

*The Environment clcarance 15 subject to Revision of mining plan in terms of Scction 4.3 (1) of
Enforcement Monitoring Guidelines for Sand Mining — 2020. tssucd by Ministry of Environment,
Forests and Climate Change where-under the area for removal of minerals shall not exeeed 60% of the
mine lease aren and any doviation or relaxation in this regard shall be adequately supporied by the
scientilic report. Mining depth be restricted to max. 1m in aggregate and bulk density of 2.0 be
adopted for calculating mineral production subject to maximum production of 12000 MT. in
view non-availability of replenishment data in the DSREs. The revised Mining plan & PFR, revised
surface plan, and revised calculation of minor mineral produciion at maximum |m. depth in ageregate,
mapping of haulage roule, eic., in light of deliberations of the JKEAC cic., be submitted te the
JKEIAA within a pericd of three months from the date of isswance of Environment clearance.
Compliance to the specific ToR condition relating to photographs of display screen displaving the date
of cellection of data within six months of grant of formal Enviconment clearance. In case the
consultant has used manual system to evacuate the PM 10 level on replacing 87x10" size filter paper
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after 8hr duration, the photographs of its 4112551:-1@ with reveals the actual operating time of the
machine, be mcluded in the EIA Report

No JCBs' Excavators’ Bulldozers o be used in mining and nn water coutse o be dismurbed
while transporting minor minerals.

The Project Proponent may be allowed to mine upstream part of the “_'iilllﬂﬂ hlﬂFE anly
comprising of one Ha, only, keeping a safe buffer of 100m from the channel and Tl"l'fhf'f' dﬂ-‘l’“‘f‘! that
be would be fully aceountable for any adverse fallout of mining activity in the specitied area. Further,
he would take all mitigation measures to ensure satisfactory transmission of irrigation Wiater across the

nallah/'khad

The validity of Environment clearance will be only three years from the date of commencement
of the mining operations duly certified by the District Mineral Officer concerned with intimation to the
JKFIAA and JKPCB in view of non-availability of replenishment data.

The Environment clearance is also subject to the fulfillment/compliance of following standard
& specific conditions:-

Statutory compliance

17 This Envirenmental Clearance (EC) i5 subject to orders’ judgment of Hon'ble Supreme
Court of India, Hon'hle High Court of J&K, Hon'ble MWNGT and any other Court of
competent jurisdiction, as may be applicable.

¥ The Praject Proponent complics with all the stattory requirements and judgement of Hon'ble
Supreme Court dated 2™ August 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of
Common Cause versus Union of Indin & Ors hefore commencing the mining operalions.

1) The UT Government of J&K shall ensure that mining operation shall not be commenced till the
entire compensation levied, if any, for illegal mining paid by the Project Proponent through
their respective Department of Mining & Geolegy in strict compliance of Judgement of
Hoen'ble Supreme Court dated i Auvgust, 2007 in Wl Petittion {Civil) Mo, 114 of 2014 n
matter of Common Cause veraus Union of India &Ora.

4) This Environmental Clearance shall become operational only after receiving formal NBEWL
Clearance from MoEF&CC subsequent to the recommendations of the Standing Committee of
Mational Board for Wildlife, if applicable (o the Project.

5) This Environmental Clearance shall become operational only after receiving formal Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable to the
Project.

6) Project Proponent (PP) shall ohtain Consent to Operate after grant of EC and cffectively
implement all the conditions stipulated therein, The mining activity shall not commence prior
to obtaining Consent to Establish / Consent 10 Operate from the concemed State Pollution
Contrel Board/ COMMITTEE.

7)1 The PP shall adhere to the provision of the Mmes Act, 1952, Mines and Mineral
{Development & Regulation), Act, 2015 and rules & regulations made there under. PP shall
adhere to various circulars 1ssoed by Directorate General Mines Salety (IMaMS) and Indian
Bureau of Mines [rom time to time.

B) The Project Proponent shall obtain conscnts from all the concerned land owners, before start
of mining aperations, as per the provisions of MMDR Act, 1957 and rules made there under
in respect of lands which are not owned by it

9) The Project Proponent shall follow the mitigation measures provided m MoEFCC s Office
Memaorandum No. Z-11013/57/2014-1AT1 (M), dated 29" October, 2014, titled “Impact of
mining activitics on  Habitations-1ssues  relared 1o . the mining Projects wherein
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Habitations and villages are the ﬂa?@ mine lease arcus or Habitations and willages are
surrounded by the mine lease area™.

1) A copy of EC letter will be marked to concerned Panchayal / local NGO etc. if any, from
whom suggestion / representation has been received while processing the proposal.

11} State Pollution Control Board/COMMITTEE shall be responsible for display of this EC |etter
af its Regional office, District Industries Centre and Collector’s office/ Tehsildar's Office for
30 days.

12) The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in ut least two local newspapers, one of which shall be m vernacular
language of the concerned area.

13) The advestisement shall be dane within 7 days of the issue of the clearance lefter
mentioning that the instent project has been accorded EC and copy of the EC letter is
available with the State Pollution Control Board/COMMITTEE and web site of the Ministry
of Environment, Forest and Climate Change (www.envirenmeniclearamce.nic.in). A copy of
the advertisement may be forwarded to the concerned MoEFCC Regional Office for
eomplhiance and record.

14) The Project Proponent shall inform the MoEF&CC for any change in ownership of the
mining lease. In case there is any change in ownership or miming lease is transferred than
mining operation shall only be carried out after transfer of EC as per provisions of
the para 11 of EIA Notification, 2006 as amended from time to time.

Air guality monitoring and preservatian

15) The Project Proponent shall gencrate data en air quality parameters PM10, PM2.5, NOZ; CO
and SO2 ete, as covered in the FIA Report covering the aspects of transportation, extraction
cte in the impact zone as per the site condition to ascertain the cxposure characteristics at
5p|-_-,|_-jﬁ|; Fl,ﬂ_i;t:ﬁ, and submit the same along with ﬁ-mmﬁtht}" EU!‘I‘.IF]ii'IEIE!E report to concermed
[R0). The data be also displayed prominently at the site.

16) Effective safeguard measures for  prevention of dust  gencration and  subsequent
suppression hy way of regular mechanical water sprinkling and other mwasures shall be
carried out areas prone to dust pollution including heulage route.

Water guality monitoring and preservation
17) In case, immediate mining scheme envisages intersection of ground water table, then

Environmental Clearance shall become operational only afier receiving formal clearance
from COWA. In case, mining eperation invalves intersection of ground water table at a later
stage, then PP shall ensure that prior approval from CGWA and MoEFCC is in place before
such mining operations. The permission for intersection of ground water tble shall
essentially be based on detailed hydro-geological study of the area.

18) Regular monitoring of springs in and around the mine lease shall be camed out and recorded
maintained. Natural water bodies and or streams which are lowing in and arcund the praject
arca should not be disturbed. The PP in consultation with concerned department shall
regularly monitor the groundwater table in open dug well locatzd in the nearby villages to
ascertain the impact of mining over ground water table, PP shall submit report on changes in
ground water level and quality shall be submitted on six-monthly basis to Regional Office of
the Mimistry, MoEF&CC, CGWA and State Groundwater Department’  State Pallution
Control Board,

| %) The Project Proponent shall undertake regular menitoring of natural watcr course/ water resources/
springs and perennial nallahs existing’ flowing in and around the mine lease and maintain its
records, The Project Proponent shall undertake regular monitoring of water quality upstream and
downstream of water bodies passing within and nearby’ adjacent to the mine lease and maintain
its records. Sufficient number of gullies shall be provided at appropriate places within the lease
for management of water. PP shall carryout regular monitoring wort, pH and included the same
in monitoring plan, The parameters to be monitored shall include their water quality vis-#-vis
suitability for usage as per CPCB criteria and flow rate, It shall be ensured that ne obstruction
and/ or alteration be made to water bodies during mining operations without justification and

5



prior approval of MoEFCC, The muu1!u7n7ut' water courses! bodies existing in lcase area shall
be carried out four times. in o year viz, pre- monsoon (Apnl-May), monsoon {August), post-
monsoon (November) and winter (fanuary) and the record of monitored data may be sent
regularly to Ministry of Environment, Forest and Climate Change and its Regional Office,
Central Ground Water Authority and Regional Directer, Central Ground Water Boand, State
Pollution Control Board and Central Pollution Control Board, Clearly showing the trend analysis
om six-menthly basis.

Woise and vibration monitoring and prevention

200 The illumination and sound at night at project sites disturh the villages in respect of bath
human and ammal population. Consequent slecping disorders and stress may affect the
health in the villages located close to mining operations. Habitations have a right for darkness
and minmal noise levels at night, PPs must ensure that the biological ¢lock of the villages is
not disturbed; by orienting the floodlights’ masks away from the villagers and keeping the
noise levels well within the preseribed limits for day ‘might hours.

21} The Project Proponent shall take measures for control of neise levels below 85 dBA in the
work environmenl The workers engaged in operations of HEMM, etc. should be provided
with ear plugs /muffs. All personnel including laborers working in dusty arcas shall be
provided with protective respiratory deviges along with adequate traning, awareness and
information on safety and health aspects. The PP shall be held responsible in case it has been
found that workers/ personals’ laborers are working without personal protective equipment.

Mining plan

22) The Project Proponent shall adhere to the working parameters ol mining plan which
was submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation subject to changes recommended in the specific conditions herein below, No
change in basic mining proposal like mining technology, total excavation, minetal & waste
production, lease area and scope of working (viz. methoed of mining, overburden & dump
management , 0.8 & dump mining, mineral fransportation mode, ultimate depth of mining
cte.) shall be carried cut without prior approval of the Ministry of Environment, Forest and
Climate Change, which cntail adverse environmental impacts, even 1f i1 is 2 part of
approved mining plan modified after grant of EC or granted by State Govt. in the form to
Shert Term Permit (STP), Query license or any other name.

23) The Project Proponent shall get the Final Mine Closure Plan along with Financial
Assurance approved from Indian Bureau of Mines/Department of Mining & Geology as
required under the Provision of the MMDR Act, 1957 and Rules’ Guidelines made there
under. A copy of approved final mine elosure plan shall be submitted within 2 months of the
approval of the same from the competent authority to the concemed Regional Office of the
Ministry of Environment, Forest and Climate Change for record and verification,

24) The land-use of the mine fease ares at various stages of mining scheme as we]l_ as at.th-e .:n.;_i-
of-life shall be govemmed as per the approved Mining Plan. The excavation vis-a- vis
back{illing in the mine lease arca and corresponding afforestation 1o be raised in the mlc]mmcl:l
area shall be govemed as per approved miming plan. PP shall ensure the menitoning and
management of rehabilitated arcas until the vegetation becomes  selfsustaining. The
compliance status shall be submitted half-yearly te the MoEFCC and its concerned Regonal

Office.

Transportation . .
25) No Transportation of the minerals shall be allowed in case of roads passing through

villages/ habitations. (fn such cases, FF shall construct a “bypuss " road for the purpose af
transportation of the minevals leqving an adequale gap (say ol lease 20 ar:’u:r.-i,.l_ 10 that the
adverse impact of sound and dust along with -r.'.ﬁ.:li'h'.lﬂ'-"fﬂ;ﬂi‘i'f?‘é‘!ﬂ:ﬁ voild be mitigated JAll
costs resultmg from widening and strengthening of existing public road network shall be
borne by the PP in consultation with nodal State Gotvt. Department. Transpertation of
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minerzls through moad movement HJ:Sr existing village! ural roads shall be allowed i,
consultation with nodal State Govt, Department only otter reguired strengthenmg such thay
the carrying capacity of roads is increased to handle the traffic load. The pllution due w
transportation load on the environment will be effectively controlled and water sprinkling
will also be done regularly. Vehieular emissions shall be kept under control and regularly
monttored. Project should obtain Pollution Under Control (PUCY cerificate for all the
vehicles from authorized pollution testimg centers.

26) The Main haulage road within the mine lease should be provided with a permanent water
sprinkling arrapgement for dust suppression, Other roads within the mine lease should be
wetted regularly with tanker-mounted water sprinkling system. The other arcas of dust
generation like crushing zone, material transfer points, material yards eic. should invariably
be provided with dust suppression arrangements. The air pollution control equipment’s like
bag filters, vacunm suction hoods, dry fopging system etc. shall be mstalled at Crushers, belt-
conveyors and ather areas prone to air pollution. The helt conveyor should be fully covered to
avoid generation of dust while transporiation. PP shall take necessary measures to avoid
generation of fugitive dust emissions,

Green Belt

27) The river bed mining projects involve extraction of sand, gravel and Bajri from dry
river/Nallah bed and plantation in the 7.5m buffer of the mining lease will mean plantation in
between the river/nallah bed which will obstruct the natural flew of the river/nallah and might
also lead to change is natural hebitat of aquatic fauna. In leu of the plantation of river bed the
proponents will carry out plantation in the adjacent villages after due consultations with the
PRAocals and the concerned DFO, Besides the PP shall adhere to the conditions for green bell
development as per CSR/CER/EMP strictly. The whole Green belt shall be developed within
first § vears starting from windwanl side of the active mining arca, The development of
greenbelt shall be governed as per the BC granted hy the Ministry imespective of the
stipulation made in approved mine plan

2%} The Project Proponent shall camyout  plantation/  afforestation in  backfilled  and
teclaimed orea of mining lease, around water body, along the roadsides, in community areas
gic. by plaming the native spesics in consultation with the State Forest Deepartrnent/
Agriculture Depantment’ Rural development department’ Tribal Welfare Department’ Gram
Fanchayat such that only those species be selected which are of use 1o the local people. The
CPCB suidelines in this respect shall also be adhered. The density of the rees should be
around 2500 saplings per Hectare. Adequate budgetary provision shall be made for
protection and care of trees.

29} The Project Proponent shall make necessary aliermative armangements for livesiock feed by
developing grazing land with a view to compensate those areas which are coming within the
mine lease. The development of such gruzing land shall be dene in consultation with the
State Government In this regard, Project Proponent should essenbially implement the
dircctions of the Hon'ble Supreme Court with regard 10 acquisition of grazing land. The
sparse trees on such grazing ground, which provide mid-day shehier from the scorching sun,
should be scrupulously guarded’ protected agamst fellmg and plantation of such trees should
be promoted.

10} The Project Proponent shall undertake all precavtionary measures for conservation and
protection of endangered flora and fauna and Schedule-I species during mining operation. A
Wildlife Conservation Plan shall be prepared for the same clearly delineating action o be
taken for conservation of flora and fauna. The Plan shall be approved by Chief Wild Life
Warden of the Siate Gove

31) And implemented in consuliation with the State Forest and Wildlife Department. A copy
of Wildlife Conservation Plan and its implementation stats (annual) shall be submitted to
the Regional Office of the Ministry,

Teiarm B TS



Public hearing and human health Isum-;l 79

32) The Project Proponent shall appoint an Oecupational Health Specibist for Regular as
well s Perfodical medical examination of the workers engaged in the mining aclvities, as per
the DGMS guidelines. The records shall be maintain properly. PP shall also camyoul
Oceupational health check-ups in respeet of workers which are having allments like BP,
diabetes. habitual smokmg, ete. The check-ups shall be undertaken once in six months and
necessary remedial’ preventive measures be taken. A status report on the same may he sent (o
MoEFCC Regional Office and DOGMS on half-yearly basis.

33) The Project Propanent must demonstrate commitment 1o work towards e Harm® from
their mining activities and cary out Health Risk Assessment (HREA T for dentification
workplace hazards and assess their potential risks 1o health and determine appropraate control
measures o profeet the health and wellbeing of workers and nearby community. The
proponent shall maintam accurate and systematic reconls of the HRA. The HRA for
neighbourhood has to focus on Public Health Problems like Malana, Tuberculisis, HIV.
Anscmia, Diarrhoca in children under five, respiratory infections due o b mess cooking.
The proponent shall also create swareness and cducate the pearby community and workers
for Sanitation, Personal Hygiene, Hand washing, not to defecate inopen, Women Health and
Hygiene {Providing Sanitary Napkins), hazand of tobacco and aleohol use The Froponent
shall carryout base hine HRA for all the category of workers and therealter every five years.

34) The RBM mining docs not include extraction of any haeavy muncrals nor welding 15
involved. Hence such hlood test or other medical Molagical monitoring of heavy metals
presznee s not required. However PP ghal petiodically monitor health of all the workers
involved at mining site as per the reulations of Mines act

15} The Proponent shall maintmn @ record of performance indicators lor workers whech
includdes

a. Periodical medical examination of the workers engaged in the project shall be carned
out and teeords maintained. For this purpose, schedule of health examination of
workers should be drawn and followed accordingly as per the regulations of Mings

H T

b. A First Aid Room shall be prosided in the project both during construction and

pperations of the project.

They should not have soffered loss of any body part. The record of the same

should be submitted to the Regional Office, MoFFCC anmully slong with detadls of

the relief snd compensaton paid to workers having above indications

36) The Project Proponent shall ensure that Personnel working in dusty areas should wear
protective respiratory devices and they shonld also be provided with adequate raiming and
information on safety and health aspects.

37) Project Proponent shall make provision for the housing for workers labors or shall
construct labour camps within‘owmside (company owned land) with necessary basic
infrastructure’ facilitics like fucl for cooking, mobile toilels, mobile STP, safe drinking warter,
medical healih care, créche for kids cte. The housing may be provided in the form of
lemporary structures which con be removed afier the completion of the project related
infrastructure. The domestic waste water should be treated with STP in erder to avoud
contaminatzion of underground water.

3%) The activitics proposed in Action plan prepared for addressing the 1ssues rnsed dunng ihe
Public Hearing, if applicable, shall be completed as per the budgetary provisions mentivned
in the Action Plan and within the stpulsted time (rame. The Smius Repern on
implementation of Action Plan shall be submitted w the concormed Regional Office of the

Ministry along with District Administration

Corparate Environment Respansibility (CER)
39) The activities and hudget earmarked for Corporate Emvironmental Responsibiliny
{CER) a5 per Mimstry’s O.M No 22-652017-1A. HT dited 3th092020 or as proposed by
EAC should be kept in a separate bank sccount. The acyyities propused for CER shall be
implemented in a time bound manncre and annual roport al impl-:mq:-nl:nmn ol the same along
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with documentury proof viz. phnﬂagﬂ. purchase documents, latitude & longie of
infrastructure developed & road constructed needs to be submitted o Regional Office
MobEF&CC pnnually along with audited statement.

400 Project Proponent shall keep the funds earmarked for environmental proteclion
measures in & separate account and refrain from diverting the same for other purposes. The
Year wise expenditure of such funds should he reported to the MoEFCC and its concemed
Regional Office.

Miscellanesus

41) The Project Proponent shall prepare digital map (land use & land caver) of the entire
lcase arca and KML file for recording the base line data and elosure time data (after three
wears) and submal & reped te concemed Regional Office of the MoEFCL,

42) The Project Authorities should inform w the Reglonal Office regarding date of financial
closures and final approval of the project by the concemed authorities and the date of start of
land development work

43} The Progect Proponent shall submit six monthly compliance reports on the status of the
implementation of the sopulated envirenmental safepuards to the MOEFCC  &its
concermned Remonal Office. Central Pollution Contrel Board and State Pollution
Comral Board.

44y A separme “Environmental Management Cell® with suttable qualified manpower should be
set-up under the control of a Semor Excoutive. The Senior Exccutive shall directly report to
Hend of the Drganization. Adequate mumber of qualified Emvironmental Scientists and
Mining Engincers shall be appointed and submit a report to RO, MoEFCC.

45) The concemed Regronal Offfce of the MoEFCC shall rndomly monitor compliance of the
stipulated conditions, The project authoriies should extend full cooperation to the MoEFCC
officer(s) by furmshing the requisite data information / monitoring repons.

SPECIFIC CONDITIONS: -

I The Project Proponent must obiun NOCs frem competent authority of all the
concerned stake holder departments Jomnt Inspection Report prior to grant of formal
Environmental Clearance (EC) The EC shall be subject to strict compliance of conditions of
the NOCs3 issued by the stake holder departments.

The cremation gronnd if any im the vieinity be properly demarcated and left undisturbed and it

miap showing reographical coordinates be submitted o TREIAA before issuance of formal
EC  Besides, map showing extnichion route bypassing village settlements and
agricultural horticalral land as Gir as pogsible be submitted to the JKEIAA before formal
grant of EC,
3 The Environment clearance is subject 1o Revision of mining plan in terms of Section 4.3 (r)
ol Enforcement Moniloring Guidelines for Sand Mining — 2020, issued by Ministry of
Emvironment, Forcsis and Climate Change where-under the area for removal of minerals
shall not exceed 60% of the mine lease area and any deviation or relaxation in this regard
shall be adequately supported by the scientific report. Mining depth be restricted to max.
Im in aggregate and bulk density of 2.0 be adopted for calculating mineral production
subject to maximum production of 12000 MT. Mining depth mentioned above the
recommended depth by JKEAL, if mentioned anywhere in any of the submitted documents
whether by miistake or otherwise, shall be treated as omitted.

4 A green belt shall be developed under :lﬂul::-mpnn'ﬁinn of the local panchayal.

f-d}

The river bed matenal shall be sold 1o the local population withon EE] distance of 2 kins
trom the mine site for residential construction purpose at 0% concessional rates,
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DA mspection  Commiltee  comprising el Additional Dy

Adequate steps should be token 1o cheek soil erosion and engineering structures shall be|

| MolF&CC at Jammu with & copy to the Regulatory g’i:ulfm X1 P

Ihe ol leiase shall be H“'”"-"'I BI;I after the Project Propenent deposits the funds |
carmarked wder AP £ CER o sepaete account 1o be opened for the purpose and finds
b wilieed i coordimation with 1300, Social Forestry Dept. and concerned Chief Medical
Oflcer (CMO) wnder supervision ol local Panchayar Head, The tunds carmarked for CSR
sl alsar b mtilezued in aecerdamee with CSE Fohcy Bules. . J
Al the provesons ol Moior Mineml Rules sanetioned  under SROI05  with all
amenchnents with respect 1o perlinent provisions ol the legal framework relating o
PUOEERRIVE IR Bosure shull be |..'1||ri|'l|l.|.'L| EH-' l]_ll._.'___|_'|'l'li|.-'l-'[ _J._l_f':l'r"l-'ll‘-'-lﬂ-__ -
Uhas Lnvironmental Clepsmnce is subject to final outcome of any lingation pending before
Hon'hle Supreme Courl of India, Hon'hle High Court of Jammy & Kashmir, Hon'ble

NPT, o mny other Court ol Law, i any, as may be applicable (o this project.

il Csrnpieiani atithorities m the MoBF&CC, Gol and the UT of J&K w.rl nver bed mining

iy

Commissioner, Distriet
Mineral Officer, representtive o Pollution Control Board, Lxecative Engineer Irrigation &
Mool Cetral Dept,, Executve Enpincer, PHEC Jalshakt) Dept. and District Fisherics
Clticer shall monitor the implementation of the EMP and also certify at the end of cach
mansoon, that sulficient repletishment of the minor mineral has wken place during monsoon
and farther noming (e muning block shall ot adversely alfect the hydrological and

ecalopncal settmgs in the arca,

conservation and profection of endangcred B and era in the anca
Moo aandd PR shall D provviehed o 1he workers in view of COVID-19.

Secutl distancing nerms and other stamdard . operating procedunes relating o COVID- 19
shall be Tolowed durimg v 2coysty,. o

The plan worked oul and expendiure made under Occapational Health should b
undertoken i consultation with the Local lealth Institutiond PHCSub-Centre for utilization
lor the health and wellare of the local workers mvolved in mining activity and villagers
living in the elose viemity. Regular Medical checkups and lree medicines shall be provided

| undler the T,

e Propect Propenent must ensure tha the mologieal clock of the wvillagers in the
vicinty of the project is nol disturbed by any unsuthorized night operations and all
pcasiires s e teken for keoping the neise levels within preseribed levels.

Proviesion shall be kept for housimg of the labour force, toilets, facilities for cooking, safi
waler, health care, créche ete. For the labour force.

A il Mine closure Plan along with details ol Corpus fund shall he communicated to the
MoEF&CT in advance for approval, _— D
e top soil i cuse of surface land mining shall be temparanly stored at the designated
appropriate site and coneurrently psed for land reclamation.

The mining operations shall be undertaken in g systematic manner so that it does not
damage the pesthetic view of theargn, 1

1

raised wherever required, The mining shall be restricted 10 3/4™ of the width of the
rverfiverlel or 7.5 miinward) from niver bank bul upta 10% of the width of the river. While
caleulating targeted mincral production and while formulating the muning plan, the project
propanent shall ensure that the srea for removal of minerals shall not exceed 50% of the mine
lise arca, and any deviation or relaxation in this regard shall be adequately supported by
the seienhific report in accordance with Send Mining Moniloring & Enforcement Guidelines

il 20D
The comphance reporl shall be submitted 1o the Integrited Regional Office of the

Poee 8 ol 12
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The mining activity should in no cife@y Myond the arca as mentioned in the Letter of Inteng
or Environmental clearance letter, whichever is less and 2 buffer area is n'wmta.hm.j
such that the slopes of adjoining area does not get disturbed,

All the provisions made and restrictions mmposed as covered in the Minor Mineral Rules

shall be complied with, particularly regarding Envirenment Monagement Practices am}
its fund management.

The recommendations made in the District Survey Report on  sustamable “""'“H
| practices if any shall be complied

| The mining shall be done in bench form with maximum bench height within the mining depth
us preseribed by the Expert Appraisal Committee

Mining should be initiated only after installation of signboards with demarcation ]:I-J]|Hﬁ

indicating the geo-coordinates of the plot as mentioned in the letter of mfent, measurements |
(length /hreadrh) and should be laid in presence of the authorized official of the Geology & !
Mining Department. All vertices /comers of the mining block must be marked with concrete |
pillars of size 0.5mix0.5mt x2 3mits (2.3 mts. is the depth below the NSL). The demarcation |
pillats site should mention the specific EC conditions and contact details of concerned |
authorities  responsible for monitering of compliance of EC conditions/district |

administration/Police at four corners of the mining block prominently on a large size durable |

dizplay board for enabling the public to inform the suthonties in case of violation of the EC' |
conditions. The display board with details shall be maintained in perfect order threughout |
the period of lease mmmg,

"l'h\!l‘u should be no change in the mcthod of excavation and qunnrlw of minerals o |:||:|

The EC holder shall Keep a correct account of quantity of mineral mined out, li].l'-:'[hl:[Ll'It-lJ. from |
the ming, mode of ransport, registration number of vehicle, person in- Lharg:. of vehicle and

The access to mining site should be controlled in o way that vehicles carrying mineral from
that area are tracked and accounted for in accordance with standing guidelines issucd by

The Geology & Mining Depertment should use technology like Bar Coding,
nformation and Commumications Technology (ICT), Web based and 1CT enabled services,
mobile SMS App ctec. to secount for weight of mincral being taken out of the plot and the

The PP should ensure no agriculiure land in the area 13 nsed for any 5143{1@: of zund or gets
damaged due to any other transportation activity. Where ever, damages to agriculiural land,
assets of human or bovine life by way of plyving of mrollies and tippers ete. involved in
wansportation of minor mineral is reporied, the Project Proponent shall pay adeguate
compensation with penalty to the effected persons as to be fixed up by the competent

| Waste generated will be collected on regular basis and will be disposed as per the
'Munu:lpul Selid Weste Management (Management & Handling) Bule 2000 and its

' Spring sources should not be affected due o mining scuvities. Mecessary Protection

The mineral trensportation shall be carried oot through covered trucks only and the

All the fnstructions from authorities n:pr:sn:'ntmg various govemnment departiments having

r
e tracted.
24
mine plan. This should be produced before officers concemed for inspection.
19
the Grove.
| 0
pumber of rcks |'I.'I'|'.|‘|-'i'|"|E it with the muineral,
ST
aithority.
TR L e
' | subsequent amendments,
|33
measures are 10 be incorporated.
T
vehicles carryving the mineral shall not be overloaded,
| 35 | Dwerloading of trucks and trolleys will be avoided.
I
| stakes shall be mmphnd with during the mining operations.
37

S R AT PO

| Houl road will be kept wide, compact and water .Eprdjflﬂ{:;_ will be done. B shall be
pmperl:.- maintain by the PP and restored to onginal position after mimng. Axel load on the
| roads should not exceed the prescribed load as per IRC

Page 9ol 12



. A ODOD i
Restricted working hours. Mining §rCDn has 1o be carried out between 6 am to 7 po.
During day light. Mining operations shall not be allowed at night- ]
No overhangs shall be allowed to be formed due to mining and mining shall not be
allowed in area where subsidence of rocks is likely to oceur due to steep angle of slope.

Mining activity shall not be avoided in rainy season

an

| Wehicles uzed for transportation of material are to hl:“i:li'fn"lll{l.:ﬁ_nnly with fitness and FUC]

Certificates.

ki
4l

There shall be no extraction of stone / boulder in Inndsiiﬂ'ﬂ_p_rnﬂc ATCAs. =
Adequate facility for drinking water and toilets should be provided for the warkers, _!

43

There should be controlled clearance of overground vegetation fo be un dertaken.

44

Transport of mineral will not be done through villages / habitations and any privaie

| productive or waste land.

45

| Deep drilled handpump with sufficient funding provision should be carmarked fof
| providing drinking facility to the labour force.

46

| Recommendations of Mational Institute for Labour for ensunng good occupational
| environment for mine workers would alzo be adopted.

47

i'fh:: PP shall be responsible for enforcement of COVID-19 standard operating
| procedures and guidelines with respect to safety of workers involved in the mining

| activity.

48

Project Proponent shall ensure that the road may not be damaged due to transportation of mr:.f
mineral and transport of minerals will be as per IRC relevant suidelines if any in this regard.

49

ITealth and safety of workers should be taken carc of, They should ulso be provided

Al

| cost,

training in safety and health earc aspects.

0 | Junction at takeof¥ g proach road with main roud be propery developed with proper

| Junction at takeof¥ point of ap
width and geometry required for safe movement of teaffic by concession holder at his own

I 51

No stacking shall be allowed on road side along Mational -Highj_a._r!sl. ET__any public road.

52

Concealing of any information/data of submission of wrong/fabricated information by the
Project Proponent and failure Lo comply with any of the above cenditions may lead 1o
withdrawal of the EC and attract action under the provisions of EP Act, 1986

Mining shall be done manually minimally supported by semi-mechanized methods, |
Heavy machinery like JCHs, Excavators/L&T hydranlic excavators ete. should not be
allowed. Emphasis should be ziven Lo employment of locally available labour force to

address the socio-economic concerns of the locals.

54

ive mine closure shall be as per Rules i u'ugue-':ﬁfll' actions relating 10

The progress
| in advance during the final year of mining so tha

progressive mine closure shall be taken wel
the site is rehabilitated ecologically.

the local population during public hearing o

The reasonable concerns f-}ipl";.;h'-Sl:d by
asting operations shall be

otherwise shall be addressed by the Project Propenent. MNe bl
allowed.

56

No mining activity shall be carried out in flowing water channel arca within the mining block

and adequate measures shall be token 1© safeguard water quality and aquatic life mcluding

fisheries il avaulable in the same.

37

The PP shall carmark funds strictly as per the agreed Environmental Management Plan to be
spent on environmental monitoring, dust sprinkling, green belt development, I'I.‘.'Ihﬂhlhl:ﬂhﬂll
of mined out area and landscaping/regressing and haulage route maintenance. The detailed
updated plan shall be submitted 1o JKEIAA as per above deliberations before grant of formal
EC. if desired by the JKEAC. Further, the CSR funds shall be earmarked and utilized as per

SR Rules.

The hydraulic structures/crmbankments .-'pmte:l:iun_-hlLI.I.'Lﬂ;-_-ﬁTﬁl'l nol  be disturhed

‘damaged during mining operations.

hall not be changed in any case.

The alignment of the bank of the river and water s

%,



=

The water way of the Malla shall nel l%iﬂud

o

The applicant 15 bowd abide by the J&K  Water Resources {Repulation anl
Management) Act and Rules of 2011 and J&K  Fisheres Act, 26 and ol ot
relevant Acts and Eules thereaf,

The EC is 5.|_|,-|._';:il.f'l_."'. 1o condition that the mining block is bocated on state land exclusively in
river bed without any encumbrances of any st

z

Under CSE, within 2 km radial distance, activitics like repular health check-up of local

villagers once a week shall be undertaken with free medicines. Safe dnnking water facility

by way of renovation of existing tanks/wells, digging of new tube wells and installation of
water filters shall be undertaken, Skill development trammings shall be organized for |
unemploved local youth. Furthier, construction of toilets in schools, solar street lighting, free |
distribution of books, pofe books, M95 mosks, hond saditizers and school bags amaong

students within 2 km rodivs from the mine arca shall be ondertoken. Under EMP, with 2 kms

rudial distance from mine arca; air, water, soil, noise pollution monitonng on hall yearly

basis, black topping of roods passing through villages and mamtenance of haulage

fexiraction routes, water sprinkling, PPE 1o mine workers, bearing of school/college fee and

allied costs on education of children of mine workers, bearing of all costs on

aliments/healthcare of mine workers, creation of green belt by way of raising and |
maintenance of 2500 trees per hectare on land identificd by DFO Social Ferestry concerned

in consultation with villuge panchayal durig the period of mining. shall be undertaken.
The JRELAA reserves the right to impose any other condition in the EC at any hme dunng |
the period of mining lease. The JIKEIAA reserves the nght 1o revoke the EC in case any of |
the environmental ¢learance conditions are violated during the mining actevity, Mere grant |
of Envirenmental Clearance does not entitle the Project Proponent for crant of mining lcase
unless he obmins all other clearances as required under other provisionsg of law

B3

The EC is subject to condition that the Project proponent shall not n..'Iun‘-__giz the wates ::Lrlk:;*iq:i
of the river and no mining activity shall bo carvied owt in active channel arca, il any in tho
miring block, :

o7

Wherever the PP has (0 transport the mined out matenal across shallow water crecks T'nunl.i
inside the mining block, he shall lay Hume pipes of appropriate sizes for the purposc so as
not i disturh the natural Aow of waiter.

" On the request of project proponent, the competent -:Jul]'.nrjl'_l,' shall issuc necessary|

cormigendum fo the approved mining plan w.r.t mming depth and area excluding the active
water channel fgreen patch! flood confrol structures'maintenance of safe distance 10|
bridgesthydraulic stroctures and quantification of the targeted mineral, if and whereever,
recommended by the Expert Appraisal Committee.

Lh

G

degradation of bed, the roject Proponent also must construct well-desizned cut-of T walls,

strefching bank w0 bank, having depth 1.5 times the maximum scour depth below the bed

level, both upstream and dewnstream, maintaining prescribed distance from irigation inlev's
as per guidelines,

The Digtrict Mingral OfTicer shall moniter the replenishnient of the mined-om areas. tralfic
management, levels of production, river bank erosion, exit pomt ol the site and instruct the
Projeet proponent for initiating measures for mitigating environmental concems.

lll;l::“itl: LTHAH not sub-let the mining block to any third party without written approval from|

After ceasing the mining operations, the project proponent shall underiake re-grassing of the |
minng lease area and any other area which ma y have been disturbed due o mining clivities
and restore the area 1o a condition M3t for growth of flova, fauna and fodder as per rales in
vogie,

Paee 11 alf 1%



73 | The Project Pmpt_mmt shall ri‘ri:;.lﬂf @Iﬁ: iﬁ]:u.:_r-:;d_llmmg'E.Fuu'..:l:m-!.'-s of 2016 and
(SR (i WT T

Enforgement  and  Monitoring s of 2020 |ssued by the Minisiry of

Environmment, Forest & Climate L‘]mn;_.:_...-, Lyl

74 | An appeal against the EC shall lie with the Hon'ble NGT, if |'.l-1;.'l'i:r54.'d within 30 days as
| preseribed under Section 16 of the NGT Act, 2010, _

paditions, the Specific Conditions shall prevail, o

73 I(f;l the event any confhict in interpretation of Standard /General Conditions vis-a vis Spe:::iﬁci
L1

Sdi-
{Lad Chard), IS, (Retd,)
Chairman, JEEIAA

Mo, INElaA/ 2021/ ‘15:'4..1 15164 Dated )7) - Ed - 2027

Copy to the:
L. Comrissioner/Secretary to Government, Mining Department, J&K Government for favour of

z.

3.

a.
9.

inlermation,
Commissioner/Secretary to Government, Forest, Frology & Environment Department, J&K

Gavernment, Civil Secratariat, Jammu for favour of kind information.
Commissioner/Secretary to Government, lal Shakti Department, J&K Government, Civil
Secretariat, Jammo for favour of king information,

Commissioner/Secretary to Government, frrigation and Flood Contral Department, J&K
Government, Civil Secretariat, lammu for favour of kind information.

Chairman, J&K Pollution Control Board for favour of kind information. He is requasted 1o
propery moniter the Environment clearance conditions and monitonng report thereof may
be submitted to this office quarterly failing which EC so issued will be trested as null and vaid.
Reglonal Officer, Integrated Regional Office, lammu, Ministry of Envircnment, Forest &
Climate Change, 1&K and Ladakh UT far favour informatian. iro.jammu-mefocc@gov, In
Director, Geology & Mining Department, J&K Govern ment, fammu for informatiorn and
necessary action, |t may be ensured that all conditions of E.C. are fulfilled

Director, Fisheries Department, J&K Government for infarmation,

Deputy Cammissioner, Kathua, for information

10, Chief Engineer, Irrigation & Flood Control Department, Jammu far infarmation.
11. Secretary, 1K Expert Appraisal Committee for information,

12, Divisional Forest Officer (T), Kathua for information.

13. Divisional Forest Officer, Social Farestry, Kathua for information.

14. https://parivesh. nic.in/ --""""ﬁ‘

i -".f'l o
(5. Hates#ﬂumar]-tﬁ
Member-Secretary | IKELAA

Director
tcology, Env, & Remote Sensing Department,
i *ﬁ‘ J&K U, T,
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VY- 2ATASS 3 S04 240N
Caivvernmmient of Lpsis

Mty of Lovirntitment, Frrear & Chimate ¢ hargs ej
J&K ENVIRONMENT IMPACT ASSESSMENT AUTHORITY ey
(a) DEPARTMENT OF ECOLOGY, ENVIRONMENT AND REMOTE SENSING
HIEA Caddem Prmima, Sivaags VLR Dl ag €000 Paspavaran HEoaer Framngess Mugner, Caladel Dyitras (0008, Sora  Bap

Fiaridil kg sernadlcamm, welsiie e i|;|rr'.'r-'.'l| FiIc:in

3hri Paramjit Singh,

3/Q 5h. TirathSingh,
Address- RjO 197-larai,
P.O1.E Kathua,

District Kathua, J.K. UT

Subject:- Grant of Environment Clearance for Minor Mineral Block located in Ujk River at Willage logypian
Tehsil  Magrl Parole Distrig Kathua area of Block - (8.00ha.)

NoSIANKMINGS 18652020,

Reference:-i} Minutes of 35t

under propossl

Meeting of IKEAC held 15 April, 2021
i) Minutes of 44t Maeting of JKEAC held an 07™ June, 2021
ifi) Minutes of 35th Meeting of JKEIAA held on 29-04-2021
v} Minutes of 44t Mesting of JKEIAA held on 05™ July, 2021

Eindly refer vaur application received in this office 13-02.2021 for Minor Mineral Block
located in Ujh River at Village logyian Tehsil

Magri Parole District Kathua ares of Biock - (B.00ha.)
under proposal Ho SIAJIK/MIN/S1865 /2020,

The I Environment Impact Aszessment Authorit

Clearanee in favour of Shri Paramjit Singh, 5/0 sh. Tirath Singh, Addrecs- R/O 197-Jzrai, PO LE Kathua,

District Kathua, 1K, U.T. for Minor Mineral Block located in Ujh River at Village Jogyian Tehsil Nagri
Parole District Kathua area of Black - [B.00ha.] under proposal Nn.SFMlHJMIHISIEEEHLﬂID if
pursuance to Environment impact Assessmant Motification, 2006 as amended from time to time.

¥ accorded approval to grant of Enviranem ent

The Khasra Mumbers of the project as per Letter of Intent

Department J&K Government vide letter No.226/MCC/DGM/MLg

issued by the Geology & Mining
235, 237, 158, 258/1 & 258/2 (Area 8.00 Ha,)

/1837-39 dated 20-09-2019 are 233,

The geo-graphical co-ordinates of the project are as under:-

Comer point  Latitude Longitude
; a 3213 GEN 75352 37
, b STAISITN | 7572349.99°F |
! L 32BN | 75734947 |
[u_ STAUILN TS5 81
v [ BT22'2568"N | 7572382 56°E
¢ 3L2W/OIN | 75°3'5009 |
1 f 32°22'31 41N 75°23'54.15"E
H 37°92°32.19°N | 75723'57.07°€
LY 3720'29.03°N | 75%23'se 3 | _
La" 321630 | 752336417 | A
i
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{ Section
i ol mining plan in terms of 5e Ly,
# s subject 1o HF;L‘ ifing - 2020, issund by Ministry of ;hﬁfhr_;*

Guidelines fror San :
’ der thia AV FOF remaval of minerals shall not exceed Sy o e

The Environment glezrani
Enforcement & mMonitoring : .

whereur |
ol nlm”“ﬂ{::nn';:"’m"““ or relaxation in this regard shall be adequately supparted k.
L !;‘i““' ”:;!r F:mrle-‘; ay per deliberations of the JEEAC Meeting with itz appraval 5y ha
sclentific pepaft, ’ .

- ths from the date of issuance of Ervironmass
competent authority, within a period of 1 = mon i

clearance
he Environment clearance is also subject to the fulliliment/complance of following standary

& specific conditions -

STANDARD CONDITIONS::
al Statutory compliance

i} This Environmental Clearance (EC) is subject to orders) judgment of Han'ble Supre—s Co
India, Hon'ble High Court of J&K, Hon'ble NGT and any other Court of competent juragctie

as may be applicable.

II:I The F-rﬂ]"l!ﬂ Ffﬂpﬂ‘ﬂ-E‘nl mmplins with all the sta'l_ul‘ar'l'l requirements and ]L:dr:'_:'!_f": mF b e
Supreme Court dated 2nd August, 2017 in Writ Petitien (Civil) No. 114 of 2014 = matter of
Commeon Cause versus Union of India &0rs belore commencing the mining operatian

W) The UT Government of J&K shall ensure that mining operation shall not be commenced
ull the entire compensation levied, if any, for illegal mining paid by the Projest Proponent
thmlugh their respective Department of Mining & Geology in strict compliance a:* ludgement of
Hon'bla Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No 114 c-: 014 in
matter of Common Cause versus Union of India & Ors. “

iv) E:; Enwn:nmentnl Clearance shall become operational only after recening formal NBWL
Kat :mT; rom Mufr‘_ﬂtﬁ S‘fhsuquem to the recommendations of the Standing COMMITTEE of
'onal Board for Wildlife, if applicable to the Project.

v} This Environme
mal Clearance shall become operational only after recenang formal Forest

Clearance (F o
Praject. (FC} under the provision of Forest Conservation Act, 1980, if applicable to the

i) Project Propone )
Mbeintia; ::]th nt {FPP shall abtain Consent to Operate after grant of EC and eHectively
© conditions stipulated therein. The mining activity shall not commence pros

to abtaining Conseny |
to E |
toc Buamﬂ:nMMIﬁE:tahluh ! Conseént to Dpecate from the concerned State Pollution

vit] The PP shall
(Development &a L;TTF W0 the provision of the Mines Act. 1952, Mines and Mineral
Bulation), Act, 2015 and rules & regulations made there under. PP shall

adhere to yario ' i
i Us tirculars jseypg by Directorate General Mines Safety (DGMS) and indian
uol Mines from time o Hme

vill) The Project prg
e
fi mim.”E up{_ml::mnr: nt shigl| obtain consonts from all the concernad land owners, before start
o g * 85 PRF the provisions of MMDR Act, 1957 and rules made there under in
ands which are not ownied by it

1) The Projecy p
foponent - .
Memorandum H""""’- " shall follow the mitigation measures provided in BOEFCC's Office
@ &11013/52/2014-1a01 (M), dated 29th October, 2014, titled, "Impact of

Pase ¥ afFiEe T i L
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mining activities on Habitati _ 1 88 yrpjacts wherein Habitatlons
itations-lssues related to the mining Prol sundad by the

and villages are the part of mine lease areas or Habitations and villages are suff
mine lease area”,

the competent authorities for

*) The Project Propon i : ission of
ponent shall obtain MECessAry prior parmissi withdﬂ'ﬂ"al af l!”—""”"d water

drawl of requisite quantity of surface water and from CGWA for
for the project.
: . If any, from
} Py of EC letter will be marked to concerncd ¥ the proposal.

whom suggestion / representation has been received while processing
i i - s EC letter
¥ii) State Pollution Control Board/COMMITTEE shall be responsible for fdliplil'i' fff ”":f ;”_ﬁ i
at its Regional office, District Industries Centre and callector's office/ Tehsildars Uth
30 days.
letter by printing the

«ii|The Project Authorities should widely advertise about the grant of this EC
language of the

same |n at least bwo local newspapers, ona of which shall be in 'H'EFHEEE-UIJI'
concerned area.

xiv)The advertisement shall be done within 7 days of the issue of the clearance letter mentioning
that the instant project has been accorded EC and copy of the EC letter is available with the
State Pollution Cantra! Board /COMMITTEE and web site of the Ministry of Environment, Forest
and Climate Change |www.emirenmentcearance.nic.in). A copy of the advertiseament may be
forwarded to the concerned MoEFCC Regianal Office for compliance and record,

xv) The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining
lease. In case there |5 any change |n ownership or mining lease Is transferred than mining
operation shall only be carried out after transfer of EC as per provisions of the para 11 of ElA
Motification, 2006 as amended from time to time.

bl Air quality monitoring and preservation

(1) The _ije::: Proponent shall install @ minimum of 3 {three) online Ambient Alr Quality
Monitaring Stations with 1 {one) in upwind and 2 (twe) in dewnwind direction based on
long term climatological data about wind direction such that an angle of 120° is made
between the menitoring locations to monitor critical parameters, relevant for mining
operations, _-uf air pallution viz. PM10, PM 2.5, NO3; CO and SD; ate. as per the methodology
mentioned in NAAGS Notification No. B-28016/20/90/PC/l, dated 18.11 2009 coverin
asue_tts. of transpartation and use of heavy machinery in the impact Iznn;:. The ambierﬁtth'ﬂ
fru::?:::;:d?: ::nh:’ rn-:lnéttﬂfedhat praminent places like office building, cantean atc. as pa:::

; ascertain the exposure char isti ifi .
shall be digitally displayed within 03 rF:mnths in f:::f ;Ifs :.:: :;T::;Z F:::? :;Z r:?:;:tn; i

(2} Effective safeguard measures f i
or prevention of dust generatio
; o n and
zflia;:ress|nn (ke regular water sprinkling, metalled road construction etc) shalﬁ.ﬁ Equr_:nt
o ;:E.‘; D:ﬂﬂﬂltﬂ air pallution wherein high levels of PM10 and pmz E:are euidE ::rnﬂd
» loading and unloading paint and transfer points. Tha I‘-ugilzi-.rc- dust E:-::s:::f:h
ions

control system. It shall
to the standards preseribed by the MoEFCC/

Central Pollution Control Board
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¢| Water quality monitoring and presmtu4:89

i'FEr. %

. : ving farmal clear-
nee shall become operational only ElﬂEr P g water ta:'amlce
Enmrunmﬂﬂai ':'Ea:’ mining operation involves intersection :F ETL:WEFCE is --nlep:lfh :
WA, In case, - i s i
e then PP shall ensure that prior approval fram CGWA n of ground water table
Iat:r 5mgﬁrh mining operations. The permission for intersectio
before such mi '

' he area.
shall essentially be based on detailed hydro- geological study of the

; . llahs flowing in and
[2) Regular monitaring of the flow rate of the springs and perennial nallahs :

around the mine lezse shall be carried out and records f"E““EI'-:
and or streams which are flowing in an around the village, s

n. The natural water hodiss
ould not be disturbed. The

1 I, =1
Water Table should be nurtured so as not 1o go down below the pr_e—mrr'liﬂg PE":’"-:}T E";:
of any water scarcity in the area, the Project Proponent has ta provicie waiter to 116 Viliage

for their use, & provision for regular monitoring of water table
village should be incorporated to ascertain the impact of minin
The Rapart on changes
basis to the Regional Office
State Pollution Cantrol Board

(3] Project Fropanent shall
4nd quality in and aroynd the mine

regularly monitor and maintain records w.rt. ground water

in open dug wall located in
g over ground water tahle,

in Ground water level and quality shall be submitted en six-manthly
of the Ministry, CGWA and State Groundwater Department /

level

lease by establishing a netwark of existing wells as weall

=3 REW piezo-meter installations during the mining operation in tansultation with Central

Ground Water Authority/ State Ground Water

(4} The Project Prapanent shall

PH and includeg the same in mgn
monitored shall nciude

Criteria and floy rate. it

i5) Cuality of Polluted water EEnerated from mmirin

Divgen Demang {€oD) i
= M MNes run-off 5. o 4
Ful'lﬂh !hal.’ he. mDnl‘[nred EID - o al:l'd F"‘II“E‘ d:'a"-!age i

{DO), pu Bnd Toral Suspendeq Soligds (TS5),

thee w
e wehsite of the Lompany ag we|) &5 Cisplayad g1
isplay boarg A 3 suitabla |

Paga doflg

il-May), monsann (August),

SLation near the main pate of the Comgg

course/ watar
the mine jaasp and

MoEFCe
h-E {iﬂ'ii[f aur fl::'LIr



20012/1/2006-IA)1 (M) dated z?.ua.:nl.lagnﬁ by Ministry of Environment, Forest and
Climate Change may also be refarred in this regard
ment rainwater harvesting Measurcs

¢ area consultation with
amount of

(6) Project Proponent shall plan, develop and imple
on fong term basis to augment ground water resourees in th
Central Ground Water Board/ State Groundwater Departrment A repoft on
water recharged needs to be submitted to Regional Office MoEFCC annually.

from the mine) should be properly

andards prescribed from time (o

ta Operate (CTO) ssued by

hop effieent shall be treated

(7] Industrial waste water (workshop and waste waler
collected and treated so as to conform to the notified st
time. The standards shall be prescribed through Consent
concerned State Pollution Contral Board (SPCB). The works
after its initial passage through Oil and grease trap.

he carrigd out and mEasure for reducing the

(B) The water balance/water auditing shall _
d reported to the Regional Office of the

consumption of water shall be taken up an
MoEF&CC and State Pollution Contral Bosrd/COMMITTEE.

dl Moise and vibration monitoring and prevention
sarest habitation, whichever

(1} The peak particle velocity at S00m distance of within the n
DGEMS guidelines.

i closer shall be monitored periodically as per applicabie
t gites disturb the villages in respect of both

human and animal population. Consequent sleeping disorders and stress may affect the
health in the villages located close to mining operations. Habitations have a right for
darkness and minimal naise levels at night. PPs must ensura that the biological clock of the
villages is not disturbed; by orienting the floodlights/ masks away from the villagers and
keeping the noise levels well within the prescrived limits for day /night hours.

{2) The lllumination and sound at night at projec

(3) The Project Propanent shall take measures for control of noise levels below 85 dBA in the
work environment. The workers engaged in operations of HEMM, etc. should be provided
with ear plugs /muffs. All personnel including laborers working in dusty areas shall be
provided with protective respiratery davices along with adequate training, awareness and
infarmation on safety and health aspects. The PP shall be held responsible in case it has
heen found that workers/ personals/ laborers are working without personal pretective

equipment.

e} Mining plan

{1) The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
axcavation subject to changes recommended in the specific conditions herein below. No
change in basic mining proposal like mining technolopy, total excavation, mineral & waste
production, lease area and scope of working (viz. method of mining, overburden & dump
management , 0.8 & dump mining, mineral transportation mode, ultimate depth of mining
etc.} shall be carried out without prior approval of the Ministry of Environment, Forest and
Climate Change, which entail adverse enviranmental impacts, even if it i; a part of
approved mining plan medified after grant of EC or granted by State Gowt. in the form to
short Term Permit (STP), Query license or any other name.

(2) The Project Proponent shall get the Final Mine Clasure Plan along with Financial Assurance
approved from Indian Bureau of Mines/Department of Miniﬁg\&\ﬁ sology as required
ke P
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the MMI’]! %11 1957 and Rules/ Guidelines made there ung,
hes subirmitted within 2 months of thesape,,

v concerned Regional Office of the Minj, 5
o and verification,

under the Provislon of
copy of approved final mine dosure plan shal
af the same fram the competent authority to th
of Envirenment, Forest and Climate Change lor recar

The land-use of the mine lease arca at varlous stages of mining scheme = e ft i
end-of-life shall be poverned as per the approved Mining Plan. The E:c.-wan_clndw;-a.w:
backfilling in the mine lease area and carresponding afforestation to be raised In the
reclaimed area shall be povemed as per approved mining plan. PP shall easire: the
monltoring and management of rehabllitated areas until the vegetation hecnmfrn
selfsustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its
concerned Regional Offlce.

fl Land reclamation

(1)

(2)

{3)

The Overburden (0.B.) generated during the mining operations shall be stacked at
earmarked OB dump site(s) only and it should not be kept active for a long period of time.
The physical parameters of the OB dumps like height, width and angle of slope shall be
governed as per the approved Mining Plan as per the guidelines/crculars issued by
D.G.M.5 w.r.t. safety in mining operations shall bestrictly adhered to maintain the stability
of top s0ll/OB dumps. The topsoil shall be used for land reclamation and plantation.

The reject/waste generated during the mining operations shall be stacked at
earmarked waste dump site(s) only. The physical parameters of the waste dumps like
height, width and angle of slope shall ke governed as per the approved Mining Plan as per
the guidelines/circulars issued by DGMS wer.t, safety in mining operations shall be strictly
adhered to maintain the stability of waste dumps.

The reclamation of waste dump sites shall be done in scientific manner as per the
Appraved Mining Plan tum Progressive Mine Closure Plan, iv, The slope of dumps shall be
vegetated in scientifiic manner with suitable native species to maintain the slope stability,
prevent ergsion and surface run off. The selection of local species regulates local climatic
paramaters and help in adaptation of plant species to the microdimate. The gullies formed
on slopes should be adequately taken care of as it impacts the overall stability of dumps.
The dump mass should be consolidated with the help of dozer/ compactors thereby
ensuring proper filling/ levelling of dump mass. In critical areas, use of geo textiles/ geo-
membranes / clay liners / Bentonite etc. shall be undertaken for stabilization of the dump.

(4) The Project Proponent shall carry out slope stabifity study in case the dump height is more

than 30 meters. The slope stability report shall be submitted to concerned regional office
of MoEF&CC.

{5) Catch drains, settling tanks and ponds of appropriate size shall be constructed around

the mine working, mineral yards and Top 50il/0B/Waste durmps to prevent run off of water
and flow of sediments directly inte the water bodies (Nallah/ Riverf Pond ete.), The collected
water should be utilized for watering the mine area, roads, green belt development,
plantation etc. The drains/ sedimentation sumps etc. shall be de-silted regularly,
particularly after monsoon seasan, and malntain properly.

(6) Check dams of appropriate size, gradient and length shall be constructed around mine pit

and OB dumps to provent storm run-off and sediment flow inte adjoining water bodies. A
safety margin of 50% shall be kept for designing of sump-stiuctures over and above pezak
rainfall (based on 50 years data) and maximum discharge n tj:jejr{inennd its adjoining area
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which shall also help in providing adequats rgnnﬂun time period thereby allowing proper
settling of sediments/ silt material. The sedimentation pits/ sumps shall be eonstructad at
the corners of the garland drains,

(7) The 1op soll, if any, shall temporarily be stored at earmarked site(s) within the mine oase
only and should not be kept unutilized far long. The physical parameters of the top 5ol
dumps like height, width and angle of slope shall be governed as per the apprgﬁﬂ MIHIEE
Plan and as per the guidelines framed by DGMS w.r.t. safety in mining operations shall &
gtr]ﬂlqlr adhered to maintain the stability of dumps. The topsoil shall be yeod for lan
reclamation and plantation purpose.

gl Transportation

(1) Mo Transportation of the minerals shall be allowed in case of roads passing through villages/
habitations. (In such cases, PP shall construct o ‘bypass' road for the purpose :Jr
transpartation of the minerals leaving an adequate gap (say ot least 200 me:erx}ls? thﬂé i'mtl‘
adverse impact of sound ond dust along with chances of accidents could be mitigate I-IJ 2
costs resulting from widening and strengthening of existing public road network sr.ra .c:‘
borne by the PP in consultation with nodal State Govt. Department. Transportation
minerals through read mevement in case of existing villa ge/ rural roads shall be aFI_c-wed in
consultation with nodal State Govt. Departmant only after required strengthemr_:g such
that the carrying capacity of roads is increased te handle the traffic load. The pollution dus
to transportation load on the environment will be effectively controlled and water
sprinkling will also be cone regularly. Vehlcular emissions shall be kept under control and
regularly monitored. Project should obtain Pollution LUinder Control {PUC) certificate for all
the vehicles fram authorized pellution testing centers.

{2} The Main haulage road within the mine lease should be provided with a permanent water
sprinkling arrangement for dust suppression. Other roads within the mine lease should be
wetted regularly with tanker-mounted water sprinkiing system. The other areas of dust
generation like crushing rone, material transfer points, material yards etc, should
invariably be provided with dust suppression arrangements. The air pollution control
equipment’s like bag filters, vacuum suction hoods, dry fogging system etc. shall be
installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt
conveyor should be fully eovered to avoid generation of dust while transportation. PP shall
take necessary measures to avold generation of fugitive dust emissions.

h) Green Belt

(1) The Project Proponent shall develop greanbalt in 7.5m wide safety rone all along the mine
lease boundary s per the guidelines of CPCB in erder to arrest pellution emanating from
mining operations within the lease, The whale Green belt shall be developed within first 5
vears starting from windward side of the active mining area. The development of greenbelt

shall be governed as per the EC granted by the Ministry irrespective of the stipulation made
in approved mine plan.

(2) The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed
area of mining lease, around water body, along the roadsides, in community areas etc, by
planting the native species in consultation with the State Forest Department/ Agriculture
Department; Rural development department) Tribal Welfare Department/ Gram
Panchayat such that only those species be selected which are of use to the local people.
The CPCB guidelines in this respect shall also be adhered. Tﬁaﬁiitv of the trees should
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&5 N
lings per Hn:t.-nrl.adﬁ'}qunln budgetary provision shall ha M
be around 2500 saplings .
pretection and care of trees.

ative arrangements for livestock fondg b
gt I:Jm r" ment of such grazing land shall be done in Elﬂlr:'lulta 'J ™ i ' “:,,“
g el it or b
Z';:;Etin:s of the Hon'ble Supreme Court WL, TRgAry L aclﬁlti??rr::-m Iie scorching sun,
sparse trees on such grazing ground, which provide mid-day she

i . i of such troes
should be scrupulously guarded/ protected against felling and plantation
should be promoted,

(3) The Project Propanent shall underta

ke all precautionary measures for conservation and
protection of endangered fl

ora and fauna and Schedule-| spacies during mining npi:?ltin: ’
- i f
A OWildlifo Conservation Plan shall be prepared for the same clearly delineating action to

be taken for tenservation of flora and fauna. The Plan shall be approved by Chief Wild Life
Warden of the State Gowt,

(5) And implementag in consultation with the State Farest and

Wildlife Conservatian Plan and its implemertation status (a
Regional Office of the Ministry.

Wildlife Department, A copy of
nnual) shall be submitted to the

i) Public hearing and human health issues

(1) The Project Praponent shall Appoint an Occupational Health Specialist for Regular as well as
Periodical medical examination of the workers Engaged in the mining activities, as per the
DGEMS puidelines. The records shall be intai
Occupational health check-
diabetes, habityal smioki
necessary

(2} The Project Prop

towards 'Zerg Harm'
their mining activities angd Carry oul Heg| i t (HRA) for identification
workplace hazards and assess thajr potential ri

contral measures to protect the health ang wellbeing of waorke
The proponent ghall maintain accurate

and systematie
neighbourhood has to focus on Public Health Problem
Anaemia, Diarthaes in o

The propenent shall

Health and Hyg
Proponent shall
every five yagrs,

iene (Providing Sanitary N

Carryout base |ipe HR& for

{3) The Proponent shall earry gut Dccupational healyh surveillapce
include Binlogical Mnnimring Where practical and fo
relevant ta the Sxposure (e.p. for Dust o X-
Exposure Blog Lead, For Weldere Fullﬂphlhalmnlngic Assessma
a complete Neyrologies| Assessment by a Certified Neuralog

asible, and

nt; for Manganese Miners
. and Manganase {Mn)
Kin inspection of hands and

_ _ls\::'ﬂuld be carried out in g
'\-.\. l.:
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194

30 years,
Lab accredited by MABH. Records of Health Surveillance must h; tzjfst 'If':; rec:rd of
including the results of and the records of Physical examination gn{d Kaolin, Aluminium,
exposure due to materials like Asbestos, Hard Rock Mining, 5""53:‘1 ; .;:uer to the Mining
Iran, Manganese, Chromium, Lead, Uranium need i 30 years. It would be
Department of the State in case the life of the mine is less thamf rt:E <ot rid sacure
obligatory for the State Mines Departments to make Erm"EEMEm:; hﬂe accepted for record
storage of the records including X-Ray. Only conventional F'H'-w i 14 inches and of good
Purposes and not the digital one). X-Ray must meet ILO criteria (17 X
quality}.

= which includes
|4) The Proponent shall maintain 2 record of performance indicators for workers

. i uld stay
d. there should not be a significant decline in their Bedy Mass Index and it sho
betwean 18,5 -24.9,

an
b. the Final Chest X-Ray compared with the base line X-Ray should not show ¥
capacities,

€. Atthe end of their leaving job there should be no Dlm:‘nuFinn in their Lung Fum;mt:::s
Forced Expiratory Volume in one sscond (FEV1)Forced Vital Capacity (FVC), an e
ratio) unless they are smokers which has to be adjusted, and the effect of age,

d. their hearing should not be affected. As a prooi an Audiogram (first and last need to be
presented),

e they thould not have developad any Persistent Back Paln, Neck Pain, and the
mavement of their Hip, Knee and other joints should have normal range of mavement,

f.  they should not haye suffered loss of any body part. The record of the same should
be submitted to the Reglonal Office, MoEFCC annually along with details of the relief
and compensation paid to workers ha ving abeve indications.

(3] The Froject Proponent shall ensure that Personna| working in dusty areas should wear

pratective respiratory devices and they should alsg be Provided with adequate training and
information an safety and health aspects.

for workers/labors or shall
land) with necessary basic

: + moblle STP, safe drin king
water, medical health care, crache for kids ate. The nousing may be Provided in the form of

IBMOOrary structures which can be removed after tha templetion of the Project relatad

Infrastructure, The domestic waste water should pe treated with sTp in order g dvoid
contamination of underground watar,

{7} The activities ropocad i .
Proposed in Actign raised during the

Funic Hearing, if *Ppiicable, shall be eompleteq 3z per the budgetary Provisions mentianed

in the Action Plan NS within the stipulated time frame., The status Report gn
|rr!p|E mentation of Action Plan shall ha submitted 1o the concerneg Repgi
Ministry 2long with Distrig Administration,

I} Carporate Envirenment Ftespnnsibilih.r{EEm
(1) The activities ang biu
i dget Earmarked for Corporate Environmental

HRE o R ibili
NSY's 0,0 No EE--::-E,-';c!;?-M_ Il dated 30/09/2020 or as pro i A I &

_ posed by EAC should
Page 9 aiqg
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195 ivities proposed far CER .
t, The actvi : S g .
a separate bank  aceoun t of implementation o
o |MI{|"1~ l::.::l Ir:I i ttlrrin ‘L'IL'IlJrIﬂ manner and annual rﬁﬁ:’: SsEmEHE. TRt &::z ;-. o
i h““lr: documentary proof iz phmﬂﬂraﬂhﬁ. pu to b subsmitted 1o HEE'Innali 1{;1:
.1I1-nn|:'w“ha1 c:_:u"l d‘tlﬂ'llupﬂd 1] rﬂ;.ldl Cﬂﬂﬂtruﬂtﬂrj HEE'I:EE o] il
of Infrastru - -

Mok FECC annually along with audited SIEAmEIT:

[#-
ﬁ L

- | protection measuy;,.
keed for environmenta 3
i st shall kEl.l'Fl the funds ea rmarr Urposes. The Ve
I8 T;uiLtLrt:ﬁftT;ununl and refrain from diverting the same rﬂ;ﬂz;:i::pa nsﬂits Enn:m::;
wihee é:;mnd-il:un: of such funds should be reported to the -
Mepionol Office,

k) Miscellancous

(1] The Project Proponent shall prepare digital map (land use & Iﬂnd.cﬂ?sri of t::Eret:h;E
lease area and KMVL file for recording the base line data and closure time data [after threo
years) and submit a report o concerned Regional Office of the MoEFCC,

(2) Thee Praject Authorities should inform to the Regional Office regarding date of financial

closures and final approval of the project by the concernad authorities and the date of
start of land development work,

(3] The Project Proponent shall submit six monthly compliance reports on the status of the

Implementation of the stipulated environmental safeguards to the MOEFCC Eaits

rancerncd Regional Office, Central Pollution Lontrol Board and State Pollution
Control Board,

(4} A separate "Environmental Management Cell' with suitable
be set-up under the control of a Senior Executiv
report 10 Head of the Organization. Adequate
sclentists and Mining Engineers shall

qualified manpower shauld
e, The Senior Executive shall directly
number of gualified Environmental
be appointed and submit a report to RO, MoE FCC.
(5) The concemead Regional Office of the MoEFCC

compliance of the stipulated conditions. The project

cooperation to the MoEFCC officer(s} by furnishing th
monitoring reports,

shall  randomly  monitor
authorities should extend full
B requisite data / information/

SPECIFIC CONDITIONS: .

The Project Proponent must obtain M
concerned stake holder departments [loi
Environmental Clearance, The EC shall
NOCs issued by the stake holder depart

_‘_-—_-_—
I ] Patent authority of an the
nt Inspection Repory PFICT to grant of formal

be subjeet 1g “emgpliance of conditions of the
mants.

undisiurbed
0 IKEIAA befarg issuance of

grant of EC. d to the JKEIAL hefore farmal
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The Environment ¢

196

learance is sub; ' e
(1) of Enforcement & mope . J=Ct 10 Revision of mining plan in terms of Section 4.3

: toring Guidelines for Sand Mining ~ 2020, issued by Ministry
::I:n“':n“mﬂﬂt. Forests and Climate Change -u.-hgraundﬂa; the area for removal ﬂf;
EfEIIE shall not exceed 60% of the mine lease area. Calculation of minor mineral
preduction should be done at maximum 1m depth in aggregate with maximum targeted |
extraction at 99g4g MT. |
Mining depth above 1 if mentioned anywhere in any of the submitted documents |
whether by mistake or otherwise, shall ho treated as omitted.

A green belt shall be developed under close supervision of the local panchayat. |

The river bed material shall be sold to the lacal population within radial distance of 2 kms,
from the mine site for residential construction purpese at 50% concessional rates. '

=

The formal lease shall be granted only after the Project Proponent deposits the funds |
earmarked under EMP / CER in a separate account to be opened for the purpose and |
funds be utilized in coordination with DEO, Social Forestry Dept. and concerned Chief

Medical Officer (CMOJunder supervision of local Panchayat Head, The funds earmarked

for CSR shall also be utilized in accordance with CSR Palicy Rules.

All the provisions of Minor Mineral Rules sanctioned under SRO105 with all
amendments with respect to pertinent provisions of the legal framework relating to
progressive ming closure shall be complied by the Project Proponent.

This Environmental Clearance is subject to final outcome of any litigation pending before
Hon'ble Supreme Court of India, Honble High Court of Jarmmu & Kashmir, Honble NGT, or
any other Court of Law, if any, as may be applicable to this project.

This Environmental Clearance is without prejudice to the standing instructions

forders from the competent authorities In the MeEF&CC, Gol and the UT of J&K w-r,'i'
river bed mining activity. |

10

An Inspection Committee comprising of Additional Dy. Commissioner, District Mineral |

Ofticer, representative of Pallution Control Board, Executive Engineer Irrigation & Flood
Cantrel Dept, and District Fisheries Cfficer shall monitor the implementation of the EMP
and also certify at the end of each monsoan, that sufficient replenishment of the minar

mineral has taken place during monsoon and further mining in the mining block shall not
adversaly affect the hydralagical and ecological settings in the area.

11

The Project Proponent shall take all precautienary measures during mining
cperations for conservation and protection of endangerad fauna and flora in the area,

12

Masks and PPE shall be provided to the workers in view of COVID-19,

13

Social distancing norms and other standard operatin

g procedures relating to
COVID-14 shall be followed during mining activity. '

14

The plan worked out and expenditure made under Occupational Health should be |
undertaken In consultation with the Llocal Heazlth Institution/PHC/Sub-Centre far |
utilization for the health and welfare of the loeal workers involved fn mining activity and |

| villagers living in the close vicinity, Regular Medical checkups and free medicinas shall ba
provided under the fund.

14

The Project Proponent must ensure that the biological clock of the willagers in th

vicinity of the project is not disturbed by any unauthorized night operations and aﬁ
measures must be taken far keeping the noise levels within prescribed levels,

15

Provision shall be kept for Hnus-ng af the labour farce

. toilets, facilities for cooking, safe
water, health care, créche etc. for the lsbaur force, ;

£
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[17

T '1 g i; s fund shall be communicars=—
A final Mine closure Plan along with defails of Corpus tu bed 1,
MoEFECC in advance for approval,

18

= L = _|_-_\_'_""\-\.

The top seil in case of surface land mining shall be telﬂ'ilﬂﬂrﬁ:w el the
n.

designated | appropriate site and concurrently used for land reclamati

19

— ; = ——
The mining operations shall be undartaken in a systematic manner so that it does nm,l
damage the aesthetlic view of the area.

20

Adequate stops should be taken to check soil erosion and engineering uru:tm:es Stabhe |
raised wherever required. The mining shall be restricted to 3/4th _”": the W‘dt_h aof the |
river/riveriet or 7.5 miinward) from river bank but upte 10% of the width of the river,

21

22

23

The compliance report shall be submitted to the Regional Office of the MoEF&CC at
Chandigarh with a copy 1o the Regulatory Authority.

The mining activity should in no case go beyond the area as mentioned in the Letter of

Intent and 2 buffer area js maintained such that the slepes of adjeining area does not get
disturbed.

24

All the provisions made and restrictions
shall be complied with,
fund management.

imposed as covered in the Minor Mineral Rules,
particularly regarding Environment Management Practices and itsl
i

25

The recommendations made in the District Survey Report on sustainable rnirring;'
practices if any shall be complied.

26

The mining shall be done |n bench form with maximum bench height of 1 metre.

27

Mining should be initiated enly after installation of signboards with demarcation pillaT;
indicating the Beo-coordinates of the plot as mentioned in the letter of intent ,
measurements (length /breadth) and showld be laid In presence of the authorized official
of the Geology & Mining Departmant. The demarcation pillars site should mention the
specific EC conditlens and contact detai

fditions. The display

ned in perfect arder throughout the perind of
lease/mining.

28

There should be no change in the method of excavation and quantity of minerals to pa
extracted,

29

The EC holder shall keep a correct account of quantity of mineral
dispatched from the mine, mode of transport, registration number of vehigl
charge of vehicle and mine plan. This should be produced before officers
inspection.

mined out,
2, person in-
oncerned for

issued by the Govr.

The access to mining site should be controlled in a way that vehicles carrying mineral
from that area are tracked and accounted for in accordance with standing guidelines

30

The Geology & Mining Department should ute technology
Information and Communications Technalogy (1CT),

mobile SMS App etc. to account for weight of miner
number of trucks moving out with the mineral.

like Bar Coding,
Web based and 1T enabled services,

al being taken out of the plot and the
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“The PP should ensure no agriculturd MG the area is used for any storage of sand of

10Q e

gets damaged due to any other transportation activity, Where ever, damages =
agricultural land, assets or human or bovine life by way of plying of trollies and npp:rl!;
ete. invalved in transportation of minor mineral is reported, the Project Fr.n-p-l.'rl"rEl"‘r SE:.:
pay adequate compensation with penalty to the effected persons as to be fixed up by tRE
competent authority.

Il be Ep.t';ﬁd_ﬂi per the

32 | Waste generated will be collected on regular basis and wi : <G and
Municipal Solid Waste Management (Management & Handling] Rule
subsequent amendments, Prmectiu_ﬂ

33 | Spring sources should not be affected due to mining ctivities. Necessary
measures are to be incorporated, —

34 | The mineral transportation shall be carried out through covered trucks only and th
wehicles carrying the mineral shall not be overloaded.

35 | Overloading of trucks and trolleys will be avoided. e

76 | All the instructions from authorities representing various goi iRt
having stakes shall be complied with during the mining cper Iﬂﬂﬂﬂf'_- e T

37 | Haul road will be kept wide, compact and water spraying will D‘IE dﬂ;;':] \irin
properly maintain by the PP and restored to original position after mining.
roads should not exceed the prescribed load as per IRC

38 | Restricted working hours. Mining operation has to be :arrlef.'l aut between G am ta 7 pm
during day light. Mining operatians shall nat be allowed at T"th' - g

30 | Mo overhangs shall be allowed to be formed due to mining and mining sra o
sllowed in area where subsidence af rocks is likely to occur due to steep aNg 2 of si0pE.
Mining activity shall not be avoided in raimy season ;

a0 | Vehicles used for transpartation of material are to be permitted only with fitness and PUC
Certificates,

41 | There shall be no extraction of stone [ boulder in landslide prone areas.

a2 | adequate facility for drinking water and toilets should be provided for the workers.

43 There should be controlled clearance of overground vegetation Lo be undertaken.

% Transpart of mineral will not be done through willages [/ habitations and any private
productive or waste land.

45 | Deep drilled handpump with sufficient funding provision shoulkd be earmarked for
providing drinking facility to the labour force.

46 | Recommendations of Natlonal Institute for Labour for ensuring good oecupational
envirenment for mine werkers would also be adopted.

47 | The PP shall be respansible for enforcement of COVID-19 standard operatin
proceduras and guidelines with respect to safety of workers involved in the minlnﬁ
activity,

48 | Project Proponent shall ensure that the road may not be damaged due to transportation
af the mineral and transport of minerals will be as per IRC relevant guidelines if any in

I .tms regard.
a3

Health and safety of workers should be taken care of. They should alsn be provided

training in safety and health care aspects.
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[ 50

his own cost.

—
Junction at takeoff point of approach road with main road be properly developag W,

proper width and geometry required for safe movement of traffic by concession holgg, 3

51

. 5 i _‘_-_-_‘-*
Mo stacking shall be allowed on road side along National Highway or any public roag.

52

53

—

Concealing of any information/data of submission of wrong/fabricated I_rtfnrmatmr; by
the Project Proponent and failure to comply with any of the above conditions may lead

1o withdrawal of the EC and att ract action under the provisions of EP Act, 1986,

Mining shall be done manually minimally supported by semi-mechanized methods. Heaxt',r
! machinery like JCBs, L&T hydraulic excavators etc. should not be allowed. Emphasis

should be given to employment of locally available labour force to address the socio-
| BConomic concerns of the locals,

54

55

== e
|

i
o

W
LY |

|

| The progressive mine closure shall be as per

| Progressive mine closure shall be take
50 that

Rules in vogue. All actions relating tol

n well in advance during the final year of mining
the site is rehabilitated ec ologically.

The reasonable concerns expressed by the |ocal population during public hearing or
otherwise shall be addressed by the Project Proponent. No blasting operations shall be
allowed,

Mo mining aclivity shall be ¢
block and adequate measures thal|
including fisheries if available in the same,

nnel area within the mining
water quality and aquatic |ife

be taken to safeguard

| The PP shall earmark funds strictly as per the Environmental Management Plan to he
spent on  environmental monitoring, dust sprinkling, preen  belt dE\FElﬂpmlEﬂL
rehabilitation of mined out area and land i

maintenance. The detailed updated plan shall

deliberations before grant of formal EC. Further, the CSR funds shall be e
utilized as per CSR Rules.

I's8

The hydraulic structuresfembankm

ents fprotection Eunds shall
/damaged during mMining operations.

not be disturbed

The alignment of the bank of the river and water shall not be changed in any case.

The water way of the Nalla chall not be restricted,

The applicant is bound to abide by the J&K Water

| Management) Act and Rules of 2011 and J&k Fisheries Act,
| Acts and Rules thereof

Resources(Regulation and
2016 and all other relevant

The EC 15 subject to condition that the mining block

i5 located on state land
exciusively in river bed without any encumbrances of any sort,
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L1 Secretary, JK Expert Appraical
12 Divisional Forest Officer {71,

13 Divisional Forest Officer,
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— Sensing Cepartmens,
H":::--\H r_tl'g'l_nmhor-ieareuw, JKE1AA
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| . 0191-2474553 /0194-2490602
Ministry of Environment, Forest & Climate Change Govt. of India.

J&K ENVIRONMENT IMPACT ASSESSMENT AUTHORITYj
(at) DEPARTMENT OF ECOLOGY, ENVIRONMENT AND REMOTE SENSING

S.D.A. Colony, Bemina, Srinagar-190018 (May-Oct)/ Paryavaran Bhawan, Transport Nagat, Gladni, Jammu-180006 (Nov- Apr)
Email: jkseiaa@gmail.com, website:www.parivesh.nic.in

Mr. Paramjit Singh,
R/0O 197-Jarai,

P.O. Industrial Estate,
District Kathua-184101

Sﬁbject: Grant of Environment Clearance in favour of M /S PARAMJEET SINGH
-197 Jaarai, Tehsil & District Kathua, Jammu and Kashmir - 184101
under Proposal No: SIA/JK/MIN/146620/2020 for River bed material

- Mining project located at Village Pandori, Tehsil Nagri Parole, District
Kahtua. | -

Kindly refer your application received in this office on 27-05-2020 under
proposal No. SIA/JK/MIN/146620/2020 for Grant of Environment Clearance
in favour of Mr. PARAMJEET SINGH -197 Jaarai, Tehsil & District Kathua,
Jammu and Kashmir-184101 for River bed material Mining project located at
Village Pandori, Tehsil Nagri Parole, District Kahtua.

The above quoted River bed material mining project involves an area of 3.98
ha. for extraction of River Bed Material in Ujh River Village-Pandori, Tehsil-
Nagri Parole Tehsil & District-Kathua. The project cost is 30 lacs and the
- project period is 5 years. The project land is private land under khasra Nos
225,229,207,241,242,244,276 /246 lying in the centre of Ujh river Downstream
Pandori Bridge, and the title verification has been done by the concerned
revenue authority vide letter 10/08/2019 that the original owners of the said
land have entered into an agreement to sell in favour of the project proponent
on 30/04/2019. Further, the Geology & Mining Department has issued the
letter of intent vide letter No. 319/MCC/DGM /ML/19/184042 dated
28/09/2019 which was revalidated vide letter No. 319/MCC/DGM/ ML/ 19-
20/3818-24 dated 11/08/2020. The mining plan has been approved by the
Mining Plan approval Committee headed by the concerned Dy. Commissioner
with members from the Line departments.

The project site bears the following geo-coordinates: -

Point Latitude Longitude
A 32°20'6.12" N 75°23'38.43" E
B 32°19'52.83" N 75°23'34.75" E
C 32°19'47.890" N 75°23'32.36" E
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D 32°19'52.86" N 75°23'32.39" E

E 32°20'6.70" N 75°23'34.53" E

The above quoted case was discussed in the meetings of JK Expert
Appreusal Committee held on 13th June, 2020 & in the meeting of JK
Environment Impact Assessment Authority meeting held on 27th June, 2020.

The JKEIAA in its meeting held on 27th June, 2020 decided to uphold the
recommendations of the JK Expert Appraisal Committee for grant of
Environmental clearance in favour of Mr. PARAMJEET SINGH -197 Jaarai,
Tehsil & District Kathua, Jammu and Kashmir-184101 for River bed material
Mining project located at Village Pandori, Tehsil Nagri Parole, District Kahtua.

subject to the revalidation of Letter of Intent (LIO) earher issued vide No.

319/MCC/DGM/ML/19/1840-42 dated 28-09-2019 valid for six months
which was since expired. Now the Project proponent has submitted letter NO.
319/MCC/DGM/ML/19-20/3818-24 dated 11/08/2020 by Geology & Mining
Department favourable considering his application for extension of Lol, giving
him time upto 27-09-2020 to completion of processes. Accordingly JK
Environment Impact Assessment Authority accords Environmental clearance in -
favour of the Project proponent for above quoted project under Environment
Impact Assessment Notification dated September, 2006 as amended from time
to time subject to the fulfilment of following specific and General Conditions as

stipulated by the Committee in the Minutes of the Meeting held on 13th June,
2020.

SPECIFIC CONDITIONS:

1.  This Environmental Clearance is granted subject to final outcome of
any litigation pending before Hon’ble Supreme Court of India, Hon’ble
High Court of Jammu & Kashmir, Hon’ble NGT, or any other Court of
Law, if any, as may be applicable to this project. |

2. This Environmental Clearance is without prejudice to the standing
instructions /orders from the competent authorities in the MoEF&CC,
Gol and the UT of J&K w.r.t river bed mining activity.

3.  The Project proponent shall obtain Consent to Operate from the J&K

~ Pollution Control Board/Committee and effectively implement all the

conditions stipulated therein.

4. In the first year, excavation shall not be carried out beyond a
maximum depth of 1.00 meter from the surface of the river bed or upto
1 meter above the ground water level whichever is less. However, after
the period of expiry of one complete year from the date of mining
activity is executed on ground, an inspection committee of the Geology
& Mining Department shall certify that the mined out mineral has
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been replenished and any mining has not caused or will not cause

‘any damage to the local ecology if the mining depth is increased to 1.5

mts against 3.0 metres recommended in the approved mining plan,
thereafter, the project proponent can be allowed to go upto a depth of
1.5 mts or upto 1 meter above the ground water level whichever is less
subject to the condition that annual inspection and subsequent
certifications shall be wundertaken by the Geology & Mining
Department under intimation to regulatory authorities including
JKEIAA to protect the stream ecology.

The District Mineral Officer shall monitor the replenishment of the
mined-out areas, traffic management, levels of production, river bank
erosion, exit point of the site and instruct the Project proponent for
initiating measures for mitigating environmental concerns.

The Project proponent shall ensure that the roads leading to the site
and the river banks do not get damaged due to transportation of the
mined out mineral and transportation of minerals will be as per IRC
guidelines w.r.t axle load specified for the road. |

The mineral transportation shall be only through covered trucks and
vehicles carrying the minerals will not be overloaded. |

Water sprinkling of the roads leading to the mining site should be done
adequately.

The project proponent shall take all precautionary measures during
mining operations for conservation and protection of endangered fauna

~and flora in the area.

The project proponent must ensure that the biological clock of the |
villagers in the vicinity of the project is not disturbed by night
operations and all measures must be taken for keeping the noise levels
within prescribed levels.

Transportation of minerals passing through villages shall not be
allowed. A bypass road/s leaving a gap of 200 m shall be constructed
if link road passes through villages.

Provision shall be kept for housing of the labour force, toilets, facilities
for cooking, safe water, health care, créche etc. for the labour force.

A final Mine closure Plan along with details of Corpus fund shall be
communicated to the MoEF&CC in advance for approval. |
The PP shall submit annual replenishment report certified by Geology

- & Mining Department. In case the replenishment is lower than the

projected rate of production, then the mining activity/ production
levels shall be decreased / stopped forthwith.

The stream shall not be diverted for the purpose of sand mining.

No blasting operations shall be allowed.

Mining shall be done manually minimally supported by semi-

‘mechanized methods.
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The top soil in case of surface land mining shall be temporarily stored
at an appropriate site and concurrently used for land reclamation.

The EC holder shall keep proper account of the quantity of mineral
mined out, despatched from the mine, mode of transport, registration
No. of the vehicle. |

Permanent pillars with depth of 1.5 m below ground and 1.2 m above

~ground should be installed at all vertices of the mineral Block marking
- its limits exhibiting geo-coordinates, Mineral Block No., Village Name,

Lease Area and other details leaving 15% of river width from bank
untouched. A prominent sign board shall also be installed indicating
the details of Mineral block like Area, length, breadth coordinates,
depth etc.

Spring sources if any should not be disturbed during the mining
operations. | |

The Project proponent shall appoint an occupational health specialist
for the treatment of mine workers and their regular health check-up.
CSR activities as applicable to the project shall be undertaken by the -
Project Proponent in a systematic manner after conducting door to
door survey to ascertain the needs of neighbourhood, in consultation
with the local panchayat and the report shall be submitted to the
MoEF&CC and its Regional Office at Chandigarh on six monthly basis.
The mining operations shall be undertaken in a systematic manner so
that it does not damage the aesthetic view of the area.

Restoration of the flora effected by mining operations should be done

immediately and at least 50 trees of indigenous species per hectare

should be planted and maintained by the EC holder along the banks of
the river adjacent to the Mining area. Protection of turtle, bird habitat,
fish habitat and other aquatic life shall be maintained by providing -
requisite corridors across the Mining area along the gradient.

Adequate steps should be taken to check soil erosion and engineering
structures shall be raised near the bank wherever required. |
No overhangs shall be allowed to be formed due to mining operations -
and mining shall not be allowed where subsidence of rocks is likely to
occur due to steep slope.

Site clearance and tidiness shall be maintained to have minimum
visual impact due to mining. Dumping of waste shall be as per |
prescriptions in the approved mining plan. The rubbish burial shall
not be allowed in the river system.

Mining shall not be allowed where there is danger to flood protectlon
works and places of cultural, religious and historical significance.

No staking of material shall be allowed along the banks and roadside.
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An amount of Rs 0.60 lacs per annum shall be spent by the project
proponent under Corporate Environment Responsibility (CER) as
committed during the presentation. , |

An amount of Rs 5.85 Icas shall be spent by the PP wunder
Environment Management Plan. The funds earmarked for
EMP/CER/CSR shall be kept in a separate account and utilized in
consultation with the local panchayat through the local filed

functionaries of the concerned govt. departments.

An amount of Rs 0.50 lacs shall be earmarked by the project
proponent under CSR to be spent on COVID-19 response system in

the nearby villages in consultation with local panchayat.

'General Conditions:

1.

2.

10.

The EC holder shall take all measures for protection of Environment
and control of Pollution.

approval of the MoEF&CC.

There should be no change in the calendar plan and excavation and
quantity of minerals. |

Regular monitoring of the ground water to be carried out at upstream
and depth of water in the dug-up areas to be measured and recorded
twice a year. | | |
Monitoring of the ambient Air quality be carried out as per Notification
of 2009 as amended from time to time by the CPCB. Water sprinkling
to be undertaken at the loading, unloading and transfer points.
Regular monitoring of the ground water and its quality shall be carried
out in four seasons of the year viz. pre-Monsoon, Monsoon, Post
monsoon and winter and the data so collected be sent to the
MoEF&CC and the Central Ground water Board. |

The critical parameters of the Air and water shall be monitored within
the impact zone of the Mine area particularly in the nearby

habitations. The standing instructions issued from time to time by the

MoEF&CC and available on its website at www.moef.nic.in shall be
referred in this regard for compliance. |

Measures should be taken to control noise levels below 85 dBA in the
work environment. Workers should be provided with ear plugs.

Personnel working in dusty areas should wear protective respiratory
devices and they should also be provided training in safety and health

care aspects. | |
Funds earmarked for environmental protection should be kept in
separate account and should not be diverted for other purposes. Year-
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wise expenditure statement should be submitted to the MoEF&CC and
its Regional Office at Chandigarh.

The Regional Office of the MoEF&CC shall monitor compliance of the
conditions of this EC.

The EC holder shall submit half yearly comphance reports w.r.t
compliance of EC conditions to the MoEF&CC at its office Chandigarh,
Central Ground Water Board and the JK Pollution Control
Board /Committee.

The copy of the EC shall be endorsed to the local Panchayat and all
stake holder departments.

The JK Pollution Control Board/ Committee shall display the EC at its
Regional office, District Industries Centre, Collectors office/ Tehsildar
Office for 30 days.

The Project Proponent shall advertise, within 7 days of the date of
issue of the EC, in two local daliies that the project has been granted
EC and the copy of EC is uploaded on the MoEF&CC website at

~ parivesh.nic.in. and copy of same should be endorsed to the Regional

Office of the MoEF&CC at Chandigarh for information and necessary
action.

The MoEF&CC may alter/ modify or stipulate any other condition
before, during the operations of the mine if it is found to be in the
interest of environmental protection.

Concealing of any information/data of submission of wrong/fabricated
information by the Project Proponent and failure to comply with any of
the above conditions may lead to withdrawal of the EC and attract
action under the provisions of EP Act, 1986.

This environmental Clearance shall be valid for a period of three years
only and the validity shall be reviewed in the light of updated District
Survey Report provided an application for such extension is filed by
the EC holder at least one month before such exp1ry, as per the
procedure.

An appeal against the EC shall 11e with the Hon’ble NGT, if preferred
within 30 days as prescribed under Section 16 of the NGT Act, 2010,

(Lal Chand) IFS
CHAIRMAN, J.K.E.LAA.

No:JKEIAA /2020 /,zosféf?z-?@ Dated: &) ~6%~26D D
Copy to the:-

1. Principal Secretary to Govt., Industries & Commerce Department J&K

Govt., Civil Secretariat, for favour'of information.
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. Commissioner/ Secretary  to Government, Forest Ecology &

Environment Department, J&K Government Civil Secretariat, for
tavour of information.

. Chairman, J&K Pollution Control Board, Jammu. He is requested to

properly monitor the Environment clearance conditions and

monitoring report thereof may be submitted to this office quarterly
failing which EC so issued will be treated as null and void.

. Addl. Pr. Chief Conservator of Forests (Central) Ministry of

Environment Forest & Climate Change, Government of India Bay

No.24-25 31-A Dakshan Mark Chandigarh-160030 for favour of
information. |

Secretary, JK Expert Appraisal Committee Srinagar for information.

. Deputy Commissioner, Kathua. He is requested for giving requisite

publicity as per procedure & to monitor the compliance of E.C.
conditions. In case the E.C. conditions and Pollution control measures
are not implemented/installed by the project proponent; the Unit may
be closed forthwith. -

Mr. Ashok Singh, Computer Analyst, he may upload the E.C. on
Environmental clearance portal. |

. Mr. Anil Saproo, P.A., he may also upload the E.C. on departmental

website.

Dr.Neelud era,[IFS
Pr.CCF/Director, EE&RS
Member-Secretary, JKEIAA
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Government of India
Ministry of Environment, Forest & Climare hanper @
JEK ENVIRONMENT IMPACT ASS ESSMENT AUTHORITY =
filt} DIIFAHTLIENT OF ECOLOGY, ENVIRONMENT AND REMOTE SENSING
S Lk, Bemain, Hrlﬂlr‘:lr TR a1 ] Baryavaram Bhawan, "Transgserr Magar, Cilacni, Taemmmo- =008 Deas S

Faail: |1r..~.b:'||i|{iﬂp_111.'|ii'.1.'rmn, wolasiterww '.l.'.|1.|ril.|.-.h.r|j:..u|

Shri Paramiit Singh,

5/0 5h, Tirath Singh,
Address- RO 197-)arai,
P.O LE Kathua,

District Kathua, J.K, U.T.

Subject:- Grant of Envircnment Clearance for Minor Mineral Block located in Ujh River at Village fogyian
Tehsil MNapgri Parole District Kathua area of Block - (9.85Ha.) under proposal

Mo SIA/JK/MIN /520282020,

Relerence:-i) Minutes of 36" Meeting of JKEAC held 15% April, 2021
ii] Minutes of 44™ Meeting of JKEAC held on 07™ June, 2021
iii) Minutes of 35" Meeting of JKEIAA held on 29-04-2021.
iv) Minutes of 44" Meeating of IKEIAA held on 08 July, 2021

Kindly refer vour application received in this office 13-03-2021 for Minar Mineral Block
[acated in Ujh River at Village Jogyian Tehsil Magri Parole District Kathua area of Block - [9.55Ha.) under

proposal No.SIA/IK/MIN/52028,/2020.

The JE Enviranment Impact Assessment Authority accorded approval to grant of Environmeant
Clearance in favour of Shri Paramjit Singh, 5/0 5h. Tirath Singh, Address- R/O 197-larai, P.O L.E Kathua,
District Kathua, J.K. W.T. for Minor Mineral Block located in Ujh River at Village Jogyian Tehsil Nagr
Parale District Kathua area of Block - (9.85 Ha.) under proposal No.SIA/IK/MIN/S2028,/2020 in
pursuance to Environment Impact Assessment Notification, 2006 as amended from time ta time.

The Khasra Numbers 233, 237, 258 & 258/1 (Area 9.85 Ha.) of the project as per Letter of intent
jssued by the Geology & Mining Department J&K Government  vide  letter

No.426/MCC/DGM/ML/19/2186-88 dated 23-10-2019.

The geoc-graphical co-ordinates of the project are as under:-

Corner | Latitude Longitude i
Foint

A 32U22°19 487N 75923'44.91%E

B 32°22'22.40°N 75923'43.80"F

C | 329736 76"N | 75F23'43.19"E

D | 32%2228.66"N_ | 75°23'41.57"E

E 3292723.1B"N | 75723'41.04"E

F | 32922°23.74"N__ | 75°23'38.407E

G 31"21’23.-*1"!-1 | 75°23°37.30°E

H | 32022'22.42°N | 75%23'37.03"E
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The Enviranment clearance is subject to Revision of mining plan in terms of Section £3 (r] of
Enfarcement B Monitoring Guidelines for Sand Mining — 2020, issued by Minittry of Esviranment.
Forests and Climate Change whereunder the arca for removal of minerals shall nat excesd BN of the
mine lease area, and any deviation or relaxation in this regard shall be adequately supported by the
scientific report. Besides, as per deliberations of the JKEAC Meeting with |©3 approval Sy he
competent authority, within a peried of 3 — months frem the date of isuance of Emvironment

clearance.

m oy
ha

The Environment clearanee [s also subject ta the fulfillment/complance of followng et

& specific conditions:-
] ra

a) Statutory compliance

i} This Envirgnmental Clearance {EC) is subject to orders/ judgmant of Hon'tle Suprema Coun uf
india, Hon"ble High Court of JEK, Hon'ble RGT and any other Court of competent jenica

as may be applicable.

& =
L

Hontle

i} The Project Proponent complies with all the statutory requirernents and judgement o

114 in maiter of

Supreme Court dated 2nd Aupust,2017 in Writ Petition (Civil] No. 114 of 2014

e 1.0 e 4]
M LIRS LD

Common Cause varsus Union of India E0rs befare commencing the mining op

i) The UT Government of JEK shall spsure that mining operation shall not o2 commenced
till the entire compensation levied, if any, for illegal mining paud by the -"r:_-:,.-.-_i_ :-,-U.-h..:,-.ﬁ-.:.
through thelr respective Department of Mining B Geology in strigt I'.'I:':'I'-;IE '“:,: @ ,ﬁ"_‘_. 3%.:-.'.._:.;._1 af
Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil] Ne. 114 of 2014 in

matter of Commaon Cause versus Union of India & Ors

ANITTEE of

tal Clearance chall become aperational only after receiving formal NB)
ndatinns of the Standing CUMN

iv) This Environmen
Clearance from MBEF&CC subsequent 1o the recamme

National Board for Wildlife, it applicable to the Project.

shall become operational only after receving
1980, if applicable 1o the

formal Forast

v) Thic Environmental Clearance ; s
Clearance (FC) under the provision of Forest Conservation AL,
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vi) Project Propane 2 1
nt (PP} shall obtaifi ¢
i ons
implermnent all the conditions stipy S D SR WA oL B i et

lated therein, The mini i
to ebtaining Consent : . Ihe mining activity shall not commence prior
to Establish / Consent 1 -
Control Board/COMMITTEE. t to Operate from the concerned State Pollution

Wi
L ;;:‘E TF shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
evelopment & Regulation), Act, 2015 and rules & regulations made there under, PP shall

adhere to various circulars issued by Directorate General Mines Safety [DGMS) and Indian
Bureau of Mines from time to time,

viiijThe Project Proponent shall obtain consents from all the concerned land owners, before start
of mining operations, as per the provisions of MMDR Act, 1957 and rules made there under in
respect of lands which are not owned by it.

ix) The Project Proponent shall follow the mitigation measures provided in MoEFCC's Office
Memorandum Mo, 7-11013/57/2014-1aJ1 (M), dated 26th Octaber, 2014, titled "Impact of
mining activities on Habitations-lssues related to the mining Projects wherain Hahitations
and villages are the part of mine lease areas or Habitations and villages are surrounded by the
mine lease area”.

%] The Project Proponent shall obtain necessary prior permission of the competent authorities for
drawl of requisite quantity of surface water and from CGWA for withdrawal of ground water
for the project.

w) & copy of EC letter will be marked to concerned Panchayat [ local NGO etc. if any, from
whom suggestion / representation has been received while processing the proposal.

xii] State Pollution Contral Beard/COMMITTEE shall be responsible for display of this EC letter
at its Reglonal office, District Industries Centre and Collector's office/ Tehsildar's Office for

30 days.

xiii)The Project Authorities should widely advertise about the grant of this EC letter by printing the
samo in at least two local newspapers, one of which shall be in vernacular language of the

concerned area,

xiv) The advertisement shall be done within 7 days of the issue of the clearance letter mentioning
that the instant project has been accorded EC and copy of the EC letter is available with the
State Pollution Control Board /COMMITTEE and web site of the Ministry of Environment, Forest
and Climate Change {www.environmentclearance.nic.in). A copy of the advertisement may be
forwarded to the concerned MoEFCC Regional Office for compliance and record.

wv) The Project Proponent shall inform the MoEF&CC for any change in ownership aof the mining
lease. In case there is any change In ownership or mining lease is transferred than mining
operation shall only be carried out after transfer of EC as per provisions of the para 11 of ElA
Motification, 2006 as amended from time to time.

b} Air quality menitoring and presarvation

{1) The Project Proponent shall install a minimum of 3 (three} online Ambient Air Quality
Manitoring Stations with 1 {one) in upwind and 2 (twe) in downwind dircction based on
long term climatological data about wind direction such that an angle of 120° is made
hetween the monitoring locations to monitor critical parameters, relevant for mining
operations, of air pollution viz. PM10, PM 2.5, NOz; CO and SO; etc. as per the methodalogy
mentioned in NAAQS Notification Ne. B-29016/20/90/PC/I, da_tm':‘ 18.11.2000 covering the

Page 3 of 16 (o[ ot :



aspects of transportation and 1121.11 IZMI' machinery in the impact rone. The ambise.
quality shall also be monitored at prominent places like affice building, eanteon ste a6
the site condition to ascortain the ex posure characteristies at specilic places. The aboye dany

shall be digitally displayed within D3 months in front of the main Gate of the mine st

(2) Effective safeguard measures for prevention of dust generation and subseguent
suppression (like regular water sprinkling, metalled road canstruction etc ) shall be carried
aut in areas prone to air pollution wherein high levels of PRI and PM2 5 are evident tuch
as haul road, loading and unleading paint and transfer paints. The Fugitive dust emissions
from all sources shall be regularly controlled by installation of required equipment's/
machineries and preventive maintenance; Use of suitable water-soluble chemical dust
suppressing agents may be explored for better effectiveness of dust contral system. It shall

be ensured that air pollution level conform ta the standards prescribed by the MoEFCr/
Central Pollution Cantrol Board.

€] Water quality monitoring and preservation

(1} In case, immediate mining scheme envisages intersection of ground water tabls, then
Environmental Clearanee shall become cperational only after receiving formal clearance
from CGWA. In case, mining operation involves intersection of pround water table at a
|later stage, then PP shall ensure that prior approval from CGWA and MoEFCC is in place
before such mining operations. The permission for intersection of ground water tahle
shall essentially be based on detailed hydra- geological study of the area

\2) Regular monitoring of the flow rate of the springs and perennial nallahs flowing i and
around the mine lease shall be carried out and records maintain. The natural water bodies
and or streams which are flawing in an around the village, thould not be distursed. The
Water Table should be nurtured so as not to go down below the pre-mining period. In casa
of any water scarcity in the area, the Project Proponent has to provide water to the villagers
for their use. A provision for regular monitoring of water table in open dug wall locazed in
village should be incorporated to ascertain the impact of mining over ground water table
The Report on changes in Ground water level and quality shall be submitted an six-manthly
basis to the Regional Office of the Ministry, CGWA and State Groundwater Department |
State Pollution Contral Board.,

i3

—

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level
and quality in and around the mine lease by establishing a network of existing wells as well
as new piezo-meter Installations during the mining operation in consultation with Central
Ground Water Authority/ State Ground Water Department, The Report on changes in
Ground water level and quality shall be submittad on six-monthly basis to the Regianal
Office of the Ministry, CGWA and State Greundwater Department / State Pollution Contral
Boeard.

{4) The Project Propanent shall undertake regular monitoring of natural water course/ water
resources/ springs and perennlal nallahs existing/ flowing In and around the mine lease and
rmaintain its records. The Project Proponent shall undertake regular monitoring of water
quality upstream and downstream of water bodies passing within and nearbky/ adjacent to
the mine lease and malntain its records, Sufficient number of pullies shall be provided at
appropriate places within the lease for management of water. PP shall carryout regular
monitaring w.r.t. pH and included the same in monitaring plan. The parameters to be
monitored shall include thelr water quality vis-d-vis suitability for usage as per CPCB
criteria and flow r_q'?e. 1t shall @ ensy red that no obstruction and/ or alteration be made to

it I‘-.':-':"l, Page 4 of 16
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water bodies during mining o
B pef - R scatbait

T mariein of weter covsc] s vt 1 e s s o o
a year viz. pre- monsoon (A 'F-ME ease area shall be carried out four
[November) and winter {January) and prik-May), monsoon [August), past-mansaan
to Ministry of Enviranment Fﬂllr i rfzmrd of monitored data may be sent regularly
Ground Water Authurih.'n ! dﬂrﬂt-and Climate Change and its Regional Office, Central
Pollution Contral Ba . Bt LRl Central Ground Water Board, State
ard and Central Pollution Control Board, Clearly showing the trend

analysis on six-monthly basis.

(5} %‘izg:fn EL..‘::::EFSQ ;.r}a:r.ea‘ glﬂnerated !rnm mining operatians which include Chemical
in mines run-off; acid mine drainage and metal contamination in
runoff shall be monitored along with Total suspended Solids (TDS), Dissolved Oxygen
(00), pH and Total Suspended Solids {TS5). The monitored data shall be uploaded on
ﬂ'IIE website of the company as well as displayzd at the project site in public demain, on a
display board, at a suitable location near the main gate of the Company. The circular Ne. J-
20012/1/2006-1A1 (M) dated 17.05.2009 issued by Ministry of Environment, Forest and
Climate Change may alsa be refarred in this regard.

implement rainwater harvesting measures
the ares consultation with
amount of

develop and
t ground water resoUrces In

te Groundwater Department. A report on
ce MoEFCC annually.

[6) Project Proponent shall plan,
gn long term basis to augmen
Central Ground Water Board/ 5ta
water recharged needs (o be submitted to Regional Offi

from the ming] should be properly

4 standards prescribed from time 10

perate (CTO} issued by

fluent chall be treated

(7) Industrial waste water [workshop and waste water
collected and treated so as 1o ronform ta the notifie
time, The standards shall be preseribed through Consent to O
cancerned State Pollution control Board (SPCB). The workshop e
after its initial passage through Qil and grease trap-

measure for reducing the

water balance/water guditing shall be carried out and
the Regional Office of the

r shall be taken up and reported to
llution Cantral Board/COMMITTEE,

{8] The
consumption of wate

MoEFECC and State Po

g and prevention

d) Noiseand vibration monitorin
the nearest habitation, whichever

5a0m distance or within
ble DGMS guidelines.

(1] The peak particle velocity at
ic cioser shall be monitored peripdically as per applica
t at project sites disturb the villages in respect of bath

g disorders and stress may affect the
rations. Habitations have a right for

{2] The illumination and sound at nigh
|ation. Conseguent slegpin

human and animal popu

health in the villages located close ta mining ope
darkress and minimal noise levels at night. PPg must ensure that the biological clock of the
villages s not disturbed; by orienting the floodlights/ masks awsy from the villagers and
keeping the noise levels well within the prescribed limits for day /night hours.

onent shail take measures for control lavels below 85 dBA inl the
t. The workers engaged in operations e provided
onnel including abarers working in dusty areas shall be
tory devices along with adequate training, awareness and
h aspects. The PP shall be held responsible in case it r)as
s/ laborers are warking without persoral protective

af nolse

The Praject Prop :
(3) ; of HEMM, etc. should

work enviranmen
h ear plugs fmuffs. All pers
provided with protective respira
Iinformation on safety and healt
teen found thgt-wnrkqif persona

equipment. /o S =
7. =R

wit



e] Mining plan

(1} The Project Proponent shall sdhere to the working garameters of mining olan whick
4 LI T

(2]

3) The . P !
{3) land-use of the mine lease area at various stages of mining scheme as well 2

f) Land reclamation

(1)

(2)

(31

214

submitied at the time ol IC appraisal wherein year-owdte plan was mentioned foe o
excavation subject to changes recommended in the speeifie eonditions herein h-r.;. i
change in basic mining proposal like mining 1echnology, total excavation, minesal & i :
praduction, lease area and scope of working (wvie. method ol mining, :.,nl-_—r, jrelen p::'_,
management , 0.0 & dump miniog, mineeal feansporbation madhe, ”!1,-}”.1“. denth of _.I I nl
l.'l.-l..} shall be carried out without prio approval of the Ministry of Enw”"m: g h'”-” I,_.:
Climate Change, which entall adverse environmental impacts, #wen if 0f 5 a § , rl.:
approved mining plan modified after grant of EC ar granted by r:;,nﬁ Goad in Ihe Sy
Short Term Permit (STP), Query license ar any other name

form o

The Project Proponent shall get the Final Mine Closure Plan along with Financal Assurarce

gy A% régu-res

approved from Indian Bureau of Mines/Department of Mining & Geology
under the Provision of the MMDR Act, 1957 and Rules/ Bl!llll!ll;!l'ﬁ miade .., ke A
copy of approved final mine closure plan shall be submitted within 2months of the azgrova
of the same from the competent authority ta the concerned Regional Office of the .; s
of Environment, Forest and Climate Change for record and u..m.‘”tmﬂ i -
a1 af the

Lo

end-of-life _:f.lmll be governed as per the approved Mining Plan, The escavation «
backfilling in the mine lease area and corresponding afforestation to be raised i the
rEE!ﬂijd drfe 5hﬂ” I:H.':' E‘D'I'E'Frll'_"d A% per ;lprj]‘ﬂ-.rﬂd mning F-“ﬂ'”. PP shall ensu

monitoring and management of rehabilitated areas until the wvegetation bDe
selfsustaining. The compliance status shall be submitted half-yearly 1o the MoEFCC an

concerned Regional Office.

rew Bl
L
-

LD

Ly
w ik

ed during the mining operations shall be stacied at
“Etl"l“p fﬂ'r il I;‘||1|: ;"E‘-’l:."-,& _-|l fime
e of slepe shall bBg

The Overburden {O.B.} penerat
earmarked OB dump site(s) only and it should not be kept
The physical parameters af the OB dumps like height, widih and ang

governed as per the approved Mining Plan as per the guidelines/circulars nsued Oy
ations shall bestrictly adhered to mairtan the stability

D.G.M.5 w.r.t. safety in mining oper:
of tap soll/OB dumps. The topsoil shall be used for fand reclamation and plantation
nerated during  the mining operations  shall be stacked at

p site(s) only. The physical parameters ol the waste dumps bke
i as per the approved Mg PMan as per

foty in mining operations shall ba strctly

The reject/waste pe
parmarked waste dum
haight, width and angle of slope shall be poverne

the guidelme;}clrculars issued by DGMS wor L a
adhored to maintain the stability of waste dumps,

waste dump sites shall b do
Mine Closure

ae in scientific manner as per the
ol dumps shall be

Plan, iv. The slope
¢ shope stability,

The reclamation of

Approved Mining Plan cum Progrossivi
vepetated in celentific manner with suitable native species Lo maintain th

provent erosion and surface run off. The colection of local Species regulates local chimatic
pﬂfﬂmﬂ-‘l{!fE :,“-“-_I hi."ll:l- in ﬂdﬂl]lﬂllﬂn ol Flrn:”'lt species po Ll l11|rlt_'l-rtlll1|]ttl The HU‘Itlln formed
an slopes should be ﬂdl?ﬂllall'.'h' taken care of as It impacts thie overall stability of dumnips,

The dump mass should be consolidated with the help of dozer/ compactors thereby
s imaes, I critical areas, Ust of geo testiles/ geo

ensuring proper filling/ levelling of dumg \
membranes 1 elay liners / fentonite Btc, shall be yndertaken furx.l{nlu.ﬂlun of th dumge

page 6 of 16

i f

I'_".a.nn.n-..-l o vk rq'd\i“':"-ﬁlnnﬂqr

M P E E Bl ENELE P a0 0 rm I e



AL T
eer 5M 1
wari Jamim

|

height s more

{4] The Project Proponent chall carry out slope stability study in case the dump
regional office

than 30 meters. The slope stability report shall be submitted 1o cancerned

of MoEF&CC.
canstructed around

ent run off of water
allah/ River/ Pand et e.). The colle cted

roads, green beit development,
be de-silted regularly.

of appropriate size shall be

(5) Catch drains, settling tanks and ponds
Soil/OB/Waste dumps to prev

the mine working, mineral yards and Top
and flow of sediments directly into the water bodies (N

water should be utilized for watering the mine ares
plantation etc. The drains/ sedimentation SuUmps etc. shall
particularly after monsoon season, 2nd maintain properly-

be constructed sraund mine pit

gradient and length shall
£ and sediment flow into adjoining water bodies. A
ning of sump SUrUctUres over and above peak
ischarge in the mine and its adjoining ared
areby allowing proper

hall be constructed at

[6) Check dams of appropriate size,
and OB dumps to prevent storm run-@
safety margin of 50% shall he kept for desig

rainfall (hased on 50 years data) and maximum d
which shall also help in providing adequate retention time period th
sattling of sedim ents/ silt material. The sedimentation pits/ sumps 3

she corners of the garland drains,

chall temporarily be stored at earmarked site(s) within the mine lease

nutilized for long. The physical parameters of the tap soil
all be gu-.-'emi'd as per the approved rining
t. safety in mining pperations shall be
topseil shall be used for land

{7] The top soll, it any,
anly and should not be kept u
dumps like height, width and angle of slope sh
Plan and as per the guidelines framed by DGMS w.r.
ctrictly adhered to maintain the stability of dumps. The

raclamation and plantation puUrpose.

g) Transportation
d in case of roads passing through villages/

‘hypass’ road for the purpose of
fsay at least 200 meters) so that the
nts could be mitigated.JAll

(1) No Transportation of the minerals shall be allowe
cases, PP shall construct

habitations. [fa such

rranspartation af the minerais feaving an odequate gop

ndverse impact of sound ong Gust along with chances of occide.

costs resulting from widening and strengthening of existing public read network shall be

borne by the PP in consultation with rodal State GoOVE. Department. Transportation of
village/ rural roads shall be allowed in

minerals through raad movement in case of existing
consultation with nodal State Govt. Department only after required strengthening such
ads is increased to handle the traffic load. The pollution due

that the carrying capacity of ro
ta transpartation lead on the spvironment will be effectively controlled and water
larly. Vehicular ernissions shall be kept under control and

sprinkling wilf also be done regu
regularly monitered. Project should obtain Pollution Under Contral (PUC] certificate for all

the vehicles from authaorized pollution testing centers.
d within the mine lzase should be provided with a permanent water
¢ for dust suppression. Other roads within the mine lease should be
anker-mounted water sprinkling system. The other areas of dusl
material transfer points, material yards etc. chould
t suppression arrangements. The air pollution centrol
equipment’s like bag filters, vacuum suction hoods, dry fogging system etc. shall be
installed at Crushers, Delt-conveyars and other areas prone to air pollution. The belt
conveyor should be fully covered 1o avaoid generation of dust while transportation. PP shall
take necessary measures to avoid generation of fugitive dust emissions.

(2) The Maln haulage roa
sprinkling arrangemen
watted regularly with t
generation like crushing zone,
invariably be provided with dus
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h) Green Belt 21 6

{1} The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the «.
lease boundary as per the puidelines of CPCB in order to arrect poliution emanating fe..
mining operations within the lease, The whole Green belt shall be developed within firmg g
years starting from windward side of the active mining area. The development of greentels
shall be governed as per the EC granted by the Ministry irrespective of the stipulation made
in approved mine plan,

[2) The Project Proponent shall earryout plantation/ affarestation in backiilled and reclaimed
area of mining lease, around water body, along the roadsides, in community areas efc. by
planting the native species in consultation with the State Forest Cepartment/ Agriculiure
Departmentf Rural development department/ Tribal Welfare Depariment/ Gram
Panchayat such that only those species be selected which are of use to the lzzal peogle
The CPCE guidelines in this respect shall also be adhered. The density of the trees should
be around 2500 saplings per Hectare, Adequate budgetary provision shall be made for
protection and care of trees,

(3} The Project Proponent shall make necessary alternative arrangements for livestock feed by
developing grazing land with a view to compensate those areas which are coming within
the mine lease. The development of such grazing land shall be done in consultation with the
state Government. In this regard, Project Proponent should ecsentially implemont the
directions of the Hon'ble Supreme Court with regard to acquisition of grazing land. The
Sparse trees on such grazing ground, which provide mid-day shelter from the scorching sun,

should be scrupulously guarded/ protected against felling and plantation of such trees
should be promoted.

{4) The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-| species during mining aperation.
A Wildlife Conservation Plan shall ke prepared for the same clearly delineating action o
be taken for conservation of flora and fauna. The Plan shall bo approved by Chiaf Wild Life
Warden of the State Gout.

{5) And implemented in consultation with the State Forest and Wildlife Departmant. A copy of
Wildlife Conservation Plan and its implementation status {annual) shall ke submitted 1o the
Regional Office of the Ministry.

i} Public hearing and human health issues

(1) The Project Proponent shall appoint an Qccupational Health Specialist for Regular as well as
Periodical medical examination of the workers engaged in the mining activitles, as per the
DGMS guidelines. The records shall be maintain properly. PP shall also carryout
Occupational health check-ups in respect of workers which are having ailments [ke BP,
diabetes, habitual smoking, ete, The check-ups shall be undertaken once in six months and
necessary remedial/ preventive measures be taken. A status report on the samea may be
sent to MoEFCC Regional Office and DGMS on half-yvearly basis.

(2) The Project Propanent must demonstrate commitment te work towards 'Zero Harm' from
their mining activities and carry out Health Risk Assessment (HRA) for identification
workplace harards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community.
The proponent shall maintain accurate and systematic records of the HRA. The HRA for
neighbourhood has 1o fochs_on Public Health Problems like Malaria, Tuberculosis, HIV,

e o\ PogeBolls
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stracts (1o
gineer 5t

Anaemia, Diarrhoea in children Igll]' ZF, respiratory infections due to bio mass caaking
The proponent shall also create awareness and edutate the nearhy community and

workers far Sanitation, Personal Hygiene, Hind washing, not to defecate in open, \Women
Health and Hygiene |Providing Sanitary Napkins), hazard of tobacco and alcohal use The
Proponent shall carryout base line MRA for all the eategory of workerss and thereaftes
every five years,

(3] The Proponent shall carry out Occupational health surveillance which be a part of HRA and

include Biological Monitoring where practical and feasible, and the tests and investigations
relevant to the exposure (e.g. for Dust a X-Ray chest; For Noise Audiometric, for Lead
Exposure Blood Lead, For Welders Full Ophthalmologic Assessment; for Manganese Ainers
a complete Neurologlcal Assessment by a Certified Neurologist, and Manganece [Mn)
Estimation In Bload; For Inorganic Chromium Fortnightly skin inspection al hands and
forearms by a responsible person. Except routine tests all tests would be carnied out in 4
lab accredited by NABH. Records of Health Surveillance must be kept for 30 years,
including the results of and the records of Physical examination and tests. The record of
exposure due to materials like Asbestos, Hard Rock Mining, Cilica, Gold, Kaghn, Aluminmum,
Iron, Manganese, Chromium, Lead, Uranium need to be handed over to the Minng
Department of the State in case the life of the mine is less than 30 years. It would De
abligatary far the State Mines Departmants to make arrangements for the safe and secure
storage of the records including ¥-Ray. Only conventional X-Ray will be accepted for record
purposes and not the digital one). X-Ray must meet ILO criteria (17 x14 inches and of good

quality}.

{4) The Propanent thall maintain a record of performance indicators for workers which includes

a. there should not be a significant decline in their Body Mass Index and it should stay
between 18.5 -24.9,

b. the Final Chest X-Ray compared with the base line X-Ray should not show any
capacities ,

t. At the end of their leaving job there should be no Diminution in their Lung Functions
Forced Expiratory Velume in one second (FEV1)Forced Vital Capacity [FVC), and the
ratio} unless they are smokers which has to be adjusted, and the effect of age,

d. their hearing should not be affected. As a proof an Audiogram (first and last need to be
presented),

g

they should not have developed any Persistent Back Pain, Meck Pain, and the
movement of their Hip, Knee and other joints should have normal rangs of movemaent,

f.  they should not have suffered loss of any body part. The record of the tame should
be submitted to the Regional Office, MoEFCC annually along with details of the relief
and compensation pald te workers having above indications.

(5) The Project Proponent shall ensure that Personnel working in dusty arcas should wear

!:mtertlve respiratory devices and they should also be provided with ad gquate training and
infarmation on safety and health aspects,

(6] Project Proponent shall make provision for the housing for workers/labors or shall

construct labour camps withinfoutside (company
infrastructure/ facilities like fuel for cooking,

=~ I|_--l'|

vwined land) with necessary basic
mobile toilets, mobile STP, safe drinking
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water, medical health care, cnz'u_:lfghlm pte. The housing may be provided in the for,

temporary structures which can be removed after the completion of the project sely,,
[

infrastructure. The domestic waste water should be treated with 5TF in order to g

contamination of underground water,

{7) The activities proposed in Action plan prepared for addressing the issues raised during the
Public Hearing, if applicable, shall he completed as per the budgetary prowisions meatisned
in the Action Plan and within the stipulated time frame The Status PRepor! on
implementation of Action Plan shall be submitted to the concerned Regional Office of the

Ministry along with District Administration.

jl Corporate Environment Responsibility (CER)

(1) The activities and budget earmarked for Carporate Environmental Responsibility (CER} a3
per Ministry's 0.M No 22-65/2017-1A, 11l dated 30/09/2020 or as proposed hy EAC should
be kept in a separate bank account. The activities proposed for CER shall be
implemented in a time bound manner and annual repart of implementation of the same
along with documentary proof viz, photographs, purchase documents, latituge & langitude
of infrastructure developed & road constructed neads to be submitted to Regional Office
MoEF&CC annually along with audited statement.

(2) Project Proponent shall keep the funds earmarked for environmental protection measuees

in a separate account and refrain from diverting the same for other purpoies, The Year
wise expenditure of such funds should be reported te the MoEFCC and its concerned

Regional Office,

k) Miscellaneous

SPECIFIC CONDITIONS: - \
il

(1) The Project Proponent shall prepare digital map (land use & land cover) of the entire
lease area and KML file for recording the base line data and closure time data (after three

years) and submit a report to concerned Regional Office of the MoEFCC.

{2] The Project Authorities shauld inform te the Regional Office regarding date of finanzial
closures and final approval of the project by the cancerned authorities and the date of

start of land development work.

{3} The Project Proponent shall submit six manthly compliance reports on the status of the
implementation of the stipulated environmental safeguards to the MOEFCC &its

concerned Regional Office, Central Pollution Control Board and State Pollution
Contral Board.

(4) A separate ‘Environmental Management Cell' with suitable qualified manpower should
be set-up under the control of a Senior Executive. The Senior Executive shall directly
report to Head of the Organization. Adequate number of qualified Environmental
Scientists and Mining Engineers shall be appointed and submit a report to RO, MoEFCC.

(5) The concerned Regional Office of the MoEFCC shall randomly  monitor
compliance of the stipulated conditions. The project authorities should extend full
cooperation to the MoEFCC officer(s) by furnishing the requisite data / information/

monitoring reports,
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D)
The Project Proponent must ﬁIJiIQNEIEs from :nrnpe;l:nt_ authority of all the |
concerned stake holder departments /loimt Inspection Report prior to grant of farmal
Environmental Clearance. The EC shall be subject to compliance of conditians of the |
NOCs issued by the stake holder departments.

The cremation ground if any in the vicinity be properly demarcated and '“ﬁ|
undisturbed and its map showing geographical coordinates be submitted to JXEIAA before
issuance of formal EC. Besides, map showing extraction route bypassing village |
settlements and agricultural/horticultural land as far as possible be submitted to the
JKEIAA before formal grant of EC. '

The Environment clearance is subject to Revision of mining plan in terms of Section 4.3 |
(r} of Enforcement & Monitoring Guidelines for Sand Mining — 2020, issued by Ministry |
of Environment, Forests and Climate Change whercunder the area for removal of |
minerals shall not exceed 60% of the mine lease area. Calculation of minor mineral '
production shauld be done at maximum 1m depth in aggregate with maximum targeted |

extraction at 122928 MT. .
Mining depth above im if mentioned anywhere in any of the submitted documents |

whether by mistake or otherwise, shall be treated as omitted. |

A green belt shall be developed under close supervision of the local panchayat. |

@

The river bed material shall be sold to the local population within radial distance of 2 kms
from the mine site for residential construction purpose at 50% concessional rates. I
The formal lease shall be granted anly after the Project Proponent deposits the funds |
earmarked under EMP / CER in a separate account to be opened for the purpose and |
funds be utilized in coordination with DFD, Social Forestry Dept. and concernad Chief
Medical Officer ([CMOJunder supervision of local Panchayat Head. The funds earmarked
for CSR shall also be utilized in accardance with C5R Folicy Rules,

All the provisions of Minor Mineral Rules sanctioned under SRO1035 with arl;

amendments with respect to partinent provisions of the legal framework relating to
progressive mine closure shall be complied by the Project Propanent.

This Envirenmental Clearance is subject to final outcome of any litigation pending befare
Hon'ble Supreme Court of India, Hon'ble High Court of Jammu & Kas hmir, Hon'ble NGT, on

any other Court of Law, if any, as may be applicable to this project.

This Environmental Clearance is without prejudice to the standing instruction
forders from the competent authorities in the MoEF&CC, Gol and the UT of &K wr.t

river bed mining activity.

10

An inspection Committee comprising of Additional Dy, Commissioner, District Minersal
Officer, representative of Pollution Control Board, Executive Engineer Irrigation & Flood
Control Dept. and District Fisheries Officer shall moniter the implementation of the EMP
and also certify at the end of each monsoon, that sufficient replenishment of the minor
mineral has taken place during mensoon and further mining in the mining block shall not
adversely affect the hydrological and ecological settings in the area.

11

The Project Propenent shall take all precautionary measures du riﬁﬁ mining
operations for conservation and protection of endangered fauna and flora in the area

et

12

13

Social distancing norms and other standard operating procedures relating  to

COVID-19 shall be followed during mining activity. ; i

i _“:«»..__-
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The plan worked out an&f#tgn made under Occupational Health SI'Tnqu_E,,
undertaken in consultation with the Local Health Institution/PHC/Sub-Contre g,

utilization for the health and welfare of the local workers involved in mining activity and)-

villagers living in the close vicinity, Repular Medical cheekups and free medicines shall be |
provided under the fund,

14

The Project Proponent must ensure that the biological clock of the villagers in the
vicinity of the project is not disturbed by any unauthorized night operations and all
measures must be taken for keeping the neise levels within prescribed levels.

Provision shall be kept for heusing of the labour force, toilets, facilities for cooking, safe
water, health care, eréche etc. for the labour force.

17

A final Mine closure Plan aleng with details of Corpus fund shall be communicated to the
MoEFECT in advance for approval.

18

The top soll in case of surface land mining shall be temporarily stored at the

19

designated / apprapriate site and concurrently used for land reclamation,

The mining operations shall be undertaken in a systematic manner so that it does nat
damage the aesthetic view of the area,

20

Adequate steps should be taken to check soil erosion and engineering structures shall be
raised wherever required. The mining shall be restricted to 3/4th of the width of the
river/riveriet or 7.5 m{inward) from river bank but upto 10% of the width of the river.

21

The compliance report shall be submitted to the Regional Office of the MoEF&CC at
Chandigarh with a copy 1o the Regulatory Authority.

The mining activity should in no case go beyond the area as mentioned in the Letter of

Intent and a buffer area is maintained such that the slopes of adjoining area does not get
disturbad.

All the provisions made and restrictions imposed as cavered in the Minor Mineral Rules,

shall be complied with, particularly regarding Environment Management Practices and it
fund management.

24

The recommendations made in the District survey Report on sustainable mining
practices if any shall be camplied.

L2

The mining shall be dane in bench form with maximum bench height of 1 metre,

26

Mining should be initiated only after installation of signboards with demarcation pillars
indicating the gec-coordinates of the plot as mentioned In the letter of intent L
measurements {length [breadth) and should be laid in presence of the authorized official
of the Geology & Mining Department. The demarcation pillars site should mentien the
specific EC conditions and contact details of concernad authorities responsible for
monitoring of compliance of EC conditions/district administration/Palice at four corners
of the mining sites prominently on a large size durable display beard for enabling the |
public to inform the autharities in case of viclation of the EC conditions, The display
board with details chall be maintained in perfect order throughout the period of
lease/mining.

27

There should be no change in the methed of excavation and quantity of minerals to be
extracted.
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28

The EC holder shall koo — S A—

dispatched fram th;I I:ﬁtnm g Qﬁ account of quantity of mineral
charge of vehicle i rl:li: mrdn ol transport, registration numbier af yehicl
inEpactian: 2 plan. This should be produced befare officers ¢

mined f..-u1',“
o, perian

ancerned for

25

B s E'IfE.]m,':nlnE; :ut: :[huulﬁ be controlled in a way that vehicles PP AT
Fe tracked and accounted for i : A ;
lE-E-l.ll.E-i:I by the Goyt, in accordance with standing guidelines

wal
(=

The Geology & Mining Department should UT'E_TEhnu_FE:_;: v T _E'-af_in:l:éf

:luhrllr]'n ation and Communications Technology (ICT), Web based and ICT enabied sarvieps.
oblle SM5 App etc. to account for weight of mineral being taken out of the plat and the
number of trucks moving aut with the mineral,

31

EEIIS damaged due to any other transportation activity. Where ever, damage:s 1o
agricultural land, assets or human or bovine Ife by way of plying of trollies and tazers
ete, involved in transpertation of minor mineral is reported, the Project Froponant shall

pay adequate compensation with penalty to the effected persons a3 to be fixed up by the
competent authority,

32

Waste generated will be collected on regular basis and will be disposed as per tho

Municipal Solid Waste Management (Management & Handling) Rule 2000 and its
subsequent amendments.

43

Spring sources should not be affected due to mining activities. Necessary Protection
measures are to be incorporated.

34

The minaral transportation shall be carried out through covered trucks enly and the
vehicles carrying the mineral shall not be overloaded.

35

Overloading of trucks and trofleys will be avoided.

36

All the instructions from authorities representing varicus povernment de paftmenE
having stakes shall ba complied with during the mining oparations

37

Haul road will be kept wide, compact and water spraying will be done. &t shall be
properly maintain by the PP and restored to original position after mining. Axgl load on tha
roads should not exceed the prescribed load as per IRC

a8

Restricted working hours. Mining operation has to be carried out between Gam 1o 7 prnll
during day light. Mining oparatians shall not be allawed 2t night.

19

No overhangs shall be allowed to be farmed due to mining and mining shall not be
allowed in area where subsidence of rocks is likely to occur due to steep angle of slopa.
Mining activity shall not be avaided in rainy season

a0

Vehieles used for transportation of material are to be permitted r::_n1'.- with fitness and F"Li:_:,"
Certificates,

al

There shall be no extraction of stone / boulder in landslide prone areas.

a2

Adequatﬂ.;faculity for drinking water ai-;l:t toilets should be provided for the workers.

43

g e s " e e m

There should be controfled clearance of overground vegetation to be undertaken.

Transport of mineral will not be done through villages / habitations a_n'dh_an-,.- private
productive or waste land.

a5

Deep drilled handpump with sufficient fﬁﬁdmg provision should be earmarked for
providing drinking facility to the labour _fFH'{E.

46

.....

Recommendations- of National Institute for Labour for ensuring good occupationa

environment [ur"mlne'w"qq;ers would also be adaopted.
: =%

=
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The PP shall be rESpﬂﬁSIh!n for enforcement of COVID-19 standard  operatis
prncedures and Eu'dﬂ“nEE with respect o safety fl workers invalved in the rrunmﬁl
activity, |

48

Project Proponent shall ensure that the road may not be damaged due o transporeation |
of the mineral and transport of minerals will be as per IRC relevant guidelines if any in
this regard.

49

Health and safety of workers should be taken care of, They should also be provided
training in safety and health care aspects. '

50

lunction at takeoff point of approach road with main road be p'rumrln.r developed wit

proper width and geometry required for safe movement of traffic by concession holder a
his own Cost,

51

No stacking shall be allowed on road side along Natianal Highway or any public road. |

52

Cancealing of any infarmation/data of submission of wrong/fabricated informatian I:'-_.J
the Project Proponent and failure to comply with any of the above conditions may lead
to withdrawal of the EC and attract action under the provisions of EPF Act, 1986,

53

Mining shall be done manually minimally supported by semi-mechanized methads. Heawy
machinery like ICBs, LET hydraulic excavators etc. should not be allowed Emphasis

should be given to employment of locally available labour force to address the sogio-
economic concerns of the locals.

5q

The progressive mine closure shall be as per Rules in vogue. All actlons relating 1o
progressive mine closure shall be taken well in advance during the final year of mining
50 that the site is rehabilitated ecologically.

The reasonable concerns expressed by the lecal population during puhllc_henrmg or

otherwise shall be addressed by the Project Proponent. Mo blasting operations shall be
allowed.

56

Mo mining activity shall be carried out in fiowing water channel area within the minin
block and adequate measures shall be taken to safeguard water quality and aguatic |if I
including fisheries if available in the same,

57

The PP shall earmark funds strictly as per the Environmeontal Management Plan to b
spent on  environmental mopitaring, dust  sprinkling, green belt development,
rehabllitation of mined out area and landscapingfregressing and haulage route
maintenance, The detailed updated plan shall be submitted to JKEIAA as per above

deliberations before grant of formal EC. Further, the CSR funds shall be earmarked and
utilized as per C5R Rules.

58

| /damaged during mining aperations.

The hydraulic structures/embankments /protection bunds shall not be di:.turh-E;i

23

The alignment of the bank of the river and water shall not be changed in any case.

60

The water way of the MNalla shall not be restricted.

61

The applicant i¢ bound to abide by the JEX Water Resources|Regulation _:lﬂ_c::]
Management] Act and Rules of 2011 and J&K Fisheries Act, 2016 and all other relevan
Acts and Rules thereof, o

62

The EC is subject to condition that the mining block is located on state land
exclusively in river bed without any encumbrances of any sart

l__‘m-
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Copy to the:-
Commissioner fSecretary o

information.

i
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Under C ithi ial ties Ii o
ulllagems‘::-.:;“:m 2 :m radial Gr€aiet, activities like repuiar health check-up of local
week shall be undertaken with free medicines. Safe drinking water

facili : i
acility by way of renovation of existing tanks/wells, digging of new tube wells and
I

;‘i:gt:::iﬂzgsrlf;fu:j::;I;:’LEdrsrnmallrl be hl..II'II:IE'FHIII:Eﬂ. Skill dﬁuulunme.nr 'rr.a:'rrlngs shall be
i i T distrihuﬂca vouth. Further, construction of toilets in 5:hnpl5, solar
v on of books, note books, N95 masks, hand sanitizers and
school baps among students within 2 km radius from the mine area shall be undertaken.
Under EMP, with 2 kms radial distance from mine area; air, water, soil, noise pellution
mu_nimring on half yearly basis, black topping of roads passing through villages and
maintenance of haulage [fextraction routes, water sprinkling. PPE to mine workers,
bearing of school/college fee and allied costs on aducation of children of mine waorkers,
haaring of all costs on aliments/healthcars of mine workers, creation of green helt by way
of raising and maintenance of 2500 trees per hectare on land identified by DFO Sacial
Eorestry concerned in consultation with village panchayat during the period of mining.

zhall be undartaken. =4

&4

The JKEIAL reserves the right te impose any ather condition in the EC at any time during
the period of mining lease. The JKELAA reserves the rght to rpvoke the EC in case any of
the environmental clearance conditions are violated during the mining activity. Mere
grant of Provisional Environmental Clearance does not entitle the Preject Proponent far |
grant af Farmal Environmental Clearance/ mining lease unless he obtains all other |

clearances as required under other provisions of law.

63

The EC is subject to condition that the Praject propanent <hall not change the water

course of the river and no mining activity shall be carried out in active channel area, if any

inthe mininﬂnck-

65

| active water channel and quan

autharity shall issue necessary|

On the request of project proponent, the competent
depth and area aucleding the

corrigendum to the approved mining plan w.rt mining
tification of the targeted mineral,

67

undertake an arvironmental audit at least ance 3 year by a

The project proponent shall
placed in puklic domain,

reputad third-party entity and report of such audil shall be

68

the project proponent shall undertake re-
ther area which may have baen disturbed due
dition fit for growth of flora, fauna and

After ceasing the mining operations,
grassing of the mining lease area and any o
to mining activities and restare the area to a con
fodder as per rules in VOgUE.

69

The EC shall be valid for a period of only three years from the date of commencement of
the mining operations duly centified by the District Mineral Officer concerned with
intimation to the JKEIAA and JKPCB in view of non- availzbility of replenishment data

provided in the DER.

70

An appeal against the EC <hall lie with the Hon'ble NGT, if preferred within 30 days

N

In the event any confiict in inte rpretation af standard /General Conditions vis-a vis

adl-

(Lol Chand), IF5,
Chairman, JKEIAA

pated [ =2 - 07 - 2021
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2. Commissioner/Secretary to Emernmcnt,4ur¢5l, Ecology & Environment Department, jak
Gavernment, Civil Secretariat, Jammu far favour of kind information.

3., Commissioner/Secretary to Government, Jal Shakti Department, JEK Government, O
Socretariat, Jammu for favour of kind information.

4, Chairman, J&K Pollution Control Board for favour of kind information. He is reguested to
properly monitor the Environment clearance conditians and monitoring report thereaf may be
submitied ta this office quarterly failing which EC so issued will be treated as null and void.

5. Regional Officer, Integrated Regional Office, Jammu, Ministry of Enviranment, Forest & Climate
Change, J&K and Ladakh UT for favour information. env.irojk-mefec@gov.in

6. Divisional Commissioner, Jammu for favour of information and necessary ac
matter attracts any policy/legal decision with respect to cammunication No. FC-L5/Misc-288-
2020 dated 22/10/2020 on the subject.

7. Director, Geology & Mining Department, J&K Government, Jammu for information and
necessary action. It may be ensured that 3l eonditions of E.C. are fulfilled.

8, Director, Fisheries Department, 1&K Governmeant for information.

9. Depuly Commissioner Kathua, for information and necessary action in case the matter attracts
ary policy/legal decision with respect to communication Mo, FC-L$/Misc-288-2020 dated
22/10/2020 on the subject.

10, Chief Engineer, Irrigation & Flood Control Department, Jammu for information.

11, Secratary, 1K Expert Appraisal Committee for Information.

12. Divisional Forest Officer (T), Kathua for information,

13. Divisional Forest Officer, Social Forestry, kathua for information.

14. https://parivesh.nic.in/ 'l.i
(Dr. F5

pr.CCF/Director,

Ecology, Env. & Remote
Sensing Department,
_._-:::b.llll_h_mher-fpe-:reta ry, JKEIAA

}

tion in case the
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(9 1- 2474555/ 01 04- 2420802
Cewternenunt oof Tndu
Abmstry of Environmens, Foresr & Climarne Change

J&K ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
{0} DEPARTMENT OF HEOLOGY, EMVIROMMENT ARD REMDTE SENSIMNG

[0 ks Brami L TR N R LRE I TITIRS S SSASASpsy | - Fraespen oagai, (b, b ma |B00H - A
ol plesrsa oty goat] Conm, mufisd i odan panupdifcm

MES Sai Mines (Shei Karanvir Singh)
S0 Shri Surinder Singh 01,

Lane Mo 3. Shaheed Udham Singh Nogar,
Pathabot, Punjab,

Subvject:- Grang :.}F Envi_rn-um.-nl Clearance for River bed material project at minor mineral Block 23,
Johad Khad. Village Johnd, Tehsil & District Kathua, JK UT resized Area 5.71ha. under

proposal Mo SLAATE/MIN/S941 72020,

Reference:- i) Minwtes of the 33 Meeting of JKEAC held on 227 January, 2022
i) Minutes of the 75" Mecting of JKEIAA held on 05" February, 2012

_ kindly refer yous application received in this office on 21-09-2021 for River bed material
praject at manor mineral Block 23, Johad Khad, Village Johad, Tehsil & Disrict  Kathua, JK UT
resized Area 5.7 1ha under proposal No SLAJKIMIN/S9417:20240,

The JK Environment Impact Assessment Authority accorded approval w grant of Environment
clearance in favour of MYS Sai Mines (Sh Karanvir Singh) 50 Shri Surinder Singh 01, Lane No.3,
Shaheed Lidham Singh Nagar, Pathankot, Punjab for River bed material peoject at minor mineral
Block 13, Johad Khad, Village Johad, Tehsil & District Kathua, JK UT resized Area 5.71ha. under
proposal No SEAATK/MIN/S9417/2020 in pursuance to Environment Impact Assessment Motification,
2006 as amended from time (o time.

The geographical co-ordinates as per Revised Site Plan issued by the Geology & Mining
Department are as under:-

| Pillar | Latitade Lomgitude
T a9 TS waReTE ]
B 1730°894N | 158" 3011°E
€ [3230°960°N | TSIRI06E |
D 3230°9.52°N_ | 75728431 T°E
|E ITIGIN | TE5533'E
F IVISEEN | TF9S53E |
| G 12730 7.09°N 15 29°5.17°E
H [3730RI8°N | 752859 23°E
| [3230802°N | TSIESSOTE |
N IWILIIN | TIRE425E |
K 3ACNLTTN | 758" 3920°E |
L IB0°11.02"N_ | TSR3I30E
L2 IPINLITN | TS282949°E |

“The Environment clearance is subject to Revision of mining plan in terms of Section 4.3 {r)
of Enforcement Maonitoring Guidelines fior Sand Mining — 2020, issued by Ministry of Environment,

Forests and Climate Change where-under the area for removal of mingrals

Page 1of 12
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mine lease area and any deviation or relaxation in this regard shall be adequately supporied by the
scientific report. Mining dept t0 max. Im in a bulk density o

lculatin i roduction_of 68504 in
view non-availability of replenishment data in the DSRs. The revised Mining plan & PFR. revised
surface plan, and revised calculation of minor mineral production at maximuem 1m. depth in aggregase,
mapping of haulage rowle, etc., in light of deliberations of the JKEAC a1e., be submined 1o the
IKE1AA within a period of three months from the date of issusnce of Epvironment clearance.
Compliance to the specific ToR condition relating to photographs of display screen displaying the date
of collection of data withia six months of grant of formal Emvirenmen: clearance. In case the
consultant has used manual system o evacuate the PMID level on replacing B"x 107 size filter paper
after Bhr duraticn, the photographs of s timer display with reveals the actual operating time of the
machine, be included in the E1A Report.

Mo JOBs' Excavators’ Bulldozers o be used in mining and no water course 0 be disturbed
while transporiing minor minerls.

Project proponent is advised 1o address the genuine concerns of the locals deliberated during the
pullic hearing

The validity of Environment clearance will be only three vears from the date of commencement
of the mining operations duly certified by the District Mineral Officer concerned with intimation to the
JEELAA and JKPCB in view of non-availability of replenishment data.

The Environment clearance is also subject to the fulfillment/compliance of following standand
& specific conditions:-

Statutory compliance

I} This Environmental Clearance (EC) 15 subject to orders! judgment of Hon'ble Supreme
Court of India, Hon'ble High Cowt of J&K, Hon'ble NGT and any other Court of
competent jurisdiction, as may be applicable.

2) The Project Proponent complies with all the statutory requirements and judgement of Hon'ble
Supreme Court dated 2™ August. 2017 in Writ Petition (Civil) No. 114 of 2014 in mamer of
Common Cause versus LUnion of India & Ors before commencing the mining operations,

31 The UT Government of 1K shall ensure that mining operation shall nat be commenced 6l the
entire compenzation levied, if any, for illegal mining paid by the Preject Proponent through
their respective Deparmment of Mining & Geology in sinict compliance of Judgemen of
Hon'ble Supreme Court deted 2™ August, 2017 in Writ Petition (Civil) No, 114 of 2014 in
matier of Common Cause versus Union of India &0rs.

4y This Environmental Clearance shall become operational only after receiving formal KBWL
Clearance from MoEF&CC subsequent to the recommendations of the Standing Comminge of
Mational Board fior Wildlife. if applicable to the Project.

%) This Envireamenial Clearance shall become operational only after receiving formal Forest
Clearance (FC) under the provision of Forest Conservation Act. 1980. if applicable 10 the
Project.

6) Project Proponent (PP) shall obtain Consent 1o Operate after grant of EC and effectively
implement all the conditions stipulated therein. The mining activity shall not commence prioe
to obtaining Consent to Establish / Consent to Operate from the concerned State Pollution
Contral Board COMMITTEE.

7) The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
Development & Regulotion), Act, 2015 and rules & regulations made thene under. PP shall
adhere (o various circulars issued by Dirgctorate General Mines Safety (IMGMS) and Indian

Burcau of Mines from time 1o time,

Pzee I of 12
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8) The Project Proponent shall oblain consents froem all the concerned land owriers, belore st
of mining operations, as per the provisiens of MMDR Act, 1957 and rides mule there under
in respect of lands which are not cwned by i _ :

9} The Project Proponent shall follow the mitigation memsines provided in Mol RCC"s Cilfice
Memorandum No. Z-1101357/2014-1431 (M), dated 29" Octiuber, 2014, titled “Impact ol
mining activities on  Habitations-|ssues related o U mining Pﬂ!:im.'l-_. wherein
Habitations and villages are the part of mine leuse rcay wr Habilations amd villages ase
surrcunded by the mine lease area™. X _

10} A copy of EC letter will be marked to concemed Punchayul | local MU ete. il any, drom
whom suggestion / representation has been received while processing the preposdl

111 State Pollution Control Board/COMMITTEE shall be resporsible for display ol this EC letter
at its Regional office, District Industries Cenire and Collector's uifice! Tehsibdar's Office for
30 days.

12} The !I:'mjﬁt Authorities should widely adverlise about the grant ol thiy FC Jeter by
printing the same in at least two local pewspapers, one ol which shall be i vernacular
lanpuage of the concerned area,

13) The advertisement shall be done within 7 days ol the issue of the clearance letter
mentioning that the nstant project has been sccorded EC und copy of the EC letier is
available with the State Pollution Control Board COMMITTEE and web site of the Ministry
of Environment. Forest and Climate Change (www. emvironmentvicarance. me. il A copy of
the advertisement may be forwarded to the concemel MoEFCC Regional Office for
compliance and record,

14) The Project Proponent shall inform the MoEF&CU for any change in ownership of the
mining lease. In case there is any change in ownership or mining lease is transferred than
mining operatien shall only be casried out after trensfer of EC as per provisions of
the para 11 of EIA Notification, 2046 a< amended from time (o fime,

Air quality menitoring and preservation

19) The Project Proponent shall generate data on air quality parameters PATRLL PM2.5. NOZ; CO
and 503 cte. as covered in the ELA Report covering the aspects of transporation, exraction
etc in the impact zone as per the site condition to ascertain the exposure characieristics al
specific places and submit the some along with G-monthly compliance report 1o concemed
[RO. The data be also displayed prominently at the site.

|6) Effective safepuard measures for prevention of dust generation and  subsequent
suppression by way of regulor mechanical waier sprinkling and other measures shall be
carried out areas prone (o dust pollution including haulage route.

Water quality monitoring and preservation
17} In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only afler receiving formal clearance
from COGWA. In cage, mining operation involves intersection of ground water table at a later
stage, then PP shall ensure that prior approval from CGWA and MoEFCC is in place before
such mining operations. The permission for intersection of ground waler tahle shall
essentially be based oa detailed hydro-geological study of the anca
18) Regular monitoring of springs in and arownd the mine lease shall be camied out and recorded
maintained, Matural water bodies and or streams which are Mowing in and around the projec
area should not be disturbed The PP in consulation with concerned department shall
regularly monitor the groundwater table in open dug well kocated in the acarhy villoges 1o
ascertain the impact of mining over ground water table. PP shall submit report on changes in
ground water level and quality shall be submitted on six-monthly basis 1 Regional Oifice of
the Minisiry, MoEF&CC. CGWA and State Groundwater Depanment: State Pollution
Control Board.
19} The Project Proponent shall undertake regular monaturing of natural waier course’ water resources’
springs and perennial nallahs existing’ Mowing in and around the mine kease and mainiain its
records. The Project Proponent shall endertabe regular monitoring of ward quiliy upsircam and

il
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ﬁbwﬂﬂlmm of watcr bodies passing within and nearby’ adjacent 1o the mine lease and maintain
s reconds. SufTicient number of pullies shall be provided at appropriate places within the lease
for management of water. PP shull carryout regular monitoring wr.t. pH and included the same
in monitoring plan. The parameters to be monitored shall include their water quality vis-a-vis
suitability for usage as per CPCR eriteria and flow rate, It shall be ensured that no obstruction
and! or alteration be made 10 water badies during mining operations withowt justification and
prios approval of MoEFCC. The monitoring of water courses! bodies existing in lease area shall
be camried out four times in & year viz. pre- monsoon {April-May), monsoon {August), post-
monsocn [Movernber) and winter (January) and the record of monitored data may be sent
regularly to Minisiry of Environment, Forest and Climate Change and its Regional Office,
Central Ground Water Authority and Regional Director, Central Ground Water Board. State
Polutien Control Board and Central Pollution Control Beard. Clearly showing the wrend analvsis
en six-monthly basis

Maoise and vibration monitoring and prevention

20} The illumination and socund at night al project siles disturh the villages in respect of both
homan and animal population, Consequent slecping disorders and siress may affect the
health in the villages located close to mining operations. Habitations have a right for darkness
and minimal noise levels at night. PPs must ensure that the biclogical clock of the villages is
not disturbed; by orienting the foodlights’ masks away from the villagers and keeping the
moise levels well within the prescribed limits for day fight hours,

21} The Project Proponent shall take measures for contred of noise levels below 85 dBA in the
work environment. The workers engaged in operations of HEMM. eic. should be provided
with ear plugs /mulls. All personnel including laborers working in dusty areas shall be
provided with protective respiratory devices abong with adequate fraining, awareness and
information on safety and health aspects. The PP shall be held responsible in case it has becn
found that workers' personals/ laborers are working without personal protective equipment.

Mining plan

21} The Project Proponent shall adhere to the working parameters of mining plan which
was submitted at the time of EC appraisal wherein year-wise plan was mentioned for 1ol
cxcavation subject to changes recormnmended in the specific condilions herein below, Mo
change in basic mining proposal like minimg techroloey, total excavation, mineral & waste
production, lease area and scepe of working (viz. method of mining, overburden & dump
management , (LB & dump mining, mineral transportation mode, ultimate depih of mining
cic.) shall be carried out without prior approval of the Minisiry of Environment, Forest ansd
Climate Change, which enmiail adwerse environmienial mpacts, even i 015 a pard ol
approved mining plan modified after grant of EC or granted by State Govt, in the form 1o
Short Termy Permit (STP), Query license or any other name.

23) The Project Proponent shall get the Final Mine Closure Plan along with Financial
Assurance approved from Indian Bureau of Mines/Department of Mining & Geology s
required under the Provision of the MMDR Act. 1957 and Rules’ Guidelines made there
under. A copy of approved final ming closure plan shall be submitted within 2 months of the
approval of the same from the competent authonty to the concerned Regional OfMice of the
Ministry of Environment, Forest and Climate Change for record and verification.

24) The land-use of the mine lease area al varous stages of miming scheme as well as o the end-
of-life shall be governed as per the approved Mining Plan, The excavation vis-a- vis
backfilling in the mine lease area and corresponding afforestation to be ruised in the reclamed
area shall be governcd as per approved mining plan, PP shall ensure the monitoring and
management of rehabilitated areas wntl the vepetation becomes sclfsustuning The
compliance siatus shall be submitted half-yearly 1o the MobEFCC and s concerned Regional
Oiffece.
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I8N Transportation of the minerals shall be allowed in cose of roads passing through
villages habvidotesss: oo sl coaxes, M0 shuall eonciraer o '.h'FIr:I_‘-!-' el for the parpose af
s porration of fhe meieraly leavieg an advegriete gap Gany o feast 200 mecters) so thar the
iverse sl of waend ol dest odorsg with clances of acciders conld e sritipaied JAI
cosla resuliing Inom swidemng and sirengthening of existing public road network shall be
Bome by the PPomc comsublation with nodal State Gowt. Department. Transporistion of
vinerals theesgh road movement incase of existing villoge! ruml roads shall be allowed in
womisultation with wsdal Ssate Gost Depariment only afier requined strengihening sech that
the sarmvng vapacity of rads is mereased o handle the 1rafic lvad. The pollution due w©
transpstation boad o e envircameni will be eflectively controlied and waler sprinkling
wil alse be done negularly. Vehicular emissions shall be Kept under control and regularly
monitered, Propect should obtain Pollution Under Comral (PUC) cedificate for all the
wehales fromm authaorieed pollution festing cenlers,

<01 The Main haslage road within the mine lease should be provided with o permanent water
spemnkling arrangement Tor dust suppression. Other rosds within the mine lease should be
wetted regulorly with tanker-mounted water sprinkling sysiem. The other areas of dust
generation bike erusdhing sone, motenal transfer points, matenal yards etc. should invariably
be pronided with dust suppression arangements. The air pollution control equipment’s like
bag filters. vacuum suction hoods, dry fopging sysiem cic. shall be installed a1 Crushers, beli-
corvevors and oiher areas prone W air polluiion. The bel convevor should be fully covered o
avond generation of dust while transporiation. PP shall take necessary measures to avoid
generaton of fugitive dusl emissions,

Goreen Belr

27 The river bed mining projects involve exiraction of sand, gravel and Bajri from dry
river Nallah bed and planiation in the 7.5m buffer of the mining lease will mean plantation in
berween the river'mallah bed which willl ohsiruct the natural flow of the river'nallab and might
also lead to change is natural habitat of aquatic fauna. In lieu of the plantation of river bed the
propements will carry oul plantatien in the adjacent villages after due consultations with the
PR locals and the concemed DFO. Besides the PP shall adhere to the conditions for green belt
development as per CSRTCEREMP dgricily. The whole Green beli shall be developed within
first 5 years slarting from windward side of the active mining area. The development of
greenbeft shall be govemed as per the EC granted by the Ministry irrespective of the
stipulation made in approved mine plan.

28} The Project Proponenmt shall carryout plantation/ afforestation in  backfilled and
reclaimed area of mining lease, around water body, along the roadsides, in community areas
etc. by planting the native species in consultation with the State Forest Depariment/
Agriculiure Department’ Rural development department’ Tribal Welfare Depantment’ Gram
Panchaval such that only those species be sslected which are of use 1o the local people. The
CPCB guidelings in this respect shall also be adhered. The density of the trees should be
around 2300 saplings per Hectare Adequate budgetary provision shall be made for
protection and care of trees,

24} The Project Proponent shall make necessary alternative arranpements for livestock feed by
developing grazing land with a view 10 compensate those areas which are coming within the
min¢ lease. The development of such grazing land shall be done in consultation with the
Sumte Government. In this regard, Project Proponent should essentially implement the
directions of the Hon'hle Supreme Court with regard to acquisition of grazing land. The
sparse rees on such prazing ground, which provide mid-day shelter from the scorching sun,
should be scrupulowsly guarded’ profected against felling and plantation of such rees should
be promoted.

iy The Project Proponent shall andertake all precautioanry measures for conservation and
proteciion of endangered Nora and fauna and Schedule:] species during mining operation, A
Wildlife Conservation Plan shall be prepared for the came clem_ metion o be
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taken for conservation of Mosa ond Fauna, The Plan shall be appmwﬁl by Chael Wild Life
Warden of the State Govi.

3y And implemented in consultation with the State Forest and Wildlife Department. A copy
of Wildlife Conservation Plan and its imphemeniation status {annoal) shall be submined 1o
the Regional Office of the Ministry.

Public hearing and human health issues

321 The Project Proponent shall appolnt an Oceupational Health Specialist for Regular as
well a3 Periodical medical examination of the workers engaged in the mining sctivitics, as per
the DGMS guidelines. The records shall be maintain properly. PP shall also carryoul
Occupational health check-ups in respect of workers which are kaving ailments like BP,
diabetes, habitual smoking, ec. The check-ups shall be undertaken once in six muonths and
necassary remedial’ preventive measures be taken, A stalus report on the same may bo sent
MoEFCC Regional Office and DGMS on half-yearly basis.

33) The Project Proponent must demonstrate commitment to work towards “Zera Harm® from
their mining activities and cary out Health Risk Assessment (HRA) for identification
workplace hazards and assess their potential risks to health and determine appropeiate conirl
measures 1o protect the health and wellbeing of workers and nearby community. The
proponent shall maintain accurate and systematic records of the HRA. The HRA for
neighbourhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV.
Anaemia. Diarrhoea in children under five, respiratory infections due 1o bio mass cooking.
The proponent shall also create awareness and educate the nearby community and workers
for Sanitation, Personal Hygiene, Hand washing, not to defecate in open, Women Health and
Hygiene (Providing Sanitary Napkins), hazard of tobacco and aleohol use. The Proponent
shall carryout base line HRA for all the category of workers and thereafier every five years.

34) The RBM mining does not include extraction of any hacavy minerals nor welding is
involved. Hence such blood test or other medical biokogical monitering of heavy metals
presence is not required. However PP shal periedically monitor health of all the workers
invalved at mining site as per the regulations of Mines acl.

15) The Proponent shall maintain a recond of performance indicators for workers which
includes

2. Periodical medical examination of the workers engaged in the project shall be carried
out and records maintamed. For this purpese, schedule of health examination of
workers should be drawn and followed accordingly as per the regulations of Mines
act.

h. A First Aid Room shall be provided in the project both during construction and
operations of the project.

¢, They chould not have suffered loss of any body part. The record of the same
should be submitted 1o the Regional Office, McEFCC annually along with details of
the relief and compensation paid to workers having above indications.

36) The Project Proponent shall ensure that Personnel working in dusty areas should wear
protective respiratory devices and they should also be provided with adequate waining and
information on safety and health aspects.

37} Project Proponent shall make provision for the housing for workersflabors or shall
construct labour camps withinfoutside {company owned land) with necessary hasic
infrastructire’ facilities like fuel for cocking, mobile toilets, mobile STF, safe drinking water,
medical health care, créche for kids etc. The housing may be provided in the form of
temporary structures which can be removed afier the completion of the project refatcd
infrastricture, The domestic waste water should be treated with STP in arder 10 avoid
contamination of underground weter.

18) The nctivities proposed in Action plan prepared for addressing the issucs raised during the
Public Hearing, if applicable, shall be compleled as per the budgelary provisions mentioned
in the Action Plan and within the stipulated time frame. The Status Hepon o
implementation of Action Plan shall be submiticd io the concerned -Regional Office of the

Minisiry along with District Administration, '
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Corporate Environment Respansibility (CER)

39)The activities and budget earmarked for Corporate Envirormental Responsibility
(CER} az per Ministry's O.M Mo 22-65/2017-1A. 11 deted 305092020 or as propased by
EAC should be kept in a separate bank account, The activitics proposed for CER shall be
implementad in a time bound manner and annual report of implementation of the same along
with documentary proof viz, photographs, purchase documents, [atinude & longiude of
infrastructure developed & road constructed needs e be submitied 1o Regional Office
MoEF&CC ennually along with audited statement

A0) Project Proponent shall keep the funds carmarked for environmental protection
MEsUres in a separate accounl and refrain from diverting the same for other purposes. The
Year wise expenditure of such funds should be reported to the MoEFCC and its concemed
Regional OMice

Miscellaneous

41) The Project Proponent shall prepare digital map (land use & land cover) of the entire
lease area and KML file for recording the base line data and closure time data (after three
years) and submit o repont to concemed Regional Office of the MoEFCC.

42} The Project Authorities should inform to the Regional Office regarding date of financial
closures and final approval of the project by the concerned authorities and the date of stan of
land development waork,

43} The Project Proponent shall submit six monthly compliance repons on the status of the
implementation  of the stipulated environmental safeguards W the MOEFCC  &its
concermed Regional Office, Central Pollution Control Board and State Pollution
Conirol Board.

441 A separate “Environmental Management Cell’ with suitable qualified manpower should be
set-up ander the control of a Senior Executive. The Senior Executive shall directly repon 10
Head of the Ovganization. Adequate number of qualified Environmental Scientists and
Mining Engineers shall be appointed and submit a report to RO, MoEFCC.,

431 The concemed Regional Office of the MoEFCC shall randomly moniter compliance of the
stipuliled conditions. The project authorities should extend full cooperation to the MeEFCC
officen(s) by fumishing the requisite data / information / monitoring reports.,

SPFECIFIC CONDITIONS: -

1| The Project Proponent must obtnin NOCs from competent authority of all the |
| concemed stake holder deparments /oint Inspection Reporn prior 0 grant of formal
| Environmental Clesrance (EC). The EC shall be subject to strict compliance of conditions of |
| the NOCs issued by the stake holder departments.

' 2 | The cremation ground if any in the vicinity be propery demarcated and lefl undsiebed and its |

| | map shawing geographical coordinales be submined w JKEIAA before issuance of formal |

| EC. Besides, map showing exiraction route bypassing village setilements ond |
| agriculturalhorticultural land a5 far as possible be submitted 1w the JKEIAA belare formal |
| grant of EC. f

3 | The Eavironment clearance is subject to Revision of mining plan in ferms of Section 4.3 irn|
| of Enforcement Monioring Guidelines for Sand Mining - 2020, issued by Munisiry of |
| Environment, Forests and Climate Change where-under the area for removal of minerals |
| shall not exceed 60% of the mine lease arca and any deviation or relaxation in this regard |
 shall be adequately supported by the scientific report. Mining depth be restricied to max. |
| 1m in and bulk de £2.0 be ed for cylculating mineral ction |
, to_maximum production BS00 MT. Mining depth mentioned sbove the |
| recommended depth by IKEAC, if mentioned amvwhere in any of the submited -.j-l"l.'l_ln'l'l:ﬂ!‘ii
| whether by mistake or atherwise, shall be treated as omitted.

4 | A green belt shall be developed under ¢lose supervision of the local panchasar. '

o e _J
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% | The river bed material shall be sold to the local population within radial distance of 2 kms

| from the mine site for residential construction purpose at 5{fa concessional rates.

[0 An inspection Commitiec comprismg of Additional Dy. Commissioner, District

The formal leasc shall be granted only afler the Project Proponent deposits the funds
carmarked under EMP / CER in a scparate account to be opened for the purpese and finds |
he wilized in coordination with DFO, Seccial Forestry Dept. and concermed Chief Medical
Oificer (CMOander supervision of local Panchayat Head, The funds earmarked for CSR
shall also be utilized in sccordance with CSR Policy Rules,
CAll the provisions of Minor Mincral Rules senctioned under SROI0S with all
amendiments with respecl (0 pertinent provisions of the legal framework relating ooy
| progressive mine chosure shall be complied by the Project Proponent.
This Environmental Clearance is subject 1o final outcome of any liigation pending beforg
Hon'ble Supreme Couri of India, Hon'ble High Court of Jammu & Kashmir, Hon blg
| NG, or any other Courtof Law, if any, as miy he applicable to this project.
This Environmental Clearance is without prejudice to the standing instructions forders from
the competent authorities in the MoEF&CC, Gol and the LT of 1&K w.r.t river bed mining
activity.

Mincral Officer, representative of Pollution Controd Board, Executive Engincer Irmigation &
Flood Control Deptl.. Executive Engineer, PHE( Jalshakii) Dept and District Fisheries
Officer shall monilor the implementation of the EMP and also cerify af the end of each
monsocn, that sufficient replenishment of the minor mincral has taken place during monsoon
and further mining in the mining block shall not adversely affect the hydrotogical and

ecological seltings in the arca.

12

-

]

Social distancing noms and other standard operuting procedures relating to COVID- 19

The Project Proponert shall take all precautionary measures during mining operations for
c_q_r;s_aan::_gim and protection of red fauna and flora in the arca.
Masks and PPE shall be provided to the workers in view of COVID-19.

shall be followed during mining activiry.

..H

The plan worked out and expenditure made under Occupational Health should be
undertaken in consultation with the Local Health Institution/PHC/Sub-Centre for utilization
for the health and welfare of the local workers invelved in mining activity and villagers
living in the close vicinity, Regular Medical checkups and free medicines shall be provi

under the fund.

The Project Proponent must ensure that the biological clock of the villagers in

i3
vicinity of the project is not disturbed by any unauthorized night aperations and al
| measures must be tzken for keeping the noise levels within prescribed levels.
16 | Provision shall be kept for housing of the labour force, toilets, facilities for cooking, safe
| water, health care, créche ete. for the labour force. =
17 | A final Mine closure Plan along with details of Corpus fund shall be communicated to the
| MoEF&CC in advance for approval. '
T8 | The top soil in case of surface land mining shall be temporarily stored at the d:slgnil:i-"l
| appropriate sie and concurrently used for land reclamation. ;
10 The mining operations shall be undertaken in 2 systematic manoer so that it does o
- damage the aesthetic view of the area. B
30 | Adequate steps should be taken to check soil erosion and cngineering structures shall be

raised wherever required. The mining shall be restricted to 34" of the width of the
river/riverlet or 7.5 m{inward) from river bank but upto 10% of the width of the river. While
| calculating targeted mineral production and while formulating the mining plan, the project
proponent shall ensure that the area for removal of minerals shall not exceed 6% of the mine
lease area, and any devistion or relaxation in this regard shall be adequately supporied by
the scientific report in accordance with Sand Mining Monitoring & Enforcement Guidelines

of 2020,
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The compliange report shall be submitied te the Integraied Regional Office of the
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MoLEFRCT wi Jarmmu with a copy 1o the R:gulutnr:r Authority,
 The mining activity should in no case go beyond the arca as mentioned in the Letter of lneni
of Environmental clearance letter, whichever i3 less and a buffer area is maintai
such that the slopes of adjoining anca does not et disturbed,

The recommendations made in the Disirict Survey Report on  sustainzble minlnlﬂ

 Thi mining shall be dane in bench form wilh maximum bench height within the mining depth
a5 preseribed by the Expent Appraisal Commitiee

| the mine, mode of ransport, registration number of vehicle, person in-charge of vehicle and

All the provisions made and resirictions imposed as covered in the Minor Mineral Rules,
shall be complied with, porticularly regarding Environment Management Practices and
its fund management.

practices if any shall be mmplmd

!'rll.l'lin.g shoukd be initiated only after insallation of signboards with demarcation pillars
indicating the geo-coordinates of the plot as mentioned in the letter of intent, measurements
(length ‘breadth) and should be laid in presence of the authorized official of the Geology &
Minmg Department. All vertices fcomers of the mining block must be marked with concrete
pillars of size 0.5mixd.3mt x2.5mis (2.5 mis. is the depth below the NSL). The demarcation
pillars site should mention the specific EC conditions and contact details of concerned
authorities responsible  for  mondtoring of compliance of EC  conditions/district
administrationPolice at four cormers of the mining block prominently on a large size durable
display board for enabling the pubfic to inform the authoritics in case of violation of the EC |
conditions. The display board with details shall be maintained in perfect order throughout |
the period of kas/mining.

There should be no change in the method of excavation and quantity of minerals w bg
extracied.

2% | The EC holder shall keep a correct aceount of quantity of mineral mined out, dipatched from |

ming plan, This should be produced before oficers concermed for inspection.

-]

The access to mining site should be controlled in & way that vehicles carmying mineral from
5:[{?:‘1;“ are tracked and accounted for in accordance with standing guidelines issued by
)

| Information and Communications Technology (10T Weh based and 1CT enabled services,

| number of trecks moving out with the mineral.

The Geology & Mining Depanment should use technology like Bar Coding,
mobile SMS App efc. 1o account for weight of mineral being tmken out of the plot and the

31

| damaged due to any other transportation activity. Where ever, damages to agricultural land,
| @ssets or human or bovine life by way of plying of trollies and tippers etc. involved in

| compensation with penalty to the effected persons as to be fixed up by the competent

The PP should ensure no agriculture land in the area is used for any storage of sand or gets

transportation of minor minesal is repoted, the Project Proponent shall pay adequate

agthority,

Waste generated will be collected on regular basis and will be disposed as per thd
Municipal Solid Waste Manapement (Management & Handling) Rule 2000 and ity
aubzequent amendments,

| Spring sources should not be affected due 1o mining sctivities. Mecessary Fl'mmiuﬁ

micasures are o be incorporated,

| The mineral transponation shall be caried out through covered wucks only and the
| vehiches carrying the mincral shall not be u-rerluulnd

| Overloading of trucks and trolleys will be n\-md:d

All the instructions from authorities n:;m:smlmg VAriols govemment departments having

| stakes shall be complied with during the mining operations.
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| roads should not exceed the prescribed load as per IRUC
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Haul road will be kept wide, compact and water spraying will be done. 1t shall bs

properly maintain by the PP and restared 10 original position after mining. Axel load on the

Restricted working hours, Mining ogeration has to be carmied out between 6 am 1o 7 pm,
During day light. Mining operations shall not be allowed st night.

No overhangs shall be allowed to be formed due to mining and mining shall ot be
allowed in arca where subsidence of rocks is likely to occur due to steep angle of slope.
Mining activity shall not be avoided in rainy season

"Vehicles used for transporistion of material are to be permitted only with fitness and PLIC

Certificates.
There shall be ne extraction of stone [ boulder in landslide prone arcas.
Adequate facility for drinking water end toilets should be provided for the warkers.

There shoukd b controlled clearance of overground vegetation & be undzrtaken.
Transport of mineral will not be done through villages / hahitations and any private
productive or waste knd.

| activity.
' Project Proponent shall ensure thal the rad may not be damaged due to transportation of the

|48

Deep drilled hanépump with sufficient funding provision should be ecarmarked for
prowiding drinking facility to the labour force.

‘Recommendations of National Institute for Labour for ensuring good occupations)
environment for mine waorkers would also be adopted.
The PP shall be responsible for enforcement of COVID-19 standard operating
procedures and guidelines with respect to safety of workers involved in the mining

mineral and transpoet of minerals will be as per [RC relevant guidelines if any in this regard.

L

Health and safety of workers should be taken care of They should also be provided
training in safety and health care mspects. .

{50

Junction ol tkeofT point of approach road with main road be properly developed with proper
width and peometry required for safe movement of traffic by concession holder at his owr
cost.

3l

No stacking shall be allowed on road side along Mational Highway or any public raad.

52

Concealing of any information/data of submission of wrong/fabricated information by the
Praject Proponent and failure to comply with any of the abowe conditions may lead b
withdrawal of the EC &nd attract action under the provisions of EP Act, 1986. ’

Mining shall be done manwally minimally supported by semi-mechanized methods, |
Heavy machinery like JCBs, Excavators’L&T hydraulic excavators etc should not be
allowed. Emphasis should be given to employment of locally availsble labour force o
address the socio-economic concems of the locals,

| 54

" The progressive mine closure shall be s per Rules in vogue. All actions relating to

progressive mine closure shall be taken well in advance during the final year of mining so that
the site is rehabilitated ecologically.

55

The reascnable concems expressed by the local population during public hearing or
otherwise shall be addressed by the Project Proponent. Mo blasting operations shall be

allowid,

| 56

No mining activity shall be carried out in flowing water channel area within the mining block,
ard sdequate measures shall be taken to safeguard water quality and aquatic life including
fisheries if available in the same.

)

The PP shall earmark funds strictly as per the agreed Environmental Management Plan 1o be |
spent on environmental monitoring, dust sprinkling. green belt development. rehabilitation

' of mined out area and landscaping/regressing and haulage route maintenance. The detailed |
' updated plan shall be submined to IKEIAA as per above deliberations before grant of formal |

EC, if decired by the TKEAC. Further, the CSR funds shall be earmarked and utilized as per|
CSR Rules. J_,.,;",‘r_ -
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'damaged during mining operations.
The alignment of the bank of the river and water shall not be changed in any case.

E[I

| The waler way of the Nalla shall not be restricted,

L &1

The applicant is bound lo abide by the J&K Water Resources {Begulation and
Managerment) Act and Rules of 2001 ond J&K Fisheries Acl, 2016 and all othen
relevant Acts and Rules thereof

62

The EC is subject to condition that the mining block is located on state land exclusively in
river bed withow! any encumbrances of any sort.

63

Linder CSR, within 2 km radial distance, activities like regular health check-up of local
villagers once a week shall be underaken with fres medicings. Sale drinking water facility
by way of renovation of existing tanks‘wells, digging of new whe wells and installation of
waler filiers shall be underaken. 5kill development trainings shall be organized for
unernployed local youth. Fusther, construction of wilets in schools, solar street lighting, free |
distribution of bocks, note books, N95 masks hand sanitizers and school bags amaong
sludents within 2 km radios from the mine grea shall be endertaken. Under EMP, with 2 kms
rudial distance from mine area; air, water, soil, noise pollution monitoring on half vearly
bagis, black topping of roads passing through villages and maintenance of haulage
fextraction routes, water sprinkling, PPE fo mine workers, bearing of school/college fee and
allied costs on education of children of mine workers, bearing of all costs on
aliments'healthcare of mine workers, crestion of green belt by way of raising and
maintenamee of 2500 irees per hectare on land identified by DFO Social Forestry concermed
in consultation with village panchavat during the period of mining. shall be undenaken,

The JKEIAA reserves the right to impose any ather condition in the EC at any time clurmg
the period of mining leage, The JKELAA reserves the right to revoke the EC in case any of
the environmental clearance conditions are violated during the mining activity. Mere grant
of Environmental Clearance does not entitle the Project Proponent for grant of mining lease
unless he obtains all other clearances as required under other provisions of law.

The EC is subject o condition that the Project proponent shall not change the water course
of the river and no mining activity shall be carried out in active channel area, if any in the
mining hlnck.

Wherever the PP has to transport the mined out material across shallow water creeks found
inside the mining block, he shall lay Hume pipes of appropriate sizes for the purpose so a4
not bo distork the nabural flow of water.

| 67

O the request of project  proponent, the competent authority shall issue MECESLary
carigendum io the approved mining plan w.r.t mining depth and area excluding the active
water chamnel Jgreen patch’ flood control structures'maintenance of safe distance o
bridgeshvdraulic sirsctures and gquantification of the targeted mineral, iT and whersever,
recommended by the Expert Appraisal Comiminee

68

e & = |
The project proponent shall undertake an environmental audit at kast once a year by 2
reputed third-party entity and report of such audit shall be placed in public domain '

iy

Te ensure that irrigation inlets are not left high and dry due 1o mining and resultant |
degradation of bed, the Project Proponent also must construct well-gesigned cut-off walls,
stretching bank 1o bank, having depth 1.5 times the maximum scour depth below the bed
level, both upstream and downstream, maintaining prescribed distance from irigation inlevs
a5 per guidelines.

T

The District Mineral Officer shall monitar the -re:pheniihmem of the mined-oul areas. wallic
management, levels of production, river bank erosion, exit point of the site and instruct the
Project proponent for initialing measures for milignting environmental concerns.

Tl

The PP shall not sub-let the mining hlock 1o .mg.- third party withouw writlen approval from
the IKEIAA
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55T Afier ceasing fhe mining operations, the project proponen! shall undertake re-grassing of the|
mining lease area and any other arca which may have been disturbed due 1o mining activIlics |
and restore the arca o a condition fit for growth of flora, fauna and fodder as per rules m

YOIE.
31 [The Project Proponent shall sirictly adhere to the Sand Mining Guidelines of 2016 an
Enforcement and  Monitoring  Guidelives of 2020 issued by the Ministy ©

Environment, Forest & Climate Change, Gol
74 | An appeal against the EC shall lie with the Hon'ble NGT, if preferred within 30 days &

prescribed under Section 16 uf the MNGT Act, 2010,
15 ltn the event any conflict in interpretation of Standard /General Conditions vis-a wis Specili
Conditions, the Specific Conditions shall prevail,

Sdi-
(Lel Chand), IF5,
Chairrman, JKELAA

No. IKETAA2020/380/ 611\ - BY Dated  3%.- 02 - 2022

Copy to the:-
1. Commissioner/Secratary to Government, Mining Department, J&E Government fior favour of
information.

3 Commissioner/Secretary to Governmant, Forest, Erology & Emvironment Department, 18K
Government, Civil Secretariat, Jammu for favour of kind infasmaticn.

3. CommissionerfSecretary to Government, Jal Shakti Department, MK Governmert, Civil
sacretariat, lammu for favour of kind information.

4, Chairman, J&K Pollution Control Board for favour of kind information. He i requested o
properly monitor the Environment clearance conditions and monitaring report thereol may
be submitted to this office quarterly failing which EC 50 issued will be treated as null and void.

5. Regional Officer, Integrated Regional Office, Jammu, Ministry ol Environment, Forest &
Climate Change, J&K and Ladakh UT for favour informatian. iro.jammu-mefcc@gov.in

6 Director, Geology & Mining Department, JRK Government, lammu for information and
nacessary action, It may be ensured that all conditions of E.C. are fulfilled.

7. Diractor, Fisheries Department, J&K Governmant for infarmation.

8. Deputy Commissioner, Kathua, for informatian.

9. Chief Englneer, Irrigation & Flopd Control Department, Jammu for information.

10. Secretary, JK Experi Appraisal Committes far information.

11. Divisional Forest Officer (T}, Kathwa for information.

12. Divisional Forest Officer, Social Forestry, Kathua far infarmation, i e

13. Hs://parhveshonic.in/ \I'L_[ﬂ-!-l"'-ﬁ- ot

(Dr. Neelu Gera)-1F5

Pr CCF/ Enmsior,
Ecology, Env. & Remate
Sensing Department,

%r-mmam IKEI8A,
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GOVERNMENT OF INDLA
WMIMISTARY OF ENVIBONMENT £ FORESTS

DR, J-T2011/38/200 1 -[A-T
Dintedd: 7. 03 2003,

To,
T:{ﬁfﬂef {Environment),
Nalional Hydroelectne Power Corporation Lid.,
HMHPC Office Comples,
Seclor-33,
FARIDABATL — 121003
HARYANA

Sub Sewa Hydroeleciric Propect Stipe-I1 {110 MW}, in Disiricd Kathoa , JJ & K -
Euvironmenial Cleargisce-reparding.

T

This bas refercoce 1o your letter No WHPDVEavB 2469 dated 130802
51002 170202 & 30 1202, on the above subject.

2 The above referred proposal was considered by the Expent Committee for Raver
Vallay & Hydroelectric projects al its mesting beld on 2911, 2002 & reconsidered on
16.01.2003 The Sewa Hydraskeotrie Project Stage-TL (3x40 MW a5 2 un of the river
sthempe on the civer Sewa, a tnbutary to river Rabi and iz located in Karhwoa Dristricy,
Jammy & Kashmir. The dam is located at Gatit viflage and the power house located at
Mashka Yillage. Three hydroelscinic projects will be located along S=wa river. The Sewa
HEF Stage-[ utilizes a drop of about 100 m upsiream of villags Ghaty between Bamom &
Gaim and investigations by State Governament on (s project have oot been reponed

Sewa HEP Siage-TT uilises a drop of aboul 560 m between Gated village and Mashka just
above the confluence of Sews and Rabi rivers. Sewa Stage-II1 i3 located downsteeam of
Sewa HEY-I] and has an installed capacity of & MW, The capital cost of the project Rs.
03,15 Crores.

.3 The Environmental Management Plan submilted by NHPC has been examined. Th
" Ministry of Environment and Forests hereby accords environmenlzi clearznce as per th
| provisions ol Envi oomental Impagt Assessment Nolilicetion, 1994, sbjecr o strict compliane
' ofthe lerms and conditions a3 follows
o

fot_ £EF

3

iR o, s . L SO, it 9e, 2 Befaiooos
PARYAVARAN BHAVAN, C.G.0. COMPLEX, LODHI ROAD, NEW DELH-11000%



http:30.12.02
http:25.10.02,17.02.02
http:13.09.02

¥

(i)

(i}

fiid)

HES

238

-3
v

B families of the 2 willages of Gaitl & Mashka will be affected. The affected
farnilics showld be rehabilitated as per R & R plan proposed & approved by the State
Govermment vide lever No LASGS duted 27,12 2002, The economic rehabilinalion of the
affected population should be coversd through woCational tramimg &g apiculture, rabbi
farming, poullry farming & sericultore activities.

The solatium far the project affected families be incraaged from 13 per cent (o 30 per
gt 0 e with the Oovernment of India guidelines.

1256 ha, severely degraded and very severely dewuded catchment ared should be
compleled in Four wears as propossd, Year wise break up of physical targeis of CAT plan a5
_tollows -

Biological Measures (Avea in ba} ) ) ) ]
Ltem of Work ¥ Year | 10 Year | T Year| V" Year Total
Nel 0 o ]
3 Afﬁ:ureslatmn 3H) 5440 ey | 4H) __ ledo
2. | Fodder and Bael wood plant 72 sofl sl 15 527
3. Hnr-tlculturt plantation oo &0 Erd 6 2540 |
d. Paslurc Develogmeant L Do 440 4 50 | £
5. | Contourtrench Plankation |~ 40 [~ a0 40| 40 160
B. En _gnﬂnngl':ltﬂﬁurcs -"u‘tﬂ wmha)
(| | Guliy Comtrol ] [ 151 15 ] 15 l4] 39
2. | Sream Bank Protection oy M| 20 HEEAN T5
3. | Bench Terracing a0 ] ) 14 104
| 4. | Landzlide Control 20 20 24 30 bl
5, [ Contour bunds L 20 22 _o2d 25 B2
&, | Check dains 15 150 5] o 35
| 7. [ Nala trainin D L V2 S T D 17 .
(v The conservation of medwinal plantz az proposed shoatld be camed ool in

consuliation with the Monitoring Commities set up by the State Government,

()

(i)

The basic data of Ambiemt Air Quality, Moise Level, Grownd Water Duality, Bio-
chemical Oxygen Demand {BOLD) and Coliform count of surflace walter should be monitored
pencdically and reports submilted,

The mpmimuem flow of water shauvld be 6 cusecs during the Tean sgason in the pools
immediately dowastream of the dam.



I
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{H Adeguate fres fuel armogemeat should be made for the Tebour fores engaged in the
construclion work at project ¢ost 50 that indiscriminare felbing of trecs i3 provened,

fu)  Fuel depor may he opendd al the xi¢ to provide the fudl (kerasenewoodiLECr). bledical
Facilities a3 well as recreational facilities shoukd slsa be proevidad 1 the loshowpers,

Gy Al the fabowers 1o be engaged for construction works should be thoroughly examined
by health perscanel 2nd adequately weated before issuing them work permin,

{w}  Restoration uf constructios area ineluding du rr.FH' ng zits of excavaled matenats should
be epsured by leveling, Alling up of barraw; pits, landscaping cte. The woa should be
properky treated with suinble plantaton.

{¥y  Fmancial provision should be made in the cotgd badger af the praject for implementation
of the above suggested safepuard mezsores

{¥iv A Multidisciplinary commiites should be constitured with representatives o vaniows
disciplines of foresiny, ecotopy, wildlefe, son comservatien, MG #c. to oversee the
effective implementation of the suggested safequard measures

{wi) Sx monthly monitoring reports should be submitted 1o the Minigiry and is Regional
Ciffice, Chandigarch b review

4 Officials from Regiopal Office MOEF. Chandigarh who would be monitoring the
implemeatation of environmental safeguards shoold be given full coopération, facilities and
dacuments / data by the project proponents during theic inspection.

5 The responsibility of implementation of envirormental safeguards rests Bally wdth the
MNEPC & Government of T2 K.

0. In case ol change in the scope of the project, projedt would cequine a [esh apprafsal.

1. The Minstry resesves e nght 10 add addinonal safegracd measues subsequently, of
foand ntecessary amd 10 Lake achion incleding revoking of the clearance vnder the provisions of
the Bnviroament (Protection) Act, 1985, to endupe effechive implemencation of the supsested
safeguiard measwres in 8 time- bound and satisfactory manme:.
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£ This clearance better is valid for a period of five years from the date of wsue of this kHer.
g, A ecopy ofthe claarance letter will be marked to concerned Panchayat / loeal NGO, if

any, from whom any suggeslion' representation hos been received while processing the proposal.

1 State Polivtipn Control Board ¢ Committee should display a copy of the clearance isiter
al the Regional Office, District Indusiries Center and Collector's officef Tehsildar's offige tor 30
days.

1.  The praject propanent shouid advenlize al least tn two loeal newspapers widely sirculated
10 U cegion around the project, one of which shall be uy the vernacular languare of the locality
concerndd informing that the profect has been accorded enviranmental clearance and copies of
clearance lelters are available with the State Pollution Control Board / Committes and may alsg
be seen at Website of the Ministoy of Environment and Forests at httpd§ wonsemwvior nic in

4

(5. Shiva Kumir)
Dvivectar (lA)


http:http://www.envfoLnic.in

241

Shri Abhijit Singh,

S/0 Sh.Kanwarjit Singh,

R/ Plot No.0g, Zila Singh Farms,

7 Park Lane Kishangarh,

Vasant Kunj, South West Delhi-110070,

Subject:- Grant of Environment Clearance for Minor Minerals Block-01 {2B) Sahar Khad upstream Railway

Bridge, MNear Village= Sherkotla District-Kathua. Area 7.68ha. under proposal
No.SIA/IK/MIN/54881/2020

Reference:- I) Minutes of 44th Meeting of IKEAC held on D7th lune, 2021
i) Minutes of 44th Meeting of IKEIAA held on O6th July, 2021

Kindly refer your application received in this office on 31-5-2021 for Minor Minerals Block-01

(28] Sahar Khad upstream Railway 8ridge, Near Village— Sherkotla District-Kathua. Area 7.68ha under
propoasal No.SIA/IK/MIN/54881 /2020,

The JK Environment Impact Assessmant Authority accorded approval to grant of Environment
Clearance in favour of Shri Abhijit Singh, 5/0 Sh.Kanwarjit Singh, R/O Plat No.08, Zila Singh Farms, 7 Park
Lane Kishangarh, Vasant Kunj, South West Delhi for Minor Minerals Block-01 (28) Sahar Khad upstream
Railway Bridge, Near Vilage— Sherkotla District-Kathua. Area 7.68ha  under proposal

No.SIA/JK/MIN/54881/2020 in pursuance to Environment Impact Assessment Notification, 2006 as
amended from time to time.

The gec-graphical co-ordinates of the project as per Letter of Intent issued by the Geology &
Mining Department are as under:-

Pillar | Latitude ' Longitude

A 327BOZ°N | 75°30'48.13°F
B | 32927'7.34"°N 75930'53.86"EF
€ | 39%7'23.27"'N | 75930°S6.017E 1
D | 32927°24.36"N | 75930°49.92"°E

The Environment clearance is subject to Revision of mining plan in terms of Section 4.3 ir) of
Enforcement & Monitoring Guidelines for Sand Mining — 2020, issued by Ministry of Environment,
Forests and Climate Change whereunder the area for removal of minerals shall not exceed 60% of the
mine lease area, and any deviation or relaxation in this regard shall be adequately supported by the
scientific report. Besides, as per deliberations of the JKEAC Meeting with its approval by the competent
authority, within a period of 3 - months from the date of issuance of Enﬂ;mqp]gnt clearance

Page 1 of 16 e
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The Environment clearance Is valid for a period of only three years from the date of
commencement of the mining operations duly certifisd by the District Mineral Officer concerned with
intimation to the JKEIAA and JKPCE in view of non- availability of replenishment data in the District Survey
Repaort,

The Environment dearance is also subject to the fulfilment/compliance of following standard &
specific conditions:

STANDARD CONDITIONS:-

a) Statutory compliance

i} This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble Supreme Court of
India, Han'ble High Court of &K, Hon'ble NGT and any other Court of competent jurisdiction,
as may be applicable.

ii] The Project Proponent compiies with all the statutory requirements and judgement of Hon'ble
Supreme Court dated Ind August,2017 in Writ Petition (Civil) No. 114 of 2014 in matter of
Commaon Cause versus Union of India &0rs before commencing the mining operations,

i) The UT Government of J&K shall ensure that mining operation shall not be commenced
till the entire compensation levied, if any, for illegal mining paid by the Project Proponent
through their respective Department of Mining & Geology in strict compliance of Judgement of
Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil] No. 114 of 2014 in
matter of Common Cause versus Union of India &0rs.

iv] This Environmental Clearance shall become operational only after receiving formal NBWL
Clearance from MoEF&CC subsequent to the recommendations of the Standing COMMITTEE of
Mational Board for Wildlife, If applicable ta the Project.

v] This Environmental Clearance shall become operational only after receiving formal Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable to the
Project.

vl} Project Proponent (PP| shall obtain Consent to Operate after grant of EC and effectively
implement all the conditions stipulated therein, The mining activity shall not commaence prior
to obtaining Consent to Establish / Consent to Operate from the concerned State Pollution
Control Board/COMMITTEE.

vij The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & regulations made there under. PP shall
adhere to various circulars issued by Directorate General Mines Safety (DGMS) and Indian
Bureau of Mines from time to time.

viil)The Project Proponent shall obtain consents from all the concerned land owners, before start
of mining operations, as per the provisions of MMDR Act, 1957 and rules made there under in
respect of lands which are not owned by it.

ix} The Project Proponent shall follow the mitigation measures provided in MoEFCC's Office
Memerandum No. Z-11013/57/2014-1AJ1 (M), dated 29th October, 2014, titled "Impact of
mining activities on Habitaticns-1ssues refated to the mining Projects wherein Habitations and
villages are the part of mine lease areas or Habitations and villages are surrounded by the

mine lease area".
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x} The Project Proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project.

xi) A copy of EC letter will be marked to concarned Panchayat / lacal NGO etc. if any, from whom
Suggestion / representation has been received while processing the proposal

xil} State Pollution Control Board/COMMITTEE shall be responsible for display of this EC letter
dl its Regional office, District Industries Centre and Collector's office/ Tehsildar's Office for
30 days,

wiii)The Project Authorities should widely advertise about the grant of this EC letter by printing the

same in at least two lecal newspapers, one of which shall be in vernacular language of the
concerned area
XW)The advertisement shall be done within 7 days of the issue of the cearance letter
mentianing that the instant project has been accorded EC and copy of the EC letter is available
with the State Polution Control Board/COMMITTEE and web site of the Ministry of
Environment, Forest and Climate Change (www.environmentclearance.nic.in). A copy of the
advertisement may be forwarded to the concarned MoEFCC Regional Office for compliance
and record.

xv} The Froject Propanent shall inform the MoEF&CC for any change In awnership of the mining
lease. In case there is any change in ownership or mining lease is transferred than mining

operatien shall only be carried out after transfer of EC as per provisions of the para 11 of El4
MWotification, 2006 as amended from time to time.

o] Alr quality monitoring and preservation

(1) The Project Proponent shall install a minimum of 3 (three) online Ambient Air Cuality
Monitoring Stations with 1 {one} in upwind and 2 (twe) in downwind direction based on long
term climatelogical data about wind direction such that an angle of 120" is made between the
monitofing locations to monitor critical parameters, relevant for mining operations, of air
pellution viz. PM10, PM 2.5, NCz; CO and 50; etc, as per the methodology mentioned in
MAAQS Notification No. B-29016/20/90/PC/I dated 18.11.2000 covering the aspects of
transportation and use of heavy machinery in the impact zone. The ambient air quality shall
also be monitored at prominent places like office building, canteen ete, as per the site
condition to ascertain the axposure characteristics at specific places, The above data shall be
digitally displayed within 03 months in front of the main Gate of the mine site.

(2} Effective safeguard measures for prevention of dust generation and subsequent suppression
{like regular water sprinkling, metalled road construction etc) shall be carried out in areas
prone to air pollution wherein high levels of PM10 and PM2.5 are evident such as haul road,
loading and unloading point and transfer points. The Fugitive dust emissions from all scurces
shall be regularly controlled by installation of required equipment's/ machineries and
preventive maintenance: Use of suitable water-soluble chemical dust suppressing agents may
be explored for batter effectiveness of dust control system. It shall be ensured that air
pallution level conform to the standards prescribed by the MoEFCCS Central Pollution Controd
Board.

t) Water quality monitoring and preservation
(1) In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance  shall become operational only after receiving  formal
A AL N
Fage 3 of 16 2 1 R i "'.,
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clearance from CGWA, In case, mining operation involves intersection of ground water table at
a later stage, then PP shall ensure that prior approval from CGWA and MoEFCC Is in place
hefore such mining cperations. The permission for intersection of ground water table shall
essentially be based on detailed hydro- gealogical study of the area.

Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and around
the mine lease shall be carried out and records maintain. The natural water bodies and or
streams which are flowing in an around the village, should not be disturbed. The Water Table
should be nurtured =0 25 not to go down below the pre-mining period. In case of any water
scarcity in the area, the Project Propanent has to provide water to the villagers for their use. A
provision for regular monitoring of water table in open dug wall lecated in village should be
incorporated to ascertzin the impact of mining over ground water table. The Report on
changes in Ground water level and guality shall be submitted on six-monthly basis to the
Regional Office of the Ministry, CGWA and State Groundwater Department [ State Pollution
Control Board.

Project Proponent shall regularty monitor and maintain records w.r.t. ground water level and
guality in and around the mine lease by establishing a network of existing wells as well as new
piezo-meter installations during the mining operation in consultatien with Central Ground
Water Authority/ State Ground Water Department. The Report on changes in Ground water
level and quality shall be submitted on six-monthly basis to the Regional Office of the Ministry,
CGWA and State Groundwater Department / State Pollution Control Board.

The Project Proponent shall undertake regular monitoring of natural water course/ water
resources/ springs and perennial nallahs existing/ flowing in and around the mine lease and
maintain its records. The Project Proponent shall undertake regular monitoring of water
guality upstream and downstream of water bodies passing within and nearby/ adjacent to the
mine lease and maintain its records. Sufficient number of gullies shall be provided at
appropriate places within the lease for management of water. PF shall carryout regular
monitaring w.rt. pH and included the zame in manitoring plan. The parameters to be
maonitored shall include their water quality vis-a-vis suitability for usage as per CPCB criteria
and flow rate. |t shall be ensured that no obstruction and/ or alterstion be made to water
bodies during mining operations without justification and prior approval of MoEFCC, The
monitoring of water courses/ bodies existing in lease area shall be carried out four times in a
year wiz. pre- monsoon (April-May], monseon (August), post-monsoon (November] and winter
{lanuary| and the record of monitored data may be sent regularly to Ministry of Ervironment,
Forest and Climate Change and its Regional Office, Central Ground Water Autharity and
Regional Director, Central Ground Water Board, State Pollution Control Board and Central
Pollution Control Board, Clearly showing the trend analysis on six-monthly basis.

{5) Quality of poliuted water generated from mining operations which include Chemical

Dxygen Demand (COO) in mines run-off; acid mine drainage and metal contamination in runoff
shall be monitored along with Total Suspended Solids (TDS), Dissolved Owygen (DO), pH and
Total Suspended Solids (T55). The menitored data shall be uploaded on the website of the
company as well as displayed at the project site in public demain, on a display board, at 3
sultable lecation near the main gate of the Company. The circular Ne. J- 20012/1/2006-1Al1
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(M) dated 27.05.2009 issued by Ministry of Enviranment, Forest and Climate
Change may also be referred in this regard.

(6] Project Proponent shall plan, develop and implement rainwater harvesting measures on
long term basis to augment ground water resources in the area consultation with Central
Ground Water Board/ State Groundwater Department., A report on amount of water
recharged needs to be submitted to Regional Office MoEFCC annually.

{7} Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the natified standards prescribed fram time to time.
The standards shall be prescribed through Comsent to Operate (CTQ) issued by concerned
State Pollution Control Board [SPCB). The workshop effluent shall be treated after its initial
passage through Oil and grease trap.

(8] The water balance/water auditing shall be carried out and measure for reducing the
consumption of water shall be tzken up and reported to the Regional Office of the MaoEFRCC
and State Pollution Control Board/COMMITTEE.

d) MNoise and vibration menitoring and prevention

(1] The peak particle velocity at 500m distance or within the nearest habitation, whichever is
closer shall be monitored periodically as per applicable DGMS guidelines.

{2} The illumination and sound at night at project sites disturb the villages in respect of both
human and animal population. Consequent sleeping disorders and stress may affect the health
in the villages located close to mining operations. Habitations have a right for darkness and
minimal noise levels at night. PPs must ensure that the biclogical clock of the villages is not
disturbed; by orienting the floodlights/ masks away from the villagers and keeping the
noise levels well within the prescribed limits for day /night hours

(3] The Project Proponent shall take measures for control of noise levels below B5 dBA in the wark
environment. The workers engaged in operations of HEMM, ete. should be provided with ear
plugs /muffs. All personnel including laborers working In dusty areas shall be provided with
protective respiratory devices along with adeguate training, awareness and information on
safety and health aspects. The PP shall be held responsible in case it has been found that
workers/ personals/ laborers are working without personal protective equipment.

e} Mining plan

(1) The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation subject to changes recommended in the specfic conditions herein below Mo
change in basic mining proposal like mining technology, total excavation, mineral & waste
production, lease area and scope of working (viz. method of mining, overburden & dump
management , 0.B & dump mining, mineral transportation mode, ultimate depth of mining
etc.) shall be carried out withaut prior appraval of the Ministry of Environment. Forest and
Climate Change, which entail adverse environmantal impacts, even if it iz a part of approved
mining plan modified after grant of EC or granted by State Gowt. in the form to Short Term
Permit (STP), Query license or any other name.

(2) The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance
approved from Indian Bureau of Mines/Department of Mining & Geology as required under
the Provision of the MMOR Act, 1957 and Rules/ Guidelines made thers under. A copy of
approved final mine closure plan shall be submitted within 2 menths of the appraoval of the
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same from the competent authority to the concerned Regional Office of the Ministry of
Environment, Forest and Climate Change for record and verification.

(3) The land-use of the mine lease area at various stages of mining scheme as well as at the end-
of-life shall be governed as per the approved Mining Plan. The excavation vis-a-vis backfilling
in the mine lease area and corresponding afforestation to be raised in the reclaimed area shall
be governed as per approved mining plan. PP shall ensure the monitoring and management of
rehabilitated areas until the vegetation becomes selfsustaining. The compliance status shall be
submitted hatf-yearly to the MoEFCC and its concerned Regional Office.

fl] Land reclamation

(1) The Overburden [0.B.) generated during the mining operations shall be stacked at earmarked
OB dump site(s) only and it should not be kept active for a long period of time. The physical
parameters of the OB dumps like height, width and angle of slope shall be governed as per the
approved Mining Plan as per the guidelines/circulars issued by D.G.M.S w.r.t. safety in mining
operations shall be strictly adhered to maintain the stability of top soil /OB dumps. The topsoil
shall be used for land reclamation and plantation.

{2) The reject/waste generated during the mining operations shall be stacked at earmarked
waste dump site(s) only. The physical parameters of the waste dumps like height, width and
angle of slope shall be governed as per the approved Mining Plan as per the
guidelines/circulars issued by DGMS w.r.t. safety in mining operations shall be strictly adhered
to maintain the stability of waste dumps.

{3} The reclamation of waste dump sites shall be dane in scientific manner as per the Approved
Mining Plan cum Progressive Mine Closure Plan. iv. The slope of dumps shall be vegetated in
scientific manner with suitable native species to maintain the slope stability, prevent erosion
and surface rum off. The selection of local species regulates local climatic parameters and help
in adaptation of plant species to the microclimate. The gullies formed on slopes should be
adequately taken care of as it impacts the overall stability of dumps. The dump mass sheuld
be consolidated with the help of dozer/ compactors thereby ensuring proper filling/ levelling
of dump mass. In critical areas, use of geo textiles/ geo-membranes / clay liners [ Bentonite
etc. shall be undertaken for stabilization of the dump.

{4} The Project Proponent shall carry out slope stability study in case the dump height is more
than 30 meters. The slope stability report shall be submitted to concerned regional office of
MoEFECC,

(8) Catch drains, settling tanks and ponds of appropriate size shall be constructed around the
mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and
flow of sediments directly into the water bodies {Mallak/ River/ Pond ete.). The collected water
should be utilized for watering the mine area, roads, green belt development, plantation etc.
The drains/ sedimentation sumps etc. shall be de-sited regularly, particularly after monsoon
season, and maintain properly.

(8) Chack dams of appropriate size, gradient and length shall be constructed around mine pit and
0B dumps to prevent storm run-off and sediment flow into adjoining water bodies. A safety
margin of 50% shall be kept for designing of sump structures over and above peak rainfall
{based on 50 years data) and maximum discharge in the mine and its adjoining area which shall
also help in providing adequate retention time period thereby azllowing proper settling of
sadiments/ silt material. The sedimentation pits/ sumps shall be constructed at the corners of

the garland drains, _
- __H"x:%\
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(7} The top soil, if any, shall temporarily be stored at earmarked site[s) within the mine leass anly
and should not be kept unutilized for long. The physical parameters of the top soil dumps like
height, width and angle of slope shall be governed as per the approved Mining Plan and as per
the guidelines framed by DGMS w.r.t. safety in mining operations shall be strictly adhered to
maintain the stability of dumps. The topsail shall be used for land reclamation and plantation

purpose,

g} Transportation
(1) No Transportation of the minerals shall be allowed in case of roads passing through villages/
habitations. (In such cases, PP shall construct a ‘bypass' road for the purpose of transportation
of the minerals leaving an odeguate gap {say at least 200 meters] so that the adverse impact of
sound ond dust along with chances of occidents could be mitigoted JAll costs resulting from
widening and strengthening of existing public road network shall be borne by the PP in
consultation with nodal State Gowt. Department. Transportation of minerals through road
movement in case of existing village/ rural roads shall be allowed in consultation with nodal
State Gowvt. Department only after required strengthening such that the carrying capacty of
roads is increased to handle the traffic load. The pollution due to transportation load on the
environment will be effectively controlled and water sprinkling will also be done regularly.
Wehicular emissions shall be kept under control and regularly monitared. Project should obtain
Pollution Under Controd (PUC) certificate for all the vehicles from authorized pollution testing

centers,
{2} The Main haulage road within the mine lease should be provided with a permanent water

sprinkling arrangement for dust suppression. Other roads within the mine lease should be
wetted regularly with tanker-mounted water sprinkling system. The other areas of dust
generation like crushing zone, material transfer points, material yards etc. should invariably be
provided with dust supprassion arrangements. The air pollution control equipment’s like
bag filters, vacuum suction hoods, dry fogging system etc. shall be installed at Crushers,
helt-corveyors and other areas prone to air pollution, The belt conveyor should be fully
covered to avoid generation of dust while transportation, PP shall take necessary measures to

avoid generation of fugitive dust emissions.

k) Green Belt
{1) The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine

lease boundary as per the guidelines of CPCH in order to arrest pollution emanating from
mining operations within the lease. The whole Green beit shall be developed within first 5
years starting from windward side of the active mining area. The development of greenbelt
shall be governed as per the EC granted by the Ministry irrespective of the stipulation made in
approved mine plan.

(2) The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed
area of mining lease, around water body, along the roadsides, in community areas etc. by
planting the native species in consultation with the State Forest Department/Agriculture
Department/ Rural development department/ Tribal Welfare Department/ Gram Panchayat
such that only those species be selected which are of use to the local people. The CPCB
guidelines in this respect shall also be adhered. The density of the trees should be around
2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and

care of trees.
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The Project Proponent shall make necessary alternative arrangements for livestock feed by
developing grazing land with a view to compensate those areas which are coming within the
mine lease, The development of such grazing land shall be done in consuftation with the State
Government. In this regard, Project Proponent should essentially implement the directions of
the Hon'ble Supreme Court with regard to acquisition of grazing land. The sparse trees on such
grazing ground, which provide mid-day shelter from the scorching sun, should be scrupulously
guarded/ protected against felling and plantation of such trees should be pro motad,

The Project Properent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-| species during mining operation. A
Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be
taken for conservation of flora and fauna. The Flan shall be approved by Chief Wild Life Warden
of the State Govl.

And implemented in consultation with the State Forest and Wildlife Department. A copy of
Wildlife Conservation Plan and its implementation status (annual) shall be submitted to the

Regional Dffice of the Ministry.

i} Public hearing and human health issues

(1)

{2)

3}

The Project Proponent shall appoint an Occupational Health Specialist for Regular as well as
Pericdical medical examination of the workers engaged in the mining activities, as per the
DGMS guidelines, The records shall be maintain properly. PP shall also carryout Occupaticnal
health check-ups in respect of workers which are having ailments like BP, diabetes, habitual
smoking, etc. The check-ups shall be undertaken once in six months and necessary remedial/
preventive measuras be taken, A status report on the same may be sent to MoEFCC Regional
Office and DGMS an half-yearly basis.

The Project Proponent must demonstrate commitment to work towards ‘Zero Harm'® from their
mining activities and carry out Health Risk Assessment (HRA| for identification workplace
hazards and assess their potential risks to health and determine appropriate control measures
to protect the health and wellbeing of workers and nearby community. The proponent shall
maintain accurate and systematic records of the HRA, The HRA for neighbourhood has to focus
an Public Health Prablems like Malaria, Tuberculosis, HIV, Anaemia, Diarrhoea in children
under five, respiratory infections due to bio mass cooking. The proponent shall also create
awareness and educate the nearby community and workers for Sanitation, Personal Hygiene,
Hand washing, not 1o defecate in open, Women Health and Hygiene (Providing Sanitary
Mapkins), hazard of tobacco and alcohol wse, The Proponent shall carryout base line HRAA for
all the category of workers and thereafter every five years.

The Proponent shall carry out Occupational health surveillance which be a part of HRA and
include Biological Monitoring where practical and feasible, and the tests and investigations
relevant to the exposure (e g. for Dust a X-Ray chest; For Noise Audiometric; for Lead Exposure
Blood Lead, For Welders Full Ophthalmologic Assessment; for Manganese Miners a complete
Neurological Assessment by a Certified Neurologist, and Manganese (Mn) Estimation in Blood;
For Inarganic Chromium Fertnightly skin inspection of hands and forearms by a responsible
person. Except routine tests all tests would be carried out in 2 Lab accredited by NABH.
Records of Health Surveillance must be kept for 30 years, including the results of and the
racards of Physical examination and tests. The record of exposure due te materials  like
Asbestos, Hard Rock Mining, Silica, Gold, Kaolin, Aluminium, Iron, Manganese,
Chromium, Lead, Uranium need to be handed over to the Mining Department of the State in
case the life of the mine is less than 30 years, It would be obligatory for the State Mines
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Departments to make arrangements for the safe and secure storage of the records including X-
Ray. Only conventional X-Ray will be accepted for record purposes and not the digital one). X-
Ray must meet ILO criteria (17 x14 inches and of good quality).

(4} The Proponent shall maintain a record of performance indicators for workers which includes

a. there should not be a significant decline in their Body Mass Index and it should stay
between 1B.5 -24 .9,

b. the Final Chest X-Ray compared with the base line X-Ray should not show any
capacities,

c. At the end of their leaving job there should be no Diminution in their Lung Functions
Forced Expiratory Velume in one second (FEV1) Forced Vital Capacity (FVC), and the
ratio) unless they are smokers which has to be adjusted, and the effect of age,

d. their hearing should not be affected. As a proof an Audiogram (first and last need to be
presented),

e. they should not have developed any Persistent Back Pain, MNeck Pain, and the
movement of their Hip, Knee and other joints should have normal range of
movement,

f.  they should not have suffered loss of any body part. The record of the same should
be submitted to the Regional Office, MoEFCC annually along with details of the relief
and compensation paid to workers having abave indications.

(5} The Project Proponent shall ensure that Persornel working in dusty areas should wear
protective respiratory devices and they should also be provided with adequate training and
infarmation on safety and health aspects.

(6} Praject Proponent shall make provision for the housing for workers/labors or shall construct
labour camps withinfoutside [company owned land) with necessary basic infrastructure/
facilities like fuel for cooking, mobile toilets, mabile STP, safe drinking water, medical health
care, creche for kids etc. The housing may be provided in the form of temporary structures
which can be removed after the completion of the project related infrastructure. The
domestic waste water should be treated with STP in order to avoid contamination of
underground water.

(7} The activities proposed in Action plan prepared for addressing the issues raised during the
Public Hearing, If applicable, shall be completed as per the budgetary provisions mentioned in
the Action Plan and within the stipulated time frame. The Status Report on implementation of
Action Plan shall be submitted to the concerned Regional Office of the Ministry along with
District Administration.

Jl Cerporate Environment Responsibility (CER)

(1} The activities and bucget earmarked for Corporate Environmental Responsibility (CER) as per
Ministry's 0.M No 22-65/2017-1A. Ill dated 30/09/2020 or as proposed by EAC should be kept
ina separate bank account. The activities proposed for CER shall be implemented in a time
bound manner and annual report of implementation of the same along with documeantary
proof viz. photographs, purchase documents, latitude & longitude of infrastructure developed
& road constructed needs to be submitted to Reglonal Office MoEF&CC annually along with
audited statement.

{2) Project Proponent shall keep the funds earmarked for environmental protection measures in
a separate account and refrain frem diverting the same for other purposes. The Year wise
expenditure of such funds should be reported to the MoEFCC and its concemed Regional
ﬂf’ﬁﬂE. = ..-_"F" .
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k) Miscellaneous

{1) The Project Proponent shall prepare digital map (land use & land cover) of the entire lease

area and KWL file for recording the base line data and closure time data (after three years) and
submit a report to concerned Regional Office of the MoEFCC.

{2) The Project Authorities should inform to the Regional Office regarding date of financial

closures and final approval of the project by the concerned authorities and the date of start of
land development work.

(3) The Project Proponent shall submit six monthly compliance reports on the status of the

implementation of the stipulated environmental safeguards to the MOEFCC & its concerned
Regional Office, Central Pollution Control Board and State Pollution Control Board.

(4] A separate 'Enwironmental Management Cell' with suitable qualified manpower should be set-

up under the contral of a Senior Executive, The Senior Executive shall directly report to Head
of the Organization. Adeguate number of qualified Environmental Scientists and Mining

Engineers shall be appointed and submit a report to RO, MoEFCC.

{5} The concerned Regional Office of the MoEFCC shall randomly monitor compliance of the

stipulated conditions. The project authorities should extend full cooperation to the MoEFCC
officer(s) by furnishing the requisite data / information/ monitaring reports.

SPECIFIC CONDITIONS: -

1

| The Project Proponent must obtain NOCs from competent authority of all the concerned

stake holder departments /loint inspection Report prior to grant of formal Environmental
Clearance. The EC shall be subject to compliance of conditions of the NOCs issued by the

5 stake holder departments.

2

| The cremation ground if any in the vicinity be properly demarcated and left undisturbed and its
map showing gecgraphical coordinates be submitted to JKEIAA before issuance of formal EC.
Besides, map showing extraction route Dbypassing village settlements and
agricultural/horticultural land as far as possible be submitted to the JKEIAA before formal

grant of EC,

The Environment clearance is subject to Revision of mining plan in terms of Section 4.3 (r)
of Enforcement & Monitoring Guidelines for Sand Mining - 2020, issued by Ministry of
Environment, Forests and Climate Change whereunder the area for removal of minerals
chall not exceed 60% of the mine lease area. Calculation of miner mineral production should
be done at maximum 1m depth in aggregate with maximum targeted extraction at 95,846
MIT.

Mining depth above 1m and maximum targeted production details, if mentioned anywhere
in any of the submitted documents whether by mistake or otherwise, shall be treated as
omitted,

A green belt shall be developed under close supervision of the local panchayat.

The river bed material shall be scld to the local population within radial distance of 2 kms
from the mine site for residential construction purpose at 50% concessional rates.
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The farmal lease shall be granted only after the HP_r:r]e:l: Proponent deposits the funds

S ———

(]
earmarked under EMP / CER In a separate account to be opened for the purpose and funds
be utilized In coordination with DFO, Soclal Forestry Dept. and concerned Chlef Medical Officer
{CMO} under supervision of local Panchayat Head. The funds earmarked for CSR shall also be
utilized in accordance with CSR Pollcy Rules.

7 All the provisions of Minor Mineral Rules sanctioned under SRO105 with all

amendments with respect to pertinent provisions of the legal framework relating to
progressive mine closure shall be complied by the Project Proponent.

This Environmental Clearance is subject to final outcome of any litigation pending before
Hon'ble Supreme Court of India, Hon'ble High Court of Jammu & Kashmir, Hon'ble NGT, o
any other Court of Law, if any, as may be applicable to this project.

This Environmental Clearance Is without prejudice to the standing instructions forders from
the competent authorities in the MoEFRCC, Gol and the UT of JEK w.rt river bed mining
activity.

10

An inspection Committee comprising of Additional Dy. Commissioner, District Mineral
Officer, representative of Pollution Control Board, Executive Engineer Irrigation & Flood|
Control Dept. and District Fisheries Officer shall monitor the implementation of the EM

and also certify at the end of each moensoon, that sufficient replenishment of the minar minera
has taken place during monzsoon and further mining in the mining block shall not adversel

affect the hydrological and ecological settings in the area.

11

The Project Proponent shall take all precautionary measures during mining operations fmf
conservation and protection of endangered fauna and flora in the area.

12

Masks and PPE shall be provided to the workers in view of COVID-19.

13

Social distancing norms and other standard operating procedures relating to COVID- 19 shal
be followed during mining activity.

14

The plan worked out and expenditure made under Occupational Health shuu'!ﬁ‘ be
undertaken in consultation with the Local Health Institution/PHC/Sub-Centre for utilization
for the health and welfare of the local workers involved in mining activity and villagers living
in the close vicinity, Regular Medical checkups and free medicines shall be provided under the

fund.

15

The Project Proponent must ensure that the biological clock of the villagers in the vicinity
of the project is not disturbed by any unauthorized night operations and all measures must
be taken for keeping the noise levels within prescribed levels,

16

Provision shall be kept for housing of the labour force, toilets, facilities for cooking, safel
water, health care, créche etc. for the labour force.

17

A final Mine closure Plan along with details of Corpus fund shall be communicated to thel
MeEFECC in advance for approval,

18

The top soll in case of surface land mining shall be temporarily stored at the designated /
appropriate site and concurrently used for land reclamation.

19

The mining operations shall be undertaken in 2 systematic manner so that it does not

damage the aesthetic view of the area.
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'tdmuhr steps should be taken to check soll erosion and nnglh_Etrinn structures shall be
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raived wherever required The mining thall be restricted to 3/4th of the widith of the
riwer foveibel of T 5 m [inward) from rver bank but upto 10% of the width of the river. While
calculatng targeted mineral production and while formulating the mining plan, the project
propoanent shall ensure that the area lor removal of minerals shall not exceed 60% of the mine
lease aread and any deviation or relasation in this regard shall be adequately supported by the
soentific report in accordance with Sand Mining Monitoring & Enforcement Guidelines of
‘E'?E‘l

Thr complignoe ftl:l'l:l'l't shall be submitted to the Reglonal Office of the MoEF&CC ag
E handigarh with a copy to the He;umm Authority,

" The mining activity should in no case go beyond the area as mentioned in the Letter of Intenﬂ

and & buffer area o mainiained such that the slopes of adjoining area does not ge
duturhrd

Al the provisions made and restrictions imposed as covered in the Minor Mineral Rules,

shall be complied with, particularly regarding Environment Management Practices and itg
tund management

S S ——

TTre recommendations made in the District Survey Report on sustainable mining
practices if any shall be camplied.

The mumng shall be done in bench form with maximum bench height within the mining depth ag
prescribed by the Expert Appraisal Committes

WMining should be initiated only after Installation of signboards with demarcation pillars
indicating the geo-coordinates of the plot as mentioned in the letter of intent, measurements
[length /breadih) and should be laid in presence of the authorized official of the Geology &
Miring Department. All vertices /corners of the mining block must be marked with concrete
pillars of sipe 0.5mtxd. 5mt x2.5mts (2.5 mits. is the depth below the M5L).The demarcation
pillars swite should mention the specific EC conditions and contact details of concerned
authontwes responsible for monitoring of compliance of EC  conditions/district
admunistration/Police at four corners of the mining block prominently on a large size durable
diplay board for enabling the public to inform the authorities in case of violation of the EC
conditions. The display board with details shall be mantained in perfect order throughout the
period of lease /mining

27 |

There should be no change in the method of excavation and quantity of minerals to be
ertracied

28 |

The EC holder shall keep a carrect account of quantity of mineral mined out, dispatched from
the mine, mode of transport, registration number of vehicle, person in-charge of vehicle and
mine plan. This should be produced before officers concerned for inspection.

il'.i

The access to mining site should be controlled in a way that vehicles carrying mineral froms

that area are tracked and accounted for in accordance with standing guidelines issued by
thie Gowt.

=

The Geoclogy & Mining Department should wuse technology like Bar Coding)
information and Communications Technology (ICT), Web based and ICT enabled services)

mobile SM5 App etc. to account for weight of mineral being taken out of the plet and th
number of trucks moving out with the mineral.

f\,x
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31 | The PP should ensure no agriculture land in the area is used for any storage of sand or gets
damaged due to any other transportation activity, Where ever, damages to agricultural land,
assets or human or bovine life by way of plying of trellies and tippers etc, involved in
transportation of minor mineral is reported, the Project Proponent shall pay adequate
campensation with penalty to the effected persons as to be fixed up by the competent
authority.

32 | Waste generated will be collected on regular basis and will be disposed as per th
Municipal Sclid Waste Management (Management & Handling) Rule 2000 and |
subsequent amendments, -

33 | Spring sources should not be affected due to mining activities. Necessary Protection
measures are to be incorporated.

34 | The mineral transportation shall be carried out through covered trucks cnly and the
vehicles carrying the mineral shall nat be overloaded.

35 | Overloading of trucks and trolleys will be avoided.

36 | All the instructions from authorities representing various government departments having
stakes shall be complied with during the mining operations.

37 | Haul road will be kept wide, compact and water spraying will be done. It shall be properly
maintain by the PP and restored to original position after mining. Axel load on the roads
should not exceed the prescribed load as per IRC

38 | Restricted working hours. Mining operation has to be carried out between 6 am to 7 pm.
during day light. Mining operations shall not be allowed at night.

39 | No overhangs shall be allowed to be formed due to mining and mining shall not be allowed
in area where subsidence of rocks is likely to occur due to steep angle of slope. Mining activityf
shall not be avoided in rainy season

40 | Vehicles used for transportation of material are to be permitted only with fitness and PUC
Certificates.

41 | There shall be no extraction of stone / boulder in landslide prone areas.

42 | Adequate facility for drinking water and toilets should be provided for the workers,

43 | There should be controlled clearance of overground vegetation to be undertaken,

44 | Transport of mineral will not be done through villages / habitations and any private
productive or waste land. _

45 | Deep drilled handpump with sufficient funding provision should be earmarked for
providing drinking facility to the labour force. .

46 | Recommendations of National Institute for Labour for ensuring good ccoupational
enviranment far mine workers would also be adopted.

47 |The PP shall be responsible for enforcement of COVID-19 standard operating
procedures and guidelines with respect to safety of workers invoived in the mining actlvity.

48 | Project Proponent shall ensure that the road may not be damaged due to transportation of
the mineral and transport of minerals will be as per IRC relevant Buidelines if any in this regard.

49

Health and safety of workers should be taken care of. They should also be provided training
in safety and health care aspects.
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Junctian at takeoff point of approach road with main road be properly developed with proper
width and geometry required for safe movement of traffic by concession holder at his own
cost.

L §

Mo stacking shall be allowed on road side along National Highway or any public road.

a2

Concealing of any information/data of submission of wrong/fabricated information by the
Project Proponent and fallure to comply with any of the above conditions may lead 1o
withdrawal of the EC and attract action under the provisions of EP Act, 1986,

53

Mining shall be done manually minimally supported by semi-mechanized methods. Heavy
machinery like JCBs, LT hydraulic excavators etc. should not be allowed. Emphasis should be
given to employment of locally available labour force to address the socio-economic concerns
of the locals,

The progressive mine closure shall be as per Rules in vogue. All actions relating io
progressive mine closure shall be taken well in advance during the final year of mining so thaf
the site is rehabilitated ecologicalty,

23

The reasonable concerns expressed by the local population during public hearing or
otherwise chall be addressed by the Project Proponent. No blasting operations shall be
allowed,

56

Mo mining activity shall be carried out in flowing water channel area within the mining bllﬁ
and adequate measures shall be taken to safeguard water guality and aquatic life includi
fisheries if available in the same.

57

The PP shall earmark funds strictly as per the agreed Environmental Management Plan to be
spent on envirenmental monitoring, dust sprinkling, green belt development, rehabilitation
of mined out area and landscaping/regressing and haulage route maintenance. The detailed
updated plan shall be submitted to JKEIAA as per above deliberations before grant of formal
EC, if desired by the JKEAC. Further, the C5R funds shall be earmarked and utilized as per C5R
Rules.

The hydraulic ﬂmctumife_rﬁﬁah_ﬁlﬁﬁf;qurﬂtéignqhundrs-ll'raﬂtrr:ﬁ:t be disturbed !damaa_;:_d
during mining operations.

59

The alignment of the bank of the river and water shall not be changed in any case.

The water way of the Nalla shall not be restricted.

61

The applicant is bound to abide by the J&K Water Resources (Regulation and

Management) Act and Rules of 2011 and J&K Fisheries Act, 2016 and all other relevant
Acts and Rules thereof,

62

| bed without any encumbrances of any sort.

The EC is subject to condition that the mining block is located on state land exclusively in river
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63 | Under CSR, within 2 km radial distance, activit

wes like regular health check-up of local vllla,gE
once a week shall be undertaken with free medicines. Safe drinking water facility by way of

renovation of existing tanks/wells, digging of new tube wells and instaliation of water filters
shall be undertaken. Skil development trainings shall be organized for unemployed Ineat
youth. Further, construction of teilets in schools, solar strest lighting, free distribution of
books, note books, N95 masks, hand sanitizers and school bags amang students within 2 km
radius from the mine area shall be undertaken. Under EMP, with 2 kms radial distance from
mine area; air, water, soil, noise pollution monitoring on half yearly basis, black topping of
roads passing through villages and maintenance of haulage /extraction routes, water
sprinkling, PPE to mine warkers, bearing of school/college fee and allied costs an education of
children of mine warkers, bearing of all costs on aliments/healthcare of mine workers,
creation of green belt by way of raising and maintenance of 2500 trees per hectare on land

identified by DFOD Social Forestry concerned in consultation with village panchayat during the
period of mining, shall be undertaken,

64 | The IKEIAA reserves the right to impose any other condition in the EC at any time during

the period of mining lease. The JKEIAA reserves the right to revoke the EC in case any of the
environmental clearance conditions are viclated during the mining activity. Mere grant of
Ervironmental Clearance does not entitle the Project Proponent for grant of mining lease
unless he abtains all other clearances as required under other provisions of law.

65 | The EC is subject ta condition that the Project proponent shall nat change the water course

of the river and no mining activity shall be carried out in active channel area, if any in the
mining block.

86 | On the request of project proponent, the competent authority shall issue necessary

corrigendum to the approved mining plan w.r.t mining depth and area excluding the active

, water channel /green patch/ flood control structures/maintenance of safe distance to

bridges/hydraulic structures and quantification of the targeted mineral, if and where BRr,
recommended by the Expert Appraisal Committee.

67 | The project proponent chall undertake an envirenmental audit at least once a year by a
reputed third-party entity and report of such audit shall be placed in public domain.

B8 | To ensure that irrigation inlets are not [eft high and dry due to mining and resultant
degradation of bed, the Project Proponent also must construct well-designed cut-off walls,

stretching bank to bank, having depth 1.5 times the maximum scour depth below the bed

level, both upstream and downstrea m, maintaining prescribed distance from irrigation inlet/s
as per guidelines,

&3 | The District Mineral Officer shall monitor the replenishment of the mined-out areas, traffic
management, levels of production, river bark erasion, exit point of the site and instruct the

Preject proponent Tor initiating measures for mitigating envi renmental concerns,

70 | The PP shall not sub-let the_;ﬂning block to any third party without written approval from
the JKEIAA,

71 | After ceasing the mining cperations, the praject proponent shall undertake re-grassing

of the mining lease area and any other area which may have been disturbed due to mining

activities and restore the area to a condition fit for growth of flora, fauna and fodder
rules in vogue.

as per

72 |In case, initial data collection is not in accordance with prescribed procedure/norms, fresh datal
may be submitted within 6-months.
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73 | The Project Proponent shall strictly adﬁere_tu_@e_sé'namminina Guidelines of 2016 and
Enforcement and Monitoring Guidelines of 2020 issued by the Ministry of Erwironment,
Forest & Climate Change, Gol

prrrras s s

74 | An appeal against the EC shall lie with the Hon'ble NGT, if preferred within 30 days as
prescribed under Section 16 of the NGT Act, 2010,
75 | In the event any conflict in interpretation of Standard /General Conditions vis-a vis Specific

Conditions, the Specific Conditions shall prevail,

Sdr-
{Lal Chand), IF5,
Chairman, JKEIAA
No. JKEIAA/2020/217/1859-1872 ' Doted:27 - 07 - 2021
Capy to the:-
1. Commissioner fSecretary to Government, Mining Departrment, J&K Government for favour of
information,

1. Commissioner/Secretary to Government, Forest, Ecology & Environment Department, J&K
Government, Civil Secretariat, lammu for favour of kind information.

3. Commissioner/Secretary to Government, Jal Shakti Department, J&K Government, Civil Secretariat,
lammu for favour of kind information.

4. Chairman, 1&K Pollution Control Board for favour of kind information. He |s requested to properly
maoritor the Environment clearance conditions and monitoring report thereof may be submitted to
this office quarterly failing which EC so issued will be treated as null and void.

5. Regional Officer, Integrated Regional Office, Jammu, Ministry of Environment, Forest & Climate
Change, |BK and Ladakh UT for favour Information. env.irojk-mefcc@gov.in

6. Director, Geology & Mining Department, J&X Government, Jammu for information and necessary
action. lt may be ensured that all conditions of E.C. are fulfilled,

7. Director, Fisheries Department, J&K Government for information.

8. Deputy Commissioner Kathua, for information.

9. Chief Engineer, Irrigation & Flood Control Department, Jammu far information.

10. Secretary, JK Expert Appraisal Committee for information.

11. Divisional Forest Officer (T), Kathua for information,

12. Divisional Forest Officer, Social Forestry, Kathua for information.

13. http://parivesh.nic.in/ u%
(orRdedl 22 \es

Pr.CCF/Director,

7 .iL_..L .*‘-?,* Ecology, Env, & Remote
fo ‘“‘Hfj _ Sensing Department,
bl E < “ddember-Secretary , IKEIAA

'.l
|'
S| secretary |<
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- Particutars T— Pretails |
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1 Project con gt I
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The BAC. in lis 49 moeting of the Re-constinuted EAC (fndustry-1 held on I5-] T
December. 2021, based en infoemation & clarifications provided by the project proponent
and afier detailedd deliberaticiie tecoramended the prapessl for grani of Environmeni
Clearves subject ks alipilarion of specific and general gwﬂ:ﬁpnsasdnmiﬁdmﬂm parégraph
given below, o : ' I

The MoEF&CC has exovrined the propossf in-sdsondatce with the: Environment Inmpect
Asseazment tE1A) Motificarion, 2006 & further ameodments thereto and atier accepting the
recommandaticone of the Fxpert Appratéal Coemiittes (Industry- £} hereby decided to grant
Buviesnment Clearance for eferemeationeit propesal of btfs. Sheee Balaji Figments Frivate
Lirmitend woder the prowishons of ETA Woifivation, 2006 subject to the following spectfic
sondilions and general comditions ' '

A Specific conditien

1. Green ball shall be develioped in 3336 of the mtal area with detiity af 2500 treet’ ha
vniformly ali along the project ronmdary, This shall include develenrven of greetbelt
with a width of 20 0 within the progect site sowands Kathua villege located st distance
of A00 meters from the project sie.

Particulaie Mateer emisaions. froom alt the stacks shall be less Gum 30mpMNm?.

All rends shall e madec Moces and a vacuem cleaner shall be deploved to clean the
ot

Rain Water Harveyling shubl be camed out as per Uhe petion plan submitted in the EIA

§iLl
i,

ne
All etnclyards shall te baving impetvious flootdng sed shall be equipped with waler

spray systetn fiw dust suppression. Stoch yards stall also have gedand drains o map
the nas off malcrial,
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1005 solid weste generated in the facility shalt be wiilized es commined by the peoiest

propanent in the ElA répor. _ o
vii BO 0 85% of -he hiflets shadl be gharged directly sod remalning hilletz shall be

reheated in reheating furnace. |
'L\ iii. Rabeming fismace shall oporale an LDOASHS. Use of coat and Funace (il a5 2 fucd

in Reweming Futnace is not permined.

¥i.

H. Gisneril comditioms

1.  Statstory complliosce: ] o
1 The Environmen Clearunce (EC) grentod w e prajectf activity ie strictly ander the
provisions of the ETA Motification, 2006 and 115 amendments ismued imm dme to
sime. 1t docs ot LADtEMOUDY constue 10 approvaly! cunscny poriissiong k..
vequired i be sbtained of slandards/conditions 13 be Folinwed mﬁ:r1m:.- wlher

& et/ fluben/Subordinate legisletione, e as may he applicabie 10 the project.

. Air quslity monitoring and prescryation o o
= L The projec) proponcat shall ingtalt 247 mtimmus eniggion moniboring sysicm
process stacks 10 monir slack emission with respect 1 standards preseribed in
Enviconment (Protection) Rules 1988 a3 moended from time o time The CEMS shall
be eonnecied 1o SPCB and CPCB nd:nuenﬂ! and calibrate these syslems from time
to bme neconding to squipnei sisplier specification through laby pecognizel under
Envirainent (Protsationd Aee, 1986 or NABE acoredited Isboratories.

il. The project proponcat shall mwtﬁntim_hml'ﬁm Air Quality monitaring for
Q‘qﬂ"h}( vormon/crterion pasmmessts retavent 1o it roain poliviants relcased fe. g FM o and
y PM; 1 in reference to PM emission, and $Ck and NO in refirence to 302 and NOx

crnigsiony) within and ouside die plans area (s Joest 3t four bocations one within and
three ouisids the phant area at an angie of 120° cack), covering upwind amil downwing
ditections.. | : R L

i, The prowst proponcat shall mionitor fugitlve smistions in ke plam premises ot leoat
once v every qguarter Throughi Tehovsiories teeopnired . under Fpvirommend
iPmte:liFrn] At 1986 cr NABL accredited liboeatapies.

I, Appropriate A.u' Pul]utmn Comtrol (APRC) system shall be provided for 2] e dust
Ecnerating points inchading fugitive dest from all vubnerabls s;urces, 508 o comply
!lx;a:nhud siack emission and fegitive emission stendards,

v. The prawect proporsns shetl provide leakage detection and mechasized '

_ Fffa;liﬁm for betier majntenance of bags.. eg cleaning

i, project proponent shall-enzure covered rensportation mmd conveving of a

. : re, coat

il #ﬁm“' aterial ETI-ewm ﬁﬂlﬂﬂl end dust generstian. i

. et proponent sha i imary - Fumme exeech
at alf heat realment ﬁ.mml:esl.}mw ™ and secondan = on syse

i, Wind shelter fence and chemical i :

piles Kzl spesying shadl be provided an the rew matenal slock

ik. Design the ventilation systenm For adequaie air cha ifing norms
lunteels, moter Howsea, il c:ﬂm::deq il mellil_-ull foral

lll_. Wﬂur quality mawitoring and preservatian
i ¥ project proponchl akall monitor repudary grousd waer quabity at | '
year (pre and post monsoon) at sufficient pignbers nfpimngtem“fmnplﬁt:;r:i:

the plent and sdjecent arens through labs rcognt iroauriend { Frotes
werdl imder E 31
Act, 1084 and NARL aceredited lsboratonies, ¢ e { on)

u.  Sewmge Treatment Plana shall be prowided Gor tréatmens of doreste wastewahet o
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et the peescribed sizndarda. .
i1, The praject proponent shali provide the ETP for effiventa of rolling rnile fo meel the
standards presctibed in G5 R 277 () 31ar March 2012 {applicobls 10 IFFEAF) a3

arcended from times o oime.

I¥. Naise ousnitoring and preventien 1 _ . _

i, Noise quality shall be monitored 23 per Lhe prescribed Naoise Pull‘qmu {F.e:gulr?uun

and Control) Rules, 2000 abd repon in this regard shall be whmitted i Regionsl
Officer of the Minlsmy es a puit of six-inoathly cornplimee repott.

V. En Conservitionl measares )
i E%cmwﬁmﬁsmmrhdupmdmhmMHufaﬂﬂwaﬂ
provision of LED tighta #1¢., fo minimize the gy consumptian.

VI. Waste manaeekien _
i Uszed refmctories shall be moyeled ax far os possible. ‘ )
i, Dily scum apd mewnilic sludgs recovered from rolling mills ETP shal} be mixed, dried,
and briquetled end reused mating Furoacds g
iit, Kitchen waste shatl be composted of coirverted to-biogas for further ue.

VIE GeeenBelt - 0 Tl w R 00
i The project propasent shell peepare GHO emissiny inventory for the plani and shall
subwit the Programme for neduction of the same including carbon saquestration by
ireas [ (e plam presaises.

Y111 Publc kearfag and Homan healih bkvoes o

i,  Emergency preprmdness pian -besed on e Hazaml idendfusmion and Risk
Assessment (HIRA)Y imd Disaster Managemen Pian ghall be implementer.

it The poject peapodent stmll carry o freat $tfess anelydis.for e workmen who work
m igh temperape work 2one and privide Parsonl Protection Equipment (PPE) as
pet ihe dorms. ' S

fii. Occupational health surveillance of the workers shelt be done on a regular basis and
recordd mpintained. - - - S '

IX. Eavirtamcol fl'lilllﬂl:mﬂt . : '

i The project proponent shalt comply with Hee provisions contsined i fhis Ministry
OM vide F.Na. 22657201 7- LATIT daged 3070072020, | S

i, The compeny shafl have & weli laid dovwm stréironmendal policy duly approve by the
Board of Direciirs. The #hvironcrents! pedicy should preperibe oy nzru:lud ﬂpuﬁmg
procedures to hmer proper checks and balances and w being bmo foous any
::;ir_rg:mmwdwiaum*viu_!uﬁm of the emvironmweal ¢ forest 7 wildlife aoms J
canditions. I'l‘helmmpamr shall have delincd svsiem of epoviing iofringements 1
deviation f vigiation of te covironmenal / forest / wildhife norms / conditions and J
nrslaral:mhdm  stake holders. The copy of te board yesoltion in this regard chal

be: sulunitted 10 e MOEF&CL a8 a pam of siu-momthiy FEpeT.

. A sepacate Envimdumemad Ceil bothi g the protect and company haad quarter fevel,

with qualified personne| shal® be st un imder the . ;
will directly to the head of the i:-rgmuzﬂm_ corerol of stnins Executive, who

H: Miscellapeous
. The prajest propament shatl inake Pablic the environmental cloarance graqved {0 their

- [T S
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project along with the cnvironmemal conditions and mf:%tﬂd&::ngﬂ: El:;ﬂ:: ?ll'
prom ertysing it AL Jeam o two loval pewspapers ; S, 0
Micﬁnﬁliﬁwgt vertacular language within scven days and it addition this
shall also be displayed in the project POUROTNA's WEdslic p-mung:;s.lyl; o prect
i The copies of the envimmoental cliarance shali be subm) ¥ g%
- ppewcnita i the Heads aFiocal bodies Pmi:n;;mr.s and MMquul B-:rdﬂw s
t: \be nlevant officea of the Govemment whn i turn has to display the Same
days from the due of ressipt. - " e of the
~Hill The pri |pmpuﬂ.ﬂu_r..ha]| up'll:lﬂd.thﬂﬂiﬂtusn comp p‘l..l.lai'!ﬂ
E“‘ mﬁrgmra;ﬂclmwecﬂMiﬁunsih;tdmmﬂfmmm deia o their websie
update the same on half-vearly asis.
iw ?hﬁ: pioioct proponent thall manhor he eriveria polyutars level namely; BMig, SCh,
. NO. (ambient levsls as well a5 giack smmiesions) or r:n_mnlmwz‘tml‘ fﬂpﬂmnﬂﬂﬂ' gl .
indicated for the projects and display }h;t signe Al & COUYETICHT Hoa lesnre:
the public and put o the wehsite o OO,
v l‘[?he;rg;ec; proponent shail subrmin any-monthiy reparis on thelstms ur m::n}pliam;
‘ of the stipulaled envitonmentai copditions on the websile of munisry
Environmsent, Forest and Climate Changs st dnvirnment clearance ]:mal,h S
vi, The proiect ﬁmpuntm shall submit the: sevizonmental statement o m‘budnmundar
" yonr in For¥ 4o the eonteged Sige Folfnion-Coaurl Bosed 85 preseribe uncer
the Envivonment {Prolertion) mt'.LEm-g=MM qubsequently and R on
webaite of tha company. - " . B
wii. The project propanent siull inform the Regiona] Office as well 45 the Minisiry, the
duse of finauseial elosure nnd final approval of the project by the cpnneme:i :B:I.Iﬂll:llﬂ'l.'lﬁﬂ..
commencing e tand development work md start of praduction aperstion by the
project SR |
viii. Thepreisct proposent shall abide by ali the commivnents and wumw
in the TIASEMVE roport, comenitaend madﬁcu;h:_dng Public Hearing and !0 thal diring
their prsséniation o the Expen Appraisal Commiiee. - © _ |
iw. Mo Futher expansion or modifieatians in the piagd ghiall be carried ow without praor
approval of the Minlsiy. of Enviromcnt, Forests ind Clumate Change (MoEF&CC).
x. Concealing fachual data or submiszloa of ﬁhﬁ"ﬁbﬂcﬂﬂ] data may result in revpcation
uf(his environmaents] elékiunee ki attiasy action indee the provisions of Enviranment
(Protection) Act; 1984, '

xi. ‘The Ministry may revokie or sugpend the cleatance; i implementation of any of the
above conditicms 15 nor satisfaeory. :

xit. The Minisiry mservea the rghit to stipulate additional conditions if found necessary.
The Compary in a lime bound manner shafl fmplement 1hese conditions.

siii. The Begiodal Office of this Miniziry shall conior complipnce of the gtipulated
conditions. The preject authonities should exvend fiufl cooperation to the officer is} off
the Regional Cffles by fusnishimg the requisite dota ! mformation'monitoring, repors.

xiv. Any appeal agningt this FC shall lie with the Mational Green Tribunal, if prefomed,
within a period of 30 days a5 prescribed under Section 16 af the Nationa] Green

Tribaral &1, 2070,

{Sundir Rimanatham)
Sclenllst “E*

7. Thax [ssases with the appeoval of the Compelent Aathority.
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Cagy to: -

[. Gecrstary, Jummn & Kashmir, Deparimenl of Envirmment, Government of Jammu &
E askmir, Forest Comiptex. Sheikh Bagh, Near Lat Chowk, Srinagar (J&K).

7. Regional Officer, Manisty of Frvitonment, Forest and Climste Chengs, Tnmegoued
Regiomal Lfice, Jummmu IWDE Complex, Gladin, Marwa), Near J&K Pollution Control
Bodrd, Jamami — TE00GA,

7. PCCF & Chiet wildhite Wamden. Misia Lilts near Latel Adhoks, Jamm = 1R0DOS

4 Chzwman. Cemre’ Polluicn Comrol Boearl, Parivesh Bhawan, CBD-cum-OfMes
Complex, East Arjun Nagar, Delbi-1310031.

5. Metker Sacectary, Cenmai Orownd Walc Awthority, A-2, W3, Curzon Road Poracks,
K.G. Marg, New Delhi-l0031

5. Chajrman, J&K Stare Pollution Coritrol Board. Parivesh Bhawan, Forest Complex,
Gledm, NWarwal, Transpon Magar, Jaromy

T Digric Collestar, Kathua District, Jammo & K ashmir,
B, (ruard FierRecond FileMoniuning Fils; .
B MoELR&CT webgite, - _ . : .::
] . e - _ Lo :Z..' .. - (Ehil' Ram ﬂ'lll}
. PN :.:' : B e . - m““ L
Digiaty 5
C gnee by Suadad

| ke riged
EC lemiifostion Mo, - ECZEANML 142833 Fag Mo, - J 1100021 LA NG Oads o kaus EC Eﬁ%‘l‘!ﬁim ;Fﬂ?ﬁgﬁ



’ h ‘Gl DL vember secrotary <membersscrotarylkspebaiamallcom>

Our application for CTE in red category
1 message
g:lu Gupta mmmemwmm» 6 December 2022 st 1218

Dear Sk,
Ploase find attached anviranmental clearance cedificate recelved for our propossd unit from MoEF.

We also undertake the following -
1. We shall be establishing our unit at plot 24, Indusirial Estate, Sahar logate as mentioned within the coordinates n our EC.

2. We shall abide by all the conditions mentioned by in EC.
3. We also undertake 1o use non polluting fuel stock (rice husk, wood chips, low sulphur coal efc.) in our unit. All the same have been
mentioned in our EC grant as well. ‘
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Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

The MD
SHREEKATYANI METAL PRIVATE LIMITED

Industrial Estate, Sahar Logate, District-Kathua, J&K,,Kathua,Jammu and
Kashmir-184104

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/JJK/IND2/291084/2022 dated 21 Sep 2022. The.particulars of the environmental
clearance granted to the project-are as below.

1. EC Identification No. EC22A060JK154576

2.  File No. IA-J-11011/353/2022-1A-11(1)

3. Project Type New

4. Category A

5. Project/Activity including bg(a)-Grain Based distilleries for Ethanol
Schedule No. Blended Petrol
Name of Project Proposal for establishment of Grain based

distillery plant of capacity — 250 KLD
along with Co Gen Power of 5.0 MW at
Plot no — 24, Industrial Estate, Sahar
Logate, District — Kathua, (J&K) by M/s
ShreeKatyani Metal Pvt. Ltd.

7. Name of Company/Organization SHREEKATYANI METAL PRIVATE

LIMITED
8. Location of Project Jammu and Kashmir
9. TOR Date N/A

and Virtuous Environment Single-Window Hub)
()]

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

(e-signed)

A N Singh

Date: 28/11/2022 Scientist E
IA - (Industrial Projects - 2 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22A060JK154576  File No. - IA-J-11011/353/2022-IA-1I(I) Date of Issue EC - 28/11/2022 Page 1 of 10



This has reference to your 2@ proposal no. IA/JK/IND2/291084/2022
dated 21%* September, 2022 for en ental clearance to the above-mentioned
project.

2. The Ministry of Environment, Forest and Climate Change has examined the
proposal seeking environmental clearance for establishment of 250 KLPD Grain
based Ethanol Plant alongwith 5.0 MW Co-generation power plant (Biomass /
Coal) located at Plot no - 24, Industrial Estate, Sahar Logate, District Kathua,
(J&K) by M/s. Shree Katyani Metal Pvt. Ltd.

3. As per the MoEFCC Notification S.0. 2339(E), dated 16%™ June, 2021, a
special provision in the EIA Notification, 2006-(Schedule 5 (ga), Category B2) is
made, wherein for all applications made for Grain based distilleries with Zero Liquid
Discharge producing ethanol; solely to be used for Ethanol Blended Petrol
Programme of the Government of India shall be considered under B2 Category and
appraised at Central Level by Expert Appraisal Committee (EAC) with condition that
the project proponent shall file a notarized affidavit that ethanol produced from
proposed project shall be used completely for EBP Programme..

4. The details of products and capacity as under:

S.No | Name of unit Name of the product / by | Production
-product capacity
1. Distillery Ethanol 250 KLD
2. Co-generation power | Power 5.0 MW
plant
3. DWGS dryer DDGS 118 TPD
4. Fermentation unit Carbon di-oxide 175 TPD

5. Standard ToR and Public Hearing is not applicable as the project falls under
category B2 as per OM dated 16" June, 2021. It was informed that no litigation is
pending against the proposal.

6. Total land area required is 5.0 Hectares. Greenbelt will be developed in total
area of 1.72 Hectares i.e., 33% of total project area. The estimated project cost is
Rs. 285 Crores. Capital cost of EMP would be Rs.36.36 Crores and recurring cost
for EMP would be Rs. 3.94 Crores per annum. Industry proposes to allocate Rs.
2.75 Crores towards Extended EMP (Corporate Environment Responsibility). Total
Employment will be 150 persons as direct & indirect.

7. There are no national parks, wildlife sanctuaries, Biosphere Reserves,
Tiger/Elephant Reserves, and Wildlife Corridors etc. within 10 km distance. Water
bodies: Ujh River is at a distance of 8.30 Km in West direction, Jasrota Left Canal
is at a distance of 2.43 km in South direction. Proposed site is located nearby
streams. HFL certificate and Reference Level along with project site elevation level
is obtained from Executive Engineer Flood Control Division, Kathua (J&K) vide
letter no FCDK/6329 dated 12.10.2022. HFL of project site 436.5 meter and
proposed site elevation level is 439.5 meters above mean sea level. It shows that,
project site is 03 meter above from high flood level.

8. AAQ modelling study for point source emissions indicates that the maximum
Page 1 of 9
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incremental GLCs after the proposzﬁ?ect would be 3.57 pg/m?3, 1.38 pug/m?,
3.07 yg/m? and 4.22 pg/m?> with res 0 PM1g, PMs.5, SO, and NOx. The resultant
concentrations are within the National Ambient Air Quality Standards (NAAQS).

9. Total fresh water requirement will be 1025 m® /day, which will be met from
ground water. Application for NOC has been submitted to Public Health Engineering
Department dated 15/09/2022. Effluent (Condensate/spent lees/blowdown etc.) of
1349 m®/day quantity will be treated through Condensate Polishing Unit /Effluent
Treatment Plant of capacity 1600 m3/day. Raw stillage (1450 m3/day: quantity of
raw spent wash from distillation) will be sent to decanter followed by MEE and
dryer to produce DDGS. STP of capacity 20 m>/day will be installed to treat sewage
generated from factory premises. The plant will be based on Zero Liquid discharge
system and no effluent/treated water will be discharged outside factory premises.

10. Power requirement will be 3.670 MW and will be met from proposed 5.0 MW
co-generation power plant. ESP with a stack height of 72 m will be installed with
45 TPH Rice Husk / Coal fired boiler for controlling the particulate emissions within
the statutory limit of 30 mg/Nm?>. 1000 kVA DG set will be used as standby during
power failure and stack height (6.3 m) will be provided as per CPCB norms to the
proposed DG sets.

11. Details of Process emissions generation and its management:

e Electrostatic Precipitator with a stack height of 72 meters will be installed
for controlling the particulate emissions.

e Online Continuous Emission Monitoring System will be installed with the
stack and data will be transmitted to CPCB/SPCB servers.

e CO; (175 TPD) generated during the fermentation process will be collected
by utilizing CO, scrubbers and it shall be sold to authorized
vendors/collected in installed bottling plant.

12. Details of solid waste/Hazardous waste generation and its
management:

e DDGS (Distilled Dried Grains Stillage) (118 TPD) will be sold as cattle feed /
fish feed / prawn feed.

e Boiler ash (biomass ash 7 TPD & coal ash 52 TPD) will be utilized for brick
manufacturing in proposed in-house brick manufacturing unit.

e Used oil (1.1 Kilolitres per annum) will be sold to authorized recyclers.

e CPU sludge (1.7 TPD) and STP Sludge (0.06 TPD) will be used as manure.

13. As per Notification S.0 2339(E), dated 16™ June, 2021, PP has submitted
self-certification in the form of notarized affidavit declaring that the proposed
capacity of 250 KLPD will be used for manufacturing fuel ethanol only.

14. Total land of 5.0 Hectares (1.72 Acre) is under possession of the company
Page 2 of 9
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and Jammu & Kashmir Small Scale 8l§:ries Development Corporation Limited
(SICOP) allotted the industrial | proposed distillery vide letter no:
SICOP/2022/1630-38 dated 15.02.2022. Land use of the proposed site is
industrial as it is situated in Industrial area.

15. The proposal was  considered by the EAC (Meeting ID:
IA/IND2/13360/20/10/2022) held on 20t October, 2022 in the Ministry, wherein
the project proponent and the accredited Consultant namely M/s. Environmental
and Technical Research Centre (NABET certificate no. NABET/EIA/1922/IA0050 and
validity 1 November 2022), presented the case under B2 category. The Committee
recommended the project for grant of environmental clearance.

16. The EAC, constituted under the provision of the EIA Notification, 2006 and
comprising of Experts Members/domain experts in various fields, have examined
the proposal submitted by the Project Proponent in desired form along with the
EMP report prepared and submitted by the Consultant accredited by the QCI/
NABET on behalf of the Project Proponent. The EAC noted that the Project
Proponent has given undertaking that the data and information given in the
application and enclosures are true to the best of his knowledge and belief and no
information has been suppressed in the report. If any part of data/information
submitted is found to be false/ misleading at any stage, the project will be rejected
and Environmental Clearance given, if any, will be revoked at the risk and cost of
the project proponent.

17. The Committee noted that the EMP report is in compliance of the PFR. The
Committee deliberated on the CER plan and found to be addressing the issues in
the study area. The EAC has deliberated the proposal and has made due diligence
in the process as notified under the provisions of the EIA Notification, 2006, as
amended from time to time and accordingly made the recommendations to the
proposal. The Experts Members of the EAC have found the proposal in order and
have recommended for grant of environmental clearance.

18. The environmental clearance granted to the project/activity is strictly under
the provisions of the EIA Notification 2006 and its amendments. It does not
tantamount/construe to approvals/consent/ permissions etc. required to be
obtained or standards/conditions to be followed under any other Acts/ Rules/
Subordinate legislations, etc., as may be applicable to the project. The project
proponent shall obtain necessary permission as mandated under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981, as applicable from time to time, from the State Pollution
Control Board, prior to construction & operation of the project.

19. Based on the proposal submitted by the project proponent and
recommendations of the EAC (Industry-2), Ministry of Environment, Forest and
Climate Change hereby accords environmental clearance to the project for
establishment of 250 KLD Grain based distillery plant along with 5.0 MW Co-Gen
Power Plant at Plot no - 24, Industrial Estate, Sahar Logate, District - Kathua,
(J&K) by M/s. Shree Katyani Metal Pvt. Ltd., under the provisions of the EIA
Notification, 2006, and the amendments therein, subject to compliance of the
terms and conditions as under:-
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(i). As per the Notification S.0. 2339(E), dated 16™ June, 2021, project falls in
category B2 and the proposed capacity of 250 KLPD shall only be used for
fuel ethanol manufacturing as per self-certification in form of a notarized
affidavit by the Project Proponent. Provided that subsequently if it is found
that the ethanol, produced based on the EC granted as per this
dispensation, is not being used completely for EBP Programme, or if ethanol
is not being produced, or if the said distillery is not fulfilling the
requirements based on which the project has been appraised as category B2
project, the EC shall stand cancelled.

A. Specific Condition:

(ii). The company shall comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All
the recommendations made in the EIA/EMP in respect of environmental
management, and risk mitigation measures relating to the project shall be
implemented.

(iii). RCC compound wall on the east side of the industrial estate facing the
nallah, Spur (07 Nos) and RCC retaining wall for diversion of rainwater shall
be constructed. Buffer land of 50 m shall be provided from the drain
boundary to plant boundary followed by strong retaining wall, which must
be designed for high flood level. 50 m wide greenbelt shall be provided in
the buffer area. PP shall ensure that in no case, untreated /treated effluent
shall be discharged into the water bodies.

(iv). EC granted for a project on the basis of the submitted documents shall
become invalid in case the actual land for the project site turns out to be
different from the land considered at the time of appraisal of project.
Conversion of land use (CLU) certificate shall be obtained before start of
construction activities.

(v). NOC from the Central Ground Water Authority (CGWA)/ Concerned Local
authority shall be obtained before start of the construction of plant and
drawing of the ground water for the project activities, State Pollution
Control Board / Pollution Control Committees shall not issue the Consent to
Operate (CTO) under Air (Prevention and Control of Pollution) Act and Water
(Prevention and Control of Pollution) Act till the project proponent shall
obtain such permission.

(vi). Total Fresh water requirement shall not exceed 4 KL/KL of ethanol

production which will be met from ground water. No ground water recharge
shall be permitted within the premises. Industry shall construct a rain water
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storage pond of 60 days cap&9i d the accumulated water to be used as
fresh water thereby reducing fresh water consumption.

(vii). Spent wash shall be dried to form DDGS to be used as cattle feed. The
condensate, spentlees and utilities effluent shall be treated in the ETP
comprising tertiary treatment (Condensate Polishing Unit). Treated effluent
will be recycled/reused for make up water of cooling towers/process etc.
and no waste or treated water shall be discharged outside the premises.
STP shall be installed to treat the sewage generated from factory premises.

(viii).  Electrostatic precipitator (5 field & 99.9 % efficiency) with a stack height of
72 meters will be installed with 45 TPH Rice Husk / Coal fired boiler for
controlling the particulate emissions within the statutory limit of 30
mg/Nm3. SO, and NOx emissions shall be less than 100 mg/Nm3.At no
time, the emission levels shall exceed the prescribed standards. In the
event of failure of any pollution control system adopted by the unit, the
respective unit shall not be restarted until the control measures are rectified
to achieve the desired efficiency. Performance assessment of pollution
control devices/ systems will be conducted annually.

(ix). Boiler ash (biomass ash 7 TPD & coal ash 52 TPD) will be utilized for brick
manufacturing in proposed in-house brick manufacturing unit. PP shall use
biomass like rice husk/bagasse as fuel for the proposed boiler. Low sulphur
coal with maximum sulphur content of 0.5% shall only be used. PP shall
meet 10% of the total power requirement from solar power by generating
power inside plant premises/adjacent/nearby areas.

(x). CO; (175 TPD) generated during the fermentation process will be collected
by utilizing CO, scrubbers and it shall be sold to authorized
vendors/collected in installed bottling plant.

(xi). PP shall allocate at least Rs. 50 Lakhs/annum for Occupational Health
Safety. Occupational Health Centre for surveillance of the worker’s health
shall be set up. The health data shall be used in deploying the duties of the
workers. All workers & employees shall be provided with required safety
kits/mask for personal protection.

(xii).  Training shall be imparted to all employees on safety and health aspects of
chemicals handling. Safety and visual reality training shall be provided to
employees.

(xiii).  The unit shall make the arrangement for protection of possible fire hazards
during manufacturing process in material handling. Fire fighting system
shall be as per the norms. PESO certificate shall be obtained.
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(xiv). Process organic residue and spent carbon, if any, shall be sent to Cement
and other suitable industries for its incinerations. ETP sludge, process
inorganic & evaporation salt shall be disposed of to the TSDF. Filter press
shall be installed for drying of sludge.

(xv). The company shall undertake waste minimization measures as below (a)
Metering and control of quantities of active ingredients to minimize waste;
(b) Reuse of by-products from the process as raw materials or as raw
material substitutes in other processes. (c) Use of automated filling to
minimize spillage. (d) Use of Close Feed system into batch reactors. (e)
Venting equipment through vapour recovery system. (f) Use of high
pressure hoses for equipment clearing to reduce wastewater generation.

(xvi). The green belt of at least 5-10 m width shall be developed in nearly 1.72
Hectares i.e., 33% of the total project area with tree density @ 2500 trees
per hectares, mainly along the plant periphery. Selection of plant species
shall be as per the CPCB guidelines in consultation with the State Forest
Department and native species shall be developed. Records of tree canopy
shall be monitored through remote sensing map. Greenbelt development
shall be completed before commissioning of the plant. No trees shall be cut
as part of construction.

(xvii). PP proposed to allocate Rs. 2.75 Crores towards Extended EMP (CER) which
shall be spent as submitted in CER plan for monitorable activities like up-
gradation of schools with provision of facilities e.g. Class rooms,
playground, Laboratory, Library, Computer class, toilets, potable drinking
water facilities, solar light/solar power support for uninterrupted power
supply, soil nutrient management etc. Further, all the proposed activities
under CER shall be completed before the commissioning of the plant in
consultation with District Administration.

(xviii).  There shall be adequate space inside the plant premises earmarked for
parking of vehicles for raw materials and finished products and no parking
to be allowed outside on public places. Out of the total project area, 15%
shall be allotted solely for parking purposes with facilities like rest rooms
etc. Approach road to project site shall be maintained.

(xix). Storage of raw materials shall be either in silos or in covered areas to
prevent dust pollution and other fugitive emissions. All stockpiles should be
constructed over impervious soil and garland drains with catch pits to trap
runoff material shall be provided. Biomass shall be stored in covered sheds
and wind breaking walls/curtains shall be provided around biomass storage
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area to prevent its suspensi FQng high wind speed. All Internal roads
shall be paved. Industrial vacuum cleaner shall be provided to sweep the
internal roads. The Air Pollution Control System shall be interlocked with
process plant/machinery for shutdown in case of operational failure of Air
Pollution Control Equipment.

(xx). Continuous online (24x7) monitoring system for stack emissions/effluent
shall be installed for measurement of flue gas discharge and the pollutants
concentration, and the data to be transmitted to the CPCB and SPCB server.
For online continuous monitoring of effluent, the unit shall install web
camera with night vision capability and flow meters in the channel/drain
carrying effluent within the premises.

(xxi). A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the
project area) equipped with full-fledged laboratory facilities shall be set up
to carry out the Environmental Management and Monitoring functions. EMC
head shall report directly to Head of Organization/ Director/CEO as per
company hierarchy.

(xxii). PP shall sensitize and create awareness among the people working within
the project area as well as its surrounding area on the ban of Single Use
Plastic in order to ensure the compliance of Notification published by
MOEFCC on 12™August, 2021. A report along with photographs on the
measures taken shall also be included in the six-monthly compliance report
being submitted to concerned authority.

B. General Condition:

() No further expansion or modifications in the plant, other than mentioned in
the EIA Notification, 2006 and its amendments, shall be carried out without
prior approval of the Ministry of Environment, Forest and Climate
Change/SEIAA, as applicable. In case of deviations or alterations in the
project proposal from those submitted to this Ministry for clearance, a fresh
reference shall be made to the Ministry/SEIAA, as applicable, to assess the
adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

(i) The energy source for lighting purpose shall be preferably LED based, or
advanced having preference in energy conservation and environment
betterment.

(iii) The overall noise levels in and around the plant area shall be kept well
within the standards by providing noise control measures including acoustic
hoods, silencers, enclosures etc. on all sources of noise generation. The
ambient noise levels shall conform to the standards prescribed under the
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Environment (Protection) ActQ%SRules, 1989 viz. 75 dBA (day time) and
70 dBA (night time).

(iv) The company shall undertake all relevant measures for improving the socio-
economic conditions of the surrounding area. CER activities shall be
undertaken by involving local villages and administration and shall be
implemented. The company shall undertake eco-developmental measures
including community welfare measures in the project area for the overall
improvement of the environment.

(v) The company shall earmark sufficient funds towards capital cost and
recurring cost per annum to implement the conditions stipulated by the
Ministry of Environment, Forest and Climate Change as well as the State
Government along with the implementation schedule for all the conditions
stipulated herein. The funds so earmarked for environment management/
pollution control measures shall not be diverted for any other purpose.

(vi) A copy of the clearance letter shall be sent by the project proponent to
concerned Panchayat, Zilla Parishad/Municipal Corporation, Urban local Body
and the local NGO, if any, from whom suggestions/ representations, if any,
were received while processing the proposal.

(vii)  The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated Environmental Clearance conditions including
results of monitored data (both in hard copies as well as by e-mail) to the
respective Regional Office of MOEF&CC, the respective Zonal Office of CPCB
and SPCB. A copy of Environmental Clearance and six monthly compliance
status report shall be posted on the website of the company.

(viii) The environmental statement for each financial year ending 31% March in
Form-V as is mandated shall be submitted to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules,
1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of environmental clearance
conditions and shall also be sent to the respective Regional Offices of
MOEF&CC by e-mail.

(ix) The project proponent shall inform the public that the project has been
accorded environmental clearance by the Ministry and copies of the
clearance letter are available with the SPCB/Committee and may also be
seen at Website of the Ministry and at https://parivesh.nic.in/. This shall be
advertised within seven days from the date of issue of the clearance letter,
at least in two local newspapers that are widely circulated in the region of
which one shall be in the vernacular language of the locality concerned and
a copy of the same shall be forwarded to the concerned Regional Office of
the Ministry.

(x) The project authorities shall inform the Regional Office as well as the
Ministry, the date of financial closure and final approval of the project by the
concerned authorities and the date of start of the project.
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(xi) This Environmental cIearance%?ﬁnted subject to final outcome of Hon’ble
Supreme Court of India, Hoffble High Court, Hon’ble NGT and any other
Court of Law, if any, as may be applicable to this project.

20. The Ministry reserves the right to stipulate additional conditions, if found
necessary at subsequent stages and the project proponent shall implement all the
said conditions in a time bound manner. The Ministry may revoke or suspend the
environmental clearance, if implementation of any of the above conditions is not
found satisfactory.

21. Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action wunder the
provisions of Environment (Protection) Act, 1986.

22. Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

23. The above conditions will be enforced, inter-alia under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Hazardous Waste
(Management, Handling and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 read with subsequent amendments therein.

24. This issues with the approval of the competent authority.

(A. N. Singh)
Scientist-'E’
Copy to: -

1. The Secretary, Forest, Ecology and Environment Department, Secretariat,
Jammu & Kashmir
2. Regional Officer, Ministry of Environment, Forest and Climate Change,
Integrated Regional Office, Jammu (IRO Chandigarh: Bays No. 24-25, Sector
31 A, Dakshin Marg, Chandigarh — 160030)
3. The Member Secretary, Central Pollution Control Board Parivesh Bhavan,
CBD-cum-Office Complex, East Arjun Nagar, Delhi -32
4. The Member Secretary, J & K Pollution Control Board, PV7M+652, Parivesh
Bhawan, Forest Complex, Gladni, Narwal, transport Nagar, Jammu, Jammu
and Kashmir 180004
5. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi
6. District Magistrate/ Collector, Kathua, Jammu & Kashmir
7. Guard File/Monitoring File/Parivesh portal/Record File
(A. N. Singh)
Scientist-'E’
E-mail: aditya.narayan@nic.in
Tel. No. 11-24642176
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= UL 2TAR5 /0194- 24000602
! Cirm rrimear il Tadin
b Mimztry of Environment, Forest & Climate Change
JEK ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
(1) DEPARTMENT OF ECOLOGY, ENVIRONMENT AND REMOTE SENSING =
w1V ik Brewas Senngpe TR Ry s Paiyasinn Miura s, | rugspion Higie, Cilavke, [uprrmn THNNS e St

1omul L L TRTE T LT [P TR M uansesh e i

MrS Singh Minerals,
RIC Mear Kali Mata Mandir,
Kaolluwah, Pathankot, Punjab

Subject - Grant of provisional Envirorment clearance i favour of MIS Singh Minerals RIO Near Kali Mata
Marwgir, Kolluwall, Pathankot, Funjab for Minor Mineral (River Bed Material) project at Blosk Mo 5730
tArea 36Tha | Khourwalim Khad Upsiream, Village-Narayana, Tehsi-Khour District, Jmmu JK UT
under propasal Mo SIANKIMINGT4559/2014.

Reference: ) Minutes of 34" Meeting of JKEAC held on 107 Agril, 2021 issued vide Mo, EAGK/20/
B5A2-504 dated 15-04.2021
i) Minutes of 33 Meeling of JKEIAA hetd on 17" Apel, 2021 issusd vide No. JKEIAAS
200602°935-35 dated 17-04-2021

rindly refer your application received in this office on 07-04-2021 for grant of Environment clearance in
favour of M5 Sangh Minerals R/O Mear Kali Mata Mandir, Kalluwall, Pathankat, Punjab for Minar Mineral {River
Eed Matenial) project at Block No5/30 (Area 9.61ha ) Khourwalim Khad Upstream, Village-Marayana, Tehsil-
Khour Distnict. Jammu JK UT ender preposal Mo, SIALJKMINIST459/2019,

The JK Emwironment Impact Assessment Authorily accorded approval fo grant provisional
Ernvironment Clearance  in favour of M'S Singh Minerals R/O Mear Kali Mata Mandir, Kolluwal, Pathankaot,
Fun@ab for Minor Mineral (River Bed Matesial) praject at Biosk No 530 (Area 961ha) Khourwalim Khad
Lpsiream, Vilage-Marayana, Tehsil-Khour District, Jammu JK UT under proposal Mo SIAJK/MINST459/2019
under Environmeni Impact Assessment Motification, 2006 as amended from time to time.

The geo-graphical co-ordinates of the project are as under:-

Pillars | Latitude Longitude

A 327 533508°N [ 74" 31'I5.29°E

B 132 S34300°N |74 3121.56"E J
| C 32°53°54.06°N | 747312856

D__ 32 53°5346"N | 74 31'31 86°E

E | 32°5344.77'N | 74" 31'30.53°E
'F 327 5IBTN [T 312521

G | 327 53"33.12°N_ | 74" 31"2044"E

The Provisional Environment dearance is issued subject to-

That the project proponeni colects fresh baseline data by hirng a new MABETIQC! recognized
consufant The regisiered faboratory hired for analyzing baseline data shauld not be owned by the sarme
consultant with an in house arangement. The project proponant submits test reporis with updated EI& repat
within  perod of six months from the date of issuance of Environment clearance. The baszeline data should
excluge monsoon perisd. Any feilure on the part of project propanent to resubma the fresh data within stipulated
period may render the Envirenmental clearance liable fo be withdrawn.

The Provisonal Envirenment cearance is also subject ta fulfilment of following standard & zpecific
condiions -

a) Statutory compliance
i1 This Environmental Clearance (EC) is subject o orders’ judgment of Hon'ble Supreme Court

of India, Hon'ble High Court of J&K, Hon'ble NGT and any other Court of competent
jurisdiction, as may be applicable. —~ ANAZ
/ '-"_l_v-.‘"_—"":;"’-.
|| oy lnl' [ -_g,nltl:.l ..I". ]
=2 | Secretary |-

¢\ SELNA

, :
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ii) The Project Proponent complies with all the statutory requirements and judgement of Hon'ble
Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in malter of
Commen Cause versus Union of India &Ors before commencing the mining uperations.

iii) The UT Government of JEK shall ensure that mining operation shall not be
commenced till the entire compensation levied, if any, for illegal mining paid by the Project
Proponent through their respective Department of Mining & Geology in strict compliance of
Judgement of Hon'ble Supreme Court dated Znd August, 2017 in Writ Petition (Cial) No.
I 14 of 2014 in matter of Common Cause versus Union of India
& Ors.

iv) This Environmental Clearance shall become operational only after receiving formal NBWL
Clearance  from MoEF&CC subsequent to the recommendations of the Seanding
COMMITTEE of Mational Board for Wildlife, if applicable to the Project.

v) This Environmental Clearance shall become operational only after recciving formal Forest
Clearance (FC) under the provision of Forest Conservation Ac, 1980, if applicable to the
Froject.

vi) Project Proponent (PP) shall obtain Consent to Operate after grant of EC amd effectively
implement all the conditions stipulated therein. The mining activity shall nat commence prior
lo obtaining Consent to Establish / Consent to Operate from the concerned State Pollution
Control Board COMMITTEE.

vii} The PP shall adbere to the provision of the Mines Act, 1932, Mines and Mineral
{Development & Regulation), Act, 2015 and rules & regulations made there under. PP shall
adhers to various circulars issued by Directorate General Mines Safety (DGMS) and Indian
Bureau of Mines from time 1o time.

viiii  The Project Proponent shall obtain consents from all the concerned land owners, before
start of mining operations, as per the provisiens of MMDR Act, 1957 and rules made there
under in respect of lands which are not owned by il

ix}) The Project Proponent shall follow the mitigation measures provided in MoEFCC's Office
Memorandum Mo, Z-1101357/2014-1A01 (M), dated 2%h October, 2014, titled "Impact af
mining activities on Habitations-lssues related to the mining Projects wherein Habitations
and villages are the part of mine lease arcas or Habitations and villages are surrounded by
the mine lease area”.

x} The Project Proponent shall ohiain necessary prior permission of the competent authorities for
drawl of requisite quantity of surface water and from CGWA lor withdrawal of ground water
for the project.

xi) A copy of EC letter will be marked to concerned Panchayat / local NGO ete. il any, from
whom sugpestion / representation has been received while processing the proposal.

xii) State Pollution Control Board COMMITTEE shall be responsible for display of this EC
letter at its Regiomal office, District Industries Centre and Collectors ofTice/ Tehsildar's
Mfice for 30 days.

Kili} The Project Authorities should widely advertise about the grant of this EC letier by
printing the same in at least two local newspapers, one of which shall be in vernacular
language of the concerned area.

xiv) The advertisement shall be done within T days of the issue of the clearance letter
mentiening that the instant project has been accorded EC and copy of the EC leter is
available with the State Pollution Control Board/COMMITTEE and web site of the Ministry
of Environment, Forest and Climate Change (wow. ervirammericlearance. mic.in). A copy of
the advertisement may be forwarded to the concerned MoEFCC Regional Office for

compliance and record.

xv) The Project Proponent shall inform the MoEF&CU for any change in ownership of the
mining lease. In case there is any change in ownership or mining lease is transferred than
mining operation shall only be carried out after transler of EC a5 per provisions of the para 11
of EIA Motification, 2006 as amended from time to time.

b) Air quality monitoring and preservation
(1} The Project Proponent shall install 8 minimum of 3 (three) online Ambient Air Quality

Monitoring Stations with 1 (one) in upwind and 2 {two) indownwind direction based on
' 1A -
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long term climatological data abowt wind direction such that an angle of 120 is made
betwesn the mnnil:r_'nring, locations 1o moniter critical parameters, relevamt for mining
operations, of air pollution viz, PM10, PM 2.5, NOp;, CO and SOn elc. as per the
methodology mentioned in NAAQS Notification No. B-2901620090/PC/, dated
|8.11.2009 covering the aspects of transportation and use of heavy machinery in the
impact zone. The ambient air quality shall also be monitored at prominent places like
office building, canteen etc. as per the site condition to ascerain the exposure

characteristics at specific places. The sbove data shall be digitally displayed within 03
months in front of the main Gate of the mine site.

(2} Effective safegpuard measures for prevention of dust generation and subsequent

suppression (like regular water sprinkling, metalled road construction ete.) shall be
carried out in arcas prone to air pollution wherein high levels of PMI10 and PM2.5 are
evident such as haul road, loading and unloading point and transfer points. The Fugitive
dust emissions from all sources shall be regularly controlled by installation of required
equipment’s’ machineries and preventive maintcnance: Use of suitable water-soluble
chemnical dust suppressing agents may be explored for better effectiveness of dust control
system. [t shall be ensured that air pollution level conform to the standards prescribed by
the MoEFCC/! Central Pollution Control Board.

¢} Water quality monitoring and preservation
(1) In case, immediate mining scheme envisages intersection of ground water table, then

Environmental Clearance shall become operational only after receiving formal clearance
from CGWA, In case, mining operation involves intersection of ground water table at a
later stage, then PP shall ensure that prior approval from CGWA and MoEFCC is in
place before such mining operations. The permission for intersection of ground water
table shall essentially be based on detailed hydro- geological study of the area

(2} Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and

(3)

(4}

around the mine lease shall be carried out and records maintain. The natural water bodies
and or streams which are flowing in an around the village, should not be disturbed. The
Water Table should be nurtured so as not to go down below the pre-mining period. In
case of any water scarcity in the area, the Project Proponent has to provide water to the
villagers for their use. A provision for regular monitoring of water table in open dug wall
located in village should be incorporated to ascertain the impact of mining over ground
water table. The Report on changes in Ground water level and quality shall be submitted
on six-monthly basis o0 the Regional Office of the Ministry, CGWA and State
Groundwater Department / State Pollution Control Board.

Project Proponent shall regularly monitor and maintain records w.rt ground water level
and quality in and around the mine lease by establishing a network of existing wells as
well 85 new piezo-meter installations during the mining operation in consuliation with
Central Ground Water Authority! State Ground Water Department. The Report on
changes in Ground water level and quality shall be submitted on six-monthly basis to the
Regional Office of the Ministry, CGWA and State Groundwater Department / Stale
Pollution Contral Board,

The Project Proponent shall undertake regular monitoring of nawral water course’ water
resources’ springs and perennial nallahs existing/ flowing in and around the mine lease
and maintain its records. The Project Propenent shall undertake regular monitoring of
water quality upstream and downstream of water bodies passing within and nearby/
adjacent to the mine lease and maintain its records. Sufficient number of gullies shall be
provided at appropriate places within the lease for management of water, PP shall
carryout regular monitoring wort. pH and included the same in monitoring plan. The
parameters to be monitored shall include their water quality vis-d-vis suitability for usage
as per CPCB criteria and fow rate. It shall be ensured that no obstruction and’ or
alteration be made to water bodies during mining o tions withoutl justification and
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prior gpproval of MoEFCUC, The wonitoring of water courses/ bodies existing in lease

arca shall be camed out four tines in o yeor viz pre- monsoon (April-May ), monsson

August), post-monsoon (November) and winter (January) and the record of monitored

data may be sent regularly 1o Ministry of Environment, Forest and Climate Change and

its Begional OMice. Central Ground Water Authority ond Regional Director, Central

Ground Water Board, State Pollutien Control Board and Central Pollution Control Board.

Chearly showing the mend analvsis on six-monthly basis.

Qualinn  of polluted water generated from  mining operations  which include

Chemical Oxygen Demand (COD) in mines run-off; acid mine drainage and metal

conamination in runoft shall be monitored along with Total Suspended Solids (TDS),

Dissolved Oxygen (DO), pH and Total Suspended Selids (T55). The monitored

data shall be uploaded on the website of the company as well as displayed at the project

site in public domain. on a display board. at a suitable location near the main gate of the

Company, The circular No. I- 20012/1/72006-1A01 (M) dated 27.05.2009 issued by

‘imsine of Environment, Forest and Chmate Change may also be referred in this regard.

160 Project  Proponent  shall  plan, develop and implement rainwater harvesting
measures on long term basis to augment ground water resources in the area
consultaton with Central Ground Water Board! State Groundwater Departmenl. A repor
on amount of water recharged needs to be submitted to Regional Ofice MoEFCC
annually.

17 Industrial waste water (workshop ond waste water from the mine) should be properly
collected and treated so as o conform 1o the notified standards prescribed from time 1o
time. The standards shall be prescribed through Consent to Operate (CTO) issued by
concerned State Pollution Control Board (SPCB). The workshop effluent shall be treated
after its initial passage through Oil and grease trap.

(81 The water balance/water auditing shall be carried oul and measure for reducing the
consumption of water shall be taken up and reported to the Regiomal Office of the
SoEF&CC and State Pollution Control Board/ COMMITTEE.

|3

d) ™Noise and vibration monitoring and prevention

(1) The peak particle velocity at 500m distance or within the necarcst habitation,
whichever is closer shall be monitored periodically as per applicable DGMS
guidelines,

{2} The illumination and sound at night @t project sites disturb the villages in respect of
both human and animal population. Consequent sleeping disorders and stress may affect
the health in the villages located close to mining operations. Habitations have a right for
darkness and minimal noise levels at night. PPs must ensure that the biological clock of
the villages is not disturbed; by orienting the floodlights’ masks away from the
villagers and keeping the noise levels well within the prescribed limits for day ‘night
howurs.

{3) The Project Proponent shall take measures for control of noise levels below 85 dBA in the
work environment, The workers engaged in operations of HEMM, etc. should be provided
with ear plugs /muffs. All personnel including laborers working in dusty areas shall be
provided with protective respiratory devices along with adequate training, awareness and
information on safety and health aspecis. The PP shall be held responsible in case it has
been found that workers/ personals/ laborers are working without personal protective

uqulpmtnt-

¢)Mining plan
{1) The Project Proponent shall adhere to the working parameters of mining plan which was
submined at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation subject to changes recommended in the specific conditions herein below.
No change in basic mining proposal like mining technelogy. total excavation, mineral &
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waste production, lease area and scope of working (viz method of mining, overburden &
dump management , 0.8 & dump mining, mineral transportation mode, ultimate depth of
mining etc.) shall be carried out without prior approval of the Ministry of Environment,
Forest and Climate Change, which entail adverse environmental impacts, even if it is a
part of approved mining plan modified after grant of EC or granted by State Govt. in
the form to Short Term

Permit {STP), Query licensa or any other name.

(2} The Project Proponent shall get the Final Mine Closure Plan along with Financial
Assurance approved from [ndian Bureau of MinesDepartment of Mining & Geology as
required under the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there
under. A copy of approved final mine closure plan shall be submitted within 2 months of
the approval of the same from the competent authority to the concerned Regional Office of
the Ministry of Environment, Forest and Climate Change for record and verification.

(3) The land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life shall be governed as per the approved Mining Plan. The excavation vis-a-vis
backfilling in the mine lease area and corresponding afforestation to be raised in the
reclaimed area shall be governed as per approved mining plan. PP shall ensure the
monitoring and management of rehabilitated areas until the vegetation becomes sell
sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its
concerned Regional Office

) Land reclamation

{1} The Owerburden (O.B.) gencrated during the mining operations shall be stacked at
earmarked OB dump site(s) only and it should not be kept active for a long period of
time. The physical parameters of the OB dumps like height, widith and angle of slope
shall be governed as per the approved Mining Plan as per the guidelinesicirculars issued
by D.G.MS wor.t safety in mining operations shall be strictly adhered 1o maintain the
stability of top soil/OB dumps. The topsoil shall be vsed for land reclamation and
plantation.

{2) The reject/waste generated during the mining cperations shall be stacked at
earmarked waste dump site(s) only. The physical parameters of the waste dumps like
height, width and angle of slope shall be governed as per the approved Mining Plan as per
the guidelines/circulars issued by DGMS wort, safety in mining operations shall be
strictly adhered to maintain the stability of waste dumps.

{3} The reclamation of waste dump sites shall be done in scientific manmer as per the
Approved Mining Plan cum Progressive Mine Closure Plan. iv. The slope of dumps shall
be vegetated in scientific manner with suitable native species to maintain the slope
stability, prevemt ¢rosion and surface run off. The selection of local species regulates
bocal climatic parameicrs and help in adaptation of plant species w the microclimate. The
gullies formed on slopes should be adequately takenm care of as it impacts the overall
stability of dumps. The dump mass should be consolidated with the help ol dozer!
compactors thereby ensuring proper filling/ levelling of dump mass. In critical areas, use
of geo fextiles! geo-membranes [ clay liners / Bentonite ete. shall be undertaken for
stabilization of the dump.

(4) The Project Proponent shall camry out slope stability study in case the dump height is
more than 30 meters, The slope swbility report shall be submitted to concerned regional
office of MoEF&CC.

i5) Catch drains, settling tanks and ponds of appropriate size shall be constructed around
the mine working, mineral yards and Top Soil/fOB"Waste dumps to prevent run off of
water and flow of sediments directly into the water bodies (Mallah' River! Pond etc.). The
collected water should be utilized for watering the mine area, roads, green  belt
development, plantation eic. The drains' sedimentation sumps ctc, shall be de-silved
regularly, paricularly afler monsoon scason, and maiql.g.illn-pmgirl}'.
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{6) Check dams of appropriate sice, gradient and length shall be construcied around mine pit
and OB dumps to prevent storm run-off and sediment flow into adjoining water bodies. A
safety margin of 50% shall be kept for designing of sump structures over and above peak
rainfall (based on 30 years data) and maximum discharge in the mine and its adjoining
area which shall also help in providing adequate retention time period thereby allowing
proper settling of scdiments/ silt material. The sedimentation pits’ sumps shall be
constructed at the corners of the garland drains,

{7) The top soil, if any, shall temporarily be stored at earmarked siteis) within the mine lease
only and should not be kept unutilized for long. The physical parameters of the top soil
dumps like height, width and angle of slope shall be governed as per the approved
Mining Plan and as per the guidelines framed by DGMS wort. safety in mining
operations shall be sirictly adhered to maintain the stability of dumps. The topseil shall
be used for land reclamation and plantation purpose.

£) Transportation

(1) No Transporation of the minerals shall be allowed in case of roads passing through
villages! habitations. (Tn such cases, PP shall construct a bypass” raad for the purpose of
fransportation of the minerals leaving an adequate gap (say al leas: 200 meiers) so thal
the adverse impact of sound and dust along with chances of accidents could be
mitigared JAll costs resulting from widening and strengthening of existing public road
network shall be borne by the PP in consultation with nodal State Govt. Department,
Transportation of minerals through road movemeni in case of existing village! rural roads
shall be allowed in consultation with nodal State Govt. Depantment only after reguired
strengthening such that the carrving capacity of mads is increased 10 handle the traffic
load. The pollution due to transportation load on the environment will be effectively
controtled and water sprinkling will also be done regularly. Vehicular emissions shall be
kept under control and regularly monitored. Pmject should obtain Pollution Under
Control (PUC) certificate for all the vehicles from authorized pollution testing centers.

{2) The Main haulage road within the mine lease should be provided with a permanent water
sprinkling arrangement for dust suppression. Other roads within the mine lease should be
wetied regutarly with tanker-mounted water sprinkling system. The other areas of dust
geperation like crushing zone, material transfer points, material yards eic. should
invariably be provided with dust suppression arrangements. The air pollulion control
equipment’s like bag filters, vacuum suction hoods, dry fogging system etc, shall be
installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt
conveyor should be fully covered to avoid generation of dust while transportation. PP
shall take necessary measures to avoid generation of fugitive dust emissions.

h) Green Belt

{1} The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the
mine lease boundary as per the guidelines of CPCHB in order o arrest pollution emanating
from mining operations within the lease. The whole Green belt shall be developed within
first 5 years starting from windward side of the active mining area. The development of
greenbelt shall be governed as per the EC granted by the Ministry irrespective of the
stipulation made in approved mine plan.

{2) The Project Proponent shall carryout plantation/ afforestation in backfilled and
reclaimed area of mining lease, around water body, along the roudsides, in community
areas ctc. by planting the native species in consullation with the State Forest
Department/ Agriculture Department’ Rural development department/ Tribal Welfare
Department/ Gram Panchayat such that only those species be selected which are of use o
the local people. The CPCH guidelines i this respect shall also be adhered. The density
of the trees should be around 2500 saplings per Hectare, Adequate budgetary provision
shall be made for protection and care of trees.

W
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{3} The Project Proponent shall make necessary alternative arrangements for livestock feed
by developing grazing land with a view w compensate those arcas which are
coming within the mine kase. The development of such grazing land shall be done m
copsulation with the State Government. In this regard, Project Proponent should
essentially fmplement the directions of the Hon'ble Supreme Court with regard W
acquisition of grazing land. The sparse mees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded! protected against
felling and plantation of such trees should be promosed.

(4] The Project Proponent shall underiake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-1 species during mining eperation.
A Wildlife Conservation Plan skall be prepared for the same clearly delineating action o
be taken for conservation of flora and fauna. The Plan shall be approved by Chiet Wild
Life Warden of the State Gowt.

{51 And implemented in consultation with the State Forest and Wildlife Department. A
copy of Wildlife Conservation Plan and its implementation status (annual) shall be
submitted to the Regional Office of the Ministry.

i} Fublic hearing and haman health issues

{1} The Project Proponent shall appoint an Ccupational Health Specialist for Regular as
well as Periedical medical examination of the workers engaged in the mining activilies,
as per the DGMS guidelines. The records shall be maintain properly, PP shall also
carryoul Oecupational health check-ups m respect of workers which ars having ailments
like BP, diabetes, habitual smoking, ete. The check-ups shall be undertaken once in six
manths and necessary remedial/ preventive measures be taken. A staius report on the
same tnay be sent to MoEFCC Regional Office and DGMS on half-yearly basis,

(2} The Project Proponent must demonsirate commitment to work towards ‘Zero Harm' from
their mining activities and carry out Health Risk Assessment (HRA) for idemtification
workplace hazards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community.
The proponent shall maintain accurate and systematic tecords of the HRA. The HRA for
neighbourhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV,
Anaermig, Diarrhoea in children under five, respiratory infections due to bio mass cooking.
The proponent shall also create awareness and educare the nearby community and
workers for Sanitation, Personal Hygiene, Hand washing, not to defecate in open,
Women Health and Hygiene (Providing Sanitary Napkins), hazard of tobaceo and alcohal
use. The Proponent shall carryout hase line HRA for all the category of workers
and thereafter every five years,

(4} The Fropenent shall carry out Occupational health surveillance which be a pan of HRA
and include Biological Monitoring where practical and feasible, and the tesis and
mvestigations relevant to the exposure {eg. for Dust a X-Ray chest For Noise
Audiometric; for Lead Exposure Blood Lesd, For Welders Full Ophthalmologic
Assessment; for Mangancse Miners a complete Neurological Assessment by a Certitied
MNeurologist, and Manganese (Mn) Estimation  in Blood; For  Inorganic
ChromiumFortnightly skin inspection of hands and forearms by a responsible person.
Except routine tests all tests would be camried out in a Lab aceredited by NABH, Recornds
of Health Surveillance must be kept for 30 years, including the results of and the records
of Physical examination and tests, The record of exposure
due 1w materials like Asbestos, Hard Rock Mining, Silica, Gold, Kaolin, Aluminium
Iron, Manganese, Chromium, Lead, Uranivm need to be handed over to the Mininé
Department of the State in case the life of the mine is less than 30 vears, It would be
obligatory for the State Mines Departments 1o make arrangemenis for the safe and secure

Storage of the records including X-Ray. Only conventional X-Ray will be accepted for
record purposes and not the digital one). X-Ray must meet 1LO criteria (17 %14 inches
and of good quality).

.
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{4) The Proponent shall maintain a record of performance indicators for workers which
includes

a.  there should not be a significam decline in their Body Mass Index and it
should stay between 18.5-24.9,

b. the Final Chest X-Ray compared with the base line X-Ray should
not show any capacities ,

c. Atthe end of their leaving job there should be no Diminution in their Lung
Funclions Forced Expiratory Volume in one second (FEV 1 )Forced Vital
Capacity (FVC), and the ratic) unless they are smokers which has to be
adjusted, and the effect of age,

d. their hearing should not be affected. As a proof an Audiegram {first and
last need to be presented),

e. they should not have developed any Persistent Back Pain, Neck Pain,
and the movement of their Hip, Knee and other joints should have normal
range of movement,

t. they should not have suffered loss of any body part. The record of the
same should be submitted to the Regional Office, MoEFCC annually
along with details of the reliel and compensation paid 1o workers having
above indicaticns.

[5) The Project Proponent shall ensure that Personnel working in dusty areas should wear
protective respiratory devices and they should also be provided with adequate training and
information on safety and health aspests.

(6) Project Proponent shall make provision for the housing for workersfabors or shall
construct labour camps within'outside (company owned land) with necessary hasic
infrastructure’ facilities like fuel for cooking. mobile toilets, mobile STF, safe drinking
water, medical health care, créche for kids etc. The housing may be provided in the
form of temporary structures which can be removed after the completion of the
project related infrastructure. The domestic waste water should be treated with STP in
order to avoid contamination of underground water.

{7) The activities proposed in Action plan prepared for addressing the issues raised during the
Public Hearing, il applicable, shall be completed as per the budgetary provisions
mentioned in the Action Plan and within the stipulated time frame. The Status Report on
implementation of Action Plan shall be submitted to the concerned Regional Office of the
Ministry along with District Administration,

i} Corporate Environment Responsibility (CER)

(1) The activities and budget earmarked for Corporate Eavironmental Responsibility
{CER) as per Ministry's 0.M No 22-652017-1A. 111 dated 30/0%2020 or as proposed
by EAC should be kept in a separate bank account. The activities proposed for
CER shall be implemented in a2 time bound manner and annual repont of
implementation of the same along with documentary proof viz. photographs.
purchase documents, latitude & longitude of infrastructure developed & road
constructed needs to be submitted to Regional Office MoEF&CC annually along with
audited stalement.

{2} Project Proponent shall keep the funds earmarked for environmental protection
measyres (n a separate account and refrain from divering the same for other
purposes. The Year wise expenditure of such funds should be reporied 1o the

MoEFCC and its concemed Regional Office.

k) Miscellaneous )
{1} The Project Proponent shall prepare digital map (land use & land cover) of the entire
lease area and KML file for recording the base line data and closure time data (after

three years) and submit a report to concemed Regional l!__'IIT_]cc of the MoEFCC.
: 1.4 _. -"""-H
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{2) The Project Authorities should inform to the Regional Office regarding dale of
financal closures and final approval of the project by the concerned authorities and the
date of start of land development work.

{3) The Project Proponent shall submit six monthly compliance reports on the status of the
implementation of the stipulated environmental safeguards to the MOEFCC
&its coneerned Regional Office, Central Pollution Control Board and State
Pollution Control Board,

(4) A separste ‘Environmental Management Cell” with suitable gualified manpower
should be set-up under the control of a Senior Executive, The Senior Executive shall
directly report o Head of the Organization. Adequate number of gualified
Environmental Scientists and Mining Engineers shall be appointed and submit a
repart 0 RO, MoEFCC,

(3) The concerned Regional Office of the MoEFCC shall randomly moniter
compliance of the stipulated conditions, The project authorities should extend full
cooperation o the MoEFCC officer(s) by furnishing the requisite data / information
/ monitormg reports.

SPECIFIC CONDITIONS: -

The Environmental clearance is subject to relevant NOCs/Joint Inspection report submitted
by the Project Proponent. The EC shall be subject to compliance of conditions of the NOCs
issued by stake holder departments,

The cremation ground if any in the vicinity be properly demarcated and left
undisturbed and its map showing geographical coordinates be submitted to JKEIAA before
issuance of formal EC. Besides, map showing eatraction route bypassing village settlements |
and agriculiural/horticultural land as far as possible be submitted 1o the JKEIAA before
formal gramt of EC,

 be_approved by competent suthority desovo within the prescribed area and depth

' tecommended by the JK Expent Appraisal Committee with maximum rgeted extraction gl

The maximum expleitation of the RBM site shall be as per fresh mining plan 1o

densitvixl.S{mining

depth)l. Mining depth above 0.5 mt. if mentioned anywhere in any of the submitied
documents whether by mistake or otherwise, shall be treated as smitted. |

A green belt shall be developed under close supervision of the local panchayat. i

The river bed material shall be sold to the local population within radial distance of
1 kms from the mine site for residential construction purpose at 50% concessional raes.

The Project Proponent shall deposit the funds earmarked under EMP / CER in a separale
account in be opened for the purpose and funds be utilized in coordination with DFO, Social
Forestry Dept. and concerned Chiel Medical Officer (CMO)under supervision of local
Panchayat Head. The funds earmarked for CSR shall also be utilized in accordance with
SR Policy Rules.

All the peovisions of Minor Mineral Rules sanctioned under SROI05 with all ame r-u:in-u:m:.I
with respect to pertinent provisions of the legal framework relating 1o progressive mine
closure shall be complied by the Project Proponent.
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| mming in the mining block shall not adversely affect the hydrological and ecological settings
| thae area,

| Masks and PPE shall be provided to the workers in view of COVID-19. '

" The plan worked out and expenditure made under Occupational Health should be

| in the close vicinity, Regular Medical checkups and free medicines shall be provided under

284

This Environmental Clearanee is subject w final oucome of any litigation pending
hefiore Hon ble Supreme Court of India, Hon'ble High Court of Jammu & Kashmir, Hon'ble
NGT, orany other Court of Law, if any, as may be applicable to this project.

This Environmental Clearance is without prejudice to the standing instructions
orders from the competent authorities in the MoEF&CC, Gol and the UT of J&K
w0 river bed momimg setivity,

An inspection Commitiee compaising of Additional Dy. Commissioner, District
Mineral (MfTicer, representative of Pallwion Control Board, Executive Engineer
Irigation & Flood Control Dept. and District Fisheries Oificer shall monitor the
mplementation of the EMP and also certify al the end of each monsoon, that

sulficient replenishiment of the minor mineral has taken place during monscon and further

Ihe l"ﬁ‘jm.;l- Proponent shall toke all precoutionary measures during mining
aperations for conservation and protection of endangered fauna and Nora in the area.

Social distancing norms and other standard operating procedures refating Lo
COVID-19 shall be followed during mining activity. |

underaken in consultation with the Lecal Health Institution/PHC/Sub-Centre for utilization
lor the health and welfare of the local workers invelved in mining activity and villagers living

the fund.

"The Project Proponent must ensure that the biological clock of the villagers in the

vicinity of the project is not disturbed by any unauthorized night operations and all
measures must be taken for keeping the noise levels within prescribed levels.

Provisien shall be kept for housing of the labour force, toilets, facilities for cooking,
safe waier, health care, creche ete. for the labour force,

' to the MoEF&CC in advance for approval.

T

18

The top soil in case of surface land mining shall be temporarily stored at the
designated / appropriate site and concurrently used for land reclamation. |

|

The mining operations shall be undertaken in a systematic manner so that it does not |
damage the aesthetic view of the area. |

B
=

Adequate steps should be taken to check soil erosion and engineering structures shall
be raised wherever required, The mining shall be resiricted to 3/4th of the width of the
river'riveriet or 7.5 m{inward) from river bank but upto 10% of the width of the river.

ol

e

The compliance report shall be submitied to the Regional Office of the MoEF&CC
at Chandigarh with a copy to the Regulatory Authority.

——— =
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| 22 [ The mining activity should in no case go beyond the area as mentioned in the Letter
of Intent and a buffer area is maintained such that the slopes of adjoining area does not get
disturbed.

' 23 | All the provisions made and restrictions impaosed as covered in the Minor Mineral
Rules, shall be complied with, particularly regarding Environment Management
Practices and its fund management.

24 | The recommendations made in the District Survey Report on sustainable mining pracliu:s.

. if any shall be complied.

25 | The mining shall be done in bench form with maximum bench height of 0.5 metre.

16 | Mining should be initiated only afier installation of signboards with demarcation ]
pillars indicating the geo-coordinates of the plot as mentioned in the letter of intent

I . measurements (length /breadth) and should be laid in presence of the authorized official of

, the Geology & Mining Department. The demarcation pillars site should mention the specific
EC conditions and contact details of concerned authorities responsible for monitoring of
compliance of EC conditiong/district administrationPolice at four corners of the mining
block prominently on a large size durable display board for enabling the public to inform the
authorities in case of violation of the EC conditions. The display board with details shall hr:i
maintained in perfect order throughout the period of lease/mining.

37 | There should be no change i the method of excavation and quantity of mincrals to
be extracted.

78 | The EC holder shall keep a correct account of quantity of mineral mined out, |
dispatched from the mine, mode of transport, registration number of vehicle, person in-
| charge of vehicle and mine plan, This should be produced before officers concermed for
inspection.

19 | The access to mining site should be controlled in a way that vehicles carrying mineral from
that area are trecked and accounted for in accordance with standing guidelines issued by the
Ciowl,

30 | The Geology & Mining Deparment should use technology like Bar Coding,
Information and Communications Technology (ICT), Web based and ICT enabled services.
mobile SMS App etc. to account for weight of mineral being taken ow of the plot and the
num her of trucks moving out with the mineral.

31 | The PP should ensure no agriculture land in the area is used for any storage of sand or gets
damaged due 1o any other transportation activity. Where ever, damages to agricultural land)
assets or human or bovine life by way of plying of trollies and tippers ete. involved in
rransportation of minor mineral is reported, the Project Proponemt shall pay adequate
compensation with penalty to the effected persons as to be fixed up by the competent
authority.

32 | Waste gencrated will be collected on regular basis and will be disposed as per the
Municipal Solid Waste Management (Management & Handling) Rule 2000 and its
subsequent amendments.
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33 | Spring sources should not be affected due ro mining activities. Necessary Protection
measures are 0 be incorporated.
34 | The mineral transportation shall be carried out through covered trucks only and the
vehicles carrying the mineral shall not be nverloaded.
35 | Overloading of trucks and trolleye will be avoided.
36 | All the instructions from authorities representing various government departments
having stakes shall be complied with during the mining operations.
37 | Haul road will be kept wide, compact and water spraying will be done. It shall be
properly maintain by the PP and restored 10 original position after mining, Axel load on the
roads chould not exceed the prescribed load as per IRC
3% | Restricted working hours. Mining operation has to be carried out between 6 am to 7
pm. during day light. Mining operations shall not be allowed a1 night
39 | Mo overhangs shall be allowed to be formed due to mining and mining shall not be
allowed in area where subsidence of rocks is likely to occur due to steep angle of slope,
Mining activity shall not be aveided in rainy seascn
40 | Vehicles used for transportation of material are to be permitted only with fitness and
PUC Centificates.
41 | There shall be no extraction of stone / boulder in landslide prome areas.
41 | Adequate facility for drinking water and toilets should be provided for the workers.
43 | There should be controlled clezrance of overground vegetation 1o be undenaken.
;l 44 | Transport of mineral will not be done through villages / habitations and any private |
productive or waste land. |
45 | Deep drilled handpump with sufficient funding provision should be earmarked for |
providing drinking facility to the labour force. |
: 46 | Recommendations of Mational Institute for Labour for ensuring good occupational ol
environment for mine workers would also be adopted. |
47 | The PP shall be responsible for enforcement of COVID-19 standard operating i
procedures and guidelines with respect to safety of workers involved in the mining activity,
. ——
48 | Project Proponent shall ensure that the road may not be damaged duc to |
transportation of the mineral and transport of minerals will be as per IRC relevant
puidelines if any in this regard. l
49 | Health and safety of workers should be taken care of. They should also he provided .
training in safety and health care aspects. '
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his owin cost.

[ Junction at takeoff point of approach road with main road be praperly developed
with proper width and geometry required for safe movement of traffic by concession holder at

rovid,

1986,

54

Mo stacking shall be allowed on road side along National Highway or any public

sOcin-economic concemns of the locals.

Heavy machinery like JCBs, L&T hydraulic excavators etc. should not be allowed.
Emphasis should be given 10 employment of locally available labour force 1o address the

Concealing of any information/data of submission of wrong/fabricated information by the
Project Proponent and failure to comply with any of the shove conditions may lead o
withdrawal of the EC and attract action under the provisions of EP Act,

s that the site is rehabilitated ecologically,

The progressive mine closure shall be as per Rules in vogue. All actions relating to
progressive mine closure shall be taken well in advance during the final year of mining |

35

allowed.

56

life including fisheries ifavailable in the same.

T

utilized as per CS5R Rules.

38

fdamaged during mining operations.

b

il
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Mo mining activity shall be carried out in flowing water channel area within the
mining block and adequate measures shall be taken to safeguard water quality and aguatic

The PP shall earmark funds sirictly as per the Environmental Management Plan to R

be spent on environmental monitoring, dust sprinkling, green belt d-l:'n:1npm|:-n1-!
rehabilitation of mined out area and landscaping/regressing and haulage route

maintenance. The detailed updated plan shall be submitied to JKEIA A as perabove
deliberations before grant of formal EC. Further, the CSR funds shall be earmarked and

The hydraulic structures/embankments /protection bunds shall not be disturbed

The reasenable concerns expressed by the local population during public hearing or
otherwise shall be addressed by the Project Proponent. No blasting operations shall be |

The alignment of the bank of the river and water shall not be changed in any case.

The water way of the Malla shall not be restricted.

Acts and Rules thereaf

b2

Page 130l 15

The applicant is bound to sbide by the J&K Water Resourcesd Regulation and
Management} Act and Rules of 2011 and J&K Fisheries Act, 2016 and all other relevant |

The EC is subject to condition that the mining block is located on state land
exclusively in river bed without any encumbrances ol any sor.
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Under CSR, within 2 km radial dislance, activitics like regular health check-up of

local villagers once a week shall be undertaken with free medicines, Salc drinking water |
facility by way of renovation of existing tanks/wells, digging af new tube wells and|
installation of water filters shall be undenaken. Skill development trainings shall be
organized for unemployed local vouth. Further, construction of ilets in schools, solar street
lighting, free distribution of books, note books, NS5 masks, hand sanitizers and school bags |
among students within 2 km radius from the mine area shall be undertaken. Under EMP,
with 2 kms radial distance from mine area; air, water, soil, noise pollution monitoring on |
half yearly basis, black topping of roads passing through villages and maintenance of|
haulage /extraction routes, water sprinkling, PPE to mine workers, bearing of mhml.‘bﬁllrg:l

| Fee and allied costs on education of children of mine workers, bearing of all cosis l:ﬁl'l!

aliments'healthcare of mine workers, creation of green belt by way of raising and
maintenance of 2300 trees per hectare on land identified by DFC Social Forestry concerned |
in consultation with village panchayat during the period of mining, shall be undertaken.

The JKEIAA reserves the right to impose any other condition in the EC at any time

during the period of mining lease. The JKEIAA reserves the right to revoke the EC in case
any of the environmental clearance conditions are violated during the mining activity. Mere

grant of Provisional Eavironmental Clearance does not entitle the Project Proponent for
granl of Formal Environmental Clearance/ mining lease unless he obtzins all other

The EC is subject to condition that the Project proponent shall not change the water
course of the river and no mining activity shall be carried out in active channel area, if any in

|
T I e s - - - - — —.I
Un the request of project proponent, the competent authority shall ssue necessary !
corrigendum to the approved mining plan w.r.t mining depth and area excluding the active |
water channel and quantification of the targeted mineral.

The project proponent shall undertake an environmental audit at least once a year by a |
reputed third-party entity and report of such audit shall be placed in public domain.

After ceasing the mining npar&iﬁrﬁ -ﬁIE.F.rDJEE'[ proponent shall undertake re-
grassing of the mining lease area and any other area which may have been disturbed due 1o |

mining activities and restore the area to a condition §it for growth of Nora, fauns and fodder |

as per mules in vogue. }

| The EC shall be valid for a ]:u:rt]l:l :}fl.m!:r two years from the date of commencement ul‘meu

mining operations duly certified by the District Mineral Officer concerned with intimation |
to the JKEIAA, JKPCB in accordance with Minutes of Mecting of JKEIAA issued vide No |
JKEIAAZ016/0211/631-33 dated O8/08/2020 during which time fresh Public Hearing '-'.h:-tlll

An appeal against the EC shall lie with the Hon"ble NGT, if preferred within 30 days

& |
|
clearances as required under other provisions of law.
63
the mining biock
i
67
ik
69
be pot conducted by the PP,
70
| as prescribed under Section 16 of the NGT Act, 2010
71

In the event any conflict in interpretation of Standard /General Conditions vis-a vis

| Specific Conditions, the Specific Conditions shall prevail

Page 14 of 15 N SEIAA {
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[[72 The project proponent collects fresh  baseline data by hiring a  new NABET/QCI recognized
t:un:ull:nl,Thu registored laboratory hired for analyzing baseline data should not be owned byt
he same consultant with an in house arrangement. The project proponent submits test repo
ith updated E1A repot within pariod of six months from the date of issuancas of | Environ

learance, The baseline data should sxclude monzoon period. Any failure on the par
roject proponent to resubmit the fresh data within stipulated period may render
vironmantal clearance liable to be withdrawn.

Sd/-
{Lal Chand), IFS,
Chairman, JKEIAA

IKEIAA/2021/S 42/ /e €2 - P4 Dated 2% - 04 - 2021
Copy to the:

13

Commissioner/Secretary to Government, Industries & Commerce Department, J&K
Government, Chvil Secretariat for favour of information,

Commissioner/Secretary to Government, Forest Ecology & Environment Department,
J&K Government Civil Secretariat for favour of information.

Chairman, &K Pollution Control Board, lammu. He is requested to properly monitor
the Environmert clearance conditions and monitoring report thereof may be
submitted to this office guarterly failing which E.C. so issued will be treated as null &
void.

Addl. Pr. Chief Conservator of Forests[Central) Ministry of Environment, Forest &
Climate Change, Government of India, Bay No.24-225 31-Dakshan Mark Chanmdigarh-
160030 for favour of information.

Deputy Commissioner, Samba. He is reguested for giving requisite publicity as per
procedure & to monitor the compliance of E.C. conditions. in case the E.C. conditions
and Poliution contral measures are not implemented/finstalled by the project
proponent, the unit may be closed forthwith.

Director, Geology & Mining Department, J&EX Government, Jammu for infarmation. It
may be ensured that all conditions of E.C. are fulfilled.

Chief Engineer, Irrigation & Flood Control Department, Jammu for information.
Director, Fisheries Department, Jammu for information,

Secretary, I Expert Appraisal Committee, Srinagar for information.

. Divisional Forest Officer (DFO) Samba for information,
. Divisional Forest Officer (DFD] Social Forestry Department, Samba for information.
. Mr. Ashok Singh, Computer Analyst, He may upload the E.C. on Environmental

clearance portal.
Kir, Anil Saproo, P.A. He may also upload the E.C. on departmental wehbsite.
L eeuiferr -
= (Dr. Neelu din] IFS
ZT VA 4 Pr.CCF/ Director, EERRS
; ﬂ;:-’,.-f"“"-\;.-'-:_ embar-Secretary, JKEIAA
[ = Member =
= | geeratary | lg‘tl-?u"
L\ BSEINA b
I".'f.,:.' et
N\ o E rarl '_,-r"

-~

Page 15 of 15
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Jammu and Kashngglution Control Committee

Parivesh Bhawan, Forest Complex Transport Nagar, Jammu, 180006
regionaldirectorjkspcbjmu@gmail.com
0191-2476926

The Member Secretary,
J&K PCC,
Jammu.

No: PCC/RDI/NGT/25/ R F9 Dated:o4/01/2025

Sub: Compliance of Hon'ble NGT Order dated 30.09.2024 in the
matter of OA No. 1199/2024: News item titled " Explained '’
how in violation of EIA rules CTE/CTO granted to polluting
units in Kathua” appearing in the typewriter dated
10.09.2024-req..

Ref: JKPCC/PS/MS/2024/4224-27 dt. 31.12.2024.

Sir,

Apropos to the subject cited and letter under reference, as
directed kindly find enclosed information submitted by Divisional
Officer, PCC, Samba South (PCC/DO/Samba-S/2025/319-20 dt.
01.01.2025), Samba North (PCC/DOSN/2025/137 dt. 03.01.2025) and
Kathua (PCC/Kth/25/334 dt.03.01.2025) for information and

necessary action.

Yours faithfully,

Encl: o8 Leaves.

i

\Shaveta ial, IFS
\ Regional Director
‘f,
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JEK . :

b i o sl J&K Pollution Control Committee

b=t Divisional Office Samba South
|

Emoil.dopchsambasouth@gmail.com

The Regienal Director,
Pollytion Control Commillee,
Jammu.
No: PCC/DO/Samba-S/2025/ 319 — 1 ¢ Dated &/ /01/2025

Subject:- Compliance of Hon'ble NGT Order dated 30-08-2024 in the matter of OA No.
1199/2024: News Item titled “Explained How in violation of EIA rules CTE/CTO granted to
polluting units in Kathua" appearing in the Typewriter dated 10-09-2024-reg.

Reference No.: JKPCC/PSIMS/2024/4224-27 Dated: 31-12-2024.

Madam,

With reference to the subject cited above, details of units having furnace installed in Samba
{South) from (2023-24 & 2024-25 upto 31~ December 2024) as per format provided 15 enclosed along
with CTE/CTO as applicable.

Submitted please for your perusal and further necessary action

Yours taithfully,

\
PR~
Sl A
\

L AR
1% S

' Divisional Officer,
&FCC. Samba (South)
Ay

o

Copy to the:- :
Member Secrelary JKPCC Jammu for favour of information please
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295 ,m) Parivesh Bhavan, Forest

L

Jammu and Kashmir

Pollution Control Committee e Complex, Transport Nagar,  ~
chairman87jkspcb@gmail.com 9é‘J?Sﬂ&.BWTSA Jammu, 180 006
membersecretaryjkspcb@gmail.com ; NEW DELHI 2024 Silk Factory Road
0191 - 2472881, 2476925 Rajbagh, Srinagar, 190 008

Regional Director,
Pollution Control Committee,
Jammu / Kashmir¥.

No:- J“""“?PS\""SU‘*)A"’ P th-ﬁﬁ\—n-ww

Subject :- Notification to exempt certain categories of industrial plants from the
application of the proviso to sub-section (1) of Section 25 of Water
(P&CP) Act, 1974 and proviso to sub section (1) of Section 21 of Air
(prevention and Control of Pollution) Act, 1981 - issuance of Standard
Operating Procedure (SOP) - reg.

Madam / Sir,

Ministry of Environment, Forests and Climate Change, Government of India
has exempted certain categories of industries from the application of the proviso to
sub-section (1) of Section 25 of Water (P&CP) Act, 1974 and proviso to sub section (1)
of Section 21 of Air (prevention and Control of Pollution) Act, 1981 vide F.No. GSR 702
(E)and GSR 703 (E) Dt. 12" November, 2024 respectively ( copies enclosed). The
Standard Operating Procedure (SOP) for implementation of the notifications issued
by MoEF & CC, Gol dt. 14" November, 2024 is also enclosed.

Accordingly, all the Divisional Officers of J&K PCC are, therefore, advised to
adopt the following procedure in this regard :

i. For units that require prior environment clearance, the application
received on 0OCMMS may be returned to the applicant with the remarks
that the applicant must obtain prior Environmental Clearance from the
Competent Authority.

ii. No consent fee is to be charged in such cases at the initial application
stage, since the same will be deposited after issuance of
Environmental Clearance, as per the SOP notified by MoEF & CC, Gol.

iil. The cases referred to J&K PCC by the authority competent to grant
Environmental Clearance shall be processed in accordance with the

SOP referred to above

By Order of Competent Authority
Yours faithfully,

(Gh %6 Singh)
ansham Singh) 5 3 1.~
m Member Secretary I+ 2k

—

P A TR
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s File. No. Q~1’50~1.2/2£20,22xCPW-Par£(1)‘/e-.240.74‘!
' Gavernment of |ndia.
Ministry of Environment, Forestand Climate Change
(CP Division)

WRH R kdkwe

2™ Floor, Jal Wing, Indira Paryavaran Bhawan
Jor Bag Raad, Aliganj
New 'Delhi-110003.

Date: Novemberthe 4% 2024

Xk i&ﬂimﬂ*bﬂ

the proviso to sub-section (1) of-section 25 of the Water (Prevention' and Control
of Pollution) Act, 1974 and praviso-to sub-section (1) of section 21 of the Air
(Prevention and Cantrol of Follution) Act, 1981 —issuance of Standard Qperating
Procedure (SQP) -reg.

The Central Government published the notifications vide G.S.R. 703 (E) dated 12-
11-2024 (copy enclosed) and G.S.R.702 (E) dated 12-11-2024 regarding exemption of
certain categories of indystrial plants from the-application of the proviso to sub-section (1)
of section 25 of the Water (Prevention and Contral of Pollution) Act, 1974 and proviso to

Sub-section (1) of section 21 of the Air (Prevention and Control of Pollution) Act, 1981.

As provided in the above natification, a Standard Operating Procedure (SQP) for
streamlining the implementation of the said notification is hergby appended with this letter
for compliance.

2. SOPis hereby circulated to all concerned for compliance and necgssary action,

(Ved Prakash Mishra)
Joint Secretary to the Govemment of Ingia
Phone: 2081 9236

5 E-mail; mighra.zg@gov.in
o, , ]

The Divisjonal Head, IA Division, MoEF&CC,
Chairman, Central Poliytion Control Board,
Chairman, State Pollution Control Boards,
Chairman, Poliution Cantrol Committees
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(D

Annexure to letter No, Q-1 5012/2/2022-CPW-PaFt (1) /e-240741] dated 14-11-2024

;::

\.

Standarg Operating Procedure (SOP) for implementation of the Notification to
exempt certain Categories of industrial Plants under the Water (Prevention and
Contro| of Pollution) Act, 1974 ang the Air (Prevention and Control of Polluﬁon).Agt,

1981

*hwERddkn AXnxk

pPlants from the application of the proviso to Sub-section (1) of section 25 of the Water
(Prevention ang Control of Pollution) Act, 1974 and proviso to sub-section (1) of section
21 of the Ajr (Prevention angd Contro] of Pollution) Act, 1981, f.oUowing SOP Is Issusd for
streamlining the implementation of these natifications -

a. These units will have o intimate apoyt their operation o SPCBs / PCCs in the form

b SPCBs/ PCCs shalf maintain list of Such industries/ aclivities Separately, which shall
be updateq from time to ftime.

¢ SPCBs/PCCs shall ensure that no activities other than ihose intimated, are carrieq
Out by such exempted unijts.

2. The Projects / activities requiring prior EQ as per the Environmentaj Impact
Assessment notification, 2006 (as amended from time to time) under Environment

(Protection) Act, 1986 exempted from obtaining CTE Separately, as perthe above referred
Notification wi|| follow Procedure as given below:

a. They will obtain necessary EC from the competent authority undger the notification
referred aboye.

6. The Conditions of CTE, as ma y be required, will be integratsd in the conditions of £C
ftself in the foljo wing manner-

. The concerned SPCB/PCC Will examine the case and comrpunicate its comments to



Comments, Further, SPCB / PCC may also rajse queries to the PPs for additiona|
informatjon, if required. Any time taken by the - S in fespanding to the Queries of
SPCBs ¢/ PCCs shajj Re in addition othe time limit Prescribed.

3. Industries/ activities not included in pPara 1 and 2 above shall pe réquired to aptajn
CTE and CTO and other Permissiong, as'per‘tha‘preyailing-rulesr.aadfr«.qgmatlons.

)
m\/&*
(Ved Prakash Mishra )
Joint Secretary to the Govt. of Ingig
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G.SR, 7 2(E) i ercise fpower oq ed by Provisg ¢ Sub-section (1) of $96HOR. 21 of the Air
(Prt:vcuL."un and Contyoy of Bouuzion) Acty l»:{zu‘f( 4 of 198]), the Cenrg) Go‘vcrmncu_t, in Consultatjon With the
“atral Poljy; Contro gy, » €Xempts fol!owing Calegories of indusgrig) Plants. fiqp the pplicatioy of th

Provisiong Of the saiqg sub~.su.uon name|
(@) al) Industriz) Plany thmg Pollution ; 3¢ore upto 2 isted jn p edy S Datiticarig
Subjecy 1o Sondition har such plan, shalj form i Writing (o the Staqe Poliytion Conrgl Bo the Pollyioy

(0) aly indusgrig plangs which have oblaine prior c:nviroumenzul clearance 45 per the D0lificarjgy, of the
Oowmmcm of Indjy in the Crstwhije Minisiry af Environmc_nt 4nd Foregs Rumber S.0. 1533(5). dated g l4th
Scpicmbcr, 2006 issueq under the E,nvironmcm (Prolectiou) Act, 1986 (29 of 1986), in fespect of Previpyg tonsent (g

Subjecy g the Provisions op the A and this uouﬁcau‘on, MoEFCce may issye necessary Standard Operating
Procedure g, wcmnliuing implcmcm.'uion of thig noliﬁcau'on, a5 deemeq @Pproprigge,

(Na. Q-; 501 2/2/2022-.CP W-P.an( 1) 4024074 )
VED PRA.KASH MISHRA. Jt.Secy,

SCHEDYL

LisT gp WHiTg CATEG ORY o SECTORS CLASSI,[«'IED BY cpeg FrOpy Tivp TO Tivg, AS PER
THE 2016 C).ASSU*ICATION METHODOLOGY

/8 Assemp) Y ofair Coolers /condirionczs. fCpairing gng Servicing
2 .A‘nscmbu or'bicyclm, aby Criageg and other Small ngg molorizing Vehicleg
3. mnmg (hydruylje Press) of Waste papers
4. Bio ertilizep and io-pcsucidcs Withoy Using inorganic chcmicals
- Bisgy;j T S, I

5 1SCUILs gy Cle from rolled Pve Sheet ( using gy, Omatje vacuyum l'orming Machipes)

6 cding gy cKing of (eg

7 O¢ Making o Printing Witho foun (exclygip Woode, Cck mal\mg)

8. Chyj Making from la Tis (on) Stng iy TS ele, (s ndrying ica) Oven)

9 Ollipresge, OXygen gag fom ¢rygqe ligujqg ‘EEN (with Luse of Solvents and p 18 pressyre
& temp alyre only f CParat ofo cs)

16 Coton yp Woolen 1ak ng (D, Proce Out any lying / mgoperauon)

11 Jmklpu P Iepairipg o d sery Cing ( Mplete py d:yproeess)

12 Clric hun;)(bulb) d Dufy ring emp]

3 Celrical gpg lectr C it ng (cp Pleta] Ccess)

l:ngmccrmg and xébn‘cation units (dry Procegs wiihoutan



oo 15,
16.

4. Mzmufacturmg of meral Caps containers ¢(c

5. Mmmfucturing of shoe brush and wire brygh

- Medicg] Oxygen

- Organic ang {norganic nultients (by Physical mixing)

38.

%

39. C
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- “\\:

Flavaured peel RIS production/ g,rinding,(completely dry mechanicy) Operations)
Fly ash bricks/ block manufucturing

- Handloomy carpet weaving (withouy, dying angd blcm:hiug Operation)
- Leather cutting ang stitehing (mope than |¢ machine and using motor)

N’Jm)ur'aczuring of coir jtems from coconyt hugks

Orgunic manure (mynyg| mixing)

- Pucking of Powdered mj|k

Paper pins ang u clips

: chuiring of electric motors and gencratars (dry mechanicy) Process)

- Rope (plastic 4nd cotton)

3. Scientific ang mathematica] instrwnentmwxuﬁcming

- Solar modyje non-conventiong) ©nergy apparatys manufacturing ypj

- Solar power generation through solurphotovolmic cell, wind power and mini hydg| Power (less thap 25 MWw)
. Surgical and medical prodyots asseaibling only (not Involving effluent /-emission 8enerating processes)

Lniries from 5. g, /10 36 were classified vige CPCB letter po, 5-290/2/55‘5(6‘PA)/201 316 dated (7, 032016,

*Classi

led vide CpCg letter no, B8-290; GROGH /IPC. VU2020~2/, dated 3, 04.2020,

“*Classificd vige CPCA letter po, CPCB/PC. VliiROG Wi6686-673 0, dated 22 09,202,

Uplouded by Die. of Prmzmg at Govcnuncut of Indja Press, Ring Road, Mayapyyg, New Delhj. ] 10064

and Publispeq by e Congoljer ol'Pu'ohcauons, Dellu'-U0,0M

Prondas L1 T
CORARA KT TADAVA. raap
B M1 162 gy
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TG 1 & 36 £ I 5 HITelreft oo TET 77-290 125 (201516 Rerw 07,03 2018 % arsasr
7SI oy gy 7
Y 3 sy 290 mxsznuz}w’rs?»g-/wiﬁa;?- VIR2020-21, farr 30, 04.2020 srsqar o g

T O gy Ly V//SIIT‘V?W?@«‘-:(I/Z:‘&‘&’O‘-H/"&O, 1@ 22,09, 2004 F T Tz

MINIS TRY OF EN VIRON MENT, FORESTS AND CLIMATE CHANGE
NOTIR[ CATION

G.S.R. T03(E),—1p CXErCise of power conterred by the proviso, 1o Sub=section (1) of 3$CUON 25 of the.
Water (Preveqtion and Coh”l"o! Q},‘Eguguop)A%l,% { 't i
Cenral Poliygion Contro] Bd'e&cﬁ'ékcmpts the fol}
Provisions of the said Sub-section, namely:.

Subject (o condition tha; such _blan shall inforn i Writing to the State Pollutjon ContmI'Boards or the Pollution
Conug) C‘ummiuccs; :

(0) all Industriy) Plants whjcp have obraineq prior eavironmeng) clearance g5 per the notification of (e
Governmen, of Indija the erstwhile Mim‘su‘y of Environmcm and Forests Oumber §.Q, 1533(E), dated the 14th

Seplembey, 2006 issyeqd under the Environmeq, (Protccu’on) Act, 1986 (29 of 1986), in Tespect of Previous copsent o
establish suh plant,

SCHEDULg

LisT g WHITE CA'I'ECORY OF SECTORs CLASSU-‘IED BY Cpcp FRON Ty, ’
‘ ¢ 1E TO Ty, s AS PE;
THE 2016 CLA.SSIFICATION METHODQLOGY e

/&

2

3

4 Sing

S. Biscuits 4 'S €l fry ¢ > 51 madi . ormj i

. ls 1ray om rolled py e sheet ( Using autopyjc vacuym tomung Machines)
7.

8.
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10.
bl
12,
13.
14.

13
16.
17.
18.
19
20.

2]

22,
23,
24.
25.
26.
21,
28.
29.
30.
3k
32
33.
34
39«
36.
37.
38.
39.

Compressed oxygen gas from crude liquid oxygen (without use of any solvents and by maintaining pressure
& temperature only for separation of other gases)

Cotton and woolen hosiers making (Dry process only without any dying / washing operation)

Diesel pump repairing and servicing (complete mechanical dry process)

Electric lamp (bulb) and CFL manufacturing by assembling only

Electrical and electronic item assembling (completely dry process)

Engineering and fabrication units (dry process without any heat treatment / metal surface finishing operations
/ painting)

Flavoured betel nuts production/ grinding (completely dry mechanical operations)

Fly ash bricks/ block manufacturing

Fountain pen manufacturing by assembling only

Glass ampules and vials making from glass tubes

Glass putty and sealant (by mixing with machine only)

Ground nut decorticating

Handloom/ carpet weaving (without dying and bleaching operation)

L.eather cutting and stitching (more than 10 machine and using motor)

Manufacturing of coir items from coconut husks

Manufacturing of metal caps containers eic

Manufacturing of shoe brush and wire brush

Medical oxygen

Organic and inorganic nutrients (by physical mixing)

Organic manure (manual mixing)

Packing of powdered milk

Paper pins and u clips

Repairing of eleetric motors and generators (dry mechanical process)

Rope (plastic and cotton)

Scientific and mathematical instrument manufacturing

Solar module non-conventional energy apparatus manufacturing unit .

Solar power generation through solar photovoltaic cell, wind power and mini hydel power (less than 25 MW)
Surgical and medical products assembling only (not involving effluent / emission generating processes)
Used Cooking Oil Collection (UCO) Center*

Houschold Bio-digesters/gobar-gas (cow-dung) plants based on biodegradable waste oo

CBG plants producing FOM & LFOM as by.products in conformity with requirements of Gazette
Notification No. 2051 dated 14.07.2020 & No. 1972 dated 01.06.2021, respectively, and utilizing entire FOM
& LFOM as a fertilizer or manure on land and also not discharging any wastewater**

Entries from S. No. 1 to 36 were classified vide CPCB letter no. B-2901 2/ESS(CPA)/2015-16 dated 07.03.2016.
*Classified vide CPCB letter no. B-29016/ROGW/IPC-V1/2020-21, dated 30.04.2020.
**Classified vide CPCB letter no. CPCB/APC-VI/ROGW/6686-67 30, dated 22.09.2021.
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